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DISTRICT: NORTH 24 PARGANAS

BFORE THE NATIONAI GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
In I.A. No. 51/2025/EZ
In O.A No 65/2025/EZ

IN THE MATTER OF :
NARATTAM DATTA RAY

APPLICANT
“Versus-
STATE OF WEST BENGAL & ORS

LLCRESPONDENTS
IN THE MATTER OF :

AMBUD BUILDCON PRIVATE LIMITED &
CRS

APPLICANTS

G-

NARATTAM DATTA RAY
o RESPOWDENTS

INDEX
[SL. No. Particulars .| Apnexures | Pages |
1. Affidavit-In-Reply on behalf of the applicants of [.LA. No. | g 1-14
51/2025/EZ to the Affidavit-In-Opposition filed by the b |
petitioner of O.A. No. 65/2025/EZ to application being |
' 1.A. No. 51/2025/EZ L e
2, A copy of the Writ Petition being ‘A" 15-327 |
2 WPA/10540/2025 along with all its Annexures. | o
8 A copy of the order dated December 23, 2025 B 328 |

PLACE : KOLKATA
DATE : February 21, 2026

itz A

ADVOCATE FOR THE APPLICANTS
10, OLD POST OFFICE STREET RIGHT WING, 2v
FLOOR, ROOM NO. 66, KOLKATA-7D0001
MOBILE NO. 9748921386

Email :legal@rahulpeddarandcompany.com
Enrollment Number : F/5356/5672 /2024
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te508 B BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
[.A. No. 51/2025/EZ
ORIGINAL APPLICATION NO 65/2025/EZ

IN THE MATTER OF;
NARATTAM DATTA RAY
...APPLICANT

-Versus-
STATE OF WEST BENGAL &

ORS
... RESPONDENTS

AND

IN THE MATTER OF:

1. AMBUD BUILDCOM PRIVATE
LIMITED

2. AMBUD PROPERTIES LLP

3. AMBUD CONSTRUCTION LLP

4. RAHARA REALTORS LLP

S. NILGIRI INFRAPROPERTIES
LLP

6. REKSHA SPACES PRIVATE
LIMITED

7. REKSHA REAL ESTATES
PRIVATE LIMITED

21 FEB 2026



-—r

T
ey AT
M~ O A

=

R

=

=D 3‘.551;'\"08!

0.

—d

-

2, 8
o @
; o]
il B
"*"'-.5 =
14

N

“h MET
PERTIES

cren |

- P b RE 5 s
=2 . 8% Cad wigeg 3o @ 2
A BT AN AL
: \% 02% 2§ (E% 8
- = = oL S B ~1 3
: 3 ® = 4 e o
< % 8 “ .. < <8 REKSHA HIGHRISE PRIVATE
LIMITED
9. REKSHA

APARTMENTS
PRIVATE LIMITED

1 to 9 represented by their
Authorised Signatory Mr. Amit
Singh, having their office at
11/1 Sarat Bose Road, 34 Floor,

North Block, Unit No.- N310,

AJC Bose Road, Kolkata-

700020, Police Station: Park
Street;

10. ATK CONTOURS INFRA LLP
11. ATK HOMES LLP

12. PLACID REALTORS LLP

13. ATK DWELLERS LLP

& L 14. ATK BRICKS LLP

(&3 HIGH COURT 7\

AT CALCUTTA

DISTRICT KOLKATA

15. ATK CHATTELS REALTY PVT
REG. NO.-52424

EXP. DT-18/04/2030 LTD

16. ATK STONEWORKS LLP

17. T.R.INFRAPROJECTS PRIVATE
LIMITED

18. KZAR PROPERTIES PRIVATE
LIMITED

10 to 18 represented by their
Authorised representative Mr.
Amit Singh, having their office
at 63, Rafi Ahmed Kidwai Road,
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Police Station: Park street,

Kolkata- 700016;

...... Applicants

-Versus-

Narattam Datta Ray;

...... Respondent

AFFIDAVIT-IN-REPLY ON BEHALF OF THE APPLICANTS OF 1.A.

NO. 51/2025/EZ TO THE AFFIDAVIT-IN-OPPOSITION FILED BY
THE PETITIONER OF O.A. NO. 65/2025/EZ TO APPLICATION
BEING I.A. NO. 51/2025/EZ

[, AMIT SINGH, son of Lalit Mohan Singh, aged about 42 years, by
faith Hindu, by occupation - Service, residing at 2 Baishnab Seth, 1st

Lane, Beadon Street, Kolkata — 700006, do hereby solemnly affirm

and say as follows :-

I am the authorized signatory of the applicant nos. 1 to 9 and
the authorized representative of the applicant nos. 10 to 18
and as such, 1 am well acquainted with the facts and
circumstances of the case and I have made myself well

acquainted with the records. I have been duly authorized and

2 1 FEB 2026
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[ am s such (':br‘ziﬁétent fo swear thisaffidavit for and on behalf

of the applicants.

2 [ have been served with a copy of an Affidavit-in-Opposition
affirmed by one Narattam Datta Ray on an unspecified day
which has been received by the applicants on February 15,
2026 (hereinafter referred to as the “said affidavit”) to be used
in opposition to the petition being I.A. No. 61/2025/EZ in O.A.
No.65/2025/EZ affirmed by me on May 7, 2025 (hereinafter
referred to as “the said petition”) and I have read and

understood the contents, true meaning and purport thereof.

s The said affidavit suffers from insuperable defect as the same
does not have date of affirmation and the purported affirmation
at page 9 of the said affidavit relates to paragraphs 1 to 5 and
8 which are true to the knowledge of the deponent and
paragraphs 6, 9 and 10 are matters of record whereas the rest
of the paragraphs have been stated to be submissions of the
deponent and as such, all the statements made therein are

faulty and cannot be considered by this Hon’ble Tribunal.

These defects are insuperable and render the entire affidavit as

\.. e bad in law. In any event and without prejudice to the aforesaid
.07 HIGHCOURT 7 \ 4
( AT CALCUTTA
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e bu# placing full reliance thereon, | now seek to state the
- - =

following facts without giving up or waiving the right of the

applicants to contend the legal peoints during the course of

hearing:-

a) The letter through which the original application being O.A.
No.65/2025/EZ has been instituted is baseless and has
been deliberately zﬁade in such manner .so as to stall the
ongoing construction of the project in issue by the
applicants dls.hna gh the applicants are the owners of the
plot of land and have duly cornplied with all statutory
provisions and have not violated any law of the land, in

ferce.

b) The petitioner has deliberately chosen not to make the
applicants parties to the proceeding although the petitioner
was well aware of the fact that the applicants were and are
the owners of the plots ¢l land in issue so that orders could
be prayed for in the absence of the applicants, although the
applicants are clearly necessary and proper parties to the

proceeding.
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abundantly clear that ali the statutory provisions including
the provisions under the West Bengal Land Reforms Act,
1955 and the West Bengal Land Reforms Rules, 1965 had
been duly adhered to by the applicants and pursuant tc
such findings of the State authorities, the entire proceeding
can be dispoased of at th-s. very first ir_ﬁstance when tﬁc
present petition | is taken wup for consideration and

adjudication by this Hon'ble Tribunal.

The pe‘:titioner has not only misied this Hon’ble Tribunal
through the filing of the letter é.dciresseci to the Hor’ble
Tribunal which causaed the Original Application
N0.65/2028 /EZ to be registered, but the petitioner has alsa
misconstrued in the present affidavit the genesis of the
cause of action fc the wrir petitionn which was filed before
the Hon’ble High Court at Calcutta by the applicants being
W.P.A. No. 10540 of 2025 and it is pertinent to state that

the said petition was not filed for police assistance but for

enforcing an order dated April 16, 2025 passed by the

Executive Magistrate Barasat (Sadar), North 24 Parganas,

2 1 FEB 2026
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of 2025 along with annecxure thereto is annexed hereto and
is marked with the letter “A”.

e) A bare perusal of the records of the writ petition would
cvince that the statements made in paragraph 5 of the said
affidavit arc c[early misleading and have been deliberately
made for purpose other than assisting the Hon’ble Tribunal

in the proceeding for reasons best known to the petitioner.

f) The Hon’ble Divisicn Bench of Hon’ble High Court while
disposing of MAT 869 of 2025 vide order dated June 30,
2025 directed the matier © be he:ux~ airesh by the Hon’ble
Single Jud_ge after implcading the appellants therein as the
parties to the proceading. However, the said exercise was
no longer fruitful since the cause of action for the writ
petition had CC&S&C_i to have effect as would be evident frora
the records which compeiled the applicants to pray for

withdrawal of the writ petition as the prayer for

implementation of the order in issue was no longer viable

i : inf o b -] 1
ot COURT{-), d had becomie infructucus. A copy of the order dated
AT CALCUTTA -

DISTRICT KOLKATA
REG. NO -52424
EXP. DT.-18/04/2030
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the letter “B”.

g) The withdrawal of the writ petition cannot, in any ranner,
be held against the applicants and any interpretation to
such action sought to be given by the petitioner is not only

misconceived but deliberate afterthoughts for misleading

this Hon’ble Tribunal.

h) The facts and statements made in the said petition by the
applicants are not reiterated for the sake of brevity and it is
abundantly cleaily that no contention has been raised by
the petitioner, as respondent toc the application, to contend
that the applicants arc neiﬂ'ler LTrOper Nor necessary pa.rtie:'s
in law. Mere denials in various paragraphs of the said

affidavit does not further the cause of the petitioner, as

respondent in the application, in any manner whatsoever.

Now I seek to deal with the various allegations made in the said

affidavit.

Save and except what are matters of record and those which

&Y HIGH COURT = are specifically admitted by me herein, 1 deny and dispute
AT CALCUTTA !

OISTRICT KO |\ﬁTA
REG. Nii .55
EXP. DT.- 1&04:40..10
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the same are set out in seriatim herein and are specifically

traversed.

6.

With reference to the staternents made in paragraphs 1 to 4 of
the said affidavit, save and except what are matters of record
and save what is admitted by me herein, I deny and dispute
the statements and/cr allegations made therein. I deny that
the petitioner_ of the O.A. No. 65/2025 / EZ who 1s the
respondent in LA. No.31/2025/EZ is well acquainted with the
facts and curcurnstances of the case. 1 deny and dispute that
there has been any illegal encroachment or unauthorized filling
up or consequential cﬁ.egradation of any water body or natural
pond in Mouza: Réckjoani, J.L. No. 13, Police Station:
Rajarhat, L.R. Plot No.579 and 1176 measuring approximately
4 to 5 bighas (in short “the premises”) in violation of any
environmental laws or _regulations, as alleged or at all. I deny
aﬁd dispute that any water body iﬁ the said premises has been

filled up in contraventicn of any laws in force and I say the

details of the corresponding water body which has been dug

/2
fo¥ HiGH courT 3

iy e
DISTRIC. 1200, 44T
HEG. N’

EXP DT wilal/g0ad

p by fulfilment of statutory provisions have been more fully

escribed in the said petition. [ deny and dispute the

21 FtB 2026
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allggaﬁaﬁs made by the 1'és-Ec'mdent With regard to systematic

or illegal filling up of the water body for purpcses of
construction activities by private developers, as alleged or at

all.

7 With reference to the statements made in paragraphs S tc 10
of the said affidavit, save and except what are matters of record
and save what is admitted by me herein, [ deny and dispute
the statements and/or allegations made therein. I deny and
dispute that the writ petition being W.P.A. No. 10540 of 2028
was filed for police assistance to enable the applicants to
continue with construction activities in the said premises, as
alleged or at all. I deny and dispute that the petitioner in the
original application was required to b.e. ill'npleaded as a party in
the writ petition, as alleged or at all. I deny and dispute that
pursuant to tue direction of Ithe Hon’ble Division Bench_ dated
June 30, 2025, the applicants could not have withdrawn the
writ petiticn for reasons stated hereinabove. 1 say that the
depconent in the said affidavit has not conspicucously dealt with
the order of the I-Ion’t.:ﬂe Single Judge permitting withdrawal of
the petition which has attained finality and has not been

challenged by the respondents in the proceeding.

7 1 FEB 2026
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of the said affidavir, save and except what are matters of record
and save what is admitted by me herein, I deny and dispute
the statements and/or gllegatinns made thercin. | deny and
dispute that the said peiition is either misconceived or legally
unsustainable or that the private commercial interest has been

placed at a higher pedestal than environmental protection or

preservation of 1_'1:ai.um}_.-" scurces, as zileged or at all. 1 deny
and disputs that the sulzject matter of the original apﬁiica.tion
conicerns pratecticn or resioration of presc:wation of natural
water body or part of thc": ecological commons or would be
within the ambit of Article 21 of Constitution of India, as
alleged or at all. T deny and dispute that Article 21 bf the
Comnstitution Gf Indiﬁ could be 1nvoked in .:*ﬁch factz an

circurasiancss wiien there hag ?:utﬂérl no violation of any statute
by ithe applicant, ns J‘.r},d or at £!l. In any event and without

irejudice to the aforesaid, this Hoa'ible Tribunsl doss not have

whether stich converszion of land if inzorrect in law and if the

pekifiones ime e reopondent in the instant aprlication,
gl to ehrillr s se5gle Tont, T gane i regired ) be
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other laws in force has been occasioned hy the applicants or
such violation is clearly demonstrated threugh the various
documents and pleadings in the said petition, as alleged. |
deny and dispute that any damage or destruction would be
faced by the petittioner or other individuals for any action of the

2 ppl'icants, ag al_i.r':geci or at all. | [ deny aﬁd diéﬁute thét any
attémpt ha's I'been n;.adf; by the applicant to justify any
destruction of water bociy, as alleged or at all. I say that.the
ellegations made by the peiitioner, being the respondent in the
instaln.t application being ILA. No.51/2025/EZ are without any
evidence and the basis of the allegations are émly on surmise
and conjectures wh-;?re privale commercial gain hlas been
alleged against the applicants. [ say that the applicants are
suffering losses on a day to day basis which are reasonably
quantified at more than Rs. 4,00,000/- per day, if the
construction activif_ies are not permitted to be carried out

immediately and the applicants reserve their right to initiate

proceeding for covering up such financial losses as damages in

}- . ; . - ;
at v \ ¥ \\appropriate praceedings in law. However, the petitioner would
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< ' ¢ Reed lgsses. I deny and dizpuie that intervention of the applicants

could be stalled in any -naniier in the instant proceeding by
coniending that in cnvironraental procgeding parties who have
develormental rizhts are not permitied to be intervened on the
plea that the e woudd dibate or delay or derail the core of
adivdicatory focus of this Hen'bls Tribvmal, as alleged. Such
plea is nct anly braclass but ic contrary to the law of the land.
I deny and distuie that the spplicants are not necessary for
effective adjudication o the proceeding, as alleged or at zll. |
deny and dismuts that no purpose would be served by
impleacing the applicants, as alleged or at ail. 1 deny and
dispute any mrth : flidavit could be permitted to be filed by

the petitioner, being the respondent in the present application

being I.A. No. 51/2025/EZ, as alleged or at all.

9. I say that the said afidavit should not be considered by this

Hon’ble Tribunal and the criginal application;, being O.A. No.

65/2025/EZ should be dismissed with exemplary cost.
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10. That the statements made in paragraphs 1 to 3(d) are true to

my knowledge and those m

in paragraphs 3 (¢} to 9 are my

humble submissions before this Hon'ble Court.

Prepared in my ofiice

Advocate
el By WE
(dentiliss =
(ﬁoﬂ-’-’* & gmu-( £t
Advocats

M/ 5.;!5%

DEFONENT

Selemnly Affirmed & Deciarea
before on identification

SabarnrMi T Hotary
Reg. Mn.-52424 Govi. of India
High Court at Calcutta
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INTHE HIGH COURT AT CALGUTS
CONSTITUTIONAL wmm:;umsmm_]‘ON
: APPELLATE SIDE

0640
W.P.A. No! éé";c‘:,n«‘ 2025

IN THE MATTER OF
An application under Article 226 of the

Constitution of India;
AND
IN THE MATTER OF:

AMBUD BUILDCOM PRIVATE
LIMITED ga company existing
under the provisions of the
Companies Act, 2013 having its
office at 11/1 Sarat Bose Road,
3" Floor, North Block, Unit No.-
N310, AJC Bose Road, Kolkata-
700020;

/X HiGH couRT 5

x AT CALCUTTA

DISTRICT I
REG. NO 52424

EXF DY -1804/2030

2. AMBUD PROPERTIES LLP 2
Limited Liability Partnership
Firm having its offi_ce at 11/1
Sarat Bose Road, 3" Floor,

North Block, Unit No.- N310,




AJC Bose Road, Kolkata-
700020;

AMBUD CONSTRUCTION LLP a
Limited Liability Partnership
Firm having its office at 11/1
Sarat Bose Road, 37 Floor,
North Block, Unit No.- N3 10,

AJC Bose Road, Kolkata-
700020; :

RAHARA REALTORS LLP a
Limited Liability Partnership
Firm having its office at 11/1
Sarat Bose Road, 37 Floor,

North Block, Unit No.- N310, .

AJC Bose Road, Kolkata-
700020;

NILGIRI INFRAPROPERTIES
LLP a Limited Liability
Partnership Firm having its
office at 11/1 Sarat Bose Road,
3 Floor, North Block, Unit No.-

N310, AJC Bose Road, Kolkata-
700020;

REKSHA SPACES PRIVATE
LIMITED a company existing
under the provisions of the
Companies Act, 2013 having its
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office at 11/1 Sarat Bose Road,
3™ Floor, North Block, Unit No.-

N310, AJC Bose Road, Kolkata-
700020; '

REKSHA REAL ESTATES
PRIVATE LIMITED a company
existing under the provisions of
the Companies Act, 2013 having
its office at 11/1 Sarat Bose
Road, 3™ Floor, North Block,
Unit No.- N310, AJC Bose Road,
Kolkata- 700020;

REKSHA HIGHRISE PRIVATE
LIMITED a company  existing
under the provisions of the
Companies Act, 2013 having its
office at 11/1 Sarat Bose Road,
3rd Floor, North Block, Unit No.-

N310, AJC Bose Road, Kolkata-
700020;

REKSHA APARTMENTS
PRIVATE LIMITED a company
existing under the provisions of
the Companies Act, 2013 having
its office at 11/1 Sarat Bose
Road, 3~ Floor, North Block,
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11,

12.

13.

Unit No.- N310, AJC Bose Road,
Kolkata- 700020;

ATK CONTQURS INFRA LLP a
Limited Liability Partnership
Firm having its office at 63, Rafi

Ahmed Kidwai Road, Kolkata-
700016;

ATK HOMES LLP a Limited
Liability = Partnership Firm
having its office at 63, Rafi
Ahmed Kidwai Road, Kolkata-
700016;

PLACID REALTORS LLP a
Limited Liability Partnership
Firm having its office at 63, Rafi

Ahmed Kidwai Road, Kolkata-
700016;

ATK DWELLERS LLP a Limited
Liability = Partnership Firm
having its office at 63, Rafi
Ahmed Kidwai Road, Kolkata-
700016;

ATK BRICKS LLP a Limited
Liability Partnership Firm
having its office at 63, Rafi
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- 16.

17,

18.

Ahmed Kidwai Road, Kolkata-
700016;

ATK CHATTELS REALTY PVT
LTD a company existing under
the provisions of the Companies
Act, 2013 having its office at 63,
Rafi Ahmed Kidwai Road,
Kolkata- 700016;

ATK STONEWORKS LLP a

Limited Liability Partnership
Firm having its office at 63, Rafi
Ahmed Kidwai Road, Kolkata-
700016;

T.R. INFRAPROJECTS PRIVATE
LIMITED a company existing
under the provisions of the
Companies Act, 2013 having its
office at 63, Rafi Ahmed Kidwai
Road, Kolkata- 700016;

KZAR PROPERTIES PRIVATE
LIMITED a company existing
under the provisions of the
Companies Act, 2013 having its
office at 63, Rafi Ahmed Kidwai
Road, Kolkata- 700016;
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...... PETITIONERS

-Versus-

l. STATE OF WEST BENGAL,
service through the Secretary,
Home Department, Government of
West Bengal, having office at
“Nabanna”, 325 Sarat Chatterjee
Road, Howrah, 711102;

2. COMMISSIONER OF POLICE,
Bidhannagar Police
Commissionerate, having office at
No.3, Salt Lake Stadium Road, JB-
Block, Sector-III, Bidhannagar,
Kolkata, West Bengal — 700 106;

3. OFFICER-IN-CHARGE, Rajarhat
Police Station working for gain at
Rajarhat Police Station, SRCM
Road, Rajarhat, Kolkata, West
Bengal - 700135;

...... Respondents

To

The Hon’ble T.S. Sivagnanam, Chief Justice and His companion

Justices of the said Hon’ble Court

¥
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The humble petition of the
petitioners above named most

respectfully —

SHEWETH:

The petitioner nos.1 to 18 are either private limited companies

duly incorporated under the provisions of the Companies Act,

1956 and function under the aegis of the provisions of the

Companies Act, 2013 or Limited Liability Partnership Firms

functioning under the aegis of Limited Liability Partnership

Act, 2008 and function within the ambit thereof. The
petitioners are aggrieved by the inactions of the respondent
police authorities and as such, are constrained to approach
this Hon’ble Court by filing the instant petition under Article
226 of the Constitution of India for safeguarding its rights and
interests being caused pursuant to the inactions of the

respondents which are adversely affecting the fundamental

rights of the petitioners.

The respondent no. 1 is the State of West Bengal, represented




above. The respondent no. 2 is the Commissioner of Police,
Bidhannagar Police Commissionerate and the respondent no.
3 is the Officer-in-Charge, Rajarhat Police Station. The
Respondent Nos. 2 and 3 function under the aegis of the
Respondent No. 1, the State of West Bengal. The respondents

€ “State” within the meaning of Article 12 of the Constitution
of India and as such are amenable to the writ jurisdiction of

this Hon’ble Court.

Your petitioners state that the brief conspectus of the facts is
necessary for giving context to the grounds and prayers made
in the instant petition. The facts are briefly stated to highlight

the material facts while maintaining the Dbrevity of the petition.

The petitioners had purchased the following properties from

the erstwhile owners with all rights, title and interest over the

said properties and the brief description of the said properties

are as follows:-

Property in Schedule-I

ALL THAT piece and parcel of “Sali” and “Danga” land

containing an area of 1.73 acre or 173 Satak more or less being

2N Mgy

‘\.
I - f S

RY
entire L.R. Dag Nos. 579 (0.74 acre) and 1176 ( /}* ﬁ
P

523



Mouza; Reckjoani, J.L. No. 13, Police Station: Rajarhat

(hereinafter referred to as “the first propefty‘)

Property in Schedule-I1

ALL THAT piece and parcel of Vacant land having its

classification as “Bagan” ad-measuring an area of 33 Decimals

more or less (out of total area of 43 Decimal in the Plot)
comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124
and 44 Decimal of land comprised in L.R. Dag No. 423 under
L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police
Station: Rajarhat (hereinafter referred to as

property”)

“the Second

Copies of the Sale Deeds of the said properties, as

referred to hereinabove dated June 15, 2023 and J anuary 25,

2024 are serially annexed hereto and are marked with the

letters “P-1" and “p-2” respectively. The properties are

individually referred to as the 15t property and 2nd property and

collectively referred to as “the said properties”, for ease of

reference.

The petitioners are bona fide purchasers of the said

Ll M;_)

{/
against valuable consideration and have acqulr é&’oso\;uwf‘

T Ll
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Dag No. 1176 was recorded as “Danga”, Morcover, the plot

against L.R, Dag Nos. 413 and 423 were Técorded as “Bagan”
and “Dangg” reéspectively.,

The petitioners for the purpose of Proceeding with the
Construction, duly applied for conversion of the said land angd
the said conversion was duly permitted by thé authorities, The
said respondent was pleased to permit the conversion of the
land against L.R. Dag No. S79 from “Pukur» to “Bahutal
Abasan” (multi-storieq building) and the land against L.R. Dag
No. 1176 was converted from “Danga” to “Bahutal Abasan”
(multi-storieq building). The land against L.R, Dag nos. 413
and 423 which were original classified as “Bagan” and “Danga”
were converted to “Pukur”, Copies of the said conversion
certificates permitting the réspective conversion by
Respondent No. 1 in favour ¢f the petitioners are

b
marked with the letters “P-37, «p_g» and “P-5” respectivelys (

0
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It is pertinent to state that the area of the converted plot of land
from “Bagan” and “Danga” to “Pukyr” in L.R. Dag Nos, 413 and

423 is much more than the original “Pukur” as existed in L.R,

Dag No. 579 and the betitioners, to dij

marked with the letter “p-6~,

The Petitioners, after the bermission being granted for

conversion of the said land by the Respondent No. 1 which was

duly granted after necessary Inspection, initiated the work of

construction.

On April 7, 2025 at about 11.00 a.m., individuals and

musclemen interru pted
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10.

11,

12

threatened to have the construction stalled while they boasted
of their high connections in media and political circles. It was
also informed by the said Adndividuals that they were/are
members of a club which. was famous in the area, allegedly by

the name of “Rajarhat Reckjoani Grambasi Brinda®. The

fepresentatives that the said Individuals, identities of whom are
not known to the petitioners or their répresentatives, that
unless the money what has been illegally demanded by them is
paid, they would not permit the construction process to proceed

and they would, with the connivance of the media, make sure

that the work of construction is stalled.

Officer—in—Charge, Rajarhat
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filed by the petitioners on April 08, 2025 is annexed hereto

and is marked with the letter “P-7*,

12,

A copy of the said-application filed under Section 163(2) of the -

Bharatiya Nagarik Suraksha Sanhita, 2023 is annexed hereto

and is marked with the letter “P-8”,

13. On April 16, 2025, the Executive Magistrate at Barasat wag

Pleased to direct the Officer-in-Charge, Rajarhat Police Station,

14,

528




15.

16.

%g, 529

14

Parganas on April 16, 2025 émd the unidentified musclemen
have caused the work at the said premises to remain stalled
which is adversely affecting the rights of the petitioners since
the petitioners have stipulated time-frame for completion of

construction of the said project and has invested huge sums of
money.

Your petitioners state that the inactions of the respondent
police authorities have resulted in a situation where the
petitioners are not in a position to proceed with the work of
construction at the said premises even after having due
approvals from all the concerned authorities and by following
the due process of law and such inactions and situation
caused are arbitrary, harassive and prejudicial to the interest
of the petitioners and are required to be remedied through

issuance of appropriate high prerogative writs by this Hon’ble
Court.

Your petitioners state that the respondent authorities, specially
the respondent no. 3 herein has failed to act in terms of the
order dated April 16, 2025 passed under Section 163(2) of the

Bharatiya Nagarik Suraksha Sanhita, 2023 and the inacti

. NI a4
the police authorities has adversely affected the rights ¢ Qﬁl'?‘e Mio

?‘

HIGH COURT ¥
s = AT CALCUTTA
petitioners, DISTRICT SOLKATA
REG. N 22424

EXP, DT -18/04/2030
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18.

19,

15

Your petitioners state that the respondent authorities have
failed to consider that the petitioners are bona fide purchasers
of the said properties against valuable consideration and have
undertaken the work of construction in the said premises upon
due approvals from all concerned authorities as statutorily
required and any hindrance to such construction by unknown
individuals are adversely affecting the rights of the petitioners

guaranteed under Article 300A of the Constitution of India.

Your petitioners state that the respondents authorities have
failed to consider that the petitioners have acted in terms of the
law in force in the country and have not taken any step dehors
any law of privilege which could mandate any actlion imputing
any charges far less an action by unauthorized goons for which
the petitioners were compelled to initiate proceedings before the

Learned Executive Magistrate, Barasat (Sadar), North 24

Parganas.

Your petitioners state that the respondent authorities have
failed to consider that the petitioners have invested huge sums
of money and the same has been invested on the premise and

understanding that the work would be completed within®

stipulated time-frame and delay as has been 411 :

e

QTARY

A \ \
e 7\ *)
nT\';\\!l‘.ll: ]
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20.

21,

16

unauthorized goons and musclemen are adversely affecting the
petitioners financially and slowly financially asphyxiating the

petitioners thereby affecting and denying the fundamental

rights of the petitioners.

Your petitioners state that the reépondents authorities have

failed to consider that any delay in carrying out with the legally

valid work of construction, as has been carried out on behalf of

the petitioners which now remain stalled due to the inaction of

the respondents police authorities, would be an unwarranted

impediment on the progress of the work which would, in turn,

affect the petitioners adversely whereby the fundamental rights -

of the petitioners would be infringed and/or breached.

Your petitioners state that the respondents authorities have
failed to consider that vide an order dated April 16, 2025 passed
under Section 163(2) of the Bharatiya Nagarik Suraksha
Sanhita, 2023, the Executive Magistrate at Barasat (Sadar)
directed the respondent no. 3 herein to enquire into the matter
and to keep strict vigil on the law and order situation in the

concerned area which the said respondent has failed to adhere

to thereby adversely affecting the right of the petitionefs. T AR AN

AN My
/ Q‘?&L RTO}-?\ i\
/X 1uGH COURT 7 \ %)
[/ « :—;GCJXLCQVT-\

!( " | pigTRICT KO
\

)%
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22,

23.

24,

25

17

Your petitioners state that the respondents authorities have

failed to consider that the inaction on the part of the police

authorities, specially on the part of the respondent no.3 herein

has resulted in Stoppage of the work of construction which was

being lawfully carried out by the petitioners and the same is
bad in law.

Your petitioners state that the respondent authorities have
failed to act expeditiously and in terms of the order dated April
16, 2025 passed under Section 163 (2) of the Bharatiya Nagarik

Suraksha Sanhita, 2023 and as such, have failed to exercise its

official duties mandated by law.

Your petitioners state that the inaction on the part of the
respondent police authorities in failing to act as mandated by
law and such actions and/or inactions of the respondents are
bad in law, prejudicial to the interest of the petitioners and
violates the fundamental rights of the petitioner specially
enshrined under Article 14, 19(1)(g) and 21 of the Constitution

of India as well as Article 300A of the Constitution of India.

Your petitioners state that the actions and/or inactions on the

S W pott 7
7 e\
mandated by law as impugned herein, are in excess /f m,‘: \

. \
X OURT ¥ '\ &)
HIGH C \ %A
[ 4 [@ 57 cAaLCUTTA

0 Pl i
{ STRICT KOLKATA
] { DHE,T": ' :0 _52.‘ '_'-',4
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lawful official duties and are liable to be set right by this Hon’ble
- Court.

26.—Your petitioners state—that the impugned actions and/or

inactions of the respondent police authorities are contrary to
—the statute.

27."- Your petitioners state-that—the respondent authorities have

-failed to take into consideration the relevant-materials made
——available by the petitioner to the said authorities-and on record
which renders the actions and/or inactions of the respondent

police authorities as bad in law and liable to be set right by this =~

Hon’ble Court.

28. Your petitioners state that the respondent authorities have

taken into consideration irrelevant materials while perpetrating
in their inactions and while failingto take appropriate actions
as mandated by law and such actions and/or inactions of the

respondent authorities are liable to be set right by this Hon’ble

Court.

29,

£ \y

X HIGH COURT ¥\ 4\t
, & (HIGH COURT 7\ 4}
Airidar caLCUTTA 1 \-,1
i DISTRICT KOUKATA | |
i REG. NO -5242¢ |

and without any reason perpetrated their inactions and\l?fglﬂ)l\edp_u,‘,womaau /
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30.

31.

32.

19

to take appropriate actions as mandated by law and such

-actions and/or inactions -areliable to be set right by this
Hon’ble Court.

Your petitioners state that the actions and/or inactions on the

part of the respondent police authorities in fdiling to act as

mandated by law as impugned herein, are arbitrary and the

respondents’ failure to act in accordance with law, as mandated

-dehors the actions to be-taken by any rcason&bie—person in

similar facts and circumstances.

Your petitioners State that the actions and/or inactions on the -

part of the respondent police authorities in failing to act as

mandated by law as impugned ‘herein, are required to be set

right by this Hon’ble Court.

Being aggrieved by and dissatisfied with actions and/or
inactions on the part of the respondent police authorities
because of which the lawful projects of the petitioners remain
stalled, being impugned herein, which are bad in law and in the

facts and circumstances of the case and are liable to be set right

by this Hon’ble Court, the petitioners seek to move the ins AR
(@) ' 3
petition, inter alia, on the following amongst other: - m
7 111
/J '{ A\ HIGH COURT )';' \‘\ +r \4
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I1I.

20

FOR THAT the respondent authorities, specially the respondent
no. 3 herein has failed to act in terms of the order dated April
16, 2025 passed under Section 163(2) of the Bharatiya Nagarik

Suraksha Sanhita, 2023 and the inaction of the police

authorities has adversely affected the rights of the petitioners.

FOR THAT the respondent authorities have failed to consider
that the petitioners are .bona_ fide purchasers of the said
properties against valuable consideration and have undertaken
the work of construction in the said premises upon due
approvals from all concerned authorities as statutorily required
and any hindrance to such construction by unknown
individuals are adversely affecting the rights of the petitioners

guaranteed under Article 300A of the Constitution of India.

FOR THAT the respondent authorities have failed to consider
that the petitioners have acted in terms of the law in force in
the country and have not taken any step dehors any law of

privilege which could mandate any action imputing any charges

far less an action by wunauthorized goons for which the
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IV.

VI

21

FOR THAT the respondent authorities have failed to consider
that the petitioners have invested huge sums of money for
purchase and constructiop of the project and the said
investment has been made on the premise and understanding
that the work would be completed within the stipulated time-
frame and delay as has been caused by unauthorized goons and
musclemen are adversely affecting the petitioners financially
and slowly financially asphyxiating the petitioners thereby

affecting and denying the fundamental rights of the petitioners,

FOR THAT the respondent authorities have failed to consider
that any delay in carrying out with the legally valid work of
construction, as has been carried out on behalf of the
petitioners which now remain stalled due to the inaction of the
respondents police authorities, would be an unwarranted
impediment on the progress of the work which would, in turn,
affect the petitioners adversely whereby the fundamental rights

of the petitioners would be infringed and /or breached.

FOR THAT the respondent authorities have failed to consider
that vide an order dated April 16, 2025 passed under Section
163(2) of the Bharatiya Nagarik Suraksha Sanhita, 2023, t

Executive Magistrate at Barasat (Sadar) directed

NOD

. HIG JRT

CUTTA
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VIII.

IX.

22

respondent no. 3 herein to enquire into the matter and to keep
strict vigil on the law and order situation in the concerned area

which the said respondent has failed to adhere to thereby

adversely affecting the right of the petitioners.

FOR THAT the respondent authorities have failed to consider
that the inaction on the part of the police authorities, specially
on the part of the respondent no.3 herein has resulted in
stoppage of the work of construction which was being lawfully

carried out by the petitioners and the same is bad in law.

FOR THAT the respondent authorities have failed to act

expeditiously and in terms of the order dated April 16, 2025
passed under Section 163(2) of the Bharatiya Nagarik Suraksha

Sanhita, 2023 and as such, have failed to exercise its official

duties mandated by law.

FOR THAT the inactions on the part of the respondent police

authorities in failing to act as mandated by law and such
actions and/or inactions of the respondents are bad in law,

prejudicial to the interest of the petitioner and violated the

o

v

. /¢y HIGHCOURT ¥
Y CALGUTTA

i DISTRICT KOLKAT/
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EXP. OT.-18i04/2030
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XIII.

XIV.
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FOR THAT the actions and/ar inactions on the part of the
respondent police: authqritic_sf?m_failing to act as mandated by
law as impugned herein, are=in _excess of their lawfuleofficial

duties and are liable to be set right by this Hon’ble Court.

FOR THAT the impugned acﬁons——and/or inactions of the

respondent police authorities are contrary to the statute.

FOR THAT the respondent authorities have failed to take into
consideration the relevant materials made available by the
petitioner to the said authorities and on record which renders
the actions and/or inactions of the respondent police

authorities as bad in law and liable to be set right by this
Hon’ble Court,

FOR THAT the respondent authorities have taken into
consideration irrelevant materials while perpetrating in their

inactions and while failing to take appropriate actions as

mandated by law and such actions and/or inactions of the

respondent authorities are liable to be set right by this Hon’ble

Court.

FOR THAT while perpetrating in their inactions and while

failing to take appropriate actions as mandated by law,

3 G800 | o
NG\ )
/7 \\%‘b";%k

\
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33.

24

respondent authorities have failed to apply their mind and
without any reason perpetrated-their-inactions and failed to
take appropriate actions as mandated by law and such ‘actions

and/or inactions are liable to be set.right by this Hon’ble Couft.

FOR THAT the actions and/or-inactions on the part of the
respondentpolice authorities’ ir—failingto act as mandated by
law as impugned herein, are arbitrary and the respondents’
failure=to act in-accordance with law, as mandated dehors the

actions to be taken by any reasonable person in similar facts

and circumstances.

FOR THAT the actions and/or ‘inactions on the part of the
respondent police authorities in failing to act as mandated by

law as impugned herein, are required to be set right by this

Hon’ble Court.

Your petitioners state that the petitioners have already

demanded justice by filing appropriate proceedings under
section 163 (2) of Bhartiya Nagarik Suraksha Sanhita, 2023

and obtaining appropriate orders and inspite of the same, the

said order has not been complied with and any f

will be an idle and empty formality.

* [ AT CALCUTTA

REG, NO.-62424

=

¥ LiGH COURT 7\ %
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35.

36.

37.

38.

39.

25

Your petitioners have no other-adequate and/or alternative
and/or efficacious réemedy and the reliefs sought for herein if

granted would afford complete redress to your petitioner,

The records relating to the case are lying with the respondent

authorities at their offices, within the Jurisdiction of - this

Hon’ble Court.

The balance of convenience and inconvenience is in favour of

your petitioners,

Your petitioners have not filed any other application before this

Hon'ble Court or in any other Court relating to the instant cause

of action.

Unless orders as-prayed for are made, your petitioners will

suffer grave and irreparable loss, harm and injury.
This application is made bona fide and in the interest of Jjustice.

In the circumstances aforesaid,

your petitioners most humbly pr. \\\‘OTARN

RN
[ or HiGH CO
B ’ 3 Al |

Your Lordships for: /f
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(a) A writ of and/or order and/or
direction in the nature of
Mandamus directing the
Respondent authorities and
Specifically the respondent no. 3 to
proceed with the enquiry into the
matter and maintain strict vigil on
the law and order situation at the
demised premises in terms of the
order dated April 16, 2025 passed
under Section 163(2) of the
Bharatiya Nagarik Suraksha
Sanhita, 2023, the Executivg
Magistrate at Barasat (Sadar),
North 24 Parganas, and to act in

accordance with law;

(B)A writ of and/or order and/or
direction in the nature of

Mandamus directing the

expeditiously complete the enquiry

respondent police authorities W\

;,{ : / :, T ’;? *\
as directed by the order datedff\pél AT CALCUTTA '
: il | osTRN :EK;A,«}
A\ REG. O £24
3\ \Exr«. DT.-18/04/2030 -
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16, 2025 passed under Section
163(2) of the Bharatiya Nagarik
Suraksha Sanhita, 2023, the

Executive Magistrate at Barasat
(Sadar), North 24 Parganas and
take appropriate steps in law which
would permit the petitioners to
carry out the work of construction
in the said premises and to act in

accordance with law;

(c) A writ of and/or order and/or‘
direction in the nature of Certiorari
commanding the respondents to
certify and transmit all the records
relating to the actions arid/ or
inactions of the respondent police
authorities as directed by the order
dated April 16, 2025 passed under
Section 163(2) of the Bha.ral.tiya

Nagarik Suraksha Sanhita, 2023,

the Executive Magistrate at Barasa: \‘\OT A RY
(Sadar), North 24 Pargana / :

o
@ HIGH COURT -

AT CALCUTTA
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complained of by the petitionelfs
herein, to this Hon’ble Court so that
such actions and/or inactions of
the respondent police authorities
may be set right by appropriate
order so that conscionable justice

can be rendered;
(d) Rule NISI in terms of prayers above;

(e) Direction on the Respondent police
authorities to proceed with the
enquiry into the matter and
maintain strict vigil on the law and
order situation at the demised
premises in terms of the order
dated April 16, 2025 passed under
Section 163(2) of the Bharatiya
Nagarik Suraksha Sanhita, 2023,
the Executive Magistrate at Barasat

(Sadar}, North 24 Parganas, and to

act in accordance with law;
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-~ =f) Direction on the respondent police

authorities to expeditiously
complete tizf;__enquiry as directed by
the order dated April 16, 2025
passed under Section 163(2) of the
Bharatiya - Nagarik Suraksha
Sanhita, 2023, —the | Executive
Magistrate at Barasat (Sadar),
North 24 _Parganas and take
appropriate steps in law which
would permit the petitioners to
carry out the work of construction
in the said premises and to act in

accordance with law;

(8) Ad-interim orders in terms of

prayers above;

(h) Costs of and incidental to this

application be directed to be borne
{ WIGH COURT ¥

’ # =3 AT CFL'-'wl TTA

{{ | oiSTRICT OLKATA
il REG. NC -~ :‘:_3‘1'
EXP. DT /0442030

by the Respondents;

(i) Such further and/or other order or

orders be made and/or direction



X

ap ”

or directions be given as would

— afford complete relief to your
Petitioniers.

And for this act of kindness, your: petitioners, as in duty hound,

shall ever pray.
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[, AMIT SINGH, son of Lalit Mohan Singh aged about 42 years, by faith

= Hindu, py occupation -~ Service, residing at 2 Baishaab Seth 1st Lane,
Beadon Street, Kolkata- 700006, do bereby

follows :-. : ST oo
That I am the Petitiomerin the instant case, I

the facts and circumstances of this case and gs such I am competent

soleninly affirm. ang say as

to sign the instant Petition,

statements made ahove in paragraphs 1 10 12 including the
Sub-paragraphs of the petirion are true fo my knowledge and beltcx
and those contained in paragraph Mos. 14 to 39 along with the
prayers are my respactful ‘submissions before this Hon’ble Court,

i il

Prepaved in wmy office The Deponent is known to s

ST i, Vot Lok M

Advocate Clerk to M- TM Tald o

Advacate
Solemnly affirmed before e on

this of May, 2025
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CRIPS PaymentID:  140620232009803110
Total Amount: 4753004
i ank/Gateway: ,SB’IBBay

SRN: Qﬂlﬁaﬁﬁwﬁﬂa
" aymient Status:, :
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“RN- 9916869193519
“iateway RefID: -mﬁvmasn
IRIPS Payment ID: 140520232009803170
*ayment Status: swﬁ_u

Depositor's Names: Ms AM
‘Address: L1A:SAR
Mobile: 8017171857

200154585 1/4/2053
2 2001545851/4/2023
3 2001545851/4/2023
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192023240009179991

‘ngntMode'
.Lszo.ﬁ_z;-'_zqza 15:02:47

BapleﬁGatﬁway.

128 Payment ID:
'waent Statns:

'_150630232009917998
i ,Succqs,sﬁll

A.l;p’it‘(ﬁiti&
36; Rowland Road, Eupjgogmﬁqrghts,{ﬁallygungc
8017171857
Bgyen{CImmants
2001545851
Mr:8ubhash Naskar
ARA. - IV KOLKATA
Al -IVKOLKATA
2001545851/15/2023
Sale;: Sale Document Paymgnt No 15
riod From (dd/mm/yyyy): 15/06/2023
‘lod 'Ifo (ddfmm!yyyy)

:sitor's Name:

p'JSito r-Status:
).hcant's‘Namc,

fice Name:
=ntiﬁcatio,n Nos

15/06/2023

2001545851/15/2023
2001545851/15/2023

Online Payment
HDFC Bank

15/06/2023 15:03:36
15/06/2023 15:02:47
- '2001545851/15/2023
IQuery No/*/Query Year)

roun LAKH SIXTY THREE THOUSAND ET
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700010, ® SAUMIK PAUL chm.ung_rm

- "Tapan Kumar Pal -and daughter of Jate !

z ¥

o)l )
Hnwmh, Pin Cade - 711201, )
r _No 3593321&3726 .and PAN

48GT Road , Post Offige Bally;, Palice Stnnon Bally
{SM.) CHATTALL ATUA. (h :

-Apopxnms) waafmandu-f s

ifeof Ack Pal._'muding at 2213 Palghat
r M ..mfﬁohceﬁmﬂnmlln Howrdh, Pin
(havig Aadhasr-No. 6875 5911, 4633 and

P,

PAN AJOPPSZGSB), somqf Monmotha. Naﬂ:, PaL.residjng av2 R4, 25C, Radha Madtiab
Dutta Garden Lane, Belsghata, H.O., Rost: Qﬁqud PQllce Skahqn Ber,-;ghnta, Pin Code -

‘Bistrict North. 24-1?813353&. .Bm Qddel ?ﬂﬂtﬁ

“Cheitalij Paul) (having, Asdhaar No.3075. § . _...m; Baaiepasséu.j; ﬁﬁfe of

' e§_11 Ch.ai;dra Pal residing at 108/73 South

-Kodalia, New Barrackpure (m), Post: Ofﬁpe- Police, Smtmn ‘New Barrackpore, District

- North 24 Parganas, Pin Code - 700131, (8):(SML).SHYAMALL PAUL (having, Andbsar

N0.9454 8959 9142 and PAN BDNPP3514B,), wifp of:Late Mahamaarn Paul and daughter
of Late Dinesh Chandra Pal Yesiding; At R <l -_'Itgam. (C:T); Rajarhat, Post Office. and: Pnhce
Station Rajarhat, District North: %Barganas,. Pin Code - 700135; 9). SANKAR KU

PAL (having Aadhaar No.8488 84673664 and PAN BNRPP3263M), son of Late Dmesh

Chandra Pal residing at Reckjoani. (C. <L) I,’ost; Gﬁce and 'Pohce Station Rajarhat, District

North 24 Parganas, Pin, Code - 700135, (10) (SM,) B._.;l RATI PAL (having Aadhaar
‘No0.9227 4550 6554 aiid PAN . AUHPPG'ISSK), wife of Late Asit Kamar Pal residing at
Reckjoani, Post Office and: Police Station. Rajaxhat, Dlstnct North 24 Parganas, Pin Code -
700135, (11) (SM.) ISHIKA PAL (_havmg Aadhaar No.2837 4570 3650 .and PAN
BORPP9794L), wife-of Satyajit Mazumder and. da,ughter of Late Asit Kumar Pal residing
at Reckjoani (C.T), Post Offi 1ce and Police Station Ra‘larhat District North 24 Parganas, Pin
Code -700135, (12) (SM.) SUBHASREE PAL (having Aadhaar No. 614683982621 and
PAN BORPP7638R), wife of Mainak Paul. and daughter of Late Asit Kumar Pal residing at
Reckjoani (C.T), Pal Para, Post Office and Police Station Rajarhat, District North 24

Parganas, Pin Code - 700135, (13) (SM.) JHUNU PAL
No.628110656254 and PAN BISPP6510K), wife of |
Reckjoani (C.T), Post Office and Police Station Rajarl

Code - 700135, (14) (MS.) CHHANDOSREFR PAY

ﬂ

(having  Aadhas
.ate Gopinath Pal re

i
k
I
‘-

554

V'l ilg‘lt Tﬂ R},
wat, District North 24 P‘u‘g_..lu.;a%P'%Nf 2

(having A ulhaqr No. n-]- ‘W(arir@ﬁgow o
,,;@f LAk Loc oo
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B

and PAN CYAPP5192B), daughter of. Late: ﬁupmnih Pal :emding at Reckjoant (C:T), Bost
Office and Police Stafion. Rg;arha:,,ﬁismt‘“ orth 24 Parganss, Pin Code 700135, (15)
AMAR PAL (havirig Aadhiaar No:290222593988 and PAN ANOPPRISIE), son of Late
Krishna Chandra Pal residing. atReckjcml{C:B 'an‘érhagrost G)fﬂce-;and Pohce Statian
Rajathat, District Nonh%Parganassz;n,._Cnﬂ" . 'zoums (1&) (SMT.- HUBHRA PYNJ
{having Aadhaar No:870894311307 and PAN; -

Byne-and daughtar of Late Sihlb*'_ PrAs:
Méahanagar Juniior Wing; B¢ :Qﬁw
226006, and (17) ABHISH

'_IAJWPPBSIL); WR i

glstered. ofﬁce. at. 63 Raﬁ Abmed »KdeaJ.
\_t,QKolkata,»Pln Code = 700016, xepresented
(having, Aadhaar 674402357855 and PAN

Imam, xesxdmg at. ?LTi]}a.ln’Road, Post

s ;_f._,_-‘_.jpuﬁlkqlkaia, Pin Code ?000‘15- @)__ M‘K
HOMES LL, (havmg anm ABAG850, PAN ABYFA3939R) & Limited Liability

Partnership within the meaning: oﬂhe Lin;xtcd E:abxhty Parmership -Act, 2008 | ha\gmg Ats
registered office at. 63, Rafi Ahmed, Kidwai Rgad, Police. ‘Station | and Post. -Office Park
Street, Kolkata, Pin. Code ~ - 700016, re;presegigd by its. Designated Pﬂrtmtr Syed ‘Abrar
Imam (having Aadhaar 674402357855 and. PAN AAHP132612L) son’ of' Sycd Mﬁhammcd
Nemet Imam, residing at 72 ;Tiljala Road, Post Office. Gobinda- Khauk, Police: Station.
Beniapukur, Kolkata, Pin' Code 700046, Kolkam, Pin Code 700046, 43). PLACID
REALTORS LLP, (havmg LLPIN ABA—6854 [’AN ABCFPO237B) 4 Eimited . Lmblhly

: Amited. Liabilily ‘Partnership Act, 2008: ‘having its

registered office at 63, Rafi Ahmed Kldwm Road, Police Station and Post Office Park

Street, Kolkata, Pin Code - 700016, represented by its D designate Partner Syed Abrar Imam
(having Aadhaar 674402357855 and PAN AAHPIB26121

2L.) son of Syed M’bﬁa%
Nemet Imam, residing at 72, Tiljala Road, Post Office Gobinda, Khatik, Police $fdtio

by its Designated: Partn;x Syed Abrax__'
AAHPISZG]‘ZL) son. uf Syed M .

'.:,
Beniapukur, Kolkata, Pin Code 700046, Kolkata, Pin Code 700046, (4)f AXHE
DWELLERS 1, L2, (having LLPIN ARA- 6848, PAN ABYFA” 3947R) a Limited [ Lla lll,lxg
Parrmrsi‘m within the me’unnu of the Limited Liability Par thership Act, 2,{"1():{ hh :
A & of X
l\/‘vr/ -f‘: ‘:’di F F

¢

bl
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registered office =t 63, Rafi Ahmnd Kidwai R ..
Street, Kolkata, Pin Code "700&16 mpmsqnmﬂ !

Imam (having Aadhaa:: 6744{}23&7355 and
Nemet Imam, :

Benigpukur, K
7960, PAN ABYFAZS83H) - Limit i
Limited Liability- c%:mmﬁp Am, 20@3 ha

Kidwai Road ‘Police. Station and. Prost

and PAN @18261213‘5@ of Syed__-M.
Road, Post. Ofﬁm Gabinda Shat .9 :

ATK swomgnké:u? (having LLPIN ABA-7406, PAN

Liability Partnership ‘within the meaning of the. Lmuwd Liahll
having its registered office at 63, Rafi Ahmed
Office Park Street; Kolkata; Pin Code - 7 00016,
Abrar Imam. (having Aadhaar 674402357855
Mohammed Nemet: Imam, res{cling at 72

ABXEM 66PY:

:CPreacntpd by its. Desngnatedv??amm Syed
and PAN MHPISZG}QL) 'son.of . Syed'
,Tﬂ,tal& Ruad, Post: Office. Gobmdaéfﬁlmuk. Pol;w
Station Beniapukur, Kolksta, Pin Code 700046, (8) T, R. - INFRAPROJECTS:
LIMATED, (having CIN U?DZCIO

WBZOIl.PTClGl j 9’7 :and . PAN AAJCA3354M) a
‘Company 1 mcotpomted under the Compames &c‘t 2013 ‘having its IGngtGIEd office at 63,

Rafi Ahmed. Kidwai Road,, Police Station and Post QEﬁce”Park Street, Kolkatq, Pm Caode ~
700016, represented by its. Director Faiyaz Alam (having: Aadhaar. 48822‘?229010 and PAN
AlAPAB023F) son of Barkat Alj, re:;xduu, at. 39, Ripon Street, Post Office and Police
Station Park Street, Kolkata, Pin Code 700016, (9) KZAR PROPERI‘!FS PRIVATE.
LIMITED, (having CIN U70102WB2013PTC197052 and PAN AAFCK3838G) a
Company incorporated under the Companies Act, 2013 having its registered office at 63.

556

QOT. ’%
Rafi Aluned Kidwai Road, Police Station and” Post Office Park Street, Kolkata, Pin Codg
700016, represented by its Dircctor Mohammed

PAN AAHPFS415H) son of Md
Circus ;\veyje and Police Station Bentapukur, Kolkata, Pin C

B M -‘F‘L\’\

RN/ %
Firoz (having Aadhaar 3'7992'?{)9231-U nd/ oh 47)‘ \
Ayub, residing at 39B, Gorasthan Lane, Post @fﬁm( ) _. HIGH COURT 5 *w
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1

Euphioria Helghts; Post Office and Police: Staf
(11), AMBUD PROPERTIES LLE
Limited Liability Pactnesship wit

“Offics Paik Streef, K

residing:st L1th loor, Flat-L1A, 35 Rovilagg

-having its registered office.at 63 Rafi Alimied Kidwai Roax

(baving -Aadhaar, 9263897532
‘tesiding at 11th.Eloor, Flat-11a; 36 Row
Office. and. Police: Station Ballygunge, Kolkat;
REALTORS LLP, (having LLPIN AAL-4618, PAN;

=

BUILDCON PREVATE, LIMITED, (having CIN UAS309WES 017PTCR20814: aid PAN
AAPCAS221P) a Company incorporated wnder the Companies :Aet; 2013 having its
registered office-at 11/1, Sarét Bose Road, 3 Eloor, Nott Block, Unit KaN310, Police
Station Bhawanipare, Post, Office Elgin Road, Xoiksfta, Pin Code:» 700020, rep b
its Director Atpit Gitia (having Aadhaar 926389753284 and PAN BIKPEON0YG) ot of
Sunil ‘Kumar Giria, résiding at ‘Lith Floor, ‘Flat114, 36 Rowland: Road, Ballygunge,
Station Ballygungs: Kolkata, Pia Code 700020,

PRO

589753284 anit

Offiee- _and. Police Station, Ballygunge, Kalkata, Pin, Cods AMBUD
CONSTRUCTION LLP, (having LLPIN, &AL 4/ 18, PAN ABKEASS50D) a Limited
Liability Partnership within the meaning, of the. Limited. Liability. Partnership: Act; 2008

oad, Police Stifion-and Post Office

?OOOIGWmeMbyiwD%i@atedBmAmnmm
84 and PAN BKKPGO!

' BKKPG0009G): son of - Sunil Kumar Giria,
and Boad, Ballygunge, Euphoria. Heights, Post
Ikatd, RinCode 700020, (13) RAMARA

.";

Park:Street, Kolkata, Pin Code -

Partriership within the meaning of the Limited Liabili
registered office at 63: Rafi Abmied Kidwai Road;, Polics Stat
Street, Kolkata, Pin Code - 700016, rcpre_s{q;}t'c.c_‘lgv.nbi_;&"if_s.ﬁcsig@égaﬁ"-?ﬁrm;;s -Arpit Giria
(having Aadhaar 926389753284 and PAN ._Bl_mﬁ‘omﬁﬁl son of Sunil Kumar Giria,
residing at 11th Floor, Flat-11a, 36 Rowland Rbad-,__ Bpl_lygunge, Etphoria: Heights, Post
Office and Police Station. Ballygunge, Kolkata, Pin Code 700(520, (14). NILGIRI
INFRAPROPERTIES LLP, (having LLPIN AAL-6806, PAN AAGFN9421G) a Limited
Liability Partnership within the meaning of the Limited Liability Partnership Act, 2008
having its registered office at 63 Rafi. Ahmed Kidwai Road, Police Station and Post Office
Park Street, Kolkata, Pin Code - 7000186, represented
(having Aadhaar 926389753284

by its Designated Partner Arpit Girfa
and PAN BKKPGO0009G) son of Sunil Kurnar

Giri‘///'—\
residing at Ilth Floor, Flat-1la, 36 Rowland Road, Ballygunge, Euphoria Heig_h!s/@:g/"—‘\;\\\
- ° N o e 3 = . . ' /O\, %\
Office and Police Station Ballysunge,

Kolkata, Pin Code 700020, (15) RELSHAY
SPACES PRIVATE LIMITED, (having CIN
AAMCRG6339]) a Company incorsoruted under the Companies Act, 2013

L
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registered office.at 11/1- Satat Bose Road,, 3rd Floor,
Bose Road, Police :Station. Bhawampnre Pnat} (
700020, represented. hyatle, rector Arait Sing

BFYPS3622C)sonof LatclzalitMQhan Singhya

nm.mqqk UnitNo N30, 4. C.

: l43828&05!6'16nd PAH
ngat2 Baishnab Seth 15t Laiie, Post
mmqo@&gﬁ,aﬁ) REKSHA
vamg*cm U68200WB2023PTC261930- a0 &
L ,ertb.ﬂ'aqgn naniesAct, 2013 hiving'its e
Eﬁfﬁlﬂmﬂm Toek ; Unit No 310,4,.J.:C. !
Buse Road, Polxce Stgtmn maiipor% PostOffite: Elgin. Road, Kblka!ﬂ. Pin Code - {

L
700020, represented by, nsDxrcm:Ammsinshﬂwing .e;adhapr 314882800560 and PAN '
BFYP83622C) son of Late Lalit Mdhan. Singh,; residing 4
‘Office Beadon Street; Police! ‘Station Tormabagan. 4

IGHRISE: RRIVATE LIVITED, (havin

AAMER67474) 2 Company incorporated wnder fhe; ompanies Act, 2013 Haing Js
tegistéred office at.11/1 Sarat. Bose Rond; ¢ por; North:Block , Unit NoN310, A. J. C.

Bose Road,, Police Station maampore ~Rost: Office Bl in Road, Kolkata,. Pin Code -
“700020; represented by-its. Diregtor. AmitSingh:(having: Aadiinar 314882800560 and PAN
- BFYPS3622C) sonof Late Lilit Moh: Smgh,reslding,gtz ﬁaifibnahzﬁeih;l-gtl,ane,-l?ost
Officé Beadon. Street, Pol,ice-Staiitsn:xd‘ ';;'_'an, Kalkata, Rin Code 700006, (I8} REKSHA
APARTMENTS . PRIVATE LTMIZI?ED (bnvmg CIN: U68200WB-2023PTC262150 -and
PAN AAMCR6935L) a-Company incorporated under the: Companies Act, 2013 having its o

registered office at 11/1 Sarat Bose Road, 3rd Floo, North Block, Unit-No N310, A, LGS
Bose: Road, Police Station Bhawampore, Post' Office Elgin Road, Kolkata, Pin Code -

oy Pariner .Amlt Singh. {having Aadhaar 314882800560
and PAN BFYPS3622C) son of Late I.ﬂlm Igjghau Singh, residing at. 2 Baishnab Seth 1%

Lane, Post Office Beadon' Street, . Police: Stagmu .Igm___' gan; Kolkata,. Pm Caode 700006,
hereinafter collectively referred to as’ “the: PURCRA.SERS” (which expr&ssmn Ainless

excluded by or.repugnant to the sub_;ect or cohthbe deemed to mean and imclude cach of

their respective successors or. suecessors-in-offi ice: andfm:.ass:gns) of the OTHER PAR’ r:
WHEREAS

700020, represented by its Destens

Al One Subasini Dasi was the sole and absolute.owner of ALL THAT piece or parcel

of land containing an area 1.73 acre or 173 sataks more or less comprising of (i)

0.74 acre or 74 satak more less comprised in R.S. Dag No.579 under R.S Chatis

No.3466 (formerly C.8. Dag No.544, C.8 Khatian No.1177) and (ii) 0.99 acie B 997 ﬁm e
KT

satak more less comprised in R.S. Dag No.1176 under R.S Khatian No. 7624—{1 il N;‘,'r

do.muly C.S. Dag No. 1111, C.8 Khatian No. 2024/1) all in Mouza RLLk_} )m;l JAL i) 52424

tj\- U* 19041203
oot iﬁ;é%\ y

T})V" : \‘\\"\—"/




No.13, Police Station' Rajarhat in: th&EmltﬂctzOf N 34 Pﬂrgﬁnﬂs. mﬁt&fﬁ? and.
‘particularly mentioned and dﬁﬂﬁbﬂd' the SCE ED
‘hercinafter réferrédito as “ihe gaid: ; :

was recorded as Raiyat in the Records:of Rights ,pubhshe}i ﬁndar"the.wﬁmgax

Estates Acquisition Act, 19‘53 n. rgspéot._of RS Dag No.1176 unde the said RS
Khatian No. 202441,

‘One Dilip Kuniar Roy and Mamk L4l Singh. ‘Ware:oceupants of the»smd Fmpem
|
c |
]
) 8sed r qnly heus hezresses and lega.l repm;cmatwﬁ
(her husbanihEVmg prﬁde:ceased_ ier)-who all ‘upon: her: deathinheritéd. and became
-entitled to the said propertyin. equal shares.. '
D. The said R.S Dag Nos.579 and 1176 continued to be numbered as LR_ Dag Nos,55 \ }

P
1993 leavmg hlm surviving, hls two sa\d bI‘OThCi’b nﬁmrl} Dinesh (,handm Pal (since

deceased) and Krishna Chandra Pal (sinee deceased) and four sisters namely the
suid Rekha Pal (since deceased), Latika Pal (since deceased), Chapala Pa! ('slnt,h

Fy

2 iop Ll
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18 : & (.f ST i
Al J : f—'__
deceased) and Suprabha Pl (since deceased) as his only heirs, ‘heiresses and legal
reprosentatives ‘who. all upbmhis dﬁh.l;h.l"' : ntgd;

. ’bt:cqme enﬁtled todné entire
undividef]: IH“'(on&seWmh);panorﬂhamm{ heisaid Property: in equial S

'Pﬁ (ﬂm Vﬁnﬂorfﬁﬁr. 9. 'hyml, end-three

known 48

partor 5 share in. the: said. prqpertx:,_.m';eﬂual

The said- Rekha. Paul (also knowh. a§ Rékha . ‘Pal), who was a Hindn:- ‘during her
lifetime and at the-fime. of her death and. ‘governed by. the Dayabhaga &ahqq1 of
Hindu Law, died Aintestate On.z,ﬁ'h Becamber 2002 leavmgﬁher survwii:g henone son
namely Abhijit Pal (the Vandor No.1 hereto) and three,. dagg]ners namalf Sim.

Chaxtali Khatua: (the Vendor No. 2 hcmto), Pritha; Paul (smce imas&d)md M;tra
Pal (the Vcndor No.3 hemtg) as: hgr cml;r heu's, |
(husband of Rekha Pail. namely Mamk Chandra Paul (alsa knpwn as._-f M
Chandra Pal) predeceased her on21™ May- 1993) 'who.all upon his: death.in

and: becamc entitled to hqpqpnrc u;:dmded 1/6™ (one-s:xth) part. or- sham e Saic
Property in'equal shares.

_\ EXE O 18042030
)
The said Pritha Paul, who was a Hindu during her lifetime and at the tum‘:\ 61‘

@ _/(/'\\;’
death and governed by the D;ly'lbhd},"l School of Hindu Law, died mtcstate‘m@
issuless on 26" August 2004 leaving her surviving her husband namely Dlllp

Kumar Paul (the Vendor No.4 hereto) and one son namely Saumik Paul (the
Vendor No.S hereto) as her only heirs and legal erreacntatncs who both u

pnher
¥ oyt AL
G, -
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9 sl y
~ i
death jnherited and became ei;m.tlnd o her. mn;e Undeed 124" (one-twenty

fourthlpmor sha.é&jnﬂleiimd perty ine

The sdid Lafika Pal, who ‘was. ~a H.indudmg ha ;:hfqgma tand ahthu ‘e nfher
death and ,&Ovcmad-l:yy the i R

October 2010. leavin 1y Ktishna €1
twosisters naniely ﬂhﬁpﬂl&?ﬂl ﬂnd Sumabhgl‘ﬁl s emn}y,hmra, Helres:
legal, representatives (usband of Latika- Pﬂ( hinel

predecﬂasedhm o 1% Apri) 2012) who'1 upon hiy: death. infierited. and ,beeame_ §
enfitledito’his.entite undiyided. 2/9™ (twoxmnth}gan 0;' slm;e ?ln the said I?xopcrla'

b

death and.govemed by the Dayabhaga Sc.hqql qfl;lmd J..aw ed,\_mtqs ate. .
May »201.3 tea,vmg him. sumivmg his: wife ‘ngme] : }he; ch lﬁo-'- '
hereto) and one-daughier namely’ Chhandnsrgé!}’_,  (the Viendor No.14 hereto)s Hifs:
only he;xesses and. legal. representanves Wwhy thh pcm hls deﬂth lnh_f' ed‘_' d nd "
became entitled to his entire.undivided 1/36% (one-th
said Br.operty inequal shares,

:

Fiah

The saic Gapinath. Pal, who.was.a Hindu during his lifstime and.at the tive of his |
|

!

The said: Asit Kumar-Pal, who was a. Hindu. dunng.msld'enme and at the ume
dedth and governed by the Dayabhaga: School: of’ _ %xk
J uly 2019 leaving him surviving his wife namely. Bha;atx Pal (the Vendor \-ﬁf_

hereto) and two .daughters namely Ishika l?al (the Vendor No. 11 hereto) and
Subhasree Pal (the Vendor No.

12 hereto) as his heirs, heiresses and legal
representatives who all upon his death inherited and became entitled to his entire

undividec one-thirty sixth) part or s arcml ¢.said Property in equal shares.
divided 1/36" hi h) h he. said Propert 1sh

The said Chapala Pal, who was a Hindu durmE, her lifetime and at the tme of her
death and governed by the Dayabhaga School of Hindu Law, died intestate on |2

September 2021 leaving her sur viving her only davgliter namely flehhra Pyne (the
Vendor No.16 hereto) as her only y heiress an

d legal representative (husband of th(, 2 4
- } N
)8 JrU) ¥
( M A =



10 Do

“Chiapala Pal namely Sibpragad Palipredeseased. her on 15% May 1955) swho upon

‘her death inherited and became, enutledtn heréntire unﬁmdedllg“‘ (twa‘-mnllt) ‘part
orshare in‘the sa;d_Pmperty '

N.  The:said Suprabha Payl; who wgga&Hmﬂmduxing her: lifet
death- and,gaWemed by:the Da;
‘AU,gust 2021 Tminghcr Sy vi

o m in: the smd Pmpﬁtty_

©.  ByaDeedof Gift dated 4'ht Dmgmqrgau w;a

Sub-Registrar Rajarhat & & N
357705 Being No. 1523H856 forﬂ:w y:ar201'--_
No.5- hnreto) in consideration, of n: .T

eapyﬁn "f{[{}“\
(i) 0.92 Satak more or less inR.S. and L.R Dag No.. 5’79 and (il) 1.232 Satak }ﬁo: 5‘3%{,@,, oumy
less in R.S and LR Dag:No. 1176 in: the: saui ProRerty [ Arcau

| | osmw
P.

The Vendors are the absolute ownexs of the. said: Property and in 'khas' xaesmt.
: VS
peacciul possession of the same and are paymg khq;an_a,_tp the Govemment -

Ptoperty is-as foll_ows -

SL Name Area .owp_e.d‘:'l by | Area owned by
No. ' the Vgndqrs in | the Vendors in
LR Dag Ne579 | L.R Dag
{in Satak more or | No.1176 {in
less) Satak more or

less)

1 ABHUIT PAL T |s084 ;{:'{é_s

A

" ,_,-"‘ :{‘?’ .\ &'9/! f " k‘ ’\ T\J
5 v ifj‘xf?:&"" Gul

."‘r%
\.:\.\
oY

~ -
oy

rtion:in. k :No.117 ._Peﬂ?, ahﬁolutel}' a.nd fo OTAR:\\\
and. upon. such gﬂ’t, the said. Sgum:k Paul rcmmn_ the. Owner of portion m :

i T_
&y

562
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11 & (L I
[z [ crATALI AT T (3084 4a2s
[ [&DMmrarar 084 T (a2 |
IR ﬁIL_lP;IiUMZPAﬁL 6. 2157 "~ [2s8s8
5 [|sAumixpaoL s (1332 |
Ts SORA e ﬁ 22&55 s s Ty s \ :,-..
7 T20ss 2.74%
e 2,055 122738
lo UMAR P “"'_.';-a;giss-' | 2748
1 (SM‘)MTI?PAL 01‘586 o 1092
TR (SMy ISHIKA PAL 'ii_éégﬁ'- 092
12 |(SM) SUBHASR,EE PAL  0:686 0:92
13 |(SM)JHUNUPAL . 1029, 138
14 | (VMS) CHHANDOSREE AL |7,035 138, ;‘
15  |'AMARPAL T8ass b 2 _'
16 | (SMT)SHUBHRAPYNE  |16445. 2 |
17 | ABHISHEK PAL | | 16445 22 )
TOTAL [, 99 /";}:R\\
7 %F_;mu ,];O\ AN
AND WHEREAS the Vendors have approached the Purchasers to p;u‘ asé' MI}OI' 7 Ty ;"\:'!
That the said Property free from all encumbrances mortgages ok |

argesleases 0. KATA )
lenancies occupancy rights bargadars licns attachments restrictive ‘Lova\mmis: (T :U

pendens uses debutters trusts acquisition réquisition vesting pmlubrt,nﬁﬁ laims
demands and liabilities whatsoever or howsoever and with LOmplt‘{Q trzu.@q: \W
peaceful possessicn and in connection with the sale of the

Vendor&. have made the mﬂu\mn r represeitaiions and assurances: -

R

&
b/,

<

said l"apt.rty, the

Y
.
-2 "‘\".‘:‘v,}
Nt A
‘.f 5
1
N
A
1) ::';-'f—
A
'};-...
‘_}\.-‘-
J
'&
Lr
= 7



@

(i)

i

@v) Tmmewd Pmpgnyo' any

the ,_ﬁ_', ofis noﬁﬂﬁ'ected by any i;ght Q‘fﬂmy
; any nther eascment with’ ‘any person

(v} That save and exeapt tha,vendom o |

: reofand nof any Pﬂaqn
gr*rai,sed any dlspnta mrespect of: or ,relaﬁng-
omha;e ‘thereof in. ‘any manner whatsoe:

(vi) That neither the dems xor: the p;edecesson—m—uﬂe ofithe Vendom have at
-any time held. any.land in -éxogss of the. Ceiling Lumts pmscribedun €r the
West Bengal Land Reforms JAct, 1955 or the West Bengal Esta
Acquisition Act, 1953 or: any other applicable law;

SRNI ﬁdr
(vii) That. no notice or claim, has. been- Teceived by the Vendors WInc ' wl_g%ﬂc,u cowr
affect me:qwnershjp, user,. eanymc.nt and trzmsfcr of: the Vcndors 'f% p%g‘ﬁr oy
of the said Property;

" TRICT RCL ‘A'
1) EG. NC.-E:
L {‘.\ uP Df '.Wuify
3 ‘fl\-
(viii) That there is no action, suit, appeal or litigation in respect of ﬂ'i'e ’53 @

] _ oF )
g therewith or any part or share th_e_r.e

pending or filed at. any ti m_c.herr:taiore

(ix)  That no person has ever claimed any right titl

& inlerest ar possession
whatsoever in the said P

roperty ar any part theresf nor sent any notige in

Tespect thereof and that save and except the Vendors po ut!.u puqm

- o 0t L
- >

O
(]
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()

D)

Y. part thereoflis rot af
tRage by deniosit of i

: ion
_ ofdny Court oriauthority ():any right of way
‘wafe:ﬁ,ght ‘support drmnagear anyq‘m;;qas,ement ith aif persan or
mﬁ@wnabwfanmmmderwwwm@mmmmm
Ry burde ition:other than payment £ Khajana / Revenue, (j)any
otheren “mhmccofnnxhnd-whatsommanyﬂmeonor;icrmdudmg
my\mcﬂﬂﬂor‘prahlbnoqorder i

o
MR 2

(xil)  Thatthe said Property is abutting directly.on the:puiblic. road:on its Northern
side, | | o

(xiii) T

owners in the Records: of nghta and other rccordsof the concernod?Al

Land and Land _Ré.foms. '-Oﬁiét«-.{mdg oit.iﬁf_ng!é@ruménz;rscords in/fospe

thesaid Property upon its purchase by the Purchasers;-. |

T MION: )
':.9 RT 7 *\
[ [e5 woncourt 5\ %)

AT CALGU

&1 f\"._)‘..‘(-RTA

HRIX 2 o

AND W}IEREASﬂw Vendors :ﬁﬁi\?e contracted for sa!gand |0 ﬂl@éé%:&c -‘-:)‘:;:':’:10 J
Property and. all p‘ifqpénies benefits and rights appqun_égt;;ﬂiémtn l*\e,.a_i e %D\?
encumbrances mortgages charges leases tenancies occupancy rights barg%l i \QAQ
attachments. restrictive covenants. li_# pendens uses. debutters trusts nc:itﬁ dingOF
requisition vesting prohibitions claims demands and _ljﬁbili_ﬁes whatsoever or
howsoever and with cam plete vacant peaceful oS ]

session thereof and velying on the
atoresaid representations and assurances made and/or contained on the patt of the
Vendors and believing the sarve (o be trae and correct and acting on faith thereof.

the Purchasers have agrezd 1o purchase the same at and for a total cousideration of

o



566
X |

14

R&i0&%‘?%399-003‘(3@%;?@.:Bm@,@
bode@onty. . T

Torty twa lakhs:seventy four thensand ejgtit -

execution Hereof (the mcoi“ptwhcrqof:&l %

payment.of the same 4nd Svery part there

-essigned and asshiod.or pressed.or i

comprising:of (1) 0:74aare.or 74 Sataksmoare. -
(i) 0:99 acre or 99 Sutaks moTs or less: being the enfire LR, D both zecorded &
under LR. Khatian Nos.4579, 4580 and 4581 (formerly R.S ag Nos:579- and 1176 4
. recorded ‘under R.S. Khatian Nos.3466 and2024!lrespccntely) JIIMG{-I?;& Reek,lnam, J:L.
+ No.13 in the District of North. 24 -Parganas morefully -and :part cularly n’g.::ﬁt_i_opedj and. =
- described in the RIRST SCHEDULE hereynderwritten ani hereinafter:referred to-as “the

said Property™ TOGETHER WITH  thej mmcnvapﬂtsﬁrabmnfandmmasmd

ts ar r _ : rﬁﬁghtshhqgtiespbmcﬁts pﬁv#ge ?Q,PP\: I A,
casements appendages and g;gppncnanceswt_x,a;?s_g Y ]
thereto or reputed.or known to be. patt or. pa:é_el:or--mé_m_he:'ther_c_of which.now is or re‘_{o;-r-”ST?"e:I-'

heretofore were or was held used occupied. or enjoyed therewith AND .lr_eycrsifg‘;\%jbr:\ﬁ O 1 s

reversions remainder or remainders and re:n’t_s_-iSsu_es:a_nﬂ_. profits theréof and all and 'E.\q@f}

: > ALEIE anl b g ; N
part thereof AND-all the Raiyati and entire share estate right title interest inheritance L&\Q_Ef\’ ;

trust possession property claim easements quasi-easements. ;:riyilcg_es- claimg and demand
Wwhatsoever of the Vendors out of or upon the cntirety of the said L.R. Dag Nos.579 and
1176 and properties benefits and rights hereby granted sold conveyed transferred assigned
and assured or expressed or intended 80 {0 be TOGETHER WITH all deeds patlahs
muniments writings and evidences of title in anywisz rel l
Property or any part thereot which now ars or is ov |

ating o or connected with the suid

wreatter m,u;,r be .in-z)osscsﬂon Fowur
!

custedy or control of the Vendars or any person or persons frorn whom the Vendors wnay

| : 4/ At =iek O
/ 1 AL s .:.':—L“‘,-'Lé/ v E >
:r.‘.. e P ’4:{:{.&‘? {‘t - i



@l sasements. and share, right, title and

Passages/roadways for beneficial wise ang

WITH all legal ncidance thefeof Fo: 4
Bropertics benefits and sights herehy g
assured ar. expressed or intended:s0 to e,
nd forever for a pérfect arid indefia

trusts, attachments, acquisition, roquisiy
‘Howsoever,

Tollows:

(D

(i

(i)

e Foaawn 8 ,'t st |
» il
Y : LS
s : . |
S -~
448 i
i‘ -

THE VENDORS DO HEREBY:COVENANT:

DYy A
S SRIT conveyed fran faj(ﬁé} -uHCO!gR?"L.? :
tende so 10 be or any part thereot can, #n"’-' d%&‘tﬁf—t‘us %‘m

impeached encumbered or affected intjtle |\ e

S any actdef'fd or thing whatsoever done asqf‘omhmd\__,.\‘{()
SO0 rht, full. power and absolute auti "Lr OF.

grant sell convey 'ttéigsfc:‘ assign and: assure all (he

properties benefits and rights ht.:re.by _gégn,tcd sold conveyed transterred assigned

and assured or expressed or inle_nd'ed' $0 10 be unto

manner aforesaid accordin g to the true intent

n
>

and to the Purchasers in the
and meaning of these presents;

bt AR

: :\2“;}“ SO

1

=
N
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Ments Wmmcwvmmts lispendens uses
& vesting prohibitions clsims demands

(vi)

bove and it

at any time it 7S fegoted ﬂmm..-, ires

way of family settlement: acceptest and/or
as contained in this.deed 1o beﬁnalandbmdmg on:them.and to haye conveyed their
entire.shares.to:the Purchasers bythesep_msemg and:shall not hweahynghttotms::

any dispute, claim, or ‘objection; whatsoever at any time hereafter with. regarc
thereto.

persons having orlawfully rightfu .
clear and freely and ¢clearly and absplu_lé]y acquitted exonerated and discharged
from or by the Vendors and all Person or persons having or lawfully righttully or
¢quitably claiming as aforesaic and by and at the costs of the Vendors. effectually
suved defended kept harmless and indemnified of from

former and other estate right title interest

and against all manner of

charges mortgages encumbrances charges
leases  (enancies Ottupancy rights  restrictions restrictive Ccovenants  liens

' 1]
affachiments bat‘gadars lispendeﬂg uses debatters trugts acquisition requisition

> s P SOOVRE o B e me .
altgnment cladms demapds and habilities whatsoover Qr hiwesever. e
i / | ./ Ry Lok e
e B ) ..L;.f{j’\‘. R aor " el

»

/ w;:bq;.d_;m%_to'have accepted their shares

568

s
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UL AND THE VEnNHoRg - R
PURCHASERS asfollowss,

a)

b)

<)

d)

Ny
\_'/Q
by any notice of acquisition or requisition or alipnment under any. Act or .-Ca\é_'?\\:/ r OF \\Q

P

¥ or any porticih thereof is not affected iy anypatiachment

AND- THAT' the ‘said-Property-or any. portion. thereof {s ‘not-affected by any notice
or scheme of acquisition, requisition .or alignment: of the Kolkata. Metropolitan
Development Authority, West Bengal Housing Infrastnicture ‘Developmient
Corporation or the .G&vemment_pr any other Public body or authorities..

"”fﬁﬁ“pi\\
(N
7% N |
WX HiGH COURT 7\ A\
AT CALCUTTA \
il B D%ST‘.-".ECH'I‘.'T:'-:I{\/ |}
. ther. 3 REG. NO.-52424.
s, _ » 2013 or any other Act £ ( the _ REG fflwrm, &
time being in force.and that the Sl B aperty i yrtess .

AND THAT there is no mmpediment under the provisions of the Urban f.and
(Ceiling & Regulation) Act, 1976 and/ot West Bengal Estates Acquisition Act, 1953

and/or West Bengal Land Reforms Act, 1935 andlor any other act o legistation or

i o f\ 3 W gr {20
il Y : _'t:'e&l—‘«‘*‘ Apdy 'M’Q‘--



OF proceeding, that the Purchsers ‘may. suffer.or. incur owing to any defadt

. ‘5“"?5’*%”8&@@@:1 Bssure. the
HebY grmited Sold conveyied trangfere:

oo pertons ndes Rhatan Nos. 4579, 4540 0 4581 b
i Des do erehy. give i stall: b decati. 5, g
ea. by these prsseats and cont the entire shares. of cagh such. recorded

whatsoever in the said Propcrty or a
affecting the cavenant for protection and indemnity given by the Vendors -.
hereinabove, the Vendors agree.to-pay the entire market yalue of the, SaldPtopcrty i
at the material time-and-to mqenmify«.and-'I.c,eap-'iflaeeﬂur.cjhasérs fully '§mc1--hésrél.§e
and indemaified from and against all Tosses: damages costs claims demands a

WOTAR

sor @7

! e \
- o HIGH COURT 7 '\ 4\
deﬁc:em_:y being found in the title Or possessionofithe Vendors or in case-any &? ,;_ifr ] \1 * \
Tepresentation or assurances made and/or contained on, the part -of the Vendors *517 o

\ Q\“O
; . : ¢ N
AND THAT all rates, taxes, Khajana/land revenue and other outgoings ﬁi’-xt‘{\‘:’"
impositions payable in Tespeet of the said Propeity has duly been paid and there is
N0 amount in arrears or outstanding in connection therewith,

THE 808 SCHEDULE ABOVE: REVERRED YO:
(SALD PROPERTY)

] an
i vou ki f1
A fud  ubziph Pl
B, 5

- _ e v
/ . G"j‘\f".xf
£ e R

wf e




ALL THAY picce and parce] of "Salp” ang #p

19

_",l_gnd ‘containing.

. .-‘4“5:3

B

, An-area.of 1.73 acre of
173 satak more or 1Bss‘bemg ‘enitird L. R..Bag ; 5:7§ and 1176’ (as described below) in
Mauza Reck;oam, J.L No.13, Pohca Stanon Rq;nrhat, ‘within the Juisdiction of Rajarhat
Blshnupur no.l Gram Panchayat, Additional District;Sub: Registry Office Rq)athar in the
District of North 24 Parganas:-
RS Dig and|LR Dag ana | Classificati | Total. Arca in | Area 6f Dag
|- Xhatian: Numpber Khatign on Dag(Acm) | being: subject-
| Number | matterof Sule.
 (Acre)
Dag  No. 579|Dag Mo, 579 18  lo7a o074
recorded - in| recorded i
| Khatian  Nos, Khatian e
3466 " | Nos.4579, 4580 | ’
and4581 : :
Dag No. 1176 |Dag No. 1175 |4 0,99 0,99
recorded in | recorded in|
| Nos.202471 Nos.4579, 4580
and 4581 | |

The Sald Property is. delineated in the plan "annaxed hcx:clo duly bqrdctcd thereon in
“RED” and the same is butted and. boundcd as: follows

The entire R.S and L.R Dag No.579 but'led_,a,nd-bo_t_mdcd as follows:

ON THE NORTH By Public Road; I.R Dag No.577 and

partly by
No.578;

ON THE SOUTH Partly by cach of L.R Dag Nos.580, 581 and 586;
ON THE EAST By L.R Dag No, 1 176;

ON THE WrsT By LR Dag No 876 and partly by L.R Dag No.1703.

The eulire R.S and 1 LR Dy WNo 1178 b ted snd bounsdaed as follows:

i P! 1 i [
! 1 ] i I e
fi af Ji- 3:;,"}.'- L 1
- l’f-c"" i
f /s

571
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",

‘ON THE NORTH
and 1179;

ON THESOUTH Raruybyeaeh, FLR Dag Naall'?sandll‘e’% '

* - Padllyby eachiof 1R
ONTHEWEST : gy LR Diag Nos

No.578:

ORHGWSOEVERGEHERWUSEthe M now:are or is ¢

was situated bugted. bounded

ByLR Dag No.1177:an

4 'M

—
¥ i ( L.

T

I",-D
L R

dpanlybymhofL.Rﬂé}gNosfx?S )

Dag Nos. 1180, 1174-and 1177;

_(ABHUIT PAL)

P
Shibendy Kvman iRafuen o

-’&\Zlf&:z&{_u\;qu, ﬁ-"‘/

—_(DILIP KUMAR pAUL)

&
D

CLalf ute

(CHAITALI KHATUA)
e ASHAITALL KH

wﬁ‘_ﬂ,_,!-_,“_.__m_,_m__-@ﬂ.@.f._rrﬂ.ls_l’ﬁ'uL')

F“’t »

%\ ". "
" \:~. >
KA"'I-J&"—-;. N\

=i AR
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(GHAITALLPAL)

(CHHANDOSREE PAL)

(SHUBHRA PYNE)

SIGNED SEALED AND DELIVERED by

the abovenamed PURCHASERS ‘at. Kolkata.

in the presence of:
U} < 1 8fx h‘;'l',J

) guw Kug oy Klatua .
\ TS o Poay, Badly. Botwal, .
Fio “Hize) .

/o) @» >y 2 -‘%’Cﬂf‘mr
'\-‘9.’}' 6{(/‘(“/{- ', W "

O
2. Flaye 3

e Lol

ATK CONTOURS INFRA LLD -
PLACIDREALTORSLLP » _
ATK STONEWORKS LLp, &
ATK HORES LD,
ATK DWELLERS (1P -
ATK BRIGKS LLP .

KT G ._hi s x‘:‘:.: iéEAI.,T"{’ PYTLTD

=2

SYS0A BRAR MAM

2
Designato Fartaor / Directop *




dyF ;‘{

Gl
Rl
ol

22 5 tr - |
TR INFRARRQUEGTS PYT. 170, -
" i . ‘g ;‘_ A '.-:.‘ .

P o B4

Drafted by me:

P* Taw Associates,
Advocates

4D, Nicco House,
1B Hare, Street, =
Kolkata-700001 (-76/31'2 012)

&
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By or outof

| Cash/Demana

draft!Cheque

5 .-\-. : :’-' 3

 01/06/2025

© 187,000,900 |

N

000021

000006

000007

01/06/2023.

187,000.00 |

01/06/2023

B

121,000.00. '

01/06/2023

5 000008 01/06/2023. KOTAK it 121,000.00
A 1 KOLKATA
6 000009 01/06/2023 KOTAK 374,000.00-
MAHINDRA BANK.
| : KOLKATA S e atetea)
7 | ooopio | 01/06/2023 KOTAK 374,000.00

MAHINDRA BANK,

p———

T T—
¢ KOLKATA e e N "Efr&éﬁ}r\\
e R | AVACIID "
| 000022 | oip62023 | KOTAK ! A74.000/00 4 2™ :)\ \
' ! AR ff ¥ [ 1% 64 courr )
f i | MAFINDRA BANK, (i w
| Lo e N st S i
I A e RS R op
“ ,’-1 4 ‘éi h B Nl A E}*"ff‘.',v_'_,_k y
4 i A (Q‘-'? \ll'— it i b’ . }:\.k/
I8, a2 A N
Homd N



24

9 000013

01/06/2023

10

000015

374,000,00 |

01/06/2023 .

88,000.00

11

000016

01/06/2023 - |

88,000.00 |

12

000017

01/06/2023

000024

01/06/2023 _-:__ s

374,000.00. |

14

000019

01/06/2023

374,000,00 !

363705

15 000023 01/06/2023 | KOTAK 47,744:00.
KOLKATA

01/06/2023

17

363720

—

01/06/2023 |

187,000.00 |

———

187,000.00

363707

19 363708
2 | Siavee
| 21 3637

29 |
=
|
MO S

._1()&711

e e

R e e

01/06/2023

T
01/06/2023

—

0120672023

(1/06/2023

]
!
T e e 5 o bt e i

IDBI BANK,
KOLKATA

i KOI KAT A

[ rmomns /

121.000.00

IDBI BANK,
KOLKATA
[DBI BANK,

1DBI BAN&

(D] BANK, |
f\‘f}[ .E‘«'. A I.r\'

e

\ ‘ o
L?.‘l—'f-l ,‘-_J Pt

I{I.,-{}IJ_{;.OO

o ————

F21.000.00

ST o‘;{;ﬁ, |

iy .IJ-J

374, UUQ {)(j o))

) e o T

ﬁ"Tr

576

T
|
[}
|
|
I
|
i
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25

23

363721

01/06/2023

374;000.00

363713

374,000.00

25

363715

010612023 |

88,000.D0

26

363716

01/06/2023

88,000:00 ;

27

363717

01/06/2025 |

85,00000 |
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Land and Land Reforms and Refugee Relief and Rehabilitation Department

KA

Record downloaded from

WEST BENGAL KHATIAN AND PLOT INFORMATION

Banglar Bhumi- Bengal Plot Information

District : (15) North 24 Parganas

Block : (07) Rajarhat

Mouja : (013) Reckjuani

Live data As on 03/05/2023

JL No. 13 P.S. Rajarhat

620

Plot no Classification Total area of the Plot Map =
Plot (Acre)
579 Sali 0.74 Click Here
Khatian | Owner Name Father/ Share Share Remarks
No Husband Area
4579 Sri Dinesh Sarat Chandra 0.3333 .2400 NIL
Chandra Pal

| 4580 Krishna Sarat Chandra 0.3333 .2500 NIL

! Chandra Pal Pal
4581 Ramesh Pal Sarat Chandra 0.3334 .2500 NIL

i Pal




Declaimer; This Record is only for information purpase. De nat traat it as officisl docummernts. It is not an official app. The scurce of these data is the official
partal of Land and Land Reforms and Refugee Relief and Rehabilitation Depariment (https-/banglarbbumi.gov.in), which are available in public domain
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Major Information of the Deed |

_I~1904-08448[2023
' 904—2001545851:2023

, District: Kolkata

Applicant Name, Address Subhash Naskar g ' '
& Other Details 1B Agd 2 Hare Streat ,Thana : Hare Street District' Kolkata WEST BENGAL, PIN - '
; 12 lic :

[4308] Other than Immovable Property, Agreemer
[No of Agreement : 2]

Remarks e [ - -

Land Details :

Dlstrict North 24-Parganas, P.S:- Rajarhat Gram Panchayat: RAJARHAT BISHNUPUR-I, Mouza: Rekjoyani, JI No: |
13 _Pin Code : 700135 :

|
LR~579 (RS LRL45_79_ - 2,17,68,785/-| Property |
=) Road Adjacentto |
Metal Road,
| L2 [LR-579 (RS |LR-4580 (Bastu  |Shali 0.25 Acre | 2,26,75,816/-| = 2,26,75,816/-|Property is on
! - Road Adjacent to
: Metal Road,
L3 |LR-579 (RS |[LR-4581 = |Bastu Shali 0.25 Acre | 2,26,75,826/-| 2,26,75.826/-|Property is on
=) A Road Adjacent to
: Metal Road,
L4 [LR-1176  |LR-4579 |Bastu Danga 0.33 Acre | 1,20,47,291/-| 1,20,47,291/-|Width of Approact
(RS :-) _ Road: 2 Ft.,
L5 |[LR-1176  |LR-4580 (Bastu Danga 10.33 Acre | 1,20,47,291/-|  1,20,47,291/-|Width of Approact
(RS :-) % Road: 2 Ft.,
L6 |[LR1176  |LR-4581 |Bastu Danga | 0.33Acre| 1,20,47,291/-| 1,20,47,291/-|Width of Approact
(RS :-) , Road: 2 Ft.,
TOTAL : 173Dec| 1032,62,300| 1032,62,300 /-
f=
Grand Total : 173Dec| 1032,62,300| 1032,62,300 /-
I
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L3, L4 L5'Lé'

Gr. Floor, Area of floor : 1500 Sq Ft.,Residential Use, Cernented Floor, Age of Structure: OYear, Roof Type:
Pucca, Extent of Gomple’non Complete

Total:|  1500sqft _ |10,12,500 /- _[10,12,500 /- |

Saller Details

ABHWIT PAL : :
Son of Late Manik Chandra. :
Pal
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place |
: Office i

15/06/2023

1Wzm
48, G. T. Road, City:- Howrah, P.O:- Bally, P.S:-Bally, District:-Howrah,; West Bengal, India, PIN:-
711201 Sex: Maie, By Caste: Hlndu Occupation; Others, Citizen of: India, PAN No.:: BOXXXXXX7E

Aadhaar No: 43xxxxxxxx7528, Status Individual Executed by: Self, Date of Execution:
15/06/2023

s Adm:tted by Se , Date of Admission: 15/06 20 23

,Place : Office

CHAITALI KHATUA
Wife of Shibendu Khatua
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
1 Office

C i e et

1510612923

LT 15/06/2023
15/06/2023

407, G. T, Road, City:- Howrah, P.O:- Bally, P.S:-Bally, District:-Howrah, West Bengal, India, PIN
711201 Sex: Female, By Caste: Hindu, Occupation: Others, Citizen of: India, PAN Mo.::

AFxxxxxx8E, Aadhaar No: 35xuxxxx¥%x3726, Status :Individual, Executed by: Self, Date of
Execution: 15/06/2023

$ , Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office ,u/rﬂ'ARv

17/06/2023 Query Mo:-18042001545851 / 2023 Deed No il - 1804084

-.J




Wife of / Ackkarl Pal
Executed by: Self, Date of

Execution: 15/06/2023 _ Mosar,. eq
, Admitted by: Self, Date of |
Admlss:on 15/06{2023 Place |
! Office i
1510612023 LTl 150812023
1510612023

22/3, Palghat Lane (south), Belurmath, City Howrah, P.O:- Bally, P.S:-Bally, District:-Howrah,
West Bengal, India, PIN:- 711202 Sex: Female, By Caste: Hindu, Occupation: Others, Citizen of
India, PAN No.:: ASxxxxxeQ, Aadhaar No: 87xxxxxxxx3767, Status :Individua!, Executed by: Self
Date of Execution: 15/06/2023

, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

DILIP '-U'MAR PAUL

Son of Monmotha Nath Pal | #5
Executed by: Self, Date of = | i Rl |
Execution: 15/06/2023 e L
, Admitted by: Self, Dateof | 1
Adm!sslon 15/06/2023 , Piace |
: Office

15/06/2023

L - 15/06/2023
*15/08/2023

2, R-4/1, 25C, Radha Madhab Dutta Garden Lane, Beleghata H.O., City:- , P.O:- Beleghata, P.S:-
Beliaghata, District:-South 24-Parganas, West Bengal, India, PIN' 700010 Sex: Male, By Caste:

Hindu, Occupation: Others, Citizen of: India, PAN No.:: AJxxxxxxSD Aadhaar No: 68xxxxxxxx463:
Status :Individual, Executed by: Self, Date of Execution: 15/06/2023

Admltted by: Self, Date of Admission: 15/06}2023 Place : Office

SAUMIK PAUL

Son of Dilip Kumar Paul
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of e Qo e
Admission: 15/06/2023 ,Place
: Office : oo :

15/08/2023 LT 15/06/2023

15/08/2023

25 C, Radhamadhab Dutta Garden Lane, Flat No. 2R-4/1, City:- , P.O:- Beliaghata, P.S:-Beliaghat
District:~-South 24-Parganas West Bengal, India, PIN:- 700010 Sex Male, By Caste: Hindu,
Occupation: Others, Citizen of: India, PAN No.:: CAxxxxxx2C,Aadhaar No Not Provided by UIDAI,
Status :Individual, Executed by: Self, Date of Execution: 15/06/2023

Adm:tted by Self Date of Adm|ssion' 15]06/2023 Place

Ofr ce

RADHA RANI BOSE
Wife of Prakash Ranjan
Bose

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place

R“'*"M-v-* Pl o

: Office .
15/06/2023 LT 15/06/2023
et = 18/06/2023
06/2023 Query No:-19042001545851 / 2023 Deed No :i - 180408448 / 2023, Docurmant |=’\Qg‘ \W\% -
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gopa!pore, P.O:- Rajarhat, P.S:-Rajarhat; District:-North24-Parzanas,
700135 Sex: Female, By Caste: Hindu, Occupatlon Others, Citizen of:
Indta, PAN No.:- ADmxxxOP, Aadhaar No: 64xxxxxxxx7069 Status :Individual, Executed by: Self,

Date of Executton. 15/06/.&023

Chaitalij Paul) :
Wife of Tapan Kumar Pal e

Executed by: Self, Date of -

Execution: 15/06/2023

, Admitted by: Self, Date of . |

Admisswn 15/06/2023 , Piace

: Office R - i
15/06/2023 : 1siusmn i

muqmza
108/73, South Koda!!a, New Barrackpur (M), City New Barrackpore, P.O:- New Barrackpore, P.S:-
Khardaha, District:-North 24-Parganas, West Bengal, India, PIN:- 700131 Sex: Female, By Caste:
Hindu, Occupation: Ot rs, Citizen of: India, PAN No.:: BOxxxxxx4R Aadhaar No:
30xxxxxxxx7174, Stat dividual, Executed by: Self, Date of Execution: 15/06/2023
. Admitted by: Self, Da Admlssion 15/06/2023 ,Place ;: Office

8 s AT e P r———
SHYAMALI PAUL '
Wife of Late Mahamaya
Paul
Executed by: Self, Date of B o O
Execution: 15}06}2023 R '
, Admitted by: Self, D \-ol’-' -
Adm:ssmn 15/06/2023 , Place '
: Office S : _
151062023 “Lm : ¢ 15/06/2023
15/06/2023
Reckjoani (C.T.), City:- Rajarhat—gopalpore, P.O:- Rajarhat, P.S:- Rajarhat District:-North24-
Parganas, West Bengai India, PIN:- 700135 Sex: Female, By Caste Hindu, Occupation: Others,
Citizen of: India, PAN : BDxxxxxx4R, Aadhaar No: 94XXXXXXXX9142, Status :Individual,
Executed by: Self, Date of Execution: 15/06/2023
Admitted by: Self Date of Admisslon 15/06]2023 Place : Ofﬁce
SAN KAR KU MAR PAL
Son of Late Dinesh
Chandra Pal
Executed by: Self, Date of <
Execution: 15/06/2023 S e o
, Admitted by: Self, Date of ;
Admission: 15/06/2023 ,Place | SESSSEE ;
: Office B -3 i,
18/08/2023 LT 15/08/2023
z 15/06/2023
Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Male, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: BNxxxxxx3M, Aadhaar No: 84xxxxxxxx3664, Status :Individual,
Executed by: Self, Date of Execution: 15/06/2023
o , Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office
;ﬁa—R
/7
J siiia
fl / WGP Pet
| FH2 e GREU 0
A 4.0
17/06/2023 Query No:-19042001545851 / 2023 Dead No 1i - 190408443 / 2023, Document is dey
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BHARATI PAL =
Wife of Late Asit Kumar Pal|
Executed by: Self, Date of
Execution: 15/06/2023

. Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
¢ Office

15/06/2023 1510872023

LTl
15.'9&!2023

Reckjoani, City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S: -Rajarhat District:-North24-Parganas,
West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others, Citizen of:

India, PAN No.:: AUxxxxxx8K, Aadhaar No: 92xxxxxxxx6554, Status :Individual, Exeruted by: Self
Date of Executlon 15/06}2023

ISHIKA PAL

Wife of Satyajit Mazumder
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of :
Admlsslon 15{06}2023 Place
: Office

15/06/2023 LT
15/06/2023

- 16/08/2023

12

Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.Q:- Rajarhat, P.S: Rajarhat, District:-North24-
Parganas, West Bengal, Indla, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: BOxxooxoxx4l, Aadhaar No: 28xxxxxxxx3650 Status :Individual,
Execufed by: Self; Date of Execution: 15/06/2023

Admltted by: Self, Date of Admissian 15/06/2023 ,Place : Office

iy t
SUBHASREE' PAL
Wife of Mainak Paul
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
. Office

15/09/2023 LT
15/086i2023

15/08/2023

Reckjoani (C.T.), Pal Para, City:--Rajarhat-gopalpere, P.O:- Rajarhat, P.S:-Rajarhat, District:-Nort
24-Parganas, West Bengal, India, PIN!- 700135 Sex: Female, By Caste: Hindu, Occupation:
Others, Citizen of: India, PAN No.:: BOxxooox8R, Aadhaar No: B1xsooooxx2621, Status :Individu:
Executed by: Self, Date of Execution: 15/06/2023

13

. Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office
' Nam: ifgar Print '

JHUNU PAL

Wife of Late Gopinath Pal
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

15062023 LTl 1 5{{!5.&623 i o
‘5.!0!5?202—3

17/08/2023 Query Mo -18042001545851 / 202 'l- ed.d L’ .~ 19040864 i/ 202 .
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Reckjoani (C.T. ), City:~ Rajarhat-gopaipore, P. Q:- Rajarhat, P.S:~Rajarhat, Dis"rict' -North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: BIxxxxxx0K, Aadhaar No: B2XXXXXXXX6254, Status Individual,
hxecuted by: Self, Date of Executlon 15{06/2023

Daug hter of Late Gopmath
Pal

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self; Date of
Admission: 15/06/2023 ,Place.
; Office

Ct\‘wwc?oar\e-e-» g{,

i 18/08/2023 LT : 1510672023
150672023 : ;

Reck]oanl (C.T.), City:~ Rajarhat-gopalpore, P, 0:- Raiarhat P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: Clxxxxxx2B, Aadhaar No: 64xxxxxxxx4125, Status :Individual,
Executed by: Self, Date of Execution: 15/06/2023

Admltted by: Self, Date of Admission: 15/06/2023 ,Place : Office

15

A.MAR’PAL

Son of Late Krishna
Chandra Pal

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
1 Office ' i

s PP

15/06/2023 LTl 15/08/2023
15/06/2023

Rackjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Male, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: ANXxxxxx3E, Aadhaar No: 29xxxxxxxx2988, Status :Individual,
Executed by: Self, Date of Execution: 15/06/2023

16

Admitted by Self Date of Admissi on: 15}06/2023 Piace. Oﬂ‘“ce

SHUBHRA PYNE

Wife of Chandra Shekhar
Pyne :

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

15/06/2023 M 15/06/2023
15/08/2023

C-1059, Sector - B, Opposite C M S Mahanagar Junior Wing, City:- , P.O:- Mahanagar, P.S:-
LUCKNOW CHARBAGH, District:-Lucknow, Uttar Pradesh, India, PIN 226006 Sex: Female, By
Caste: Hindu, Occupation: Others, Citizen of: India, PAN No.: : BDxxxxxx5L, Aadhaar No:
B7xxxxxxxx1307, Status :Individual, Executed by: Self, Date of Execution: 15,’06/2023

, Admitted by: Sﬂh‘ Date of Admmsmn ‘WOE/?O'J ;Place : Office

17/06/2023 Query No: 1’~3<’4/GU | 5458571 /2023 Daad No i - 130-‘%0:’!4-’%3 F2023 ™
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ABHISHEK PAL
Son of Late Subhranshu
Mohan Pal

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place |
1 Office :

15/08/2023 ; 1m°u
1 &mm

10/45/2, N.N Road, South Dum Dum (M), City:- Dum Dum, P.O:- Dum Dum, P.S:~-Dum Dum,
District:-North 24-Parganas, West Bengal, India, PIN:- 700028 Sex: Male, By Caste: Hindu,
Occupation: Others, Citizen of: India, PAN No.:: AJxxxxxx1L, Aadhaar No: 91 xXXXXXXX9363, Status
:Individual, Executed by: Self, Date of Execution 15/06/2023

, Admitted by Self, Date of Admission: 15/06/2023 ,Place : Office

Buyar Datails

63, Rafi Ahmad Kidwal‘Road Clt)(‘ Kolkata P.O:- Park Street. P.S:-Park Street, District:-Kolkata, West Bengal,

India, PIN:- 700016 , PAN No.:: ABxxxxxx7B,Aadhaar No Not Provlded by UIDAI, Status :Organization, Executed
by: Representative .

ATK HOMES LLP

63, Rafi Ahmed Kidwai Read; Clty Kolkata, P.O:- Park Street, P. S -Park. Street District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxox9R,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representatwe

PLACID REALTORS LLP

63, Rafi Anmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
india, PIN:- 700016 , PAN'No.:: ABxxxxxx7B,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative

ATK DWELLERS LLP

63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx7R,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representanve

ATK BRICKS LLP
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,

tnd:a PIN:- 700016 , PAN No.:: ABxxxxxx3H,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representaﬂve

ATK CHATTELS REALTY PRIVATE LIMITED
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.Q:- Park Street, P.S:-Park Street, District: -Kolkata, West Bengal,

India, PIN:- 700016 , PAN No.: AAxxxux?M Aadhaar No Not Provided by UIDAI, Status Orgamzation Executet
by: Representative

ATK STONEWORKS LLP
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,

India, PIN:- 700016 , PAN No.:: ABxxxxxx6P,Aadhaar No Not Provided by UIDAI, Status :Organization, Executec
by: Representative

w

T.R.NFRAPROJECTS PRIVATE LLIMITED

63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.0:- Park Street, P.S:-Park Sireet, District:-Kolkata, Wast Bengal,
India, PIN:- 700016 , PAN No.:: AAxxxxxx4M,Aadhaar No Not Provided by UIDAI, Status :Organization, Executet
by: Representative

KZAR PROPERTIES PRIVATE LIMITED
63, Rafi Anmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,

India, PIN:- 700016 , PAN No.:: AAxxxxoi8G,Aadhaar No Not Provided by UIDM Status Orgamzat!on Execuian
by: Representative

17/06/2023 Query No:-18042001545851 /2023 Desd No ! - 150408448720




X6 629
10 |AMBUD BUILDCON PRIVATE LIMITED'__'- 5 ~
1111, Sarat Bose Road, 3rd Floor, \ k, Unit No, N310 Clty , PO Elg!n Road, P.S:-Bhawanipore,

3 District: -South 24- Parganas West B dia, PIN:- 700020, PAN: No AAXXRXXX TP, Aadhaar No Not Provided
= lby UIDA! Status Orgamzation Exacuted‘ by' Representatwe

11 |AMBUD PROPERTIES LLP

63, Rafi Ahmed Kidwai Road, Clty Kolkata, P.O:- Park Strest, P.S:-Park Street District:-Kolkata, West Bengal,

India, PIN:- 700016 , PAN No.:: ABXtxxxx1C; Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Rapresentatlve

12 |AMBUD CONSTRUGTION LLP

63, Rafi Ahmed Kidwai Road, City:- Kalkata, P.O:- Park Streat P.S:-Park Street, District:-Kolkata, West Bengal,:
India, PIN:- 700016 , PAN No.:: ABxxxxxx0D,Aadhaar No Not Provided by U!DAI Status :Organization, Executed

by: Representative
13 |[RAHARA REALTORS LLP

63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No AAXXxxxx8M,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed

by: Representative ;
14 NILGIRI INFRAPROPERTIES LLP

63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal, |
India, PIN:- 700016 , PAN No.:: AAxxxxxx1G Aadhaar No Not Provided by UIDAI, Status :Organization, Executed |
by: Representatwe

15 REKSHA SPAC ES PRIVATE L!I‘-‘IITED :

11/1, Sarat Bose Road, 3rd Floor; North Block, Unit No, N340, A.J.C. Bose Road, City:- , P.O:- Elgin Road, P.S:-
Bhawanipore, District: -South 24- -Parganas, West Bengal, India, PIN:- 700020 , PAN No.:: AAxxxxxx9J,Aadhaar N¢
Not Provided: by UIDA! Status :Organization, Executed by: Reprasentahve ;

16 |REKS HA RE REAL. ESTATES PRIVATE LIMITED ,
11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, Clty , P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No.: AAmmxx:iQ Aadhaar N
Not Provided by UIDAI, Status :Organization, Executed by:. Representaﬁve

17 |REKSHA HIGHRISE PRIVATE LIMITED :

i 11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, City P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No:: AAAxxxxx?A Aadhaar N
Not Provided by UIDAI, Status Grganizat:on. Executed by: Representatwe

18 |REKSHA APARTMENTS PRIVATE LIMITED

11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, City:- , P.O:- Elgin Road, P.S:-

Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No.:: AAxxmeL ,Aadhaar N
Not Provided by UIDAI, Status :Organization, Executed by: Representative

Representatwe Details :
8 :
Nop

Syed Abrar Imam :
Son of Syed Mohammed Nemet |
Imam

Date of Execution -
15/06/2023, , Admitted by:
Self, Date of Admission:
|15/06/2023, Place of
|Admission of Execution: Office

Jun 152023 3:15PM 15/06/2023

17/06/2023 Query No:-13042001545851 / 2023 Dead NG :i - 190408448 | 2023, Document Is digitally signed.
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ohs | D
, 72, Tiljala Road, City:- Kolkata, P.O:- Gobind a Khatik, P.S:-Beniapukur, District:-Kolkata, West Bengal,
India; PIN:- 700046, Sex: Male, By Caste: Muslim, Occupation: Business, Citizen of: India, , PAN No.":
ARxxxxxx1L, Aadhaar No: 67x00xxxx7855 Status : Representative, Representative of : ATK
CONTOURS INFRA LLP (as DESIGNATED PARTNER), ATK HOMES LLP (as DESIGNATED
PARTNER), PLACID REALTORS LLP (as DESIGNATED PARTNER), ATK DWELLERS LLP (as
DESIGNATED PARTNERY), ATK BRICKS LLP (as DESIGNATED PARTNERY), ATK CHATTELS REALT
PRIVATE LIMITED (as DIRECTOR), ATK STONEWORKS LLP (as DESIGNATED PARTNER)

Falyaz Alam

Son of Barkat Ali

Date of Execution -
15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of AR
Admission of Execution: Office | BFENEEL %
Jun 152023 3:15PM

Ln 158/06/2023
15/08/2023

» 39, Ripon Street; City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District;-Kolkata, West Bengal,
India, PIN:- 700016, Sex: Male, By Caste: Muslim, Occupation:, Business, Citizen of; India, , PAN No.::
Abooxxxx3F, Aadhaar No: 48x00000:x9010 Status : Representative, Representative of :
T.R.INFRAPROJECTS PRIVATE LIMITED (as DIRECTOR) = gy

Firoz Mohammed, (Alias
Name: Mohammed Firoz) |
Son of Md Ayub B
Date of Execution -
15/06/2023, , Admitted by;
Self, Date of Admission:
15/06/2023, Place of
Admission ‘of Execttion: 'Office

Jun 162023 3:15PM

LT 15/08/2023
; 1500602023 ; cHFy
. 39B, Gorasthan Lane, City:- Kolkata, P.O:- Circus Avenue, P.S:-Beniapukur, District:-Kolkata, West
Bengal, India, PIN:- 700017, Sex; Male, By Caste: Muslim, Occupation: Business, Citizen of: India, ,
PAN No.;: AAxxxoxSH, Aadhaar No: 32xxxoocxx2314 Status : Representative, Representative of :

| RECTOR)
Az Zeide

Arpit Giria

Son of Sunil Kumar Giria

Date of Execution -
15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of
Admission of Execution: Office

P

15/06/2023

Jun 152023 3:16PM LT
15106/2023

, 11th Floor, Flat No. 11A, 36, Rowland Road, Ballygunge, Euphoria Heights, City:- , P.O:- Ballygunge,
P.S:-Bullygunge, District:-South 24-Parganas, West Bengal, India, PIN:- 700020, Sex: Male, By Caste:
Hindu, Qccupation: Business, Citizen of: India, , PAN No.:: BKxxxxxx9G, Aadhaar No: 92xxxxxxx328:
Status : Representative, Representative of : AMBUD BUILDCON PRIVATE LIMITED (as DIRECTOR),
AMBUD PROPERTIES LLP (as DESIGNATED PARTNER), AMBUD CONSTRUCTION LLP (as

DESIGNATED PARTNER), RAHARA REALTORS LLP (as DESIGNATED PARTNER), NILGIRI
INFRAPROPERTIES LLP (as DESIGNATED PARTNER)
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Amit Singh (Presentant )
Date of Execution -
15/06/2023, , Admlt:ted by:
Self, Date of Admission:
15/06/2023, Place of

Son of Late Lalit Mohan Singh

Admission of Execution: Office

Jun 152023 3:16PM LT

15/06/2023
15/06/2023

LIMITED (as Director)

» No.2 Baishnab Seth 1st Lane, City:- Kolkata, P.O:- Beodon Street, P.S:-Jorabagan, District-Kolkata,

West Bengal, Iridia, PIN:- 700006, Sex: Male, By Caste: Hindu, Occupation: Private Service, Citizen of:
India, , PAN No.:: BFxxxxxx2C, Aadhaar No: 31xx0000x0660 Status : Representative, Representative
of : REKSHA SPACES PRIVATE LIMITED (as Director), REKSHA REAL ESTATES PRIVATE LIMITELC
(as Director), REKSHA HIGHRISE PRIVATE LIMITED (as Director), REKSHA APARTMENTS PRIVAT

Identifier Details :

Nam 0

Chandra Shekhar Pyne

Son of S P.Pyne G

C-1058, Sector-b, C M'S Mahanagar,

* |Junior Wing, City:- , P.O:= Mahanagar,
P.S:-LUCKNOW GHARBAGH, District:-

Lucknow, Uttar Pradesh, India, PIN:-

*1226006

15/06/2023

15/06/2023 ,  |15/06/2023

Aldentifier Of ABHIJIT PAL, CHAITALI KHATUA, MITRA PAL, DILIP KUMAR PAUL, SAUMIK PAUL, RADHA RANI
|BOSE, CHAITALI PAL, SHYAMALI PAUL, SANKAR KUMAR PAL, BHARATI PAL, ISHIKA PAL, SUBHASREE PAI
JHUNU PAL, CHHANDOSREE PAL, AMAR PAL, SHUBHRA PYNE, ABH!SHEK PAL, Syed Abrar imam, Faiyaz
1Alam, Firoz Mohammed, Arpit Giria, Amit Singh

Transfer of property for

SI.LNo| From

To. with area (N_ame-Areé) ¥

1 ABHIJIT PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS L1.P-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec,ATK STONEWORKS LLP-0.0784314

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITEC
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSH/
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

2 CHAITALI KHATUA

ATK CONTOURS INFRA LLP-0.0784314 Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec, ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314

Dec, T.R.INFRAFPROJECTS PRIVATE LIMITED-0.0784314 Dac, KZAR
PROPERTIES FRIVATE LIMITED-0.0784314 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dac AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec, NILGIR! iINFRAPROPERTIES LLP-0.0784314 Dec,REKS!
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESFAR
0.0734314 Dec, REKSHA HIGHRIZSE PRIVATE LiMiFED-




e e

) | _ Y- | 632

! ‘; = (= !
e —— e I N s SO i '
| MITRA AL T [ATK cﬁwa’umwammmummmﬂcm S LLP-0,0784314
sl nac.Pl:ngg&;n‘:Bg@ﬂeBg. -LP%.0.0784314 Dac. ATK bWE‘ELfERé LLP-0.0784314 i
Dec,A:rl{BRlE:t;&y;P;n.;qw et DEC,ATK CHATTELS REALTY PRIVATE ;
LIMITED-0.078431%" DB, AT STONEWORKS LLP-0.0784314 !
et T RINFRAPROJECTS, RRIVATE LIMITED-0.0784314 Dac iz,
PRopERnEs_-.pnl_\(A E LIMITED-0:0784314, D8c,AMBUD BUILDEON PRIVATE
LIMITED-D.QIM&{:DSQAM&UQ PROPERTIES LLP-0:0784314 Dec,AMBUD
CONSTRUCTION LLP-0.0784314 Dac, RAHARA REALTORS LLP-0.0784314
: FRAPROPERTIES LLP-0,0784314 Dec,REKSHA SPAGES
SRNATE'LMWEW-QZM%%%@%FE?% ﬁgﬁ[gs; PRIVATE LIMITED-
_ . _ 5 07 aar s IMITED-0.0764314 Dec,REKSHA
_ i e i ENTEPRIVATEE&IMFFE.D?O-WMfm Dsc
4 DILIP'KUMARPALL. A'IKGQNTOURS-JNFRA. '

:

m
(1)}
2
<5<
mo.
C
£

“RAPROPERTIES || pro:¢ 34314 Dec,REKSHA SPACES |
Cateis SRl SRR S, ey
- APARTMENTS PRIVATE LI\ [EDD.0784314 Dec. - i |
" | SAUMIKRALL T TATK CONTOURS INFRALLP'0;678431:

_ 0 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD
CONSTRUCTION' LLP.0,0784314 Ded,RAHARA REALTORS LLP-0,0784314
Dec-.NILG_IRLINFRAERQBERIIESL.!_.;P-O;GTMM.Dac.REK_SHA-,SPA'GES
PRIVATE LIMITED-0.0784314 Do, REKSHA REAL ESTATES PRIVATE LIMITED.
- 0.0784314 Dac,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Do : -

& RADHA RANI BOSE ATK CONTOURS INFRA LLP-0.0784314.Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0.0784344
DecATK: BRICGKS LLP:0.0784314 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dac. ATK STONEWORKS LLP:0.0784314
Dec,T.R:INFRAPROJECTS, PRIVATE LIMITED-0.0784314 Dec,KZAR _
PROP_ERTIES.FRIVATE,.LIMTT}EQ-G.QTM&M.Dec,AM_BUD BUILDCON PRIVATE |
LIMITED-0,0784314.Dec, AMBUD. PROPERTIES LLP-0.07843 '

7 CHAITALI PAL.

' ARl R - IMITED-0.0784314 Dac,R ho N
e | APARTMENTS PRIVATE LIMITED-0.0784314 Dec - %-kr’ \

I-'f,\ RN O e // I?;/f
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e SHYAMALIPAUL, - sl

+

) SANKAR KUMAR PAL.

SRIVATE LIMITED-0,0784314 Dog,REKSHA REAL &
APARTMENTS b - PRIV,

TATES PRIVATE LIMITED-

, = ZDIVATE LIMITED-0.0784314 Dec, REKSHA
RIVATE LIMITED-0.0784314 Dec T

BHARATIPAL

ISHIKA PAL

‘| Dee, T.R.INF

Priwhié‘__hlwﬁn-amauamfaac

|- ATK CONT egzs;;iﬁam-.u;p:o;.q?aa;:*;aﬁfnnp.am'ﬁouﬁs LLP-0.0784314 :
| DECPLAGID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0,0784314 i
wmralglels,s;LLP-0.0784314.nec.ATK:cHArrELs '

LIMITED-0.0784314 DBC,ATK. STONEW

-IMITED-0.0784314 D

CONSTRUCTION LLP-0.0784314 Dec,RAHARA
Dec,NILGIRI INFRAPROPERTIES LLP-0.078431
PRIVATE LIMITED-0.0784314 Dec,REKSHA R

APARTMENTS PRIVATE LIMITED-0.0784314 Dec

RAPRQPERTIES LLP-0.0784344 Dag,REKSHA SPA

| SRIVATE LIMITED-0.0784314. Da REKSHA REAL E TATES PRIVATE LIMITED-
f g:g?mh-w;ﬁmm H!GHng’EPRWAIE-HMI'EEBM ‘

0784314 Dec,REKSHA

' ROJECTS PRIVATE l'.mof[?rlésm% P}%m“ . ‘
PRIVATE LIMITED-0.0784314 . Dec,KZAR
PROPERTIES PRIVATEL

TIES PRIVAT) 84314 Dac,AMBUD BUILDGON PRIVATE
LIMITED:0,0784314 Deeg, AMBUD PROPERTIES LLP-0 ,

0784314

REALTORS LLP-0.0784314

4 Dec,REKSHA SPACES
D-0,07843; REKSHA REAL.ESTATES PRIVATE LIMITED.
0.0784314 Dag,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Deo,HEKSHA

LIMITED-0.0784314 Dec.AMBUD PROPERTIE
CONSTRUCTION, LEP-0.0784314 Doc, RAHA
Dec,NILGIRI INFRAPROPERTIES. LLp-
PRIVATE LIMITED-0.0784314 Degc,RE
0.0784314

APARTMENTS PRIVATE LIMITED-0.0784314 Dec

S LLP-0.0784314 Dec,AMBUD
AHARA REALTORS LLP-0.0784314
00784314 Dec,REKSHA SPACES

: KSHA REAL ESTATES PRIVATE LIMITED
Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0

784314 Dec,REKSHA

SUBHASREE PAL

7/08/2023 Query No.- 180420015454

ATK C_ONTOURS'INFRA LLP-0.078
Dec,PLACID REALTORS LLP-
Dec,ATK BRICKS LLP-
LIMITED-0.0784314 D
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784

PROPERTIES PRIVATE LIM ITED-0.07843
LIMITED-0.0784314

314 Dac,RAHARA
Dec,NILGIR] INFRAPROPERTIES LLP-

PRIVATE LIMITED-0.0784314 D
.0.0784314 Dec,REKSHA HIGHRISE P

4314 Dec,ATK HOMES LLP-0.0784314

0.0784314 Dec, ATK DWELLERS LLP-0.0784314
0.0784314 Dec,ATK CHATTELS REALTY

8C,ATK STONEWORKS LLP-0.0784314

PRIVATE S ——

314 Dec,KZAR

14 Dec, AMBUD BUILDCON PRIVATE
Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784 REALTORS LLP-0.0784314
0.0784314 Dec,REKSHA SPACES
Dec,REKSHA REAL ESTATES PRIVAT

ec,REK; RIVATE LIMITED-0.07843
_LAPARTMENTS PRIVATE LIMITED-0.0784314 Doc

LIMITEL

854 /2023 Desd No i - 1I04TEI48

/2023, Documeant is o Gltally aignel}{\@ b

{
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13 HL i M ..".__ :" e
/JH%UP"L il ‘Daek
-"_.' v e
‘ &R Ees PR

84314 Do, RERGAK SOAGLE §

4 | CHHANDUSREE FAE T ke SORTOL

TE
el
S| AMARPAL i L . |

T DRCATK DWELLERS 1 LP0,0781314 ;

| S0ATRCHATTELS .1;. PRIVATE :
LIMITED.0784314 DocKZAR ’

! ﬁwUﬂBU:‘L‘mNWATE '

s RAMARA REALTORSILLP:0,07614314 :
| : : :

i SHUBHRA PYNE

G ALTORS LLP-0.0784314- ERS LLP-0.0784

Beo ATKBRICKS LIP.0.07 14 Dac.ATICC YFTELS REALTY PRIVATE

LIMITED-Ci0784314- Diac ATK: STONEWORKS1LLP.0:6784314
EGTSPRNATEhwEmormuuw.

PROPERTIES PRIVATE LIMITED-0.0784314 Des,AMBUD BUI JCON PRIVATE

. LIMITED-0.0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Des AMBUD

b CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314

L Dec,NILGIR] INFRA‘PBOPER'I'IES-LLP-O._O'ZMM REKSHA SPACES

i PRIVATE LIMITED-0.0784314 Dec,REKSHA:

NTOURS INFRA LLP-0.0784314 Dac ATK HOMES LLP-0.0784314
DecPLACID REALTORS LLP-0.0784314 Deg ATK DWELLERS LLP-0.0784314
DSGATK BRICKS LLP-0.0784314 Dec, AT CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec.ATK STONEWGRKS LLP-0,0764313

Dec, T.RINFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PIROPERTIES PRIVATE LIMITED-0,0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec. AMBUD

s CONSTRUCTION LLP-0.0784314 Dec, RAMARA REAL TOLS LLP-0.0784314
oc,REKSHA SPACES

X J H, ESTATES PRIVATE LIMITEC
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSH/
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

7 | ABRISHEK PAL ATK GO

7106/2023 Query No:-19042001545853 / 2023

Deod No :i - 186203443 ¢ 2023, Document iy digitalty signed,

Pama A& nf 1473



‘To. with area (Name-Area)

ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
‘Dec,PLACID REALTORS LLP-0.0816993 Dec ,ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATS
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-

0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
-APARTMENTS PRIVATE LIMITED-0.0816993 Dec

2 CHAITALIKHATUA | ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0. 0316903
: Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK PWELLERS LLP-0.0816993

Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
| LIMITED-0,0816993 Dec,ATK STONEWORKS LLP-0,0816993
Dec,T.R.INFRAPRQJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
‘PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIR! INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0. 0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

3 MITRA PAL ' ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0: 0816993

| Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
| Dec,ATK BRICKS LLP-0. 0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED 0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0. 0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

4 DILIP KUMAR PAUL ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0 0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0:0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

T ABHIJIT PAL

17/06/2023 Query No:-10042001545351 / 2023 Deed No i - 190408448 / 2023, Document Is digitally signed. -

Donn R7 Af 1192



‘SAURSK PAUL

30 | 636

RADHA RANIBOSE

o 1S 7ot

BT Iy NT i jbi e (’ Lk_ ¥ i":\e
AT RATK CONTOQURS INFRAL1:P+0,08716893 Dac,ATK HOMES «LP-0.081 . w4

i '8-3“1"%‘22;% T@!ﬁ%%%?ﬂ%?gﬁg}ﬁ@%@%@gﬁugm Lt.n.aoﬂiiama
| EMiTED- D855 Wa:ﬁ&;ﬁm;mmm_ ATK CHATTELS REALTY PRIVATE

20010993 Dec, ATK:STONEWDRKS LLP-0:0816003

. |:BeaT.RINFRAPROJECTS PRIVATE LIMITED-0.0816093 DacKZAR
~"PROPERTIES PRIVATE LIMITEDH 0818893 Dac, AMBUD, BUILDCON PRIVATE
LIMITED-0.0816998 Dac,AMBUD.PROPERTIES LLP-0.0816 Dac,AMBUD i
CONSTRUCTION. LLP.0:0816983 Dac;RAHARA REALTORS LLP-0.08168
Dec,NILGIRI INFRAPROPERTIES LLP-0.0818983 Dec,REKSHA.SPACES

| PRIVATE LIMITED-D.DB1Baaa.pap.R_EKSHA’REAL ESTATES PRIVATE LIMITED-
-0.0816993 Dec.-REKSM:-HI'GHR!$EIERWATE' LIMITED-0.0816883 Dec,REKSHA

| APARTMENTS PRIVATE LIMITED:

d

"CHAITAL PAL

10816983 Dec
ATK CONTOURS INFRA LLP-0.0816883'Dec;ATK HOMES LLP-0,0816083
* | Dec,PLACID REALTORS LLP-0.0816803 Dec, ATK DWELLERS LI P-0,0818293
‘. | Dac.ATK BRICKS LLP-0,0816983 D, ATK CHATTELS REALTY PRIVATE
7 | EIMITED-0.0816903 Des;ATK ST

o7 | SIMITED-0.08 g K. STONEWORKS LLP-0.0816003 .
et DEG T RANFRAPROVECTEPRIV '

R WECTS PRIVATE LIMITED-0.0816993 Dec KZAR
PROPERTIES PRIVATE LIMETED-D.0816883 n‘ﬁemaa?unfaumbw;ﬁmvms
 LIMITED-0.0818083 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
 CONSTRUCTION LLP-00818083' DbcRAHARA REALTORS LLP-0,0816393

Dec NILGIRI INFRAPROPERTIES. LLP-0.0816693 Dac, REKSHA SPAGES
PRIVATE LIMITED-0:0816293 DeciREKSHA REAL ESTATES PRIVATE LIMITED-
.| 90816883 Dec, REKSHA'HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
___|APARTMENTS PRIVATE LIMITED-0.0816993 Dec

b
»

3 SHYAMALI PAUL |

PR

ATK CONTOURS INFRA LLP-0.0818993 Dec,ATK HOMES ' LLP-0,0816983

| Dec,PLACID REALTORS LLP-0.0816893 Dec,ATK DWELLERS LLP-0,0816993

| Déc,ATK BRIGKS LLP-0.0816083 Dec.ATK CHATTELS, REALTY PRIVATE

| LIMITED-0.0848883 Dec:ATK STONEWORKS LLP-0.0816983

= |:Dec,T.R.INFRAPROJEQTSIPRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE:EIMITED-0.0816993 Dt AMBUD BUILDGON:PRIVATE

'LIMITED-0.0818993 Dec;ANBUD PROPERTIES LLP-0,0816883-Dec, AMBLD

'CONSTRUCTION °LLP:0.0816993 Dac,RAHARA REALTORS LLP-0.0816993

Dec,NILGIRI'INFRAPRORERTIES LLE-0.0816993 Dec,REKSHA SPACES .

PRIVATE LIMITED-0,0816893 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-

0.0816993. D REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA

APARTMENTS PRIVATE LIMITED-0.08468993 Dec -

ATK CONTOURS INFRA LLP-0.0816983 Dec,ATK HOMES LLP-0.0816393
Dec,PLACID REALTORS LLP-0,0816893 Dec, ATK DWELLERS LLP-0.0816993
| Dec, ATK BRICKS LLP-0.0816993 Dac,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Deg,ATK STONEWORKS LLP-0.0816993
-Dec, T:R.INFRAPROJEGTS:PRIVATE LIMITED-0.0816993 Dec,KZAR
‘| PROPERTIES PRIVATELIMITED-0.0816993 Bac, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP=0:0816993.Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
| PRIVATE LIMITED-0.0816893"Dac,REKSHA REAL ESTATES PRIVATE LIMITED
- | 0.0816993 Dec,REKSHA

HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE: LIMITED-0.0816993 Dec :

9 SANKAR KUMAR PAL

ATK CONTOURS INFRA(LLP-0.0816993 Dec,ATK HOMES LLP-0,0816993
Dec,PLACID REALTORS LLP-0.0816893 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0,0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816923 Dec,ATK STONEWORKS LLP-0.0816893
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0818993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec, REKSHA SPACES
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Land Details as per Land Record

I*in Code : 700135

- 656

District: North 24-Parganas, P.S:- Rajarhat Gram Panchayat RAJARHAT BISHNUPUR-I, Mouza: Rekjoyani, JI No: 13._‘

LR Plot No:- 579, LR Khatlan |
No:- 4579 Gurdian:A® &4, Address o,
Classification: [,
_  |Area:0.24000000 Acre, _
L2 |LR Plot No:- 579, LR Khatian ~ |Owner:3® &% 7, Gurdian:7@s | ABHIJIT PAL
No:- 4580 (sq =, AddrBS_S:ﬁWT 4 .
Classification: |
_ s Nea'0,250000QOAcre. |
L3 |LR Plot No:- 579; LR-Khatian-~|{Owner-amrT =1, Gurdian:7ae g | ABHIJIT PAL
No:- 4581 99, Address:for |,
|Classification: &4,
Area:0.25000000 Acre, ;
L4  |LR Plot No:- 1176, LR Khatian _|Owner: 3} &lerT &= o, ABHIJIT PAL
No:- 4579 |Gurdian:@E FE, Addressﬁis‘r h
$ Classiﬁcat!on‘@rm
=0 33000000 Acre, :
L5 LR Plot No 1176 LR Khatfan | Ownar'f-& E’!‘r-% Gurdian*‘l?ﬁ' ABHIIT PAL
No:- 4580 ~I5E T, Address:Fre
Classification: G,
_ _ |Area:0.33000000 Acre,
L6  |LRPlot No:- 1176, LR Khatian |OwnerawrT 919, Gurdian:7aw 5ag | ABHIIT PAL
No:- 4581 o, Address:femr -
Classification: &1,
Area:0.33000000 Acre,
17/08/2023 Query Mo:-19042001545851 / 2023 Deed No :i - 190408448/ 2025, Document is dighally signed.
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Endorsement For Deed Number: -1 90408448/ 2023 |

Lertificate of ﬁiﬁ!w .jj} y{Rula 43,W.B. Re
Admissible under rule 21 of West Bengal Regi

of Indian Stamp Act 1899.
Presented for registrati

g B e

S

Certified that the ma
10,42,74,800/- :
Admi Exscution ((Under Section’ss; W.B. Registratich 1 c s
Execution is admitted on 15/06/2023 by 1. ABHIUJIT PAL, Son of Late Manik Chandra Pal, 48, G. T. Road, P.O: Bally,
Thana: Bally, , City/Town: HOWRAH; Hoyrrah, WEST BENGAL, india, PIN - 711201, by caste Hindu, by Profession
Others, 2. CHAITALI KHATUA, Wife of Shibendu Khatua, 407, G.T. Road, P.O: B

) L i ; A ‘Bally, Thana: Bally, , City/Town:
HOWRAH, Howrah, WEST BENGAL, India, PIN - 711201, by caste Hindu,

_ ! _ by Profession Others, 3. MITRA PAL, Wif |
of Ackkari Pal, 22/3, Palghat Lane (south), Belurmath, P.O: Bally, Thana: Bally, , City/Town: HOWRAH, Howrah, WES'
BENGAL, India, PIN - 711202, by caste Hindu, by Profession Others, 4. DILIP KUMAR PAUL, Son of Monmotha Nat
Pal, 2, R-4/1, 25C, Radha Madhab Dutta Garden Lane, Beleghata H.O., P.O: Beleghata, Thana: Beliaghata, , South 2«
Parganas, WEST BENGAL, India, PIN - 70001 0, by caste Hindu, by Profession Others, 5. SAUMIK PAUL, Son of
Dilip Kumar Paul, 25 C, Radhamadhab Dutta Garden Lane, Flat No. 2R-4/1, P.0O: Beliaghata, Thana: Beliaghata, ,
South 24-Parganas, WEST BENGAL, India, PIN - 700010, by caste Hindu, by Profession Others, 6. RADHA RANI
BOSE, Wife of Prakash Ranjan:Bose, Naipukur, P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-
GOPALPORE, North 24-Parganas, WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 7.
CHAITALI PAL, Alias Chaitalij Paul,- Wife of Tapan Kumar Pal, 108/73, South Kodalia, New Barrackpur (M), P.O: New
Barrackpore, Thana: Khardaha, . Gity/Town:. W.BARRACKE{JRET:North;ZIFPa'rganas.: WEST BENGAL, India, PIN -
: 700131, 'by caste Hindu; by Profession Others, 8. SHYAMAL! PAUL, Wife of Late Mahamaya Paul, Reckjoani (C.T.),
- P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST BENGAL, India,
PIN - 700135, by caste Hindu, by Profession Others, 9. SANKAR KUMAR PAL, Son of Late Dinesh Ch&hdra Pal,
Reckjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/T own: RAJARHAT-GOPALPORE, North 24-Parganas, WEST
- BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 10. BHARATI PAL, Wife of Late A it Kumar Pz
Reckjoani, P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST
BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 11. ISHIKA PAL, Wife of Satyajit Mazumder,
Reckjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST
BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 12. SUBHASREE PAL, Wife of Mainak Paul,
Reckjoani (C.T.), Pal Para, P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Pargans
WEST BENGAL, India, PIN - 700135=by-caste Hindu, by Profession Others, 13. JHUNU PAL, Wife of Late Gopinatk
Pal, Reckjoani (C,T.), P.O: Rajarhat,-Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas,
WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Gthers, 14. CHHANDOSREE PAL, Daughter of
.Late Gopinath Pal, Reckjoani (C:T.), P.O; Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 2
Parganas, WEST BENGAL, India, RIN.~700135, by caste Hindu; by Profession Others, 15. AMAR PAL, Son of Late
Krishna Chandra Pal, Rackjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, Nortt
24-Parganas, WEST BENGAL, India,-PIN:=-700135, by castesHindu;-by Profassion Cthers, 16. SHUBHRA PYNE,
Wife of Chandra Shekhar Pyne; €51859:=Sector - B, Opposite C-M3-Mahanagar Junior Wing, P.0: Mahanagar, Than:
LUCGKNOW: CHARBAGH, , Lucknow=HTETAR PRADESH, Indiaz PIN=228008, by caste Hindu, by Profession Others,
17. ABHISHEK PAL, Son of Late Sebhranshu Mchan Pal, 10/45/2, N.N Road. South Dum Dum (M), P.O: Dum Dum,

Thana: Dum Dum, , City/Town: DUM DUM, North 24-Parganas, WEST BENGAL, India, PIN - 700028, by caste Hindw
by Profession Others

Indetified by Chandra Shekhar Pyne, , , Son of 3 P Pyne, G-1059, Sector-b, C M S Mahanagar, Junior Wing, P.O:
Mahanagar, Thana: LUCKNOW CHARBAGH, , Lucknow, UTTAR PRADESH, India, BIN-228008, by caste Hindy, b
profession Others
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tdetified by .Ghah‘dfarﬁhe_\ ar-Pyne, .., :Son: kS /P Pyno, ¢ Sectorb, ¢
VMahanagar, Thapa; wex%lqm_ HARBAGH, , Lucknaw. Uis R ESH,Ir
S oressioiOltierg " TR SRR RO R ey

E=Xecution ls:admitteion 15:08:: D23y a4z flaim,  DIRE .'iéa i
Limitad Company),’ ﬁﬁmﬁ%‘f it Qﬁdgg!mwfﬁ%ﬁ?kafi ;

2
Bonnal [ 804 RAk Aimed: Kidiwal
West Bengal, India; FIN:~700018' R

indetified by Chandra:st ekharPyne, ..,
Mahanagar, Thana; LUCKNOW:GHAR, A
profea;i_ér;_ Others 1

Execution is sdmittadicr 15:06:2
PRIVATE LIMITED (Siats fias

: / _ll,‘ g ;_:.«-'.I ; I. ':.

o Ty SO, C M S Mabanagar, JunlorWing, p.0:
oW UTTAR RRABESH, ridia Rin - 6008, hygﬁeﬂlndu by

indetified by ChandraiShy FYNe: .. SOROS PRyns, Ci1088;85 Ry OM S Mahianaga, Juflor
Mﬂh?hﬂp@ﬁﬁﬁh?ﬁﬁ&'hm RBASH, . L Wﬁ‘ﬁ*ﬁ%és}ﬁﬂffd "F%hbf”-‘ e
profession Others i S T =R i s
Executionis g{dfﬁl 2 ;

Fiafi Ahmed Kidwaj F &

?_gom 6; DESIGNATED: _

£.0:- Park-Street, P.Sp
RAHARA REALTORS, LR (LLP
I.‘_.-istri_cl:-l(olkat_a,_._Wag - Bengal,India
(LLP), 83, Raft-Ahmed-Kidwal Road:
poia, PIN= 700016; DIRECTORSAME
Road, 3rd Flaor, N rih Black, UnitKe:

OrWing, P.O;
26008, by:casts: Hindu, by

& EDPARTNER, AMBUD PRORERTIES LLp (LLP). 83, |
Parc i“ Distict 5 ngﬁ; ngaiindia, PIN:

5 e L e &’» LR
SILDCONPRIVATEEIMITED: (lriv
 City:+, P.O%- Ergjniﬁéafdi‘: St )

TrrSenobS P Pyne, C-1058:Sectorb, C-M'S Mahanagar: dunist Wing; P.O:
ARBAGH,, Ltickiow, UTTARRRADES} _i‘.*-'lr.lf_diﬁ’:’\;-.i?.lf.-\l.f-:‘“-‘*2255@'6;-'v'by€éés't§-i'ﬁndl,l. by

.

Execution -},ﬁg.a,gm;t_t,ggm-&5.;,0@:,2&%@., AmitSingh; ; Direttor, REKSHA:
Company), 1177, Sarat Bos ‘Road:8ri it 053& Unit No-N3
® SEBRAWanipore, Distict=Soutpds nas, WestBengal, Indiss
VATE. PO Elain b company), 11/1, Sarat Bose’Road
Hose Road, City:- , P.Ox Elgin Rq.ad,-,‘_F_’;&:.—Bh:;uﬁ:;i_,@m;a,1,_!_3is‘zrici':_-:§.:.q'_u_'t___
700020; Director, REKSHA! HIGHRISE PRIVATE LiM|
Floor, North Bfock, Unit No. N310, A.J.C. Bose Raax i~ Elgin
Farganas, West Bengal, India, PiN:- 7000_20;.‘Di;g;c;‘_th,.REK,sHA APARTMENTS BF AT
Company), 11/1 . Sarat Bose Road, 3rd Floor, North Blogk, Unit No.'N310,"A.J.C. Bose Road, City--, P.O-- Elgin Road,
r-'“~'_81~8hawanipore, Dislrict:-South 249-Parganas, Wes| Bengal, India, PIN:- 700020
’ datilied by Chandra Shakhar Pyne,

v Son of S P Pyne, C-1059, Sector-b, .C M S Mahanagar, Junio @)\
Yahanagar, Thana: LUCKNOWY CHARBAGH, . Lucknow, UTTAR PRADE
brofession Othars

SH, india, PIN -22’6006...'/ c d@% \

- LIMITED (Private Limited
=iy B,01- Elgin Road,
'REKSHA REAL ESTATES
AMnitNo: N310, A.J.C.

st.Bengal, India, PIN:-
1471, Sarat Bose Road, 3rd
=Bhawanipore, District:-South 24-
VATE LIMITED: (Private Limited

4.1

w2023 Guery Mosq 9042001845864 /o
i
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Certified that required Registration Fees vayable for this docun
A8 14.00/- | = Rs'55.00/- M(a) = Rs 25.00/- ,M(b) = Rs 4.00/-
online =Rs 10,42,846/- ' > ; _
Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt, of W=
Online on 14/06/2023  7:43PM with ‘Gowt, Ref. No: 192023240098031118 on 14-06-2023, Amount Rs: 9,50,014-,
Bank: SBI EPay ( SBlePay), Ref. No, 991 6869193519 on 14-06-2023, Head of Account 0030-03-104-001-16
Online on 15/08/2023 3:03PM with Govt. Ref. No: 1799

DFC Bank ( HDF j

ti
) and Registration Fees paid by Cash Rs 0.00/-, by

_ >ovt. Ref. No: 192023240099179991 on 15-06-2023, Amount Rs: 92,832/-, Bank: |
HDFC Bank ( HDFC0000014), Ref. No, 54236389 on 15.06 205 d of Account 0030-03-104-001-16 |
Certfied that required Stamp Duty payable for this document s Rs. 41,71,012/-

10.00/-, by online = Rs 41,71,012/-
Description of Stamp

1 -Stamp: Type: Impressed, Serial no 53283, Amount: Rs.1 0.00/-,

and Stamp Duty paid by Stamp Rs

Date of Purchase: 30/05/2023, Vendor name: §
Mukherjee
Descri otion of Online. Payment using Government Receipt Portal S

ine nt usin r (o9nonanr S¥stem (GRIPS), Finance Department, Govt. of WB
Online on 14/06/2023 7:43PM with Gout, Ref. No: 192023240098031118 0n 1 '

> on 14/06/20 t. R 4-06-2023, Amount Rs: 38,00,020/-,
Bank: SBI EPay ( SBlePay), Ref. No. 8916869193519 on 14-05_‘_’2023._;Hea_d.ofﬁﬁccoupt-GUSO-ﬁZ-‘l03_.-1003_-02_

Online on 15/06/2023 3:03PM with Gowt. Ref. No: 1 92023240099179991 on 15-06-2028, Amount Rs: 3,70,992/-,
Bank: HDFC Bank ( HDFC0000014), Ref. No. 54236389 on 15-06-2023, Head of Account 0030

-02-103-003-02
o

_ Mohul Mukhopadhyay
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. « IV KOLKATA

Kolkata, West Bengal

17/06/2023 Query No:-19042001545851 / 2023 Deed No 11 - 150408445 7 2023, Document is digitally signed,

Bano 114 nf 119

0,42,846.00/- ( A1) = Rs 10,42,748 00/ Ex |



Xt BT

Certificate of Registration under section 60 and Rule 69.

Régiatered in Book - | i
Volume number 1904-2023, Page from 408142 to 408253

being No 190408448 for the year 2023.

B L - |

Digitally signed by MOHUL
MUKHOPADHYAY
% Date: 2023.06.17 12:44:32 -+05:30
{%,m/ Reason: Digital Signing of Deed.

(Mohul Mukhopadhyay) 2023/06/17 12:44:32 PM
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - IV KOLKATA

West Bengal.

(This document is digitally signed.)

17/06/2023 Query No:-18042001545851 7 2023 Deed No :1 - 120408448 / 2023, Document is digitally signed,

Pana 112 nFf 112
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.1/AMBUD BUILDCON. PRIVATE

'!_J

. SUFIA BIBI .alias Bibi Sufi

.Hercmaﬁ;er Jointly-referred to.as the

- 1 -
DMD LEGAL.C “TANTS . - A-i—
e mfrum QQSHLTA{«H:B

' ian, residing at Atgha:a Dakshm Para, Rg&rh&t, RO
Rajarhat Gopalpur P.S: Bagt.uatl Dlsmct' North 24 Pm:ganas Wi
- 700136,

est Bengal Pm

& w/o Samsur Al Tarafdpr (PAN: MRG-PS 1419C)
(AADHAAR: 936@;;:5-176743) by faith Musli

Yim, by fation ia rcsxdxng at
Atghara, Daksh Qy: .'Ra,jaxhat, PO:. jarhat
District: North 24 Par anas, West ] Pin - 70013¢

IWNERS? {Whlch expression
! ,_'.an;ng ﬂmrﬂqf mean and mclude
& exqcutors, adrmmstrators, 1¢gal

shall unless rcpu@agmt to the cant_
their suc:cessors-m-mtet-est, hei'r

PURCHASERS:

\psorporated waon the Compar Y ..E‘.lts"_i;eglst'.ered office at

11/1 SARAT BOSE ROAD, SRD’ @R:{N@RTﬁ BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020 ). | et P. S Park Street, District:

TR Park Stre
Kolkata, Pin -700020 represented. by ;ts_dnrector namely MR.. AREIT GIRIA
S/o, MR. SUNIL KUMAR GIRIA (PAN: BKKPGO009G) (AADHA No.

926389753284) by faith Hindu, by nationality Indian, Residing at . Floor,

Flat-11A, 36 Rowland Road, Ballygungq, ‘Buphoria; He1ghts P.O: Ballygunge,
Police Station: Ballygunge, Kolkata - 700020,

AMBUD PROPERTIES LLP (PAN. — ABKFAS851C),

g of LLP. Act, 2008 having i
11/1 SARAT BOSE ROAD. 3RD FLOOR, N

ALJ.C.Bose Road, Kolkata

a Limited Liability
ts registered office at.

ORTH BLOCK , UNIT NO N310,

-700020, P O. Park Street P.S. Park <%trf-er Districet:

qﬁmsqz‘.\azazx} by faith I—Imdu h~, nationg
Flat-11A, 36 Rowland Road, B'ﬂlw&,une;

Police Station: Ballygmnm_ Kolkata - 70002

). (AA HAAR; 582263678150
'I‘ar&fder by faith. Muslim,

. P~S Bagu:atl >



X

~BND LEGAL CONSULTANTS
m & mﬂ-muu’m

-~AMBUD CONSTRUCTION LLP.

& Limited Liabili
Partnership within the meaning of '_LLP, j '&'c't, '.2008 '-ha.mng 4

, its re stered
at 11/1 SARAT BOSE ROAD 3RD. FLOQR NORTH BLQCK UI%IIT NO D?:ﬁc(’}e
; AJ.C Boae Road, Kml}ca,ta

-'700020 P_@- Ha.rk Stz%eet P S E’ank Streci: Dismct-
.p_reat_mtﬁd ( 18m

926389753284) by fmth Hindu, 1 by._n nality Tndian, Rcsidmg ﬁtnth'mmr,
Flat-11A, 36 Rowland Road, Ballygunge, Buphoria: Heights; P.O: Ballygunge,
Police Station: Ballygunge, Kolkata - 700020, s

Y, 'RAHARA REALTORS LLP. (RAN - AAXI 131&291;1), a. Limited Liability
Partnership within the meaning of LLP, Act, 200 :

8- ha ng.its registered. affice at
11/1 SARAT BOSE ROAD, 3RD E’LOGR NOR’LH BLOCK UNIT NO NSID

AnJ.C.Bose Road, Kolkata -700020; P.Q,. Pa:rk. Street P.S. Park Strcet District:
Kolkata, Pin —-700020 represented. by it ;

S/o0, MR. SUNIL KUMAR GIRIA KK - R ] _
926389753284) by faith Hindu, by ty 1an Remdmg at 11th Floor, i

Flat-11A, 36 Rowland Road,. Ba.]lygﬁ phona, Helghts, P.O: Ballygunge,
Police Station: Ballygu.nge, KolIaa.ta. ? .50220, i

5.

5.~ NILGIRI INFRAPROPERTIES LLP: (PAN.— AAOFN9421G), a Limited Liability |
A Partnersh1p Wlthu). the : meaning; qf LL ﬂ,xct 2008; having its regxatered office ;
at 11/1 SARAT BQSE ROAD, 3RD FL@QR', NORI‘H BLOCK UNIT NO N310, ?
A.J.C.Bose Road, Kolkata 700020, P:0. Park Street P.S. Park Street, District: !
Kolkata, Pin -700020 represented by its: director namely MR, ARPIT GIRIA
S/o, MR. SUNIL KUMAR GIRIA [FAN‘ BKKPGODOQG) (A.ADHAAR No.

Flat~1lA 36 Rowland Road, Ballygunge Eﬁphona Helghts, P.O: Bauygunge,
Police Station: Ballygunge, Kolkata - 70&;1Q20

6. REKSHA SPACES PRIVATE LIMITE];}\ (:PaN A.AMCR6339J] a Company

i Incorporated under the Companies. Act*,;‘ 1956 havmg its registered office at
11/1 SARAT BOSE ROAD, 3RD FLOOR NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020, P.O. Pa.rk ‘Street P.S. Park Street, District:
Kolkata, Pin -700020 represented by its director namely MR, AMIT SINGH
S/o, LATE LALIT MOHAN SINGH (PAN: BFYPS3622C) (AADHAAR No,
314882800560) by faith Hindu, by nationality Indian, Residing at 2 Baishnab
Seth st Lane, P.O: Beadon Street, Police Statjion: Jorabagan

: . gan, Kolls ——
700006, /A0 TAR PN
' 7 //\R;‘}m ;
,4‘;; / ¢ Lo P 3 \
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i ¥ | aTCMCUTTA )

[ .
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e \ | E
. Govt. of West 2}ge:ngal I
Directorate of Registration & Stamp

Revenue
GRIPS eChallan

AL A |

GRN Details __ |

1

GRN: 192023240359788608  Payment Mode: SBI Epay |

GRN Date: 25/01/2024 11:47:25 Bank/Gateway: SBlePay Payment ‘

Gateway |

BRN : 6124182229122 BRN Date: 25/01/2024 11:48:05 |

Gateway Ref ID: 240251939305 Method: HDFC Retail Bank NB |

CRIPS PaymentID:  250120242035978859  Payment Init. Date: 25/01/2024 11:47:25 |

Payment Status: Successful : Payment Ref, No: 2000193614/8/2024 ;
[Query No/*/Query Year]

Depositor Details

Depositor's Name: Ms MANOR SALES AND MARKETING LLP
Address: 11/1 SARAT BOSE ROAD, KOLKATA -700020
Mobile: 8017171857

EMail: arpit288agd@gmail.com

Period From (dd/mm/yyyy): 25/01/2024

Period To (dd/mm/yyyy): 25/01/2024
Payment Ref ID: 2000193614/8/2024

Dept Ref ID/DRN: 2000193614/8/2024

Payment Details .~

Sl.No. PaymentRefNo.

906477

| 2000193614/8/2024 Property Registration- Stamp duty 0030-02-103-003-02
2 2000193614/8/2024 Property Registration- Registration Fees 0030-03-104-001-16 226628
Total 1133105

IN WORDS: ELEVEN LAKH THI RTY THREE THOUSAND ONE HUNDRED FIVE ONLY.
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£ /R.EKSHA REAL ESTATES PRIVATE LIMITED (PAN — Amﬁns’?latz},

Company Incorporated. under the Compames Act, 1956 having its régistered
office at 11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO
N310, A.J.C.Bose Road; Kolkata -700020; P.O. Park Street P.S. Park Street
District: Kolkata, Pin- -700020 rcprcscnfcd by-x—te director namely MR-A
SINGH S/o, LATE LALIT MOHAN. SINGH Am:@wpsaeiozcs (AADHAA
314882800560) by faith Hiridu, by natiorw.h

ok esiding at 2 B '_.,_.hnab
Seth 1st lane, P.O:- Bcadon Street Pahce Statxon Jombagan Ka!kata -

7000086,

PRIVATE L ,.P'I‘ED (EAH Amcnsawm, & (,‘-nmpany
Incorporated under: the~@empames Act, 1956 having its reg;stmd office at

11/1 SARAT BOSE: ‘ROAD, 3RD FLOOR NORTH" BLOCK UNIT NU N310
A.J.C.Bose Road, Kalk&ta —7 00020, P; Q. Park Street P.S, ‘Park Strep;, D:istnct

Kolkata, Pin -7000’20 represented: b_y 11:3 du‘cctor namniely MR A
S/o, LATE LALIT M@HAN SING_

Seth 1st Lanc, P. 0 Béadon stnect Pnhce Sd;atmn Jorabagan Kolkata -
700006,

JQ/ REKSHA APAR:[‘MENTB PRWATE LIMITED (PAN - WORGEDSEL), al

Company Incorporated under thc Compames Act, 1956, ha,vmg its- reglataxed
office at 11/1 SARAT BOSE RDAD, 3RD FLOOR, NORTH BLOCK , UNIT ‘NO
N310, A.J.C.Bose Road, Kolkata ~700020 P.O. Park Street P.S. Park ‘Street,

District: Kolkata Pin -700020 reprcscnted by its director namely MR‘ ARHT
SINGH S/o, LATE LALIT MOHAN SINGH. (PAN* BFYPS3622C) (AA

314882800560) by faith Hindu, by natlonahty Indian, Resxdmg at 2 Bamhnab
Seth 1st Lane,

P.O: Beadon Street, Police Statmn Jorabagan Kolkata -
700006,

ATK CONTOURS INFRA LLP. (PAN - ABYFA41378), a Limited Liability
Partnership within the meaning of LLP. Act, 2008, having its registered office
at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700016 represented by SYED ABRAR IMAM S/o, Syed
Mohammed Nemet Imam (PAN: AAHPIS8261L) (AADHAAR No. 674402357855)

by faith Muslim, by nationality Indian, Residing at Residing at 72, Tiljala Road
P.O: Gobinda Khatik, Police Station: Beniapukur, District: Kolkata Pin
700046.

ATK HAOWES LLP., (PAN

ARYFAZ 93‘4?\ a Li N ".it\,
Partnership within the meaning of LLP. Act, 2008, having 1;%;:&;'_{:5{“
at 63, Rafi Ahmed Kidwa: Roan dy, 2O, Park Street PSS, '1' ?é ”U.’sh 1{.

—

666
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$ o
A&w Am&uoaucnum‘rum ;

Kolkata Pin -700016 represented by mn ABRAR mmu S}o, Syed
Mohammed -Nemet Imam { Nn.

674402357855) by faith Mus

Road P.O: qumda Khatik, ﬁohce Sta.tion. Bx: pukur Dmtngt. Kolkata Pm
700046

B e

G PLA.CID Rmam_‘ons LLP. (PAN - Ancn‘mam), a Lumtcd Lla.blhty

3 Raﬁ Ahmt:d..
Kolkata Pin -70@0_ €
Moha:nmcd Ncmet

Road P.O: G-quda mmﬁk, Polxce'
' 700046

'J;SB A’I‘K DWE ‘

Road P O Gobmda. Iﬂmﬁk Pohcc Statwn chapukﬁr Dzsmct. Kalkata Pm
700046

14: ATK BRICKS LLP. (PAN - ABYFA3S583H), a Limited Liability
v Partnership within the meaning ¢ of LLP Act,. 2008 having its registered office

at 63, Rafi Ahhmed dewa.l Road, P. O8 Park Stvcct P S Ba:;-k. Street, District:
Kolkata, Pin ~700016 represented by SYED BRAR. IMAM S fo, ‘Syed
Mohammed  Nemet Imam (PAN: AAHPISZG IQL} (AADHAAR = No.
674402357855} by faith Mushm, by nationality. Indian, 'Resmhng a.t 72 Tiljala

Road P.O: Gobinda Kha.tﬂc Police Station: Bemapukur, District: Kolkata Pin
700046

15. ATK CHATTELS REALTY PVT. LTD. (PAN - AAYCAR537M), a
Company Incorporated under the Companies Act, 1956 having its registered
office at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street,
District: Kolkata, Pin -700016 represented by SYED ABRAR IMAM S/o, Syed
Mohammed Nemet  Irnam (PAN: AAHPIS2612L) (AADHAAR  No.
H574402357855) by faith Muslim, by aationality Indian, Residing at 72 Tt ijala

Road P.O: Gobinda Khatik, Police Btation: Beniapulkar, Districl: Kolkata Pin
700046

Pape b of 28
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3, ATK STONEWORKS LLP. (PAN -~ ABXEA'IJ.GGP), a Lu’mtcd anbmty
Partnership within the meaning of LLP. Act, 2008 having its registered office at
63, Rafi Ahmed Kidwai Road, P.O. Park Street PiS, Park. Street Drstrict

'Kolkata, Pin -700016. Tepresented by 83 1':; L ABRAR 1M
Moha.mmed Nemet {mam [PAN ;

Na.

Fn

32992204923 14) by faith Muslitn, by *’néétianah '_Indmn,f Rcsmlmg' at 39B
Gorosman Lane P.O: Circus AVenue, _Police 'Statmn. Bcnlapnkur, stmct.
'} Kolkatann'?OOOl’?

Purchaser No. 1 to 18 are heremafter collectively referred to as the
PURCHASERS (which expression shall unl.e,sa e;;cludcd, by or repugnant to the

context be deemed to mean and mclude their - “legal representatives, hexrs,
executors, administrators and/or assigns) h_ercm after referred as the PAR’I‘Y

OF THE OTHER PART,

L° “PARTIES” shall mean collectively the Owner/Vendors, Purchasers and

“PARTY? means cach of the Owner/Vendors, Purchasers individually.




DMD ,‘;ES",_‘:‘“';_‘:"“BY‘;'};IANTs [t
$UBJEOT MATTER: Sale of All Thst- pieee. and parcel of “Bagan” land

measuring an area of 33 Becimal merc_or lcas (out of total area of 43 Devimal
in the Plot) comprised in R.S. Dag N

.._,4;13 corresponding: to. L.R. Dag No.
“+13 recorded under L.R Khatian No. 2124 snd All Tmmd parcel of
_"‘Danga.” land measuring an area of, 44- Daq Siek:d

. more or less comprised in
R.S. Dag No. 423 COrresponi _ing o Ly R.'.;I‘.!Qg-.ﬁm 423 rx:cordﬂd uncler ER

.....

AL, e . '.,.at;‘ g the An'ﬂnt»of
A D S R Ralarhat J L. Na 27 Dlstnet North 24 Par;ganas West. Ben_,gal, India,

herem collectively referred hm‘cmaftcr Aas "Sgid ugud” and ‘the same 1B~atsr,t¢d.

“in the following manner:

BE T v T - _ _ _ |
‘.Blook& ‘ LR | : ¥ s

z LR | ity | Classifi- | Area w;l.d' fromeach | JX: | 3‘11]1 Total
surict Mouza Polig : | Ehaty | TR I : :

: ' Statl:n ..g*nﬂu .,;,xﬁ cation. | ‘deeimal 1 No: ﬁﬁﬁ:?h x:n m?t :
X 413 -3 T ] — S4E .
th24 | Jagadish W0 R o 0 33 Bh*rerﬁz%} P dc::nal ' dec:ma‘*'al' al
rih aga . T R : ==
panas | pur Rajashat .| 2324 ¢ B I ; plats 27 ;

panas . 423 [———={ Danga, ;‘73 T ‘1ha.vhlg deg:i"l 3 ‘i‘ﬁrhal
" I - i, A0 " I: cimnl ; . al - i

-1 e sl PO ‘RBharc:OdSG‘?] ' do = i

1. BACKGROUND. (DEVOLUTION OF

1.1. All that the piece and parcel of land admeasuring an area of 43 Decimal
under C.S dag No. 393 and 14 Decimal under -C.S Dag No. 394 and 44

Decimal under C.S dag No. 397 in total 101 Decimal at District 24

Parganas, Police Station Rajarhat, Mquza' Jagadishpur, J.L No. 27, Re.
¥

Sa. 197, Touzi No. 2998 was owned by Jol_;)ed Ali Mondal S/o late Kanai

Mondal and Kuljaan Bibi w/o Late Ammuddm Mondal and Abdul

Mondal (Minor) S/o Late Late Ammuddin-;Monda_l.

1.2. By a registercd Deed of Conveyance dated 16.04.1936 said 1. Jobed Ali

Mondal S/o late Kanai Mondal and 2. Kuljaan"Bibi w/o Late Aminuddin
Mondal and 3. Abdul Moendal (Minor) S/o Latt‘.‘i:ltt: ‘\minuddin Mondal

(represented by his mother Kuljaan Bibi) _jom

f W\
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and parcel of land admeasuring-an-.

¢a of 43 Decimal under C.S dag
No. 393 and 14 Decimal _under G S Dag No. 394 and 44 Decimal under

ecimal at, District 24 Parganas, Police
> ',,},_shpur, J.L No. 27, Re: Sa, 197, Touzi
thar-Kala S/0 Bhuban ChandraKala, which
was registered with the=ﬂfﬁce of ADSR Cossipore Dum Dum and

recorded in Book:No. I, Mqlmxﬁg._;g,_fg%gsg_ 291 to Qgs’bm_ggpe‘gd No.
708 for the year 1936,

No. 2998 in favour of o

By aregist-cred Deed of Conv ANCE | ‘dated 02,02:1940 said Karnadhar
Kala S/o Bhuban Chandra—Ka

Kala -sold transferred and ‘conveyed the
aforesaid land being All that. thc plccc and parcel-of land a,dmeaemnng

an area of 43 Decimal unée&%ﬁ-da,g No. 393. and 14—Deem:xal under C.S

1 der C.8 dag No.. 39'? in to‘cal 101
Decimal at District ‘24 Pé:rgqnas, Police Station Rajarhat, Mouza:

Jagadishpur, J.L No. 27, Re. Sa. 197, Touzi No. 2998 in favour of 1.
Jobed Ali Mondal S/o late Kanai Mondal and 2. Abdul Mondal s/o
Aminuddin Mondal, which was. registered with the office of ADSR

Cossipore Durm.Dum anﬁ't'ecorded in. Book No. I, Volame No. 16, Pages
8 to 9 being Deed No. 291 for the year 1940,

By a registered Deed of Conveyance dated 09.03.1943 said. Jobed Ali

Mondal S/o late Kanai Mondal and 2, ‘ﬁ'&{h’monﬁéﬂ\ s/o Aminuddin
Mondal sold transferred and. conveye ﬂ%\ 1 e,fovcsmd“‘l@nd;,‘bemg All that
the piece and parcel of land ad,mcasag g anqurc'x of 4-3 Jecimal under
C.S dag No. 393 and 14 Decimal t.mdem; S Dag”No 394 and 44 Decimal

under C.8 dag No. 397 in ‘total 101 qugmal at DISII‘lCt 24 Pargands,

Police Station Rajarhat. Mouza: J’agadibnpur& _J*‘L Ne' 27, Re. Sa. 197,

Touzi No. 2998 in favour of Nant Ciopal Nath S/

o Bhut Nath which was

year 1943,
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1.5,

1.6.

B

o LA __:':‘ ',.-—

Said Nani Gopal Nath Sfo Bhut Nath recorded his name in the R.8
Khatian No. 53, District - 24 Eatganaa, Mouza;: Jagaclishpur. J.L No. 27,
Police Station: Ra,]arhat Re. Sa. 197, Pargana Kolkata, Touzi, -No... 2998
for 1 Taka Share ‘under Plot No. 413 for an area of 43 Decimal, under

Plot No; 414 for an area of 14 Decimal a:acl 1mc1¢r Plot No. 423 for an
area of 44 Dec;unal. intotal 101 mgmmal

‘By a registered Deed of Conveyance dated 21.07.1965 :said Nani Gopal

Nath S_l o Eihu't 'N‘ath seld transfencd ;a:nd 'convey'di:l tb;eipieee-md pa:i-cel'

of” land adr_);c__a_._agmg an area. of. ‘&3\-. Q-gc:ma}..undqr R,.S-.- dag No., 4,13,,-313;1
14 Decimatunder R.S Dag No. 414 and 44: Decimal-under RiS dag No.

423 in total 101 Decimal (totat-area sold 33,67 Decimal from 3 Plots) at

District 24 Parganas, Police Station Rajarhat, Mouza: Jagadishpur, J.L
No. 27, in favour of Harigopal Basa.k S/o Sarat Chandra Basak which |
was. registered with the office of ADSR Cossipore Dum Dum and

recorded in Book No. I, Violume No. 97, Pages 120 to 126 he'ing';;Dec:d,:-_kiIo..ﬁ
6669 for the year 1965.

By a registered Deed of Conveyance dated 21.07.1965 said Nani Gopal
Nath S/o Bhut Nath sold transferred and conveyed the piece and parcel

of the aforesaid land being 1/3rd Portion of All that the piece and parcel

of land admeasuring an area of 43 Decimal under R.S dag No. 413 and
14 Decimal under R:S Dag No. 414 and 44 Decimnal under R.S dag No.
423 in total 101 Decimal (total arca sold 33.67 Decimal from 3 Plots) at
District 24 Parganas, Police Station Rajarhat, Mouza: Jagadishpur, J.L
No. 27, in favour of Kanai Lal Basak S/o.Sarat Chandra Basak which
was registered with the office of.. ADSR  Cossipore Dum Dum and

recorded in Book No. I, Volume No. 90, Pages P& fronelel Qeing, Deed Na.

6670 {or the year 1965, Said Kanai Lal
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1&8..

1.9.

1.10. §

. Saitd Wanailn) Rusak diea miestate lg

tay ; eliined his wife namely 1
Pushpa Rani Basak ve soos nang ..Qf oA v Knishna Basak 3. Biswajit
3 @kll M;O

e S

land purchased by him in the L.R Record of Right under L.R Khatian No
Kri. 233

By a registered-Reed of Conveyance d&t‘eﬁ 21.07.1965 said: Nani Gopal
Nath S/o Bhut Nath sold transferred a;:d conveyed the piece and parcel
of the aforesaid land bmng 1/ 3rd Portion of All that the piece and parcel
of land admea.smrmg an area of 43 Decm&l under C. S-da-g NO, 393 and

under C S Khatlan No. 53 at D1stnct 24- Pazganas, Pﬁhce Statlon
Rajarhat, Mouza: Jagadishpur, J.L.No. 27, in favour of Kala Chand
Basak 8/o Sarat Chandra Basak which was registered. with-the office of

.ADSR Cos‘mpnrc Dum Dum.and. rec:oz:dcd m Book Ne. I, Volume No. 91,

Pages 222 to 228 being Deed No, 66’?1 for the year 196S5. Said Kala

Chand Basak recorded the aforesaid.land purchased by him.in the L.R
Record of Right under L.R Khatian:No. Kri; 243,

Said Hari Gopal Basak died intestate leaving behind him his wife
namely 1. Ram Laxmi Basak and three sons namely 2. Ram Krishna
Basak 3. Narayan Chandra Basak 4. Sunil Kumar Basak and three
daughters namely 5. Durga Basak 6. Jyotsna Basak and 7. Gita Basak

and they jointly inherited the aforesaid property left behind by Hari
Gopal Basak. J

Said Kala Chand Basalk died intestate leawving behind his four sons
namely 1. Radha Gobinda Basak 2. Krishna Gobinda Basak 3. Shankar
Gobinda Basak 4. Pran Gobinda Basak and two daughters namely

Durga Rani Basalk 6. Ganga Rani Basak and they jointly inherited the

aforesaict property left behind by Kala Chand Basak

\l-‘.
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112,

113,

e B
Basak 4. Sunil Kumar Basak S. Nﬂka,mal Basak 6.Ranjit Basak 7. AJit

Kumar Basak and six daughters nam,c.ly 8. Sandhya Basak 9. Arati |

Basak 10. Gayatri Basak 11. Sabitri Basak 12, Monika Basak 13.
Pranati Basak. Subsequently said Ajit Basak died intestate leaving
behind him his two daughters namely 1, Moumita Roy 2. Rushmita.

Kundu and his wife namely 3, Renke: Basal (all betng logal heirs of late
Kanailal Basak) and they jointly. inb

behind by Kansilal Basak.

By a regxstercd Deed of Conveyance:. dated 25,08 2008 said 1. Ram
Laxmi Basak 2. Ram Krishna Basak 3. Narayan Chandra Basak 4. Suml
Kumar Baaak 5. Durga Basak 6. Jyotsna Basek and 7. Gita. Basakaold
transferred and conveyed All that the ‘piece and: pa::cel of land
admeasuring an area of 29 Decimal of land. being 14.33 Dcmmal from
R.S/L.R dag No. 413 and 14 BT Decxmal from R:S/L.R dag No. 423 all

under L.R Khatian No. 213 at Mouza: Jagadishpur, Dlstnct - North 24
Parganas, in favour of Samsur Ali. Ts

rafder. (vendor no. 1 herein) S/o
Noor Bux Tarafder, wrﬁch'wﬁﬁ.: rngxsteredmththe office of ADSR Bidhan
Nagar and recorded in Book No. 1, CD Volume: No: 10, Pages 15099 to
15 122 being Deed No. 10‘937f0rthe year 2008

By a registered Deed of Conveyance dated 29.08.2008 said 1. Radha
Gobinda basak 2. Krishna Gobinda Basak 3‘ Sba:nkar Gobinda Basak 4.

vi;

Pran Gobinda Basak 5. Durga Ram-:Bagak B! (}anga Rani Basak sold

admeasuring an area of 29 Dec:rilﬁl_ \?f 1and,~.be.mg 14,34 Decimal from
R.S/L.R dag No. 413 and 14 .66 D},cmal i'ram R S/L R dag No. 423 all
under L.R Khatian No. 71 at Mouza: A

d 1

herein) S/o
“‘m Bidhan
Jg L
(7))

Magar and recovded in Book Mo, !, CD Volu \{T 31) to

L1103 fov the year 20

+

erited. the aforesaid property left
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1.14. By a registered Deed of Cor,wey&ﬂce‘ dated 30,01.2009 said 1. Pushpa

115, .

Rani Basak 2. E:Joy Knshna Basak-_s Biswajzt Basak 4. Suxul Kumar

Basak 9. Gayatn Basa.k 10. Sabr B--':..,-.»- k13 P;?x}_au,,Basﬁa,k 12 quska
Basak. 13. Renuka Basak 14. Moumita Roy 13. Rushmita Kundu seld
transferred: and. conveyed -All %h-a.t the  piece--and pargel of -land
admeasuring an area of 14.50 Decimal of land, being 7.17 Decimal from
R.S/L.R dag No. 413 and 7.33 Dccunal from R:S/L:R Dag No. 423 all

under L.R Khatian No, 86 at Mguza.. Jagadishpur, District ~ North 24
Parganas, in favour of Samsux

All-Tarafder (vendor no. 1 herein) S/o
Noor -Bux Tarafder, which was; mga‘tgred ‘with.the. office of ADSR' Bidhan

Nagar -and I:ecorded in Book No. 1, €D Volumc No. 1, Pages 17204 to
17228 being Deed No. 00817 for the year 2009.

By a registered Deed-of Conyveyance dated 30:01.2009 said 1. Pushpa
Rani Basak 2. Bijoy Krishna Basak 3. Biswajit Basak 4. Sunil Kumar
Basak 5. Nilkamal Basak .6.Ranjit Basak 7. Sandhya Basak 8. Arati
Basak 9. Gayatri Basak 10. Sabitri Basak 11. Pranati Basak 12. Monika
Basak. 13. Renuka Basak .14. Mpumita Roy 13. Rushmita Kundu sold
transferred and conveyed: All that the piece and parcel of land
admeasuring an area of 14.50:Dec¢imal of land, being 7.17 Decimal from
R.S/L.R dag No, 413 and 7:33 Decimal from R:S/L.R dag'No. 423 all

under L.R Khatian No. 86 at Mouza: Jagadishpur, District — North 24

Parganas, in favour of Suﬁggl_};_ﬁibig[;‘vcr’.xdor n_ol 2 hére‘izjl)_‘w /o Samsur Ali
Tarafder which was registered with the office of ADSR Bidhan Nagar:and

rceorded in Book No. 1, CD Volume No. 1, Pages 17318 to 17341 being
Lreed No. 00822 for the vear 2009,

The vendors herein are the absolute owners of All That piece and parcel
of “Bagan” land measuring an area of Jd

otal area of 43 Decimal iIn the

acimal more or less (out of

Page 12 of 28
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corresponding to L.R. Dag No. 413 recorded under L.R Khatian No. 2124

and All That piece and parcel. of “De.nga land measuring an-area- 0"5‘-44
Decimal more or less compnsed in-R.8; Dag No, 423 carraapmdxug to
L.R. Dag N6:-423-recorded under. I=R-Khatian. No. 2124 and 2125, in
total 77 Decimal more or less, s1t&&ted—at~MQuza Jagadishpur, Police

station and Block : Rajarhat; .vnﬂnrﬁﬂw Ambxt of A.D.S.R. Raga,rhat J.L,

No. 27, District: North 24 Parga-nas—Wcat Bengal; India -

e

Representations,—Warranties and . ‘Covenants, Regarding Enoumhmcaw

The Vendors represents, warrant and. cov,enant. regarding encum
. follows:

2.1,

2.2,

2.5,

No Acqmtmnf Raquisitiqn Thc Vcndo::a or the Vendors’
prcdeccssors-m-txtlc ‘have hot mt‘:mv:d any natice from gny authority
for acquisition, requisition or vesting of the Said Land and declare that
the said Land has not been affected by any scheme of any local

Authority or Government of Statutory Body at any time;

No Excess Land: The Vendors hereby represent and warrant that the

Said Land is not adversely affected. by. ceiling limit, whether under the

Urban Land (Ceiling & Regulation) -Act, 1976, West Bengal Land
Reforms Act, Estate Acquisition.Act or any other statute for the time
being in force.

Encumbrance by Act of Vendors: The Vendors have not at any time
done or executed or knowingly suffered or been party or privy to any
act, deed, matter or thing, including grant of right of casement whereby
the Said Land or any part thereeof can

or may be impeached,
encumbered or affected;
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2.4,

2.9,

{
Right, Power andAuthority to 8ell; The Vendors have good right, full
power, absolute authority and indefeasible title to grant, sell, conyey,

trensfer, assign and assure the 8aid Land to the Purchasers;

No Dues: No tax in respect of the Said Land is due to the local

= at;thcmty and/or any other avithority or authoritics and no -Ccrtlﬁcate

2 2 48

to
®

2.5

Case is pendmg for realiz: 'T:fon QI any: dues from the Vendors;
i 1. b .

No Mortgagp. No mortgage or charge ha,s becn created by the Vendors
by mortgaglﬁgf'chargmg or othenmse ove;r and in. rcspcct ‘of Tl).c ‘Saxd
La_nd or any part thercof

Free cumhrances: the Smd Land is free-from all claxms,

demands., encumbrances, rqgﬂgagges, charges lmns, attaqhmcnts,
h%pendf'ns, u_scs, debuttaféf,-" ’trusts, pmmbmons, lncome _ Tax.
attachmcnt financial _:ins.tituif"c'm charges, stamtory prohibitions,,
acqumltmns, requisitions, . veqtlng, bargadarh and lia;bﬂitieS
whatqocwer or howsoever madc or suffcr:ed by ‘qhe Vcndora or any
person Or- persons havmg or: iawﬁ_ﬂl},r nghtfu]ly or equitably ct‘nmmg
any estate or interest therein through;tmder or in trust for the Vendors
or the Vendors’s predecessors-m-—tltle and the utlc of the Vendors to the

Said Property is free, clcar and marketable' s, ‘?’ ¢

No Personal Guarantee: The %md Lan:;l has not %:m% affected by or

subject to any pevsonal guarantcc for- ,\sqcunng any financial
accommodation;

No Bar by Court Order or Statutcry Autherity: There is no order of
Court or any other statutory authority prohibiting the Vendors
from  selling, transferving aad/or alienating the Said Land cr any part

Lhoereol;

fape 14.0f 28
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A4S agreed upon by the Vendors herein to sell, transfer and convey the said
L.and in its f'avour the: .Purt:'hasers here,in at and for a total Consideration of

8.71,40, 00,000 {- {Rupeesn.One Crore Forty Lakhs only). The Vcndors have
agreed and acc_eptpd the said offer made by the Purchasers herein

Basic Understanding:

Sale of Said Property: The basic mdemfgnding’ between the Vendors and the

Purchasers is that by virtue of this Deed of Conveyancc the Vendﬂra herein
shall'sell All That piece and parcel of. “B gqm land mcaﬂumlg an area of 33

©.Deéimal more or leaa {out. oi' total area: nf.% Decmml in the }?lqt) compnsaci in
mg to LR Dag No. ¢13 rec:orc;led undcr L. R

2 aic _Iamel of«i'ﬂa‘ng& ’cand mt*asunngan
a?e%’a‘f”meennal more ‘dr*less cmpnscd in R.8*Dag No. 423. corrcspondmg

to L.R. Dag No. 423 recorded under L.R Khatian No. 2124 and 2125, in total

‘(f;? Decimal more or less, situated at Mouza ..lagad;shpur Police station and

. Bick : Rajarhat; within the Ambit of A.D.S'R. Rajarhat J.L, No. 27, stmi:

N orth 24 Parganas, West Bengal, Incha, am:l morcfully and more partlcular;y

mentxoned in the Schedute hereunder writtcn_quy and absolute.ly to the

‘ Purchaqers fres from all® encumbrance:s 01’ any and svcry nat.ure whatsacvcr

~and wrth good bankabl’e*sﬁdummeta.b:é ut]c and togethe; thh khas, peaceful

and physmal posscssmn anc‘ the Purc.hase.rs ﬂshall purchase the same from

the Vendors The Vendors have handed over copms of dlt. documents of title

relating to the Properties, . the purchasers bemg satisfied with the said

documents and declaration and asaurancus ‘méde b v the Vendors about’ the

title of the Said Land free from all r:z‘.:.u..u_‘.nbr'\:nf_‘,es agréed to purchase from the
Vendors.

4.1, Transfer Hereby Made: The Vendors hersby by virtue of this instant
Deed of Conveyanes sclls, conveys and transfers to the Purchasers the
ntirety ot the Vendor's rght, 'n_uc,zh of whatscever Or

howsoever nacare n the Saad Lang ,/w;x Nnm\leqs being All That

A\

L clf-_!,l. |,5 (Jf .‘_S

p e -
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piece and parcel of “Bagan” land measuring an area of 33 Decimal more
or less (out of total area of 43 Decimal in.the Plot) camﬁﬂse_d in R.S.
Dag No. 413 corresponding to. L.R. Dag No. 413 recorded under L.R
Khatian - No. 2124 and All Thét. pjece .and parcel of “Dange” land
measuring an area of 44 Decimal more or less comprised.in R.S. Dag
No. 423 corresponding to L.R, Dag No. 423 recorded under L.R Khatian
‘No. 2124 and 2125, in total “‘?’?—’E}zcrmal more -or-less, -situated-at——-
Mouza Jagadishpur, Police axa;i;lon and Block ; Rajarhat; within the
Ambit of A.D:S.R. Rajarhat J.L. No: 27, District: North 24 Parganas,
West Bengal, India, and mommmr and. more particularly mentioned. in
the Schedule hereunder written; together with all title, bqneﬁts
easement, authoritics, claims, demands, usufructs, tangible and
intangible rights of whatsoever m:

howsoever nature of the Vendors in
the Said Land and inhexrita'nce__s_,_.-ifo;:-':a;g:c_ess_.-ar_l_d_. user thereof, being free
from all encumbrances; :

. Consideration: The aforesaid transferiis being made in consideration of a total
sum of Rs. 1,40,00,000/- (Rupees: One. Crore Forty Lakhs:only) (the sa:td
Consideration is hereby paid by the. Purchaser, receipt of which the. Vendors
herein as well as in Receipt of Memo below, written, admit and acknowledge);

1. 6. Terms of Transfer

6.1. Salient Terms: The transfer being affected by this Conveyance .15’
6.2. Sale: a sale within the meaning of thé Transfer of Property Act, 1882.

6.3. Absolute: absoluﬁc, ureversible and perpetual;

6.4. TFree from Encumbrances: as on the date of vegistration of this deed,

iree from all claims, demands, encumbs wtgages, charges,

prohibitoens,

Fage 16 0f 28
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6.5.

] s -

by A AT
Income Tax attachments, financial institution charges, statutory
prohibitions, acguisitions;-

requisitions, vesting, bargadars and
liabilities whatsoever or hmgggavgx.,_}mﬁe; or suffered by the Vendors or
any person oOr persons having or lawi :

ully, rightfully or equitably
claiming any estate or interest therein through, under or in trust for

the Vendors or g‘g;e_-‘s_,/_'-gngiqna’ predecessors- iﬁ-title-

the Vendors have in the Saud Land and all other appurtenanccs

including but nok limited to customary and other rights of easements
for beneficial use: of the Said P;'qpc__i;_-

Together mith-AlLOter APP“""?"mces tﬁgethw thh all other crights

Subject to: Thetransfarbemgaffectedﬁy this.Conveyance: is subject to:

il

Indemnification: express -indem;;iﬁcétion by the Vendors. about the
correctness of the Vendors’ title, Vendors® authority to sell and non-

existence of any encumbrances: on. the Said Land and this Conveyance

is being accepted by the Purchascrs on such eXpress. indemnificationby :

the Vendors, which if found defectwc or untrue at any time, the

Vendors, shall, at all u.me.s hereafter. at the costs, cxpenscs, nsk and
responsibility of-the Vcndom, forthwith take all necessary 'ste.ps_ to
remove and/orrectify. To th;s effect, the Vendors hereby covcnant that
the Vendaors or any person Cla_lm_mg-u_ns‘xer the Vendors in law, trust
and equity, - shall, '

at all times hereafter,
mdemnified

indemnifies and keep
the Purchasers ancl/m

thie Purchaser’s SUCCessors-in-
interest, of, from and

against an3 loss, damage, costs, charges and
expenses, which may b

e suffered by the Purchasers and/or “the
Purchaser’s successors-in-interest by reason of the aforesaid. Pertinent

Lo mention herein that. it any of the represeniations, warranties of

Vendors as aforesaid is found to be defective or unirue, the Vendors
shall, at all times hereafter, at the

nosts, expenses, Trisk
-y » -
responsibility of the Vengders

and

forthrwith

scessary sieps

ARY

A
/"1,?-\\\\9!
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tocument forzfarther or more perfectly

assuring the title ofsthe Said"

fSthie Said Land, the sameShatibe executed by the
bt i s Yend > ors but thf.‘.cQ 3 ‘. . a_rdiﬁ‘- tD b&“bﬂmcby thg_}?\mhaﬂﬁm;

72— Pransfer of Prap“ x

i Gblig&tmﬁmutms of «rendms and
Purchasers as pz‘nvxg’:e&m the- Tﬂansig;- lllll of. #

_—com:ractcd to the contrary hareundcr;

‘_._,j_._-ct, 18:5_2 aaw-as S

7.3. Delivery of Pos jesaion: The Vendors hereby declares: and .corifirms
that, the Vendois have=alrendy delivéred peageful possession of the
Said Property to the Purchasers and. hcréiﬁai'tef the i?-'i:u:;:ha‘scrs shall-be

= _ennﬂcd to hold, paﬁsﬁss and.: e:uoy the. Sazd tand as.a, lawfl:ll owner;

S —

7.4. Holding Posaesaion. The Vcndtars hereby covcnant that the Purchasers

and the Purchascr’s asmgx}&es» BQ&II and may, from time to. ‘time, and at *
all times hereafter,’ Rggz =

and enjoy the §

%1ctly enter into, hold, possess, usg
9“ L-amﬁ .,gg.nd qvery part thereof to the use of thc 2
Purchasers and|; f‘;%c1vc x‘antss mrsyé%;And profits thereof and all other
benefits, nghts‘ ianqpermf-s “ﬁereby granted, sold conveyed,

transferred, ass:lghe’d:andmab?sqlrcct* or expressed or mtended so to be
unto and to the Purchasers bv the - Vendors, without any . lawful
eviction, hindrance,

claim or demand

interruption, disturbance,
whatsoever [rom or by the Vendors or any person Or persons lawfully or

equitably claiming any cight or estate therein from under or in trust
from the Vendors;

No Objection to Mutation: The Vendors declare that the Purchasers
shall be fully entitled to mutate the Purchaser’s name in all conceraed
public and siatutory records and the Vendors hereby expressly (i
conseat to the same and (2} appud W to sign all papers

_I»
arcl doovmencss angd take all ale

rsoEver i this
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7.6.

T

7.8.

regard. The Vcndors undc:rnakerﬁi:‘éﬁapmw mth the Purehascrs m all
respect  to—caase umtatlon O%G;Sald Land in. thea—_-nnme_ Qf the.

Purchasers and in this rcgard ‘sﬁm}l—etgﬂ—all documentss
requiired by the Purchasers;

Further=Acts: The Vendors.

CLe: t that-the-Vendors. or any
person c,la.trmng under-the Vi

and

do _;_,___"1 and wﬂl frome to time
at all tnne.s hereafter, upon. nvcry requeat and

Purchasaﬁ—andf or Purchaser’s’

“mcccssors—m-mterest ‘do and cxccutc
or cause to be done

and exemi’ee&all such. acts;. dcedmhmgs for
further or more perfectly .agaﬁri, ngEthe ‘_"_tTe of the Sald L:zmd

Inde mnitg:._’rhe _Vendars he neb}&’z;h'td

Purchaae;:s__aaved harmless ‘amc i

emnified agas@ actmns,

costs, losses or cpe—rmcép'hat the
suffer or incur hereafter by reason of
nature whatsoever

p‘rocccdmgs, claims, demands,
Purchasers may any cl;a.ims of any
aﬁsmg in. Connectmn with the Said

Land, or any
breach of the reprcwntan

contractu”"‘l arrdv"the Vcnclortr hexsby: {urther undertake and covenant to

forthwith pay, Teimburse anx:l/ or make goof

costs incurred by the Purchasers.

d such Istes, expenses or

Clear & Marketable title: The Vcndors possesses clear,

marketable,
and unrastnc:ted right, title and interest on t.he

and are the sole, absolute

respective portions of the Said {

unfettered, absolute

said Land and exclusive owner of I:he
And havmg peaceful, legal and physu.al

and no other person and/or persons have ary right,

st, claim or © oncern of any nat
cudy mutated

possession thercot
title, intere ~re therein. The Vendors have

treir name in the LR, record of rights and paid Khajoa

the Sais Land ! and there are NoO 1
oRiissions  Gr  cunsiye

upto dats for irnpedmenits, defaults,

its whatsoever with regard
G nership, Atle, ostata,

n the Yenaors

pan 28 L 25

at ‘the cost of the iy

emnify and agree—ta—keep ‘the .

ons nf the Vendors, whether statatory or ;

fo Uie nights,

i W 4

[ O
E A |
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No litiga.tion. There a,rc no. pen‘dmg or thrcabened htlga.hon(s} mch.;dmg
any appellate proc:;-,cdmg&, ar‘bﬁ:reitmn‘s m.uts, p:ecccdmgs, dxsputcs,
lis-pendens, attachment, claz.m&, -demands; notices of acquismon or
requisition, reservations; proh.;b;;tory erd,ers, ::mt:ccs of any nature

whatsoever concerning or relamngltaﬂpr—mvolmg thc Said Land or the
Vendors relafing to the Said Isa:nﬁThm-arenu court orders or any

orders | directions from any Gevemmental Authority or enmy other

person, Wwhich may have any advérse éffect on the ovmcrshxp ‘of the
Said Land hereby conveyed;

No Encnmbmncc; & Contig}mus' 'Theqs.axd Land. and all parts: of its are

free from -all kmds of Encmnbm;n. ce-and ﬂ;m‘d party claims- iﬁﬂud:tng
any prior sale / agrccment t&@r,ll,_gﬁt mortgagc:, tenancy, license,
trust, exchange, lease, cncroachmcnt by or settlccl posaessmn of & third
party, legal flaw, claims, loan.: aur:e,ty, secllmtju lien; court: injunction,
litigation, stay ord_ér, notxces, c:harges d1sputes, acqxusutmn,
attachmcnt in the decree of any court,. hypothgcatmn, income tax or
wealth tax attachment or any—other registered or untregistered
Encumbrance whatsoever, The Said Landds contiguous. land and there
are no impediments of whatsoever nature;

"x gint.d Q?.-rcferrcd to in this
Jsarabich
Instrument which has been glvenftg;.?ﬁfrgh '

Due disclosures: All

mi‘ermanon %

g Iers. cc:ntmues to be, t.rue,
&

complete and accurate in all re,agects and _not m:sleadmg in any

manner Nothing has occurred (s;ngc. the

tirne such mformai.xon was
given) that results in any 1nformatmn,~pmv1ded by them or on their
behall in connection  with  the trahsactwn contemplated herein,

becoming unirue or onty partially true in any respect

Jevdors hall keep the Purchasers inderonified
frov any

taken by any
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Governmental Authority in respect of | acqmsmon or purchase of the ;
Said Land, or any part thereof or amy-imterest in it, revocation of any T&E
Dcvelopment Rights, withdrawal. of: pérmission to convert land use such o o8
that it affects ]

the ftransaction contemplated herein, by any
Governmental Authority for any purpese-whatsoever, etc..' In any event, !
the Vendors shall always keep the Purchasers duly indempified and ¥
harmless against any claim.: a;ndﬂemand whatsoever-as-may be-made-at -

any point of time in réspect of or against the.said Land hereby conveyed
in future;

7.13. Land Ceiling: The Vendors hcteby rqprcsent and warrant that the Said
: Land is not advcrsely affected: by q.eihng lnmt whether under the Ua-ban

Land (Ceiling & ngula;hon) Ac:t 19:76 or any othe.r statute-for the time
being in force.

7.14. Mutation: The Vendors and ea.qh_ of them hereby declare and affirm
that the Purchasers are fquy entitled to _mutaté their name in all public
and statutory records in respect of the Said Land hereby conveyed.
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ISAID LANZB} :
All That piece anél ‘parcel of V‘acam; Land, w CIaamﬁcatmn aqalgﬂagan

i i TS

admeasuring an\af'ea ‘of 138 Da‘clmaﬂ
Decimal in the Plofx comgnsad in ES, Daj
“No. 413 recorded® mder-!..ﬂmnﬁxm Noi-

e e

of Vacant Land having its Glass;ﬁmuon as’ =£‘Baqgg admeaaurmg an area o‘f

44 Decimal more: or less comprised in R.8. Dug No.. 423 corresgpndmg to

L.R. Dag Nfi.- 423 rccordcd under L.R: Kh&tiﬁ“ﬂo. 2124 nnd, 21’25. in total
77 Decimal more or less s;tuaj;ed at MQ, g

J
hbertxcs, ea.scments pny;lq.gcs, advmtagas and appurtenances t};mretq;.

moremlly dehnea.ted and dpmarcatgd. by eolqr RED an the annexed-!!mﬁmd.
1s stated as follows.

i

24 .aﬂd-Al}That—paecmd parcel

'1

e

Block &, | X8/

< 4
S i JAxen aq)#hwmancn g ; d
District Mouza ‘Polica ' hatd :
\. | ooee | wg | e | e | e |
, —
| i EI I / 33duqmax(glavingl.n,
h24 | Jagadish | (g | 2123 | -Bagan | ghbre 0:7675) L
Marth 24 ag Y E = 36.57 decimal (havin i
Parganas pur \ Rajashat PR kL, I P L.R Shate 0 a{ga'-*) i
A agas | OR 1 7.33 Decimul (naving
A | - ; l " 1. R Share 0.1667)

The said land is duly butted and bound_cd.which are as ro;low!._s:

L.R Dag No. 413:-

DIRECTION PARTICULARS : _ |
NORTH: L.R.dag No. 414 and 8 feet kaccha Roacl
SOUTH: L.R dag No. 425 _
EAST: CL.Rdag No. 423 & A22 W)
WEST: _I.R dag No. 410, 411, 912 i J
L.R Dag No. 423:- N e o
] DIRECTION ": i 3 " PARTICULARS
TTUNORTH: T L R dag Now 419, 430, 423
'''' _SOUTH. i : i T IR ¢ dag No. 923 wnd 428 i
W L.iu]' T TR

".K‘*!’NU 1t->& H,cr_ e

634
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E:tgcutﬁd_—and.-geﬁv:exad by the

Purchasers:
ﬂy
¢
Al
1 T ? 3 ¥
.J;g ; i

BESEA RIEAL T
RE """-PIAHIL::HRP _‘}_.1 ¥
P it ’%‘r}}/
WRLSBHA ERXGHRK"‘E PRIVATE L‘n‘:'(.i“‘?*‘ 2
‘3"IEG’709, mr.aums TRy _ﬁ%ﬂ'{”g}lﬁ ;:gw,er: SAPETED:

TRESA }\}?E:RTMEYQTF 'PRIV AR LINVITE
R L4 fhrectorIAum\;l:.Hﬁgﬂﬂﬂé “““ TEE

(Ao
R
\lr\.t-'.'”"i{._-

.&TK o ;\I’.{‘G‘UR{B IN!.'RF:
£ rles' 3‘“:_,1 .JIE, _ .aj..;".* :

*3&- *"}-m‘ ) m\s.za,., L.

\ ;-.1)._;, we

fago 25 ul 2
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Executediand Delivered by the
Purchasers:

HRISE PRIVATE LIMITED
WATARARTMENTS PRIVATE LIMITED
,/311.714,-4' '}5-:-.

REKSHA APARTMENTS PRIVATE LIMITED
olrecmrmutbmﬁbﬂ;[lﬁ ENFRJ’% i Lp
i
ATK CONTOURS INFRA re. -

/ﬁ \i ‘1uMn.u Y ©oonated Paredi
V) :}:Q: " Y ‘\\.’ (_ L"‘}\'J -1
A\ /R'llj& HONIES LiLY.
R, winap

d},\ 2% of 22
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[n the presence of witnesses below;

Witnesses:

2. Soom iy A Targad@ost
A4 dgvrron— (KoL~ [R¢
Drafted on the basis of the a\'mlablc-
documents & information /i mstructmn
as provided by the client also read
over and explained in Bengali and

admitted the same by the executants
as true and correct:

TFor DVID LEGAL CONSULTANTS

\A RSN L
SOUMYA SUNDAR MUKHERJEE
Advoczate

District Court at Barasal
nroiment No. F/ 7407626/ 2014

A An fﬁ’(‘\ YP\R?\\
™ T

ks /// \/?\?i ;\1 \\

: & \M 7\

f.-'-’_r‘l HLJ-:" 3

#. k Olp‘.
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Vendors herein have received from - ‘the: Purchasers the consxderatm:n of ‘Rs
1,40,00,000/- (Rupeas One Crore. Forty La

RTGS/Bank Transfer.
| By or out of Ca.lh!ncmqnd
Sl No. T 3 Date Bank
Number
1. | ICICRS2024012400321784 | 24/01/3024 | ICICIBANKLTD
2. |  NEFTOOD143882766 24/01/2024 | ICICI BANK LTD |
g 1 xcmnszozwmmoamgm .-2%!-19}!5?%934- | ro1C1 BANK LTD
|4 | Werrooolassssies | 24/01/3bae | IcioIBANKWIS |
s. | ICICRS2024012400322183 | 24/01/2024 | ICICI BANK LTD
& _ NEFT0001435330&F; 24/01/2024 wm;n—.mxs;-mn |
7 ] xcxcr:szozwmqb;ézgaea. 24:0112024:
L 3- T @%00143889489 ¢ 24{01‘[;,2024 ICfC‘.IBANK l_.f_rD
h;_:*’; 10105:52024012400323733 2 '24)03};‘:324 ICICL RANK LTD |
10. J mmoomasmasa 24/01/2024 xcxcxm LTD
e ,‘ chcnszomomwoazz;?& | 24/01/2024 | 1CICI BAN_,K;{:D ;
12,  NEFTO0D143883805 "1 24710.11,_-2_'05; 1 1c1c1 BANK LTD 1,50, ooo.uo !
' 13 ";616.1;5‘2024012465323670 ! 24(01;;3;4_ zclcr-nm LTD 620-'000 00 1
Ja.|  NEFTOODI438B480S | zijé‘ﬁ;“é;&{":ié}cx BANKLTD | | 1,50,000.00 |
15. | ICICR52024012400323415 | 24/01/2024 . | il:ic"i'm‘ii‘ﬁf e, ;ETHE.BQ
6. |  NEFTO00143884115 | T asiotiaons | YCICIBANK LD | 1,50,000.00
' 1__:;'_—”'HHDFCRs:é;);;_t;iznd-?aaaadéé 1 24}'65}5:;524 "’_iziazré_é;ﬁz{ LD’ 1“ " 6,20,000.00
\s.  NO24242847119325 24)01/2024 ﬁ;ﬁc BANK LTD i Y ER’,&&S 00
ﬂDFcnszo'é;;omawae;aszso 24.01.2024 . HDFC BANK D e ,20,000.00
; | NEW MARKET
19. | BRANCH,KOLKAT,

Page 25 of 48
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NEFT-NO24242847535688

204

24.01.2024

HDFCRS2034012473438461
21.

NEFT-NO24242847585414

24,01.2024

6120,000.00

22.

24.01.2024.

1,50;000:00

23, | '

. _ s
| FDFCR52024012478426037 |
|
'

24012024

6,20;000.00

| WEFI-NOZ424847537605 |
24. |

-1,60,000.60

25,

24.01.2024

6,20,000.00

NEFT-IBEL240124348740

26. |

'
1

e e e
b i =

24,01:2024

1,50;000.00

-— - 3 s T S
| IBKLR92024012400097799. |
27. |
.. S S | N e —
t NEFT-IBKLZG»O 1243490 16 ]

UTIBR52024012400354392 |

NEFT-AXSKZ40240004089
30.

UTIBRS2024012400357262

24,01.2024

BRANCH,KOLKAT I
A

n:m BAN};‘
| PARK STREET
BRANCH,ROLKAT
]
A

'
L
1
)

24:01.2024

24, 01 2024

Ty AXIS BANK LTD |
' FLLIOT I
| ROAD,KOLKATA

e B

24.01.2024 - AXIS BAN}! LTD i_

=

6,20,000.00

1 50,000 00

6 20 000 00

1,50,000.00

6,20,000.00
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DMD LEGAL CONSULTANTS £

i ¥
"HovOCATES & LEGAL CONSULTANTS d

" —

| NEFT-AXSU240240007843 |

32. ]

e [ W—. i oo _ . SHIA
{101%&02'59;2@9331306 24012024 | 1C

33. |

24.01.2024 | AXISBANKLTD |  1,50,000.00

© 6,20,000.00

B'rmrxom'r |
- A

— |
IGIOI BAN'K 1 50,00’&00 i

-\
\

6,20,000.00 ﬁ

' \
WYGUNGEs : i
| : | KOLKATA
i s ..i..._.._.--..»__...._._..‘..__..._ Sy

NEFT-000143890355 24,01:3024

PU—— S

34.

|

Tﬁ:{nmoﬁm‘mmussmml 24,01.2034

35. 1

i

P

NEFTKKBKHZ4024655308 i_—z;.gf:é‘tﬁ:mt,“ “XofAx | L so,aoc.oo £
36. { | _ BAWK, e[ ;
BAILYGUNGE, | !
KQLKATA % Sy
s7. TDS | e e 1 1,40,004.00 ;
e 7 : TOTAL : ,40,00.004;- !
S o e bt ok 1 ppm

Rs. 1 _',‘—10 00,000)' - lRupem; Ons Crore Foxt.y Lakhﬁ o 5 -

e

Witnesses:

Ao g webals: %
@Ml / s
2) Sovrm 1om AJu Tastanfdeor /ﬁ . \\

WGH l“O' PT 7
CALL
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q: i _;_
UMD LEGAL CONSULTANTS =

TS & LUGAL COMOULTANTS

:.c—-n—-ag:lquu::aa;m—ﬂ%m_ %

MADE THIS 28¢

=rmrTEmss

cesseirsen VENDORS / OWNER
AMEBUD BUILDCON PREVATE LIMITED & ORS.

’ !1¥-!.ilili:iqg.o_0|-i'90_la MGWE:’RIS

I?HR; Irag Nn 4),3
4 E)ccxmal more or tess

ML } g‘ - M -
lc:tsn simated undel 1.12 l'\.hatlan 'No 2124 a:mt'l 2]25 S;tuated at dlou&a Jagadlahpur, Police

station and Bloek : Rajarhat: within the Ambit: ‘of . A.DL S.Ri Rajafhatd L. Ng. 27, District: Noxth
24 Parganas, West'Bengal. [ndia,

‘-

Prepared By

Advocates & 1.&' al. COnsu;ltants
For bf-r.ng-ﬂ.--bccomin“
Queens lﬁansxon
12, Park Street
Quice No. &, -Sth-:_F_}.i:ijq;f',-_fdfﬁcg WNo. 30,
Kolkataz ~ 700071
e-muily helpdesiadmdie galconsultants.coin
websaite: wwer dindleganiconsultanis.com
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Major Information of the Deed

Applicant Name,
& Other Details

Land Details :
District: North 24-Parganas, P.S:- Ra|
Code : 700135 .

- 33Dec| '60,00,000/-|  97,12,048/-|Width of Approa
PP Lol IS FGBRE RO ¢ SES PRI - - Bowd: 8 FL,
L2 L&;-42'3.-‘(RS- LR-2124 |Bastu |Danga | 36.67Dec| 66,75,000- 1,07.92,146/-|Width of Approach
- ; Road: 8 Ft.,
L3 |LR-423 (RS [LR2125 |Bastu Danga 7.33Dec| 13,25000/-]  21,57,252/-|Width of Approach
. =) : : Road: 8 Ft,,
| TOTAL: e : 77Dec| 140,00,000
Grand Total : Fs 77Dec| 140,00,0007-

Seller Details

Samsur Ali Tarafder
Son of Nurbaks Tarafder
Exscuted by: Self, Date of
Execution: 25/01/2024

. Admittad by: Seif, Date of 8
Admission: 25/01/2024 ,Place

: Office

2510112024

LT
25nire0ad

25/01/2024 ,Query No-18042000193614 [ 2024 Dead No 10112512024,
Decument is digitally signed.
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ALghara Dakshin Para, City:- Not Specifiad P.O:- Go g
cified, p. palpur, P.S:-Ba atl, District:- - l
E?t:;g::%s; ?:a;: Beggag India, Pm'- 00 '355\3 : Male, By Caste: MLE::I:M, Ugup?attlo?t?rg‘ari?ce
. EPAE?;@Ed'bV‘ ol Nu' Sme(xxxxxSﬁio Status .Indlvldual
) i j

BEBE ! g T - . R ‘- 2y
Bibi) b
Wife of Samsur All Tarafder | <! A, i
Executed by: Self, Date of E ; A G ({17 . e z
Execution: 25{01/2024 Ao ST o g
+ Admittad by: Salf, Data of. -.

Admission: 25/01/2024 ,Plac:a i
1 Offlce d

Atghara, Dakshin Para, Glty;- Not Speciia:
Parganas, Westﬂenggl,- i PINGE

wife, Cltizen of: Indlay: PA
Executed by: Self, D3 t‘g,g
. Admitted by: Self,.

: \a_ati_ House
6748, Status :Individual,

-.P.Se Stre DlsMct-Kolkalz West
- 7000 \ AM1PAadhaarNo ‘NotProvidad'b UIDAL, ‘Status:0 Iza ;
- |Exacuted- by: Raprgsenta i ¥ e SOtz oo
AMBUD: PRGHE&T!Eﬁ“ P
111, SAMTBQSER
aengar Indla, PiIN:- 700020--
_|Executed: _ it

ty:= Ka]ka PO PARK STREET, P.S:-Rark traat, Dlstrlct' Kolkata, Waest
PAN'KN Eiamoom c,ﬁtadhaan No Not vald’iid‘by uu:w. Status :Organization,

e E'ARKSTREET P.Sk- Parkﬁtreat Distdct:-Kolkata, West
meouob Aadhaar No Not Provided by UIDAL Status ;Organization,

RAHARA REALTORS:
11M, SARAT’ BOSE RO,

Bangal India, PIN:- 700
“Exacuta" R

ity:- Kelkata,; P.O:~ PARK STREET, P. S:-Park Stregt,.District:-Kolkata, West
% PAN’NO AAxxmchM JAadhaar No Not valded*by UIB.AI Stalus Organlzaﬂon

A

ka{a P.O:- PRAK STREET, P.S:-Park: Strest; Distriqr-l(olkata West
ARSOOXA G Aadhaar No Mot Prowdad by UIDAI, Status :Organization,
. |Execu led by: Raprasan tive

REKSHASPACES PRIVATE LIMITED

11/1, SARAT BOSE ROAD., Clty:- Kolkata, P.O:-
Bengal, India, PIN:- - 700020 , PAN No.:: AAxcis

PARK STREET, P.S:-Park Street; District: i-Kolkata, West

0x9J, Aadhaar No Not F'rovldad by UIDAI, Stalus Organlzat:on. —
Executed by: Representative A O TADN
; |REKSHAREAL ESTATES PRIVATE LIMITED /i | S

1 1171, SARAT BOSE ROAD, Cliy:- Kolkats, P.O:- PARK STREET, P -S:-Park Strast, District:-Kolkata, Wast "/

\Bengal, india, PIN:- 700020 , P Status :Organiz IC“" /‘_":" -

AN Ma.: AAsocoax3Q,Aadhaar Mo Not Providsd by UIDA!
| Executed by Raprasantatlva

rmmmﬁmTED

r

Ia = i }
19/1, SARAT BOSE ROAD, City:- Not Sp=eifiad, P.Q:- PARK STREZ'T, P.&:-Park Straet, Dislrlct r{c!ka.;h‘! s. T meni
Bangal, Indla, PINi- 700006 , PAN N0.:: AT A Aadhaar No Mot Providad by UIDAI Status :Qrgani llol\ Ay
EXecuted by: Represantaiive A \ EXB DT .70 5

2:-1504 2000193814 ) 2028 Drad Mo 01l aamaaa T
slanad.
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REKSHA AR =T
11/1, SARATBGSE 'C! Colka
Bengal Indla PIN* 'C 2
Executed by: Reppeantar

Kolkata, P.cC E?_PARKWEET, P.Si-Park $traat. District:-Kolkata, West '
+ ARGOUONRBL. Aathigar: No'Not Proyldag. by UIDAI Status ‘Organ?zaﬁnn

i

At BT, PiS:Pak: Blstrict-Kol :
il ST—— _

i

I3 a‘ .
by ‘Raprasamawa R
ATKHOMES LLp

53, RAFI AHMED KIDWA( ROAD, ¢

Y Aolkatay P.0:- PARK STREET, p —_Park trast, Dlsn'ict:—Ko{kata Wast
ootz ndla, PIN:- 700016, PAN'No b AB sk rs 7 ,
3 Exﬁcutad by: Represontative ﬂﬂ k. No'Not: ﬁ'ovld' ﬁ Al, Status :0 anization,
PLAGID®

REALTO '
83, RAF] AHMED- IGB&%RQAD‘
Bongal, India, PIN:- mon%a PAN Nou
Executed by: Repra Sontative
ea RzﬂA‘hm Kl&w" .
Indla PIN:- 700018 *-

ST, RSP District:-Kolkata, West =
"TEin'hy UID&I Status :Organization, ‘

Kolkata, W Bengal,
'Grganlzatlon ted
2| Rapraaomative ) y
ATKBRICKS [Lp KRR .'
€3, RAFIAHMED‘KIB Kolkata. PO PARK STREET "'%%_et,mlsblct—l(oikata Wast :
| Bengal, Indla, PIN:- 7068 ABMH{A& \aar No-Noti ‘UIDAY; Status::Organization,
_|Exactited b y'Ra;\resanta__.'s ‘. MR
ATK CHA’

TTEL; S T‘!‘PRWNFE LIMIFTED
83,.RAFI AHMED KIDWAF:F kats;. B 0:- P
‘{Bengal, Indla pm- E’ ; M;’ No' Nﬁmﬂd
‘HExac:.:Ladby!Rﬁpl‘Q )
ATK STONEWGOR
83; RAFI AHMED m
|Bengal, India, PIN:- 708018
i Examhad;by. Rapm&ntﬂﬁva
ROIEE
183, RAFlAHMEUIﬂE)WAIf
1 Bengal India, PIN:
Executad:bys Repi

1]  Straet; District:-Kol ta, Wast
&;DIDA{ Status : Orueﬁizaﬁon

&. Dlé.h'ict:-l-(olkata West !
.St"ama Organlzaﬂon j

it PEO.«.-“P?ERKST REET,: Ps-Paneatraat District-Kolkata, West 25
X4MiAadhaar No- MarPtu\dded by Ulfw Status :Organization, i

it ~ {1 { ERQPEMES i g a_ —id i ; T = ‘ T

! ss.,RAFL';n.’HMEEJ Ki B; E;-;quhta, Fz,o.p EET.P -Ba[lgstzeatr Dlsm-l(oikata West
{Bengal;:Indfd; PIN:- 70001 + PAN'Ng:: T AROGOXEBT!, Aadhaar-No*Nut va’ldad;py UIDAE; "Statis organizaﬂon. ;
|Ex9mted'by- F!apraaentatfve

cresentative  Details :

- Mr ARPIT GIR!A
‘18on of Mr SUNIL KUMAR
| GIRIA
-1Date of Execution -
g 31/0 172024, , Admitted by:
3Ii' Cate of Admission:
15/01/2024, Place of
H-\.:frrllszlnn of Exzcution: Offica
i

Hen T W 11 mEm wn 23109/202¢
2501024

1!“—;‘;:3;;"‘1 "‘3-_’- rj11 _«__,[l L'| r‘{li” ':H' B




36, ROWLAND RG;

D C ," e
Parganas, West Bengal; Ind!a, pm- 70 == L UG
Citizen of Indla,’, Ag ﬁ = BK: %20' S"P‘-i‘l_ 5, By

! lfj}'-lgﬂ. DistricE-South 24-

epodiet AL . :“pegqn. Business,
gfgma?"mﬁ“ < AMEB -“-53%‘-9‘359,!;’% P@gﬁ?ﬂ@?ﬁlm TED:(as) ﬁ%l’?fenlaﬁvar. %
; nmEcrOR) NILG%RRIFEE&‘PROPERTIES LLR (As mu;ggm-_ R,) RAREALTORS LLP (as

MrAMIT SINGH
Son ofLate LALIT MOHAN
SINGH

Data of Execution - .
25/01/2024 + Admitted by:
Self, Data of Admlsslan |
25;01{2024, Place or 3
Admission 'of Execution: Gl’ff:m* £

2, BAISHNAD SETHASTEANE
Kolkata West Bengal, |
of: India, , PAN No.<:

SYED ABRARIMAN "
Cl [Presentant

.+ |SOn:of SYEDMOHAMMED *
" |NEMAT

g Dataor Executlon F ok
25/31;2024, . Admitted bys -
SelE, iDatelof Admisslon: -'--':'I

25/0:1:{2024 Place of

Admission. of Execution: Ofﬁoa )

T T e

TR g ek MWL

T

25ninuzd

72, TILJACA ROAD, C:];y—'ﬂot Specifiedy
Parganas ‘West Bengal; erla F’IN- 0

Siuzen of: India, , PAN'No' - ARGK00cIL, AddRadr Ko: B70
Representative of : ATIKC "ONTOURS INFRA'LLP: (38 DIREGTO _-*-=
PLACID REALTORS L. P(as'DIRECTORY), ATK: WELLER&-
(as DIRECTOR), ATK CHATTEL'S REALTY PRNATE LMITED
LLP (as DIREGTOR)

'.;.Ranrégahtaﬁve
AOMES 1LP (as DIRECTOR),
REGTORY), ATK BRICKS LLP
: GR) ATK STONEWORKS

M‘ 3 ..
Son OFBARKAT ALl
Date of Execution -
25/01/2024, , Admitted by:
Self, Date of Adrission:
25/01/2024, Place of
Admission of Execution: Office

i i Captured _ L ’1;1..:-':\_:[- |
l: n A% 334 1 sl b THOA0I4 g
23008024 LN
= '39 RIPON STREET, City:- Kolkata, P.O:- PARK STREET, P.S:-Park. Streel; District:-Kolka anst or
n—'mqal india, PIN:- 700018, Sex tdale, By Caste: Muslir, Qccupation: Busmess Ci
PAN Mo.:t AlXAxxxx3F, Aadhasr M

s ! Represantative, }\epﬂ‘b"‘f‘lt: Ve
JINFERA PROJL—CTS DRIVATEIMI ITED

itizen .!nd‘ a
: ;8 OOOOCAX2040 otalu ?{4 r<
t :

L e

22 G 1817 Moz 1984200019081 | 2094 Doms My 15412052094,
etz ds digitsity slaazd,
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) P ‘of
mlss‘!on .of Execution: ~Offu:e

A X
o

P
~

ot T 3 1 I;SI‘E‘;‘UM & iy ;(’_ g
¥ e B R L i e ey (G
: Hars Wtisles adihic
..-;GPALFUR P.SRajarhat; :

24-Parganas, West Be lﬂm % _
- n A
o 33 Gﬂ ATP NS BRI

bt [ Sk

ciemtifier Of Samsur All ‘l'arafdar Blbt Suna, Mr:
_I,_.& FIROZMDHAM

o) asmzw._ S

n emhwmw SINGH; SYED ABRAR IMAM, mez

(o TN TR -' b

siNol'Eram: . e
3 Samsur All Tarafder

SR el TN B e e

¥ Bibl Sufla

'DetREKS
INFRA LLP-0.9

16637 Dac,T. R. INFR 4’ '
0.916687 Dac, iezm PROPERTIES PRIVATE umrran-mg £867 Do

. "HIC_sHmSE PRIV,
Dec; REKSHA APAR _Mgm's PRIVATE LIMITED-O 1866’

& 2570112024 Quary No:-150420001 82514 / 2024 Dapsd No :1-011291202

R R S T

S Decumant is dightaily signad.
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Samsur All Tarafder

Blbl Sufia -

- | SamSur Al Tarater

: Bibl'Sufia

4887 K :
CT RNATE LIMITED-
31 De c

T g et

EIM ran-q.zuaaﬂ EJec,AMBUD PRC)PERTIES LLP-
CTION LLP:0.2036 ,RAHARA REALTORS
ROP ERTIES LLP—D 203311 Dec,REKSHA
- {DeGREKSHA REALESTATES PRIVATE
SHAH! RISI_‘;“:. RIVATE LIMITED-0.203611
Eg'gu S PRIVATE LIMITED 2?13511necATKcomouris
EC.ATK

ﬁg@ 611 0 ?-0,203611 Dec,PLACID. REALTORS
; ﬁﬁaaﬁﬂ?m&ﬁm*nweusr{gum r

203811 Dec,ATK: BRICKS L1 P-
ELS REALTY PRIVATE LIMITED-0.203811 Dec,ATK
11:Dec,T, R: INFRAPROJECTS PRIVATE LIMITED-

ER'I'IES PRWATE LIMiTED—0.203314 Dec .

> LLR:0,2 Dec,REKSHA
B17L ac;m::«:sm RE;“Ab E.srr TES PRWATE
JGHR SE PRIVATE LIMITED 0203611
RTMENTS PRIVATE LIMITED-0.203614 Dec/ATK CONTOURS
Dac,ATK } HOMES LL.P-0,203811 Dec,PLACID REALTORS'
'DeG,ATK DWELLERS LLP-0:203611 Dec,ATK BRICKS. LLP-
ELS REALTY. PRIVATE LIMITED-0.203614. Dec, ATK
k o INFRAPROJECTS PRIVATE LIMITED-

VOR! 202 ‘Dec.T..
o 203611 ‘Dec;KZAR | PF{OPERTI ES PRIVATE LIM ITED=0.203611 Dec

seument is digitally signad

5/61/202% ,Query NO:-19032000193814 7 2724 Dosd Ha 1.01 13875057

e
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\‘.
/ AN 44 W
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T T——— b,

<

|LR'PIbt Noz-423, LR & a
No:-2124

L3 .[LR-Plct No:- 423, LRl(hatl TR
{No=~ 2125 Bk s

i W

25/01/2024 ,Query Now-19042
- Decument is digitally signed,

0001936 14/ 2024 Bead Ma 3101 12972004,
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Endorsement For Deed Numhar: 1-190401129 / 2024

Admissible under rule 21 of West Bengal Registrat le, 1962 duly s 'ea}[]',';g, 'sbi‘iu} : iy “ :
of Indian Stamp Act 1898, _ iy SIS ier 23

Presented for registration at 12:12 hrs on 2

P -2024, at the Office of the A.R.A. - IV KOLKATA by SYED ABRAR

iis the subject matter of the deed has been assessed at Rs

Execution is admitted on 25/01 )
Gopalpur, Thana: Bagulati,., North: 24|
Profession Service, 2. Bib :
Thana: Bagunah, . Nrartb

wife o

Indeﬁﬁed by ABDUL WAHAB Sun: :
GOPALPUR, Thana: Rajarhat, ,'North za'r—F'tfir{,'ana:sr
rofession Business

Taraft!er Son of Nurbaks Tarafder Atghara Dakshln Para P. O:
: EEK JAL, India; PIN 00136, by caste Muslim, by
] r-All Tarafd _ nara Dakshin Para, P.O: Gopalpur,
& 'y caste Mbslim by Profession House

A R PARA DRSHADRANOE P.O: RAJARHAT
;_".T':‘NGAL India, PIN 700138, by caste Muslim, by

, We: lBenga! India, PIN:-
SAR - BOSE ROAD City:- Kolkata, P.O:- PARK
“PIN:- 700020; D!RECTOR RAHARA REALTORS
STREET, P.S:-Park Street, District:-Kolkata, West
TIES LLP (LLP), 11/1, SARAT BOSE ROAD, City:-
kata, West Bengal, India, PIN 700020

RAFDAR PARA, DASHADRANOE, P.O: RAJARHAT
NGAL, India, PIN - 700136, by caste Muslim, by

(LLP). 1.1! :
ga! India; PIN .-'700020 DI
Kolkata P.O:- PRAK STREET, P.S:-P

Indetified by ABDUL WAHAB, ,. , Son:
GOPALPUR, Thana: Rajarhat, , No
professmn Business

Execution is admitted on 25-01-2024 by Mr AMIT SINGH, DIRECTOR, REKSHA SPACES PRIVATE LIMITED
~(Private Limited Company), 11/1, SARAT BOSE ROAD, Crty Kolkata, P.O:- PARK STREET, P.S:-Park Street,
District:-Kolkata, West Bengal, India, PIN 7{}0020 DIREGTOR ‘REKSHA REAL ESTATES PRIVATE LiMITED
Private Limited Company), 14/ / [
Elgﬁac:l'—}(olkata Wesri Bng) 20; | IBECTOR REKSHA HIGHRISE PR!VATE LIMITED (Prwate
Limited Company}, 1114, SARA; BOS! R‘ , City:= Not Specified, P.O:- PARK STREET, P.S:-Park Street, District:-
Kolkata, West Bengal, India -PIN:- 700006 DIRECTOR REKSHA APARTMENTS PRIVATE LIMITED (anate Limited
Company}, 11)'1 SARAT BOSE ROAD Cﬂy -Kolkata, P.O:- PARK STREET P.S:-Park Street, District:-Kolkata, West
Bengal, India, PlN 700020 °

RAJARHAT
tified by ABDUL WAHAB, ; , Son of ABDUL HAMID, TARAFDAR PARA, DASHADRANOE, P.O:
gg?:’AEPU% Thana: Rajarhat, , North 24-Parganas, WEST BENGAL, India, PIN - 700136, by caste Muslim, by
profession Business

25/01/2024 Queary No:-1304200019381 1 2024 Dzed No :1-01 12‘3!'90"4
Document is digitally signed.
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Execution is admitted on 25-01-2024 by SYED ABRAR IMAM, DIRECTOR, ATK comouns INFRA LLP (LLP), 83,
RAFI AHEMD KIDWAI, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District--Kolkata, West Benga(i Inc)lla
PIN:- 700016; DIRECTOR, ATK HOMES LLP (LLP), 63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O: PARK
STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016; DIRECTOR, PLACID REALTORS LLP
(LLP).ss RAFI AHMED KIDWAI'ROAD, City:- Kolkata, P.0:- PARK STREET, P.S: -Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700018; DI ATK. DWELLERS LLP- (LLP), 63, Rafl Ahmied Kidwal Road, City:- Kolkata,
P.O:- Park Street, P.S:-Park Street; Di: Ikata, West Bengal, India, PIN:- 700016; DIRECTOR, 'ATK BRICKS LLP
(LLP), 63, RAFI AHMED' KlDWKk OAD, City:- Kolkata. P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700016; DIRECTOR ATK CHATTELS REALTY PRIVATE LIMITED (Private Limited Company),
63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700016; DIREGTOR, ATK STONEWORKS LLP (LLP), 63, RAFI AHMED KIDWAI ROAD, City:-
Kolkata, P.O:- PARK STREET, P.S:-Park Street, District-Kolkata, West Bengal, India, PIN:- 700016

Indetified by ABDUL WAHAB, , ;'Son ofABDUL HAMID, TARAFDAR PARA, DASHADRANCE, P.O: RAJARHAT
GOPALPUR; Thana: Rajarhat, , North 24—Parganas WEST BENGAL India, PIN - 700138, by caste Muslim, by

profession Business
Execution is admitted on 26-01-2024 by FAIYAZ ALAM

Indetified by ABDUL WAHAB, , , Son of ABDUL HAMID,
GOPALPUR, Thana: Rajarhat, , North 24-Parg‘é‘ﬁé’§,WE
profession Business _ .
Execution is admitted on 25-01-202: OZ M( D MOHAMME TOR, KZAR
PROPERTIES PRIVATE IM D/ (Priv nited Company), 63, RAFI AHME ROAD,

PARK STREET, P.S:-Park Si ' { Ing ( S

Indetified by ABDUL WAHAB; . o

GOPALPUR, Thana: Rajarhat, , "Noith %Ijargahas--.
professmn Business .

AFE %AR:PARA, DASHADRANOE, P.O: RAJARHAT
NGAL; india, F’IN 700138, by caste Muslim, by

of Oniine Payment using Gmrern

) ':.(GFHPS}, Finance Departmant Govt. of WB
n25/01/2024 11:48AM with: Go

608'on 25-01-2024, Amount Rs: 2,26,628/-,
024, Head of Apcont 0030-0104—0(]1-16

- q p Duty: 9,08;477/- and Stamp Duty paid by Stamp Rs
"10.00/-, by online = Rs 9,08,477/-

Descnption of Stamp i i

1. Stamp: Type: Impressed, -Serialin mo

Descnphon of Online Payment using: Governr éﬁta

Online on 25!01»‘2024 11 48AM

D te of Purchasa 17/11/2023, Vendor name: S Das
tem (GRIPS); Finance Department, Govt. of WB
?88508 on 25-01-2024 Amount Rs: 9,06,477/-,

f"‘”'“/

Mohul Mukhopadhyay
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - IV KOLKATA

Kolkata, West Bengal

S

25/01/2024 ,Query No:-19042000193614 / 2024 Deed No :1-01129/2024.
Documeant is digitally signed.
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3 _l".".‘-"'\l"-.i e "'ta'iﬂ_Pafag}'aph"ﬂﬁuhnunw

. “foregoi /%g pelgttcn flirrmed

- : oy i .r-. ;

District: _"@ﬁa' 28, ﬁ?ﬁf‘ﬂ‘ R on_tha....

Ll ol et

qaﬁgqrﬂaiifi' 1-%4!53429;2_5 2

Ref: HlsfHer _agpli

In terms. of the. pr(iwsipn 1:11d down m scc 4C c-f the Wcst"B
Sk A e

slow with effect ﬁ‘om 18;’63,_ 0 5 subject to the terms and condmon aS no;e

=S Sche&ule-l
(Schedule of Land for- whmh conversion is aliowcd vide case no. CN!2024/150’?!843)

tvlouza With  Khatian LR Plot No. New PlotNo.  Share” Area Classilication: Classifiention Tor
JL No. & PS No.(LR) Natl..d in 1he (after creation : (in ns per ROR.  which permission
i . ‘Deed ~ of Bata if any) Acres) ' aceorded

CTSETITAT, 9555 579 556 00500  §R | XESH BIAR
13, AR

Schedule — 1
{Terms and conditions o conyersion)

4y This permission for conversion is without prejudics 1o any of the provisions of chupier R
of West Bengal Tand Reforios Act, 1955 and any ol the provisions of sub seciloni ) off
section A of the West Bengal Usiate Acquisition Act 1253 (Wast Bengal Act Lol 1954

This permission for convedsion is also withoui prejusdics o any provision of the Urban Lrod
{ Caiiing and Regulation) Act, 1976 (Act 33 of 1975 & the Town & Countvy {Mlanning &
Development) Act, 1979, 1t thesa are applienbis o the laad invelved,

_.'-'!\')

es

1




Where the application relates to permission
having water bedy, the order allowing chan
of compensatory water body of equal or lag ,.
days from the date of issue of th,e:'ortl_cr;.g:g:}:t;nﬁ

ADEE, ConVersion as sought foris mad
£)  This,permission of conversion witl stan

1 stand revokeddif the land s found already acsuired under

any proceedings of Liand Acquisition. Act oragy other Act.

2) "This permission for conversion is subject tcithe-gpp it Authorit
 the. West Bengal Trees (Protection and Conservation in Non-Fore: Arens):Acti2006

wherever.applicable..

h) This permission for conversion. will

evoked :if there;

of prevailin, laws enforcing preven

In-general of the locality atany poit of time,
«)  This:permission of conversion will also

SS100.¢ 1 also stand revoked ifthe land, is used for other than
‘the purpose for which permission is:given, '

) TheLand Revenue shall be.determined s per. sec. 23 of amended WBLR Act.
‘k)  This conversion certificate is issued in.accor

‘LR/1A-05/07:GE(M)dated 17.09.2009 -o'f.thjg.;ﬁhmmisaione;. gneral,.Land.and Land.
Reforms Deptt and. Addl Chief Secretary to the Govt:of West: zal, '
24,09,2009 in the Kolkata Gazette, Extraordinary. :

Collsctor-w/s 4C of e WBLR Act, 1955

District Land & Land Reforrs Officer
Memo

: ; ) _ Dated: 18/03/2025
No: L-13011(30/ 74 /2025/pL2. LRO/3596/1 (i-ii)/ 2025 19/03/2025
(1) The BL&LRO, STS7EA5 for informatio

(i1) The RI, of the ORG-SR -1 for i
(iii) Office copy of the certificate to

n and ta_kin__g nece

nformation and taki >\ecessary action. /7 2
be kept with the relevent c-u,r\ scord V4

\ A {/,

o ) e Ad OF

e.

oval ofthe Compoterit Authority under

ere isany violation: of the provisio
tion of enyironmental. pollution affecting public hea

rdance with the-notification bearing no, 4296-

i Sy
RN [T
e /

==

— ]

"’r HIGH COUF
/.J- !-{ W j-‘ .

Q { iSTE
District Land & and ;Rcfnrm_s.?bfﬁé.gr‘ H




a.nd R.eforms Rules, 1965 ‘permissio el
- alteration of mode of use of land: from cma - ch
elow with effect from 18/ 03;’2025  subject: 'to the term and cendmon as: notéd in schedule-ll

Reheduiel, -
(Schedule of Land for which- c‘on‘vcrsiori is 'zillqﬁedzyigc;.c,ase.no. CN/2024/1507/842)

Mouza With  Khatian LR PlotNo. New PlotNo.  Share.  Area Classification  Classification for

JL No. & PS No.{LR) Notedinthe (aftercreation ' (in as per ROR  which permission
o Deed _ of Bata if any) " Acres) accorded
L CRFTHTHTAL, 9556 579 556 '0.0500 BA TIST AR
13, FTEIH '

Schedule = 11

-—-—‘_'---._
{Terms and coaditions for conversion) //QHTA R

2) T'his permission for conversion is without prejudice to any of the prnvmom of ¢
of West Bengal Land Reforins Act, 1955 and any of the pravisions of sub secti m("‘ ul’
section § of the West Bengal Estate Acquisition Act 1953 .(West Bengal ActT ¢

foiye . BT
2t (CCething g
I-J‘;»t l,}ll 1

W) Act, 1979, if these a2 applicable to the tand invelved.

wﬁ&\ -..1:: ‘- (

. Uhis permussion for conversion 18 also without prejudice to any provision of u-\. L'"P an ;.M; ¥ engt
wl Regulution) Act, 1976 (Act 33 of 1976) & the Town & Countr \1\;’ ’\dﬂ»ﬂ‘ﬂ IRULA12030

e h —



)

—having water body, the prdﬁteal[umngeﬁéﬁE%Q;iﬁgrﬁlbhvbz:hltqrgﬁbn5?3.’5:36}&&1@2&6&@53&2" :

any proyision of the East Kolkata.

_%yepgal' ACT Vﬂnﬁf%@wh:m

~vetlands as defined in the East Kolkata
(West.Bengal ACT VII.of 2006),

Where the: application relates to permission for.chan & Conversion or alteration of any land
of compensatory water body of cqual or larger size'of such. watcrbodymttunapeﬁodofgﬂ
days from the date of issue.of the order granting:change, conversion as Sought-?pfwmad&-

'} This permission of conversion wil_l.-',stap:d_m@kéd;i?_ﬂ;{;amﬁis:fo,_und. already acqliired under
any proceedings of ;La'nd.-Acqliisition..émf-orfan;g{bmg:‘Ai:t.

) Ihi.sz‘Pennis.sion-for_sfm‘?miqn-’is'.wblcszf?tq-ith&?pprmaalﬂnf the Competent Authority under

. the West Bengal Trees (P:chﬁnma'ﬁdle&wmﬁﬁNonvEdrest'ﬁ'maS}-@ti 2006

wherever applicable. % E

2)  This permission for conversion. wiil ,s.tansimaked.—.f:i.f-therqﬁ-is.,aanviqlaﬁot.lgomeiﬁpmiﬁim
of prevailing laws. enforeing prevention.ofenvironimental. pollution affecting publichealth
in general of thc:logalityﬁa,t‘hnyipoihtrdf:ﬁmé.' ' i

. ! ‘

2y This permission of conversion MH,aISO--stand_grevokp,d if'the land is used:for other than
the-purpose. for which; permission is given, .

} The Land Revenue shall be determined as:per sec. 23 of amended WBLR Act.

<) This conversion certificate is issued in accordance with the notification bearing no, 4296-
LR/1A-05/07 GE(M) dsted 17 09.:2009:of the.Commissioger General,Land and Land
Reforms Deptt and Addl Chief. Secretary to the Govt.of Wa St Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. ™

Collestor uls 4C 6 the WBLR Act, 1955

- &
i ‘District Land. & Land Reforms Officer
Memo Dated: 18/03/2025
No:

(1) The BL&LRO, FTSVEAG for information and taking rie
(i) The RI, of the STSTraTs - iy

;{1 Office copy of the certificat
Fi

L

L-13011(3 Vf7ray 2025/PLaLROS 1594 /4 (i- i1)/2026 19/03/2025

gesary action.
J-1 for information and tak
€ to be kept with the relevent ca

)

W {

WOTARY

necessary action. RN 4y
Record m
\ /f * [~

3 HIGH COURT “y
AT CALCUTTA

1! | DISTRICT ROLKATA

T . | .. REG. NO.-52424

District Land & Land Reforms éfﬁcxuo DT -18/0472030
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tmd Reforms Rules, l
T alteratlon of modc of’ f

_ Schedule—l
(Schedule of Land for whu:h .conversion is allowed vide case no, CN/2024/ 1507}’841)

'ﬂoum Wiih  Xhatian LR PlotNo, New Plot No,  Shave - Area Classification: - Classil ication for
JL No, & PS No.(LR) Notedin'the (after creation {in. as per ROR whlch permissmn
Decﬁ _ ' of Bata if any) Acres) sccorded

 (TETSTIT, 9557 579 ) ' 556 0,0400 PR AR AN

Schedule — 11

(Terms and vondidous for coaversion)

a) Phis permission for conversion is without prejudice to any of the provisions of chapter 3¥
of West Bengal Land Reforms Act, 1955 and any of the provisions of sub section(3) u,f'
section 6 of the West Bengn’l Estate .-\cqvit;itiun Act 1953.(West chgai Act fof 1%4‘1

5 [l

B o L».Il‘“t_ annd Re ﬂulallon) Act, lSH'“\(
Doevelommient) Act, 1979, it these ars \:min n'u in th" land '.:wm\-mj



e et
AN TR

1 R , e ¥ ——
-_':'I
——d

v This permission for conversion is also :v._\fit_l;p.utn‘g_rgjud_iggiq;@nymoxisibn:ofm&ﬁa:stﬁdlkata
‘Wetlands (Consel:va'tion\'dﬁdi.Mﬁha'g‘emgnt)_Ac_t,_ 2006.(WestB;
the land is situated within th rareas of East Kolkata Wetlas
Wetlands (Conservation nagement). D

o g gy e
mede “dire

ismecessar ‘directing change, Conversion
FHOIS subject to obtaining Such-approval.orpermission ar licenise from such

authority as soon as the order Branting change or cotiversion.as. sought for is-made..

~  Where the appl_icatipn-__;jelatpsgtp;pérmigsiqnfa;"chgpge;e .Gonv‘é;‘sibn_ or<a1teraﬁonofany1§_nd

) ha_v-lng;waIEf-'boéiy;,-..-the’fOrder:-.al_lb.\“»_ii;‘g-éh'a_fx'gégiéqnygljﬁibﬁgbr{a{tgra,t‘ipnﬁssﬁqp’__rpcttwcrgaqhn 7
of compensatory water body ofequal or larger:size of such Waterbodymﬂug apgriod of 90
days.from the-date of issue of the. ord:':‘:.-'.gr_m_itjn_g-_qhgngp",--q_onv_e.rSmn-. asrsought'foris made,

) This peamission of conversion'will stand revoked if the land
‘any proecedings of Land Acquisition Actor any ‘other.Act.

2) This -pc.:nn.issivn-.fql‘«.;com.@rsiotris'subis?ct*wvfh%.approw.liﬁf:‘ihﬁ-Compi%ﬁmﬁ‘éméf}" under.
the Wes‘thg_ga,l-fI?r_égs—i(Ers'_':.taactfpnean&-.Conscfv.aﬁon;fm'HohrErimsl.i.-:i-A‘Af@%)':lﬁ'_ifch;Zﬂﬁﬁ
wherever applicable. - :

y . g k h\l y =49 !. 1 :"
-_i.&sfqund.-,alrga_qy.mqmad- under: ¢

1) This permission for conversion—will. Sandrevoked if there is any violation-of the provision
‘of ‘prevailing laws enforcing _ptgmnﬁo'n-..o_i‘fi;’riﬁii’toiiméntﬂLw‘pﬁti_l,ltit,iox;:ﬁfﬁec_ Hectingipublic health
in general of the Iocality atany point of time. '

> This permission of conversion, will also stand revok d . ifthe land is:ised for-6ther than
~ ‘the purpose, ;TpntWhicgpén_nissjioMs given. :

The Land Revenue:shal] be determined as per sec, 23 of aménded WBLR. Act.

<) This conversion certificate is issued in acco:;d_mcc.-ﬁm-"tha‘mﬁﬁbaﬁgnzﬁm no. 4296-
LR/1A-05/07 GE(M)_’?dg:té&%-1-7:0,9.2.009'oﬁthc.-ecimmissiqnf_',- Jenéral,Land z d Land:

Reforms Deptt and. Addl Chief Sectetary to the Govt'of West:Nen al, publishe

24.03.2009:in the Kolkata Gazette, Extraordinary. - B

Collector u/s 4C of’ i

" WBLR Act, 1955
&

7 District Land & Land Re_fqrms Officer

Memo rle o . _ Dated: 18/03/2025

No: 1_-_1-30_151(.-11)/ T3/2025/DtL & LRO/4592/ U-nyJ2p2s 19/0372025

( Y action.

(il) The RI, of the ST - FE-1 for information and taki necessary action, ";:")LIPAR}:\\\
(iii) Office copy of the certificate to be kept with the televent. casesRecord / e




Sub:; C}rder a.liowmg Change. convcrsmn ar; altqqq,txq,
land. :

Ref: HlSﬂ'ICI‘ apphcatmn datcd 12!02/2024

In terms of:the provxston laid:. dgwn"gn‘
cr, 1955 as: amanded up to. dnte ~~T wi

~in the schedute-T
low with effect from 13f03{2025 subje.ct to the terms.'and conditton as noted in schedule-11,

Schedule-1
(Schedule of Land for which conversion is allowed: vide case no. CN/2024/1507/838)
vlouza With Khatian LR Plot No. New Plot No. - Share. Area- Classification Classification for

(L No. & PS No.LR) Notedinthe (nftercreation (in]  asper ROR  which permission
. Deed of Bata il any) Acres) accorded
ST, 9551 570 555  0.0400 TEH TTeT SR

Schedule - 11
(levms und conditions for conversion)

v Fhis permission for conversion is without prejudice to any of the provisions of chapte
ol West Bengal Land Reforms Act, 1955 and any of the neovisions of sub section(3)
suction 6 of & 'm. West RBengal Estate Acquisition Act 1933, (West Benea) Aut 1 of 195

T.. r '.'r
“Lhis peemission for conversion is also without prejudice to any '\.oum n ot the L‘rMm e .f‘- o
¢ Ceiling and Reoul wem: At 1976 (Act 33 of 19768) & the Taown % Ceuntry (“l‘

.:': 1\“]}.‘”“‘1"*} At f') iine S0 UI‘&:'\[ able o fhv land et

N
£ HIGH COURT {}
AT CaLcl "1,1

X EG. \IU 52424
nj )E’SS-P DT 18i04/2030




(ii) The RI, of the ARG~ ERGE
;1 (iil) Office copy of the certificate to

- c
—
the land is. situated within, the.

or alteratmrrls subjec

This permission for conversion isalsow
Wetlands (Conservation and: Mamg

‘areas ’I%"

Wetlands (Conservahonand

or hcense:ﬁ'qm anap

ot : g > ¥ .. n \ uc\h
authority as soon as the: ordm:-gran vg(gm a&scmght for is. made.

Where the.application relates m‘perm).sm

up.q’ I\ l;pp 'Conver_sion oF: altamtlpn of. any: land
having water body, the order: aﬂowing C] rsioft orialterationis snbjc;t,to Creatian
of compensatory water body of ¢qual or Iargt

%uph*waterpqdy withinia period of.90

days from the date ofissue:of the' order: grmﬁngg hange, cunversmnas sought for is ma,de

)’ This: ‘permission of conversion: wilkstand r.eveked«i ' :___and‘is;qud already aqqmmd l;ndar
any proceedings of Land AGQﬂsxhonAﬁt ot erAct,

g) 'This permission for conversion: is: sublec:mgthg- dﬁp val of the. Competent: Authority u;ndcr

- the'West Bengal Trees: (ErofectmmandConsew dn’Non - lorést:Areas). Act, 2006 -

Y wherever applicable.

) '

) This permissionof conversion will alscxatand Tevoked, ifithe.land. is used:for.othsr: than:

" the purpose for. ‘which:permission is. given.

1> The Land-Revenue shall bedetennmed ag; pe:t isec. 23‘of amended. ‘WBLR Act..

k) This conversion certificate ]  thenotification bearing no. 4296«
LR/1'A-05/07 GE(M) dated ( sionax General,Larid and Land
ReformsDeptt and Addl C _' ary'to the: Govt.c s WeshB e,-.nga] ‘published on
24.09.2009 in the Kolkata GaZetfc E\_; traordinary. R

- Collgctor ws 4€C oFAe WBLR Act, 1955
District Land & Land Reforms Officer
Memo 5 Dated: 18/03/2025
No: L-1301 !(J'l)f77/2_025f'bl-& L RO?.J;|533Q','".'.I',(‘:-;[F 1)/ 20 ' jgibé}!‘ﬁoﬁg
(i) The BL&LRO, &30 for information and taking nece ry action,

~I forinformation and Iak: ecessary aclion,
be kept with the relevent cas %ecmd

Distriet Land & /k-




P‘S‘: mﬁ e T S R R 1Y .-,‘- ]Q%‘s 1_;; E QS qﬁ'ﬂtﬂ'

Sub: Order allowmg Change, conve'rsmn 01:~altctatmn of: mode Qf‘usc of.* 3
land. ' S g ; .

G TG

vet, 1955 as amqnd”ed,up t, ‘of Rule
.1-1d Reforms Rules, 1965 pqnmssmg is craby accordgd_to}nm!he “for

v alteration of mode of use of land. from . one. c!ass to’ anoth“cr as noted “4n” the schedul
elow with effect from 18!03!2075 sub_}ect to the terms and condition as noted in’ schedule-ll.

Sched ule-1

(Schedule of Land for whlch convemlon is allowed vide case no. CN/2024/1507/8537)
Mouza With Khatian. LR PlotNo, New:PlopNo. ~ Share  Ares Classifieation Clrss:llmtion fm'

JL No, & PS No(LR) Noted inthe (nfter creation (in as per ROR  which perm:ssmn

3o ‘ Deed of Bata if any) Acres) accorded
_CERSTITR, 9552 579 $55  0.0400 g HEpae ST
T3, HSTERIG t .

Schedule -~ 11

{{erms and conditlons Yo conversiva)

ay U !‘1:. nermission for conversion is without prejudice to any of the provisions of chapte
of West Bengal Land Reforms Act, 1955 and any ol the provisions ol sub scetion(3) 01
section 6 of the West Bengal Estate Acquisition Act 1933.(West Bengal Acti of 1D

: [

i U'his permission for conversion is also without projudice to any provision of the Urpan .l

LB Ceiling and Regulation) Act, 1976 {Act 32 of° 1976) & the Town & Country (P‘.‘jn'u L *,5,“ NO
Devalopment) Act, 1979, ifthese are applicabic o the land invoivad, W 2



2

716

el i A
\ie Kk cvv |
This permission for conyersion is also without prejudice to any provision of the Bast Kolkata
Wetlands (Conservation and Management) Act, 2006 (West engal ACT VII of 2006) whete
the land s situated within the areas of East Kolkata Wetlands ‘as defined in the Bast.Kolkata
Wetlands (Conservation and Management) Act, 2006:(West Bengal ACT VI1 of 2006).
Where the object of change or conversion is 1o use the land for a purpose for which: approval
) or license froman appropriate authorfbrisneaessarytheorderdmcungchange, conversion
- or alteratiort is subject to pbnﬁi;xihgﬁ;sﬂqn-appmal.qn.perrni'séipn;o;;lipe;nse..ﬁ;im such
authority. as son as:the order granting:changs or conversion:as sought for is made:.

- Where the application relates to permission for change, Conversion oralteration of any land
) having water body, the orderallowing charige, ¢ nversion or alteration is.subjéct to/création
of compensatory water body, of equal or larger size of such waterbody withina p iod of 90
days from the date ofissue of the order:granting change, conversion as:sought for is made.
This petmissioniof conversion will stand revoked. 1ftheland is foundzlrcadyacmhtedunder
any proceedings of ‘Land-Acquisition’ Act orany other Act. :

= This Pczmiss ioﬁ forconvs Is_i'On is subjccttlo. ! h e appm ) Eako;ﬁﬂlﬁeompetﬁnt‘ﬁumgﬁtxmdﬂ
the West Bengal Trees (Protection-and:€onservation in Non-Forest:Areas) Act, 2006
wherever applicable, * . R s o o

el

4 1

1) This permission for-conversion will. stand revoke

nissio _ d if there.is-any violation:of the provision
of prevailing laws'enforcing prevention of enviro

e

wforcir . nmental pollution‘affecting publichealth -
in general of the Jocality at any point'of time. ' ;

i)  This permission of .conversion: will also stand revoked if the land. 1is'used-for-other than
the purpose for which permission is given,

j)  The Land Revenue-shall be determined. as‘per. _-#_ec-.:fZS of amended WBLR Act,
k) This conversion certificate is issued in accordance wit_h.,t}je_..npﬁﬁégﬁpn:.bcannggqp,. 4296~
LR/1A-05/07 GE(M) dated 17:09.2009:0f the Commissigner Geiteral.and nd Lan

Reforms Deptt and-Addl ('31'1_1'e__:t'_'_ch_:réta.vy.'-{.tqﬂﬂig-:ﬁ_ovt of Wast Bengal:published on
24.09.2009in the Kolkata Gazette, Extraordinary, g S

-
'

Collector u/s 4C ot e WBLR Act, 1955
5 District Land & Land Reforms Officer
Memo

e Dated: 18/03/2025
No:  L-13011(10/80 2025/ DL 3 LRO/15897 1 (-1} 2026 P T

19/03/5025

¢ (1) The BL&LRO, SE216  for information and taking nee
(i1) The RI, of the FTSTE 5!3—%%\‘13’-1 for information and ia
., (ii) Office copy of the certificate to be kept with the relevent

sary action.

Ng necessary action,
:&{ \RE:COTC‘I

: o

2 b #
Disteiet Land &\La_nd Reforms Officer 'a":’ A

/f




S: owES . . . . Distict @ﬁa.‘;ga *’[?ﬂ"ﬂ B o e

Sub: Order allm:«»'s.np Change convers;on or altqratgon of mod ﬁ
‘land. ! ‘ ¢

Ref; His/Her @pp}:canon dated: 12)02./2024

In terms of the provision laid down in sec 4(: of Ihe Wcst Be:ngal Land Reforms

ct, 1955 as. 'amendediup to date read with.:th P y} e ,.ot West -Bengal |
tid Reforms Rules, 1965 permission is hereby _déd. \prige, on{feré'é'r‘:'
alteration of mode of use of land from one class'to a‘no‘the;r as note Jhc schedule-l !

low with effect from 18/03/2025, subject to thé terms and' condition as noted in schedule—ﬂ

Schedule-I
(Schedule of Land for which conversion is.:allowed vide.case no. CN;’z()'mf 1507!336)
viouza With Khatian. LR Plot No. New Plot No, - Share’ = Area Clasmﬁcnhon Classification lor

Ve

I, No. & PS No.LR) Notedinthe (alter creation (in  asper ROR. which permission
= Deed of Bata if any) Acres) accorded
CHATTATAL 9550 379 555 0.0400 9T TG SIETE
13, HTSTEIG

Schedule— 11
{Permes andd conditions Tor conversion)
2y  Fhis permission for conversion is without prejudice to any of the provisions ol chapter
ol West Bengal Land Reforms Act, 1955 and any of the provisions of sub section(3)
.. szcetion 6 of the West Bengal Bstate Acquisition Act 1953.(West Bengal Axt Lot 19

( * /. Y,
0 Q
bay Lawjﬁ Coupy 4

'This permission for conversion is also without prejudice 1o any pmvzamn of the Uy
..umn'r*‘r&‘ig, ‘('“-T »

Y e

£C L;!l"g and Regulation) Act. 1976 (Act 33 of 1976) & the Town & Counuy (
svelopment) Act, 1979, i these are ‘zpphcwrlu tor the land involved,
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c>  This permission for conversion is also Wil € 10 any provision ofthc;_l,‘.ggt_,_li_qlkgt_a, i

" Wetlands (Conservation -";ga;_‘gscr'vnq‘fzqos)_-whm :

the land is situated withix the defined in the Bast Kolkata )

‘Wetlands (Conservation and Mang Ngal ACT VILof 2006). 1_

Where the object of change or. conyersion:i 'pOS ap !

d; or license from an-appropriate authority )

~ or alteration’is:subject to- Obtaining such ]
authority as soon ag'the order granting chi

‘Where the application relates to permission for:
® having water body, the ordet allowing of
of compensatory. water body of equal or Jarger
days from the.date of issue of the.order granting ¢

£such waterbody

e e oy 3

% cPnversionas sought fori

£) This permission for conversion is subject 10 the approyal.of ths. Competent Authority under
‘the West-Bengal -'fre..es(Protection-a‘rid»-Cfénﬁﬁmhéhiih‘;li-{anfﬁcsestm)mt;aﬂﬁé
wherever applicable, ... ___ S

k) "This permission for conversion will standrevoked.&:hqrt;-;sany
‘of prevailing laws enforcing prevention

violation of the provision

s end ntion‘of'environmental ‘pollution affecting public health -
in general of the Jocality atany point.ofitime, :
i) This permission of conversion will also,

stand yevoked, iftheland -is used for other than,
the purpose for whiq:h-pqnhissign-?i_s_z-g_ive'n._ - -

i) ThelLand Revenue shall be detemlined_-as_,._pg_r_- sec.

23 of amended WBLR Act. ‘

%) This.conversion certificate is issued inaccordance:with the (atification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09:2009:of the Commissio General,Land and Land

Reforms Deptt and-Addl Chief Secretary to'the: G _'_c_i_\'ﬂ_t;bf:Wf; Bengal, published on.

24.09.2009. in'--&&,Koli;atavGazett:;f-Extta'b;drin_ai?yJ NN
Collecior ws 4C of theWBLR Act, 1955

! e
q District Land & Land Reforms Officer
Memo . Dated: 18/03/2025
No:  L-13011(10)/78/2025/bL e 1RO/ 1588 /1 (i-it)f 2025 37041

19/03)7025

% (i) The BL&LRO, SET8 for information
(if) The R, of the FTSTHEG-
¢ (1) Office copy of the certi

and taking nccessapy action.
S5-I for information and taking"qeeessary action.
ficate to be kept withi the relevent case Rec
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cox:;xei’sid 'tlan-ofsc modc{qf;nr;p;_,qf_- : _“ ey S

g

Sub: Order allow;rfg Chaqge,
- land.

S alteratlon of mode of use

elow  with effect from 18:‘03]2052‘, subjec toith texms and condmon as neted m schcd\ﬂ&-ll

Fi e Sy}

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/834)
ivlouza With Khatian LR Plot No. - New:Plot No.- .. Share Area Classification Classification for

JLNo. & PS No.(LR) ~Noted inthe (after creatlon o (in as per ROR  which permission
3 - Deed .ot Ba!a il‘any) Acres) accorded
GO, | 9549 'S79 77555 0.0500 TR e SR
“13, HIEREIG

Schedule — 11
(Terms and conditions fur voayversion)

a) "1"115 ,umisaion For convcasion is without prgjudicu to any of Lh‘.. prm iainm 0

P the (fqi%‘!ﬁdmnd‘

Llnyl ¥ U(ﬂ?h{{.ﬂq \“T&
\ _REG. iy '{:; ATA

EXe pr. 1&&;’*4‘4

: . Ihis putmbmon for conversion is also without prejudice Lo any provisio
01 { Ceiling and Regulation) Act, 1976 (Act 33 of 19763 & the Town & C
Development) Act, 1979, it these are applicable to the land involved



L - W,
-

This permission fof conversjon is-also-without. pm_mdwc 1o any provision-ofithe Bast Kolkata
Wetlands (Conservation and. Management) Act, 2006 (West Bengal ACT VILof2006) Where
the land is situated v ﬂﬂr;thpa:

asbEEast Kokt Wetlands as-de citioBastKolkata
Wetlands (Conservation and Mana, __Bn;)'Act.{ 2006 (West Bengal ACT V 01"2906)

Where the object of- change or conyersion, I.S-'IQ.‘IJS&\ﬂiﬂ Jdand for'a purpose for wluch approval

) or license from an appropriate. authoriqr i necessaty, the order directing: change; conversion -

or alteration is. subject to obtainin pproval or: petmission orlicense: from.such_
authority. as soon ds; the. o‘rdor grantmg changaor comfcrsion as sgughtfor ismade.

‘Where the application relates to permissiensforchange, Conversion or alteration of. any land
having water body, the:order allowing chgnge. conversion ot dlteration‘is: subject tocreation
of compensatory water bedy of equal’or larger:size. of such water body: withirra. ‘period af:90
days from the:date ofiissue ofithe order granting: c“hgngg, conyersion as: sought f‘or is made.

This permission of conversion will stﬁmmked ifthe Jand is found. alrcady as:quued under
any- proccedmgs of Land AcqmsmonAct or a.ny Qtl;errAct

2) This permission for conversion is:subject to-the. approval of the CompetnntAuﬂmn’Ly ungder
the West'Bengal Trees: (Bmtechomand@onsewaﬁon an. Non~ForcstAreas) Act;, 2006
wherever applicable, :

O

1) This permission for convérsion Wil sta.nd.rwokcd Af there Is-any.: v:iulaﬁon of‘tha provision
of - prevailing laws: cnforcmg Preventioro Fﬁviromnemal polluuo“"iﬂ'ectmgfpubhc health
in general of the locality at any point ofume,

This permission of conversion will also standrevoked ifthe land is used for.other than - 4
the purpose for which. permission is.given. :

The Land Revenue shall be determined as per ‘sec. 23 of amended WBLR. Act.
k) This conversion certificate is issued in accordance with the nouficatmn bearing no. 4296-

LR/1A-05/07 GE(M)dated 17.09.2009-of the ‘Commissioger General,Land: and Land
Reforms Deptt and Addl Chief Secret

ary to the Govt of Wi ,t Bengal, pubhshed -on
24.09.2009 in the Kolkata Gazette, Extraordmary

Collector u/s 4C of  WBLR Act, 1955

by

District Land & Land Reforms Officer
Memo

. Dated: 18/03/2025
No: L-1i3014(21)/81] 202‘{5{[)1.9, LRO/ISBE /L (I-1i) /2026 19/03]2025
+» (1) The BL&LRO, SSWSRIG for information and. taking nek sary action.

(1) The R, of the TRTHIIG- 1‘31'-‘?‘1;‘1'4 for information and t

akm necessary action,
. (iif) Office copy of the certificate to be kept with the relevent caié‘gccord / ’///\’ \O TAQ\'

/ APR:\?} \

\ ;, * /1 -3 HIGH GOty
District Land & Zind Rel’o‘rms’p!‘fy.cf AT “ TA
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D ‘\3‘&!-_351'15\8"3 2 qzs

p ’ Udown in '§etid@IET the West: Bengal {Land: ‘Reforms "
Act, 1955 “as amendcd 'foﬁsﬁte ‘read ith - theSprovision: of Riule SAIBEEWe ngal” =~
sand Reforms Rules, 1965‘ ‘permission’ is hereby accor

¢ alteration.of mode of use:of land from one class 1o, 'ﬂth‘h{ R en i
selow  with -effect from 18;’03!2025 subject to the terms hnd.cqndmon. '

Schedul&l
(Schedule of Land for which conversion is allow cd vide

" Mouza With Khatian . LR:PlotNo. - New Plot No. Sha e
JL No. & PS No.(LR) ‘Noted ln the (after creation

case no, CN/2024/1507/833)
Area cnmmga_ti"‘ '

\assification for

Ceofan  as‘per R(DR which permission
o “Deed of Bata if any) - Acres) . B accordcd
. CARPTSTATAY, 9548 579 335 .o_,o;_oo L TR WW

Senedule —11 -
{Terms and condifions for conversion)

JNOTARD
a) This permission for conversion is without D.ujlidlcb to any of the provisions of chapter 1B

¢ N
of West Bengal Land Reforms Act, 1955 and any of the provisions of sub sectica(3) !"R . f’if/o
section 6 of the Waest Bengal Estale Acquisition Act 1953.(West Bengal Act 1 of i{?),‘j-i‘

f ”ff}rn"“

. This permission for conversion is also without prejudice to any provision of the IEIL dt ,ar-d CLRAA

92 { Ceiling and Regulation) Act, 1976 {Act 33 0t 1976) & the Town & Country { fant g ?[L 2ivg
e - - r T

Development) Acy, 1979, if these are appiicabls to the land invoelved. IRAN 21 04120 30
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i1)

Memo
No:

(1) The BL&LROQ, STSTAEG for information and takin
(ii) The R1, of the FraaG-Rmpaa-

‘Where the object of change.or conversio

) &

722

This: permission for conversion is also without.prejudice to any. p;qvimen of the: EastKolkata

Wetlands (Conservation and Management) Act,zﬂaﬁ (West Bengal ACT VI of: 006) ‘where
thie land is situated within the areas of Bast Kolka tlang -

Wetlands: (,Cpnservatwn and: Mamgcment)

1810 use: K i
or'license from an appropﬁﬁm authority'i 3:-necess ‘order’ al nge, conversmn
or alteration is: subject to obtaining such ap roval. ,gnhism icens ._.fmrn such
duthority as soon as'the: o:;der granting change or-gonversion. as-.sought fori is.made.

‘Where the application rclntes to permigsion for. _chgnge Conve_rsmn'or alteration of any land
having water body, the order allowing change; cony oraltera on_ls subject to.creation
of compeitsatory water body of equal or larger-size of auch water body within a pcnod of 90
days:from the date of issue:of the order gxantmg, chagge, cenVersion ‘:Soughtfor is made.

This permission of conversion will stand m&kedlf tha land 187 fqund alxeady acquwed under
any proceedings of Land. Acquisition Act or:- any other Agt,

This permission for conversion is subject to. me,appmvamflha Competent. Authonty under
the West Bengal Trees (Protection. qn¢$0ﬁsmﬁpﬁin;ﬂonFomst Ama.s) Act, 2006
wherever applicable:

This permission for conversion will- stand IWQlced. if ‘there is:any violation of the provision
of prevailing laws: enforcmgprcventx '

f enviro, _‘_cntalépnuuhon’affecﬁ:pgpubhc health
in general of the locality atany pqnntuf tiie."

‘This permission of” conversion will also stand'revoked ifthe land is used forother than
‘the purpose for which permission is given. ,

The Land Revenue shall'be determined as. per. sec, 23 of amended WBLR Act.

This conversion certificate’is issued.in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated-17.09.20090f the Comr i sioner GeneralLandand Land
Reforms: Deptt and Addl Chief Secretary to the Gov O ,‘egtiBgnga]._ published on
24,09:2009 in the Kolkata Gazette, Extraordmary. TN

Callectorw/s 4C / “the WBLR Act, 1955
&

Distriet Land & Land Reforms Officer

5 ey Dated: 18/03/2025
I-13041(11)] 7612025/ DL LRG) 1583 /4 (i~ 2025 ToJo5i2055
\ i
g nebe( ary action.

I for intformation and takin necessary action,
(iii) Office copy of the certificate to be keptw N

ith the relevent case Record

),

Distyrict Land & lmnd Reforms Cilicer /\\‘{ ) | ’—’m
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Iand

Sub' Ordcr allowmg Changc, conv 't&;_
R@:ﬁi.ﬁfﬂ?f %plﬁcﬂﬂo

= TN TR

Réfo ,
qsl;mBeng;ll i

! ass a5 noted " in the . ;1 .y
slow  with effect from 18/03»’2025 .subject o-the- _etmsland\ S ndmon as noted msche:dule-;ll oy

Schedulc-l : "

(Schedule of Land for which's ccmverszon is. allowed -vide case no.. CN/2024{150'?! 829)

Mouza With Khatian LR PI tN New P]l;lt No.. . Sl‘lnre
JL No. & PS No.(LR) Noted. in the” (alter. creatlnn ;

“Area Clnss:ﬁention Cjassiﬂcanon for

“° 7 (in-  asper ROR which permusion

;- Deed ~of Bata if rny) Acres) accorded

(TSI, 9545 579 e 556" 0'.04(_}_'0 o awr am'.:rsr '
13, IEET6 .

Schedule — 11
(Terms and sonditions for conversion)
T'his permission for conversion is without prejudice to any of the provisions of chapter B

of West Bengal Land Reforms Act, 1955 and any of the provisions of sub section(3) of NOTA
v section 6 of the West Bengal Estate Acquisition Act 1953.(West Bengal Act 1 6f1954)

‘)‘!’.\pa ’1‘-
ca to any provision of the Urbard, {,a /

Reagulation) Act, 1976 (Act 33 of 1976) & the Town & Country {th{m\,‘& 'f’r"‘ Con URT "'\ \‘1
cvelopment) Act, 1979, !Fthc,«;, are applicable to the land involved.

., ihis promission tor conversion is alse without prejudi
D) Ceiling and
i3




ok -
) This permission for conversionis also witho udice to any. provision of the Bast.Kolkata
vianagement 2006 (West Bengal
W ey Kd g ine Fas 'm
gal ACTVIL62006),
a purpose for which appro

Wetlands (Conservation dnd Mariag Ty ACT V11 12006) where

Where the object of ¢hange:

)y or license-from an‘appropriate autho; ity is 1
or alteration is subject:to obtaining such:appror
authority as soon as the order granting chang:

Where the application relates to permis_siqx_;_:fqﬁ;@hnng:!j_(:qqui_ou or:alteration of any land
having water body, the order allowing change, conversion br-alterations subjeet to creation
of compensatory water body of equal or’ larger size of such water body: ‘within a’period of 90
days from the date btf-'is'mgsjpf,:__tht;;ggdgpg;gqti;lgj cha;ggégcgme?sidn{as‘ asought:fm‘:wmgﬁe ;
revokediifithe land is found alreddy acquired ander
uisiti herAlct.. A -

This permission of conversion will.sta
any proceedings of Land-Acquisitic

&) This permission for conversion;is subject to the:approval of the Competent Authority-under
the West Bengal Trees (Proteetionand Conservatio rinNon-Forest: Areas) Act; 2006 -
wherever applicable. N =T s -

u

) This permission for conversion will st id revokec h y Vi
of prevailing laws enforeing prevention of snvironmental: pollution affécfing
in general of the locél_ity,_,i__é;i)g-‘-péint:-bﬁﬂiﬁmg;; R :

and reyoked . if ‘there is.any vidlation:of'the provision

"public health

b, 57

[This permission of conversion. will also.stand.revoked ifithe land isused for.other than

the purpose  for which: permission is given.

> The Land Revenue shall be determined as per. sec. 23 of amended WBLR Act,

k) This conversion certificate is issued in accordance witl
(M) dated 1 ‘19‘;.2009_.9_1;‘1‘“&_.. |

Reforms Depit and Addl Chief Secretary to the.

LR/1A-05/07 GE(M) da

benotification bearingno. 4296-
ReNGeneral,L d Land
‘WeskBengal, publishéd on

Collector.u/s 4C of the WBLR Act, 1955
i :

District Land & Land Reforms Officer
Memo

_ ) Dated: 18/03/2025
No: L3011/ 79/2025/DLa LRl 1576 (2~ 2096 15/03/2055
i (i) The BL&LRO, FrHam for information and taking ncé‘ ary nction.

(i) The RI, of the ATSTHAB-RARIF-1 for information and takihg ke

: : nﬁ }}éccsszuy action.
1 (i) Office copy of the certificate to be kept with the relevent casb Record

/}\.\

District Land & Land Reforms O




In. terms
Act, 1955 ‘as  amend
“ and Reforms; Rules, 1
or alteration of mode of use of land. from: one class
below with effect: from 18/03/2025; subject to the:

Schedule-1

2 (Sehedule of Land for whick conversion is allowed vide ¢asemo: CN/2024/1507/831)
% Mouza With - Kbatian - LRPlotNo, " New Plol No. . Share ~ Area  Classification: - C i

JL No. & PS ~ No(LR) ~Notedin the ‘(after reation: L

s “Dged | of Bataifany)
G, . . 9547 0 579
13, FAEEIG
Schedule— 11
(Ferms and couditions for conversion) ,_..__F“"“in\\
a) This permission for conversion is without prejudice 1o any of the provisions of chapter WO AR}/
of West Bengal Land Reforms Act. 1955 and any of the provisions of sub section(3)} wRNI 27

t section 6 of the West Bengal Estate Acquisition Act 1953.(Wes! Bengal Actl of 195 p\)zg"Hl oot
; 2 - \C :. T. b4

.. This permission for conversion is also without prejudice to any provision of the Urgan :13@7}.;'\"""‘{__-:‘:%“
) Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Plaening & T
Development) Act, 1979, if these are applicable o the land involved. : EXP. DT.-18/04/2030
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i '.’.';.:"E- ; S e .
N / - e
— .‘ '_—
©) ..This permission for conversion is also without prejudice:| .
g Wgt!ahcls_-_(@onsmdtipni-andj v ‘aria"gejm'qx_;t{) Al '2606;__(% _ o Tl
o Innd 1 situated within the areas of Fas LKolkata Wetlan
WéTIM$ (Caﬁhscwgnofn b :‘ ‘.‘.;“- _::""-, L T g 0y " ;
)
£) . r omissubject to creation
larger size of such water by /- within a period of 90
granting change, conversion as sought foris made.
*) This permission of conversion will stand f'mwtok:d;im;;ﬂ_i&‘_fdm&al@gdy agquired urider
any proceedings.of Land Acquisition Act or any. ather Act,
&) This permission for con
h)
%, This permission of . conversion will Fhvo-Stand revaked. ifthe land ‘isused:for other than ?'
the purpose for which permission is given, _
) The Land Revenue shall be determined ag per sec, 23 of amended WBLR Act. ;
<) This conversion certificate lslsuedmaccordancamth pnot;ﬁcaﬁ;mbeanng no. -4296-
LR/1A-05/07 GEQM). dated 17.09.2009 of the Commissiong F Gerderal,Land and Land
Reforms: Deptt and Addl Chief Secretary to. the Govtof W t Bengal,publiahed on
24.09.20009 in the Kolkapa.Gazgtt_e, Exh‘aordinary.‘ ' N ‘ : !
F s N :
|
1
e A
Colleetor w/s 4C ofdhy WBLR Act, 1955 !
i3 District Land & Lang Reforms Officer :
Memo ’
No:

(i) The BL&LRO, Irsngzs

(ii) The RI, of the ST -
(iii) Office copy of the certific

Dated: 18/03/2025
L-130t1(1r)f 277/2024/DL2 1RO 1534 /4{i-in) 0005 [90 2

for information and taking
L8~ 1 for information and tak i
ate to be kept with the relevent d

{.

ms

/ V/; //I[xm‘\\
Distriet Lang & Laad Reforms Officer ﬁ/ - VAN

&

Y
&
\_
\
o

il
. /5 HIGH COURT v
-2 f

.

rs

AT AL S

A AL

sy
R

\ EXP.

;
LCUTTA (\

DT~ 18/04/2030
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- Duei faiospoas

E.S. AOVERIG

Sub: Order allowing Change, conversion or alteration of mode of use of
i Pomiegien celisrngnsRimotsotuse

0 F "

Rcf:_-_Hisﬂiqr _application_da:_tgq;- 13024{‘2024 ;l '

In terms.of the provision laid: down;in::
wot, 1955 as ameénded up to. date redd Fwith .
and Reforms: Rules, 1965 permission isihereby. accorded to-him et for change, conversion
c alteration of mode of use of land from “one.class to another ‘3§ noted in the schedule-I”

clow  with effect from 18/03/2025; subject to the terms.and condition as noted in schedule-II.

cst Bongal Land  Reforms
ule SA: of 'WestBéngal

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/830)
Mouza With — Khatiun LR PlotNo. NewPlotNo. . ‘Share Area Classification  Classification for
JLNo.& PS No.(LR) Notedinthe (after crention (in 25 per ROR  which permission i
5 Deed of Bata ifany) Acres) accorded i
pam— 5546 579 555 00300 qgw TTST AP '
13, ARRTHE 5:[_[;

Schedule - 11

{erms und condirions tus conyecsion)

a)  Lhis permission for conversion is without prejudice to any of the provisions of chapter LB \ \
- - Tk ] - . . - 5 - B2

: 0oF West Bengal Land Reforms Act, 1955 and any of the pravisions ot sub seetion(3) ol // /’%,x**-m /1»/‘.;:) \

~ seclion 6 of the West Bang ksl

,
al Estate Acquisition Act 1953 (Waest Bengal Act 1 of 1954) f /'o;?* HIGH count 25 \
i aH L - \ :

o~

Sin PR A - . il v ; ” { AT CALCUTTA ¥
C o Uhis permission for conversion is also without prejudice to any provision of the Urbaa Tand ‘ ( DISTRI™Y KOLMATA
) (Ceiling and Regulation) Act, 1976 (Act 33 0F 1978) & the Town & Countiy (Planaing & \

Development) Act, 1979, 1 these are apniicabls to the land invebynd, 3
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. i
o

\

£}

2)

3

}.r'
k)

Memo
No: L 130U(1)/I85/2025/DL 2 LROf 3857871 (5

1(i) The BL&LRO, SETH for

(ii) The RI, of the FTSEETE- S
(i) Office copy of the certificat

4

X

This permision or omversion s aso withent pefudice 10 any provsion of P e
Wetlands (Conservaion and Msmagemonty Ak Shn e s o) s
the land is situated within the areas of East: . fined in'the East Kolkata
Wetlands (Conservation and Managene 06.(West Bengal ACT V11 a£'2006),

L20r 2 purpose: for which dpprovil

Where the object of.chan S e anlsts

or license from an appropria ) o e-arderdirecting change: conversion
or-alteration is suﬁiﬁct-tb}ob_ta;:_n_h_. approval or pb'mgishlgqgrzl}c::nse frpm- such
authority as saon as the drc!er;'gra't_it_ihglkﬁhqg;_'gp_;-m_fgg’ggg@onzas-_sqnght forismade.

Where the application relates to permissign for change, Conversion o alteration of anyland
having water body, the order:allowing change, onversion:or alteration. is subjeet to.
of compensatory water body of equal o Aarger.si fsuchwaterhbody withina perf
days.from the date.of issue o thcordcr\granﬁggc]lmga, coﬁveijs;_ijgi_asgsuught;fqgi fade.
This permission of ¢onversion:will stand Fevoked if the:Tand is found already-acquired under
any proceedings.of Land‘-;é_u_;_gu_is,iti,qﬂ #ctorany other.Act.
s permission. for conversion s.subject 1o the '
the West Bengal Trees (Protection ‘and:Con:
wherever applicable, : ;

This permissjon for conversion. will stand revoked 'if there is-any violation of thiérprovision
of prevailing.laws: enforeing prevention of environmental pollution affe cting'public health,
in general of the lOcality-af;atxyp?intgqfvﬁmp, '

This permission of conversion will alsp

'stand revoked  if the land is used for other than
the purpose . for-whi;';hr;pqmi_;_s'?ii_on.-.ig:gj'\ggn.. '

The Land Revenue §hfall-btzdctcnn'ined as.per.sec. 23 of amended WBLR Act.
This conversion certifici ' fi¢

Pate is issued inaccordance with the notification bearing no. 4296~
LR/1A-05/07 qaayp;_datc-d-.12;09.-2099?(‘:;&111@3@@_ miXsjonier Gegeral,Land a

Reforms Deptt and Addl Chief:Secretary 10:the:Goyt oR engal, published.on
24.09.2009 in the Kolkata Gazette, Bxtraord ofdigapy, NN

Collector ws 4C éi\the WBLR Act, 1955
&

District Land: & Land Reforms Oflicer

Dated: | 8/03/2025
19/063/2025

-ii:‘) 12024

information and taking neces a\ action.
331 for information and taking\n! ﬁs&ary action.
€ to be kept with the relevent casé\".R\{; :0TC

/2\

District Land & Land Relorms Qf_ﬁce%

wW

, o gl e
) j; Y | sl

ZZ01ARY
7 . \ 2

//‘F-N'l M/O
/2 Fh

P
X {iGH COURT ¥
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Wit & ¥

o
e )
-

Sub: Order: allowiug Change, convex‘sinnqr alteration oft mo e 'ofuge of b
land. : B ot e o s v R ) e S e e '

5 991:_—._1_ W, ;nzse,c AC. of the W’ﬁ{.t Bcr( al
ct, 1955 as amendediip/1o: date “faa i with 'the provision - 6 Rale

5id Reforms Rules, 196 f,'*pcrmmsion* ishereby aceorded to hini/Hers g6,
alteration of mode of us¢ of fand' from: one: class to another as noted. in the . schedn!e:—l

low  with effect ‘from 18103;‘2025 subject to the terms and condmon as'noted in: schedule—II

Scheduie-l
(Schedule of Land forr wh1ch convers:on is allowed vide case no. CN/2 02 4!150?! 828)

Viowza With Khatian Plot No. ~ ‘New qut No. - Share Area ngs;:fqnizqn 'Classaficahon for
JLNo. & PS No.LR) Noted in the {nﬂar creation {in as per ROR which permission
- Deed of Bata if.any) Acres) accorded
CESTSTAL, 9544 579 Z 556 00400 -gm fﬂ:s-ff ST
12, FATEEG x

Schedule — 11

(Terms and condigtions tor - wonversiond

1y Vhis pennission for conversion is without prejudice o any of the provisions of chapter 11

.. 0t West Bengal Land Reforms Act, 1955 and any of the provisions of aub uu'c)ﬂ( 3 of i
section 6 of the West Bengal Estate Acquisitivn Aey 1953 AWest Bepgal Act 1 of 1954) (.g HIGH C "OUR: 4
‘T CALCUTT,

{ Ceiling and Regulation) Act. 1976 (Act 33 ol 19706) & the Town & Cny ntry {Planning \

[
fl
LUhis permission for coaversion is also withoni prsjudic: to any Provi tion of the Uirban :G,
Development) Act, 1979, if these are applicabls 1o the land involved. \
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©)  Thispermission for conversion is also without prejudice to any proyision of the FastRolkia
~ Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006). where

the land is situated within the arcas of Bast Kolkata Wetlands. as ot '
‘Wetlands (Conservation and Manag

hero the objest of hange or conversion is to.use.the land fora purpose for, Whishapprotal.

) orlicense from an @Pmpnmwmonwismsmﬂhﬂmdef HIeeting change, conversion
or alteration'is subject.to obtaining such approval or permission orlicense from such
authority s oo as the .order granting change or'conversion as sought for is made.

.y Where the application relates to permission for change, Conversion or.alteration 6f any. lind
*) having watér body, the order-._aIlowing.c_haqgef;;'qonv¢rgioz; oralteration is:subject to credtion
of compensatory water body of'equal or largér size of such water body* within a. period of 90
days from the.date of issue of theorder"granting change, conversion-as sought foris-made,
) ?Ph'i,s:pgnnigsiifqm?of,qonwegsioqwiuﬁ.tant__imwgéde;iﬁﬁé land is found aiready—asg;:i‘rgd-:undcr
any proceedings .qﬁl'.Laud:Acqui_‘siﬁah Act orany.other Act.
&) This permission for.conversion is.subject to thie approval of the Competent Authority under
the West Berigal Trees: teas) Act, 2006

n8 oS (Protection and: Gonservation in NonsForest Ateas).
Wwherever.applicable. ' '

h) This.pgrmlié;s'iopfo:;‘cgnvgr_gi_ - will -

) This permission of conversion will also

: stand revoked ifth
the purpose forw_iﬁ,qh-.-pcrmissipn is giy '

eland isused for other than
en.. : X

The Land.R'evenuq‘;Sh_all' be determined as per sec. 23 of amended WBLR Act.

Collector u/s 4C.of’ ‘the WBLR Act, 1955
&

J

District Land & Land.Reforms Officer
Memo

Dated: 18/03/2025
No: L-130Q8)/97/2024/ DL 2 LQOI.1,5"?4/.1(1'--5?%)[202'5

18/o3/2025
‘t () The BL&LRO, IS5 for information andhking%wary action,
(ii) The RI, of the m_—ﬁ?ﬁ:ﬁﬁl for infcrmation and tr:k_'i
. (iii) Office copy of the certificat

District Lang & Land Retorms Officer 1

HE DReessary action.
¢ (o be kept with the relevent cl:;i\ ig_:ord /\-XOTAR Y
: RN Y
: ™ /O
e Baf 2
f oX HIGH COURT ¥
*( 7 arcac ”TT::\

!',-\‘}



18/03/2025
19/03/2025,

P3S. ASFAG .

Sub: Order allowing Change, conversian or alteration/of:miode of use.of

Ref: His/Her application dated; 12/02/2024 .

g “Bengal Land. Reforms - |
EE*SIE of "West Bengal

- In_terms of the proyidion laid downiin:
Act, 1955 as amended Up to date redd “with : 1
sand Reforms Rules, 1965 ‘permission  is hereby: :a Tichange, conversion
ot alteration of mode of use'of land from one cla to another-‘as.noted: ;in the schedule-l
yelow with effect from 18/03/2025, subject to'the: terms and condition as noted in schedufe-il.

Seheduler] :
(Schedule of Landlqu‘- which conversion is allowed vide case no. CN/2024/1507/826)
Mouza With — Khatian LR Plot No. New.PlotNo., :Share -Arcd Classilication Classification for

JL No. & PS No.(LR) Notedinthe (after creation : (fn. - asperROR which permission
B ‘Deed of Bata il any) Acres) SRR~ accorded
(AT, 9542 = 579 7556 0.0300 BG G TG AT

:13. TSEIG

Schedule — 11
(Ferms aud conditions for conversion)

n)  This peamission tor conversion is without prejudice o any of the provisions of chapter (1B
3 of West Bengal Land Reforms Act, 1955 and any of the pravisions of sub section(3) of
section 6 of the West Boengal Estate Acquisition Act 1953.(West Bengal Act ] ol 1934)
I
£ “This permission for cowversion is also without prejudice 10 any provisicn of the Urban Lan
;-‘"3_.3

BDevelopment) Act, 1979, if these are applicable to the land involved.

¥ : - = e = : : ! ¥ |
{ Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & ( ountry (Planning & |

1
i
i
i
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1y ‘provision. of the East Kolkata
t Bengal ACT VII of 2006) where
' ﬁnndhﬁ&ﬁﬂstkﬂllm!a

4L ACT VII 0£2008),

Tty isneges e order directing change; conversion
h Proval o¥ permission or license from such,
dnge or-conversion as sought for is made.
! Where the application relates 1o, pamﬁssi_pn;i‘crohangg, Conversion or alteration of any'land
©) having water body, the order aliow_i_ng.qhax_;gg;’.go;iirg:ﬁonzm_:- alteration is subject to.creation
of compensatory water body of equal.or larger ei0f such water body within a period of 90

: 1ge, conversior s sought foris made,

days from the date of issue.of 'tbé.ﬁordﬁffm!}&

3 Acquisition arevekedif the land i found already, acquiied uder
any proceedings of~"Lan&AcquiaitionﬁC.tﬁﬁﬁ 1y other Act. :
2)  This permjission for conversion is subject to the, mzpvalzqﬁ-thﬁf@%p@ent:Aumqﬁtx-:.unsiﬁr
the West Bengal Trees fPro,te.c_tioneand:tC;oxis _ ‘Non-Forest Areas) Act, 200G6
- whereverapplicable, ¥

D ‘This permission of conversion will stand TeVe,

Ll

-Ea) This Permission for conversion will stand revioke

] ed: -if there is:any violation of the-provision
‘of prevailing laws. enforcing prevention: of enyironme

my ental pollution affecting public health
in general of the locality atany pointofitime,

13 This permission of fonversion will-also stand reyoked
~ the purpose. for which permission js gi ‘

if the land. is used for other than
ven,

b)) séc. 23-of amended WBLR Act.
k) With the notification bearing no, 4296.
SION8E General,Land and Land
XPMBengal, published on
1
_ Té_p!_!ec'tnr 1_1/3-.4(3',0!.' 1 ._c.-‘ YBLR Act, 1955
; &
. Distriet Land & Land Reforms Officer
Memo

& s Dated:  18/03/2025
No:  L-13001@)/ 0/ 202 5/DLELRO/ 157203 (-1 /2025 ¥

19/03/202%
i(i) The BL& LRO, TSR3 for information and taking nectbsary action.
(i) The R, of the aToTaE-

25F-1 for information and takir
(i) Office copy of the cerlificate to be Kept with the relevent cas

necessary action.
e Record
\-\

Listrict Land & Land Reforms Office

l DISTR
REG. NOy
EXP OT_.swg.;;;:ggO

ICY K VATA
32624
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PS: WOEED L ientiias 1
Sub: Order allowing: :
land. At i
Ref: His/Herapplica i
o terms of erg“iip&%a ;A
Act, 1955 as amended upto. rovision |
X permissios orded “to him/her; . ;
or alteration of mode ofuse of land fro o another as noted’ in; the: !
sbelow with effect from:18/03/2025;: _.__:_engs;a;ld,condit_icm'g;::g'tc ! :

(sohele of Land fokvhihconvarsionislloved
¢ Mouza With . Khatian; I ] RPE ——
JL No. & PS No.(LR)-

[0, N _ ha'gé' ' Classification for: s {
'the . (after creation. . ' '
" ofBatyilany)

a

CRSTAT, 9543 5567 0.0300 o 97eT SEpE
13, 99F E310) o

Schedule - 11
(Terms aad conditions fur conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter
of West Bengal Land Reforms Act, 1935 and any of the provisions of sub section(3
section 6 of the West Bengal Estate Acquisition Act 1033.(\West Bengal Actlol'l

. L /4
“I'nis permission for conversion is also without prejudice to any provision of the édr iH Co
) { Ceiling and Regulation) Act, 1976 (Act 33 ot 1976) & the Town & Country r'f’ia ning ¥ ALCUTTA
Dovelopment) Act, 1979, iF these ars apphcable o the lund tnvolved. i\ e A
L




= 734

: i
. This permission for conyersion is also withoutpre udice 10.any provision of the Bast Kolkata.
Wetlands (Conservition and'Management) 5.(Wo - VAT '6£2006) Where ga
the Jand is situated within th of Ens d.in the Bast Kolkata
Wetlands (C,Ons_‘t‘-rv&tlipq_v"_; 06),

thre--me__p'bjpc;._ f changearconversirm

- Tfor; whishapproval

o license from an appropria uthority is neces aryy the order.c 1g ehange, conversion !
or alteration'is subject 1o obfaining such approval or periission.or. license: n.such f
authority as soon as the order:granting change or conversion as-sought for i miade. :,_

l Where the application relates to per

: mission for change, Conversion oralteration of any land
having water body, the order allowing change, conversion or-alteration i Subject tg creation
of compensatory water body ofiequal or larger size of:such water body:wii eriod of 90 .
days from the date ‘ofissueof the order. gran

ting change, conversion

'~ This permission of ¢onversic Mﬂst&n&r&yok@difmel nd is found
any proceedings of Land Acquisition other Act.

mpetent Authority under
the West Bengal Trees (Pro

) T_l:isfpemis'sion-;for_-cp:;xg;%;yi_;v.@__s,.ubj:pt to theiapproval of fhe.Con _. :
~engal Trees (Protection and Conservation in NondForest A 15) Act, 2006
wherever applicable. = : ' -

This permission of conversion will also stand revoked if the Jand igﬁ.-uaejc_l_fi_‘fqro_lhéiﬁ than
the purpose for ‘which permission is given,

The Land Revenue shall-be determined as per sec..23 of amended WBLR . Act.
) This conversion certificate is issued in accordance with: ¢ notification. bearing no. 4296-

LRILA-05/07 GE(M) dated 17.09:2009 of the- Commissizne r General,Land and Land

Reforms Deptt and AddlChief Secretary to the

\ddI;Chief S he Govt of Wit Bengal, published on
24.09.2009 in me"KQMm'.%;tej__,E:lgtr;:q_r;_lir_;_my'. N\

Collector u/s 4C gf

€ WBLR Act, 1955
& G
Y District Land & Land Reforms Officer
viemo

. _ Dated: 18/03/2025
No:  L-13011(31)/55/2025/ DLz tRO/ 45 73/2(4-1ii)} 2003 19/03f2025

(1) The BL&LRO, TG for information and taking necessary action,
1) The RI, of the FreTazm-Ar=

AT~ 1 for information and iakin\g\}ﬁessm}' action.
iii) Office copy of the certificate to be Kept with the relevent c'asr:‘%\ cord

Vi

S
A
District Liand & Land Reforms Officesr |

\

ff c«,:‘h HIGH COURT 7 \ 4

1% AT CALCUTTA P
i{ DISTRICT KOLKATA )
4 l\ T REG NO -52424

i \ =

EXP. DT.-18/04/2030
‘s‘\‘ Q) ‘3_
NN
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& conversion .
h _duled

“ylonza W:th thpqn LR,EIut’No.__ . ;
JL No.& PS  No. (LR) Noted int e"' {nftercreullon

pur RGR : V\I-hich parmisslon

Deed of Bata if nny) accorded

a)

This permission for conversion is without prejudics to any of the provisions of chapter L ;

T, 9540 FETI T Ve

=8 : WW

Schedule — 11
(Terms and conditions for conversion)

of West Bengal Land Reforms Act, 1935 and any of the provisions of sub section{3) of,

o A
section 6 of the West Bengal Estate Acquisition Act 1953.(West Bengal Act 1 of 195 if % [ 9 HIGH COURT 5

AT CALCUTTA
< . L ; & o i3 . i ISTRINT .
['his permission for conversion is also without prejudice to any provision of the Urball LAnd gec yo 5 oop
( Cetling and Regulation) Act, 19756 (Act 33 of 1976) & the Town & Country (Plan

SEXP, DT-18/04/2030
Development) Act, 1979, i these are applicable to the land invelved.
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>} “This permission for conversion is also witho [
Wetlands (Conseryation and M ;
the lnnd is situated within =-
‘Wetlands (Conservation:an |
Where the.objec £which approvat |
dy orlicense from N phange, conversion !
" oralteration is sy  Periis: or license from. such !
authority as soon nge-or conversion as sought-for is-._n_'mtle. i
.y Where the application relates to permission-for.cha €y Conversion or alterati ’
€ having water body,'the'otdqr'allﬁi,ving'fchaqg:,_:J.':,q%g;z_: sion or altsration iss i
of compensatoty water body-of equ er:size of 'su g
days from the date of 1ssue of the order_ gran_ti;’ig hapgc 1
£ Tnis permission.of conversion will stand Tevoked ifith !
any progeedings of Land Acquisition Act of ; e f
£) Thi&pcmli'ssi_cnfor'Qon\.{ﬁmign'l&fﬂ!%b,i.ect;tpfhﬁ'}P;fiafsyai":-—.ﬁfath@@Qﬁnl?ﬁ.tﬂntéﬁ'@&helﬁibﬁmden- §
~ the qu;'._l__‘:'ei;ga__ﬂ'_Ems-'._@gqiwﬁﬁgfahﬁ.'.gq&m fontin Non-Forest Areas) Act, 2006 ;
1 whereverapplicable, v RS AT : l
D) | there is any violation of the proyision. |
: ‘enforcing prevention of er mental: pollution affecting public health !
in general of the locality at any point of time. & i |
i)  This permission of conversion will also standirevoked ifthe land is-uscd for'other. than i
- the.purpose for which permission is given, . : i
i} The.Land Revenue shall-be determined as per seg. 23 of'amended WBLR Act.
%)  This conversion certificate isé‘ssucd-i.n---accs;;@aﬁwwitﬁ;ﬂ}@_mﬁﬁaﬂﬁon’héaripgm 4296-
LR/1A-05/07 GEQM) dated 17.09.2009 of the -ommissiRuer General,Land-and Land
Reforms Deptt and Addl Chief Secretary to the Govt.of W gStBengal, published on i
24.,09.2009 in..;tholkamﬁGggg_;_Eg, Extmordmmy i o T |
i Collector u/s 4C of the WBLR Act, 1955
g &
6 District Land & Laad Reforms Officer
Memo il , Dated:  18/03/2025
No:  L-d3ott(t/re/a0usy DLz LRo/ 568 )4 (,..,h) /2025 49/03]2027 -
#3(1) The BL&LRO, SISTERIG  for information and taking nedessary action.
(i) The RI, of the TONFZG-- E‘-Fc'#:@‘ﬂ for intbrmat_ioﬁ and.tak{ S netessary action, e
1.{111) Oftice copy of the certificate to be kept with the relevent cask Record 70

# N

X ff
District Lund &.ft‘:‘lﬂ Retorms OG f 3

e ff o

“
i

AT CALC

. :\\ / \Qo FAR\P\

o o
HIGH CQURT

ra
UTTA

W T KOLKA
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.St WA Rl
Sub: Order allowing Change,conyersion:or i
lagdyrei Vi sy _.
Ref; His/Her apblication dated:: 12/02/2024: e
In terms ofthe- ‘provisioni:laid SEC:
: &
Ctt on as noted in'schedule-11.
e SPhedmleX i
(Schedule of Land fq:j-_.g.*ljié:.h_:;:lopvcrﬁs;_igp is:allowed vide case no. CN/2024/1507/822)
fouza With ~ Khatian; LRRPlatNo. . NewPlotNo. Share Area Classificotion Classification for
LNo. & PS No.(LR) - Notedln.the' = (aftercreation. .. (in as per ROR ~ wh ission:
Deed . ofBataifany) ~  Acres) a
e A L S T 55600300 g
Schedule ~§1
{Terms and conditions for conversion)
This permission for conversion is without prejudice to any of the provisions of chapter 1B \\\OTAM
of West Bengal Land Reforms Act, 1955 and any of the provisions of sub section(3) of

section 6 of the West Bengal Estate Acquisition Act 1953.(West Bengal Act 1 of 1954)

‘This permission for conversion is also wilhiout prejudice to any provision of the Urban 1. hd*
( Ceiling and Regulatian) Act, 1976 (Act 33 of 1976) & the Town & Country (Plannin:

g g B Kk |
Development) Act, 1979, if these are applicable to the land mvoived. ‘a“ (,_I\\ii.‘;'ﬁ OT.-18/04/2030
N
. OF )
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Wetlands (Conservation and’ t) Ag )
the land is situated within the. arens. Kolkata We
Wetlaﬁds;(ConaewatiQnﬂn@, Adnagemen Adt2
Where: the object of ehange o convetsion is to
-Qr_lipensﬁ'ﬁbm:'ankapj;;fgpﬁ"‘,_ ity is ne
orr‘a‘l'tc‘ratibn‘;is:subje‘qt_;tq?ﬁﬁtq: ning
authorityas soon aslﬁ;_e-p:q;é; granting;

P R

defined inthe Hast Kolkat
‘&t Bengal ACT VILor2006),

- 3@@@@;&@@%&?@-ﬂmph;'appmvﬁl
18 order directing chang '

1ec 19 order directing change, ‘conversion
2pproval or permission or license:front.

Jer ¢irom:such
£hange.or conversion as sought-foris made.

b be application relates to permission for cl
having water body, the order: llowing change, ¢o

anys Rermission of convarsion willstand rovaked if the land s found already. a¢quited under
any proceedings:of Land Acquisition Act Orany other-Act,
This permission for ponyersion:is Subjectto the '

the West Berigal Trees. (Protectionand.C
Wherever applicable, ,

This permissien for conversion, will-stand revoked if there is any viclation of the provision
of prevailing laws enforcin afpfr.equﬁonfea_f:mrqnmgnfal_-pbnm_iio'n-aft_‘énﬁiig:-nqmic-ﬁe@lﬂi
in.genéral of the locality-at’any point of time,

This permission of convetsion will also Stand revoked if'the Jand is.used for:other: than
the purpose for Which permission'is given, i

7 GE(M) dated 17.09 2009 ofthe Commissiqner General I
szormsDepttandAddlC uef Secretaty to the Govtiaf R
24.091—290_‘9:_in‘the:Kﬂkﬁﬁ__engﬂh:'ﬁ&éordinaw- ;

Collector w/s 4C’ofAAne WBLR Act, 1955

District Land & Land Reforms: Officer

Dated: 18/03/2025

L-13011{11)/300/ 2004 IDLELRO IS 6v/) (i-iit} /202 19/03/2a25

The BL&LRO, amwazie for information ang taking nece action,
) The RI, of the RSB~

RIS ~1 for information and ta’ki'_:'f' \neécessary action,
) Office copy of the certificate 10 be kept with the relevent cash

2B i \
District.l_,ancl_& and Reforms Officer /

/Y 4 T

J

ey %' HIGH COURT 7 [
™ AT CALCUT TA A

C. NO.52424
W\ ~\ EXP. OT-1&04/2030
\ :\l /

k_/\/
I‘ LY
i@ o

. (OF 3%




With Khatian
& prs No.(LR)

5 Permissiaon
Mest Bengal

'On 6 of the Wex Bengal Estate Acquisition ACt 1953 (West Bengal Act 1 of 1954
P permissian §

iling and E{:nglaiéan) Act, 1974 (Act 33 of 1976) & the Town & Country (Planning &
slopment) At 1979, ifthese ara applicable o the land involved,

739

[

i

;

!

nesipied ., Sehedules 3 .
Schedu_[_p of Land for wh_ich;convi:rSion is allowed vide"'t_:_qs";:, no, CN/2024/1 -5_()7/8_:45);' i

LR Plot No, New Plot N, Share A:_-_;:;,n'_:'('.’l_as's_'irﬁcqgiqn 'Clnss__iﬁi:g_;ioq for
‘BS per ROR which Permission

accorded

555 00400 bCES TS TR

Noted in the (after creation (in
Deed

of Bata if any) Acres)

Schedule . 11
(Yerms ung conditions ryp Lonvyersion)

for conversion g without Prejudice to any of the Provisions of chapter 113 j%
Land Re forms Act, 1955 and any of the Provisions of sub fection(3) of il =

or conversion is also withouy brejudice to any provision of the Urban | .an




: ___-_"__ ¢ - / "o DO ]
5 Ihxs pérmission for conversion is also. withou

_ rejudice to any provision ofthe Bast Kolkata
Wetlands' (Conservation.andMnnaEement) A:t]? 2906‘&%3 t Benga C’I“VIl“of?DOﬁ vhe
the land is situated within the ateas of Bast EastKol dy in:the Eastk

Y. WWetlands: (Canservation: -and Mana

Where the object ofchange-oncpqvm" 0 15.t0. use the-Jand: £
d) ‘or Iwensmfromm; 'ADPIOPIis ' :
or-alteration is:subjectto ob

tam such.approval o pérmission-or licens
amhonty as soon as.the order gra

| om: such
ntms change or: cqnv,grsmnna soughtforis'made.

. Where the application relates to: permission. forichﬂnge, Conyersion or: alteration of’ any ]and
2) havmg Wwater body, the order alla\&ingclg ange; ¢ - ‘gqn tion 15;,;11::] ct to:
of compcnsalo ‘water body of equal or. Iarger Z Lwater-bod
days from’ rheﬁata of issue.of the-order granting, changgjcomemon 5
f) 'This: ‘perm lasmn of t:omrcr,smn W
: any procee

ill stand revoked if fhe Jand fs. rgund almady a.gqmm;l under
gs of. Land. Acquisition A¢t or any otk

Act.
) 'Iflus permmsmn for conw:tsmn zasubject tbahe,ammﬁmp ete: o uthoﬂtyunder
wherevar applxcable i e i

n) This/permission for conversion willstamtmoked Af there is.any. vquat:,ouqf ‘the: provision
of prevailing laws enforéiﬁg prevention'ofe environmental pollunon -affecting public ‘health
in:general of the locality at any point of time.

4) This:permission of conversion - will.

also standexevoked {ifthe land is:used for other than
the.purpose ‘for'which permission is: .given.

) The Land Revenue shall be determined.as persec. 23 of amendcd WBLR Act.
k) ‘This conv. ionicertificate is Lssucdma%c rdan :
LR/1A-05/07. GE(M) dated 17.09:2009 ofithe MIission
ReformsDeptt and Addk Chief:Seore the:Govtiof Wes
24.09.2009:in the Kolkata Gazette, Extraordinary, :
Collector /s 4 he WBLR Act, 1955
; &
Distrigt Land & Land Reforms Officer
Memo
No:

. Dated: 18/03/2025
L-13011(1)/83/2025/pL & LRO/159 9/4(1-11)f2025 19/03f2025
(i) The BL&LRO, SI9=2B for informati

(ii) The RI, of the ASTHG - ﬁ‘-ﬂl*ﬁl’-

I for information-and tnkmg nagessary action.
(iti) Office copy of the certificate to.

be kept with- therelevent case Radord

740




no: L-asoswnjaalznzf{um .R‘o?""& a;zaz : 'agosgg_qz&,. =

Sub: Order ullowu:g Cha.nge cqnverglon or. alimatto_n Qf, mnda Dfusc AF A5 ot e
land.

Ref: His/Her appli ;canon dated. _-

[n terms of the. p:qvxs;on Iald fdom
t, 1955 as amendecf‘up late" “read:”
id Reforms: Rules, 1965 |

Uteration of mode of use of- land from

0.: €
ow  with effect. from 181'03!2025 sub_;ectt

. Schedulc~1

(Schedule of Land for which conversmn is allowed wdc case no. CN/2024/ 1507f844)
cuza With  Khatian LR Plot No, ‘{cw.Plot Nn. : __S_hpn. Area Classifcaucm Classification for
+No. & PS No.(LR) Notedin the (aftercrealinn o (in s per ROR  which permission
Deed of Baty irnny) Acres) accorded
TS, 9553 579 556 0.0500. A AT JERT
y TSR i

Schedule — 11
{Terms and conditions for conversion)

This permission for conversion 1S without prejudice 1o any of u
(. oF West Bengal Tand Reforms Act, 1953 and any of th
wetion 6 of the West Bengal Estate Acquisilion

¢ provisiens of chanter 1B
e provisions of sub ~,t.n,lmn(3) of
Act L9ST.(West Bengal Act T ol 1954)

l !1|-\ permission lor conversion is also wltlmul prejudice
U Ceiling and Regulation) Act, 1976 (Act 33 of 1076

o any provision of the Urban Lz
Development) Aet, 1979, if these

)& the Town % ounity {Plannin
are applicabie 1o the fand involysd,



A »

e

I P s
-

) “This permission for conversion is also without prej

Wetlands (Consgrvation and Manageme

Where the object of:charige or conversion is tortise the Jand fora purpose for wi

1) or'ﬁccnsd:ﬁ@ggaggypfgﬂﬁﬁﬁﬁ}xﬂ; Tity: 1S Tieces! g:0rd

- or.alteration.is subject to obtainingsuch ProY ussion ar license f
authority as soon as the nr.de_:-Eltain'ﬁrl&;hmgé?gmnyer_mmgs. saught-for is'made.

., Where the application relates ;‘toipermjsfsipn;ffor-cl}gnge_'e

Wetlands (ConservauonandMmgmmﬂﬁcLQOGBCWMBmgMCTWIo
the land is situated ‘withinithefa;pas__qf-ﬁifibﬂiﬂll%w- atle

engal ACT VII 6£2006).

At T

approval.or permission ar ficense from such

e: _ ‘Conversion or alteration of any land
having water body, the orderallowing ch: conversion-oralteration is subject to creation

of compensatory watér bady’ of equal or1 ize of sU °r body within‘a period
days from the date of issueof the order granting change, ponversion S sought for ismage:

L M

such water body: within'a peric

¥ This permission of conversion wilL stand revoked i
any proceedings of Land Acquisition Actor an

£) This permission for cofversion igst biject to the:

her Act.

j orersion 1 subject 10 theapproval of the Competent Authority tider
the West Bengal Trees (Protectionand Conserv ' 6

ation in Non-Forest Areas): Act-2006

Wherever applicable. Gl
%)  This permission for conversion. wi

of pr'evéiil.ing_.Iaws;:_cgfqr-_cingé.prgvghtiom_dﬁ_bfnﬁmnmentalr

. pollution affecting: public health
in general of the locality atany point of time. : _

i)  This permission of conversion willa
- given.
) The Land Revenye shall b determined as per. sec, 23 famended WBLR: Act,
). This conversion cettificate:is:issied in a¢cordance with the n otificati
Reforms De_pu:;@;ﬁ- B Fe

Collector u/s 4C of ‘the WBLR Act, 1955
2 :

ik

District Land & Land Reforms Officer
Dated: 18/03/2025

19/03/2025
ction.

~I for information and taking he ssary aclion.
& to be kept with the relevent case R ‘ord

Memo
No:  L-13013(11)/82/2025/DL & kRO 15 og/4(i-iit) /202

< : N
% (i) The BL&LRO, SISTE%16. for information and taking necessaiy

(i) The R, of the ARSTRRG- R
i (iii) Office copy of the certifica

'

By . e
¢ o ST L

..,mciic.bto'any.p:ﬂv.isi.ﬁmfﬂia:t;ﬁaaﬂ&@m

006) where
asdeﬁnﬁ@‘in--ﬂwﬁagg%dlkm.

pose forwhich approval
dizecting change, conversion.

od-of 90

] elm&isfnundalreadqunireﬁlmder

1l stand revoked, if ‘there.is any:violation of the, provision

_ also stand revoked  if thedand. is used for other than
the purpose for whibl'i':p‘e;fn-fissi_iomj's '

742
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e,

) l‘:'
. e 4 g’h;a?~ r} s

This conversion certifiéa sing I u.ed Rt ce.wj" the ‘no qatmn beariyg np.
42098 ;%0 /0% MY ',1.7,;0 p Comsnhies ﬂg o i i :
Land Reforms’ Depn. &2 udmonal Chﬁ:f Semqaw-to ihr,Gnvt ochszcnga} publish _’
on:24,09,2009-in-the Kolkata Gazette, Extraordinary. s e L '
)  Subject to approval of thaCompctcntAu:hnmyundcr the Wcst Bepgal T i
Conservation in Non-Forest. -Areas) Act, 2006, A :

4
Memo; '
" (i) The R, ofithe: wmmfﬁmg—x forjnfg a] ;
iy Oiﬁca‘cppy of the I:gmﬁnmn tobe kept mt}: ]
Sl !
!
- - *
~ {
e

LH072023
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_.__ .n.-k_) L e

Qﬂlca of lha B!qe Y

Sub: Prayer for;:hnnga a’r‘chamntenof I;ln&-&nm one class to another
Ref: His/Her application dat::d‘ 04107&023 “

In terms of the proyision! laid "“dowdii /5 ‘
Act, 1955 as amended up.to. Uate resd? With
Land. Reforms RuTes. 1965 -pmissmhb is he ,
from one class to “anothey S hoted *insthe-:go

‘Subject to the terms and: condtt'“un ag nuted [n:sc e&plc-‘lf

- Wes ‘-.?Bepgal Land Réforms
“of ‘Ruls SA~of 'West. Bengal
 him/Her for conversion of fand
qlgw ‘with: effect ‘from 28/07/2023

Sclicdule-l
(Schedule of Land for which cunvarslogu aliqwed,vme 0Ase 10, CNQOBHSO?MS) _
Mouzs With  Khatian LR PlotNo, NewPlot Share = ‘Aren  Clagsification Clnnlﬁuﬁom!or
-JL.No. & PS Nu.(LR} No:sd in:the (al'l‘::r srent! ; (In Asper: ROR which:  permission
Deed . of Bam ' '

GRS, 9543 11.76- ' ' ‘sss oosuo R men SEee

l:rta}'- aci:orded

‘Schedulg—X1
(Terms and. cnnditions:fnr canversion)

a) This permission for conversion is thhout prc;udxc;: to any.of the prov:smns of chaptcr B
of West Bengal Land Reforms Act, 1955

b) This permission of conyersion is . alsowithout: prejudice Lo any the provision of ‘the. Urban
Land ( Ceiling and Regulation ) Act’, 1976:¢ A 133 of ' 1976°) & the Town & Country (
‘Planpning & Developmnatj Act, 1979 if 1hese arc: appllcable to the ‘land involved.

¢) This' pemiission for conversion will stand revoked - if there is any - violation of the
provision of prevailing’ laws. -cnforcmg prevent\cm.—ot environmental. pollution affecting
public health in gencral of the locality.at any. goint oftime,

d) This -permission -of conversion will also stand -rcvukud if theland iswused other than the T
purpost for which permission is given,

¢) The Land Revenue shall be determined as'per

see. 23 of amended WBLR Act,

Page 1 of 2, 2B/07720):



D

Subject 1o approval of the Competent Author:ty J.mdcr the: Wcs '
Conservation in Non-ForcstArcns} Act, 2006 _
~ Colléete gu!‘sAC,of the WELR, Act, 1955
: Ve P LR-; by Rajgrhat
2d-Hargar
‘Mexmo: et iewd: Sstings.

(D) The R, ofmammmtﬁgg qur" '

ation and-tak! fecessary. uc;mu\
tu'mfﬂcecowoﬁtha-?,. ..__._cagmbskeem.,_;ﬁ __e%‘t’a 5‘“‘ i

Record

Page 2 of 2 28/07/202)

KB @rmq;ktrorms.pmﬁhg’ o




JIn terms of the: p' :
Act, 1955 as . gmen‘u‘hd»'_

2XY

-

Land Rezforms R

d)

€)

- This permmsmnof
Land ( Ceiling an

T et e e e e o et A A 5

Schedule —IL
(Tenns and eqnditions for conversion)

This permission-for: conversion Jis without prejudice to an__y. of the. pgqngigns,oﬁhh@_terﬂﬂ.
of West Bengal Land Reforrrxs Act, 1955, ' e

VJSIDD f: the. Urban.
A 3 Coumry s

con\rers}ou is also without: pmudn.e ta ;my t.hc'
eg a;lpn ) Act » 1976 CAct 33 £, 197¢

Plsmmng ‘& Develop

ERET

This perrmssmn “for onv-..mon will, sland"reyoked 1f there is. any»vmlatxon of the
provision of prcuauhn;, la“s-cnforcmb ‘prev; _hon =of” cnvnronmt.ntal ‘poltution ‘affecting
public health i i ‘general of.the locality at. oany pomt oi‘hme

This -permission -of conversion will also'stand -revoked- if the Jand -is-used other than the
purgase for which permission is given, :

The Land Revenue shall be determined ns per sec. 23 of aumended WBLR Act.

Pagal of 2 23/07/2023

£ HIGH COJL‘T =

ATL»\LL,Jrr,q .
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ﬂ:-.
This.conversion certificateis  being i issued. in a Seqrdlaiice. ;
4295 LR/ A-05/07-GE(M) d 92000 of

‘Land Reformns Dentt.. s;:yg&aiﬁamehiemsec PRLARY)
‘on 24.05:2009 in-the Kolkata Gazette, Extraordinary.

) Subject to approval of the Competent Authority under the Wes '-B _'gal
‘Conservation in Non-Forcst Areas) Act, 2006. &

Mcmw

/,//ﬁj"ffq\m\\

/ (\ O\ \

' . o \
;"-_—ﬁ ’ L2 HIGH COURT ¥ . \
]! [  ATCALCUTTA w

Bayge 2 of 2
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_Mmp.l WVith I{hm. 0
JL No. & PS  NoJ(L¥ D

@ETERAL 9555 'ﬁﬁ il
13, FREEIG

Schedule—XI:
(Terms.and conditions for; conversion)

a) This permission. for conversion  is withoot premdxcc to any: oE the provisions of cimptcr 1B
of West Bengal Land ‘Refonns Act, 1955.°

b)

This permission of conversion is also:without xejud,lce‘tu any the proyision of the Urban
Land ( Ceiling'and Regulation ) Act , 1976 (*Act33 6.) & the Town & Country (
Planning & Oevelnpm¢nt) Act, 1979n1tj : o the land involved.

c) This permission for conversion .wiil: stan
provision of pm.rmlmg laws -entorcmg prwen
public health in ;,cncml of the lucaht} at ;my point

thcrc is any - violation of the
-enyironmental pollution affecting
Lof me,
d) This-permission -of conversion will'also slar\d,-revaked ifthe land is used other than the
purpose for which pennission is given.

g) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

AN \\OTAJ\
agel ph2 27/0772 rm/ m \\\\

;‘-..L )-' l.."l mr-u nn“

,—-& f‘mv G- w.u.,‘L] 'U/
F

\0,




Q?midn mﬁuﬁs ASSUEL
42951311»135307 GEM) cra;: d'17.09.200 S Commissiofier {Gensry qﬁ&m
Land Reforms Deptt. & Additional Chief. S'm ythe Govt. of ) cst‘Benga‘l, ed 5
on 24,09.2009 in-the Kolkata‘Gazette, Exuaordma:y e

B e
ﬁ;w ﬁxéi ::.lémﬂqnnon bearing no.

) Subject to approval of the Competent A.ulhqmy under the. Wcst Bgngal Trees (Protecuon and \
Conservation in Non-Forest Areas) Act, 2006, _ L

Memo: w 5 Dk 2072023
(D). The Rl,0f the =13 JR=1 forin CTRALE ; 3: c{.'essnryactmn X e 3
(i) Office copy of the cmﬁﬂ‘ (,elﬁohc’ '_ig;_!?s.bgorq_ .' BN el R

Poge2 of 2
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i3, SA.of 'We v BE
i o Himiher forconversion bE and: -
: “below. with. ¢ffec _&omzﬂq‘?mﬁ
subj.ect to-the. tcnns and corc tion a‘snotetiin.sé}ic_‘ Jeall, < - ¢ '

PO S Schedule-i
(Sche.dulu of L.and for which conversion is: nhowad‘.

Mouza With Kbatian, LR-BlotNo. ~"New ?lol,No. Shnm- :
JL No. &. TS No(LR)' Nnml inhe. gal‘te !
qu :

A“" CWﬂaildq Chﬁmﬁﬂon far
oy I U“ e asper'ﬂcm whig_h ssion
e L\r.rq_}_

mmﬁt. o556 ll'fE FTINESS 10,0500 PE S e W"ﬁ in
T o S SR P S ' :

1
i
i
1
| R
B

o Sﬂ;cdu}c -11
('I’érms and con diﬁons for cum-e_“ u_)_n)

This pernuss:on for conversion is: mmuut pn;;udme. to:any’ ot the: provmons of,chapte:: iIB
of West E!engal Land Reforms Act, 19555

a)

b) This permission of conversionis also:without prejudice to :my the provision of: the Urban
Land ( Ceiling-and Regulntion ) Act 1976 (. Act 33.0f 1976 ) & the fown & Country {
'lenmg, & Dev elogrncnt) Act, 197 ,.arc applmable to.the Iarsd mvolved.

¢) . This pcrrms‘:mn Enr conycrslon _m' smnd revokcd- if there is any - v:olatmn of .the

vrovision of prcvmlmg Inws -enforeing prcvcnnorx ~of environmental polluﬁorl attecting

publi¢ healih in general ofthe I&Lahly at.eny. point.of time. i
d) This -permission -of conversion will also stand ~revoked ifthe Jond ‘s used othcr tha.n the
purposc for which perinission is given.

¢) ‘The Lund Revenue shall be detenmined as per sec, 23 of amended WBLR Act.

WOl
/
Page:1 of 2, /4 N

710742023 ;
107/2023 o
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'This edirversion Serfifidliiis Beftgssued o pocordaibe Sl e’
4296 LR/1A-05/07 GE(M) datet :*1-55;@9%2 0Y'0f " 1he
Land Reforms Deptt. & Additional Chijef Secretary
o'nm‘.qngODQ:memaiKolkamgwnc,.-ﬁxhaordinnry.

Subject to approval of the Campetent Authority under the. W
Conservation in Non-Forest Areas) Ac t, 2006. 3 :

.

PRge 2 of 2

27/07/2023




ﬁ%}/ﬁiﬂg{;ﬂ:ﬁ mmﬂim i 2 - wode g _’__7\“,; s
ﬁ—ﬁ’ .'.- : Ty -_._ i : = - 7 o

P.S.; Emnam% s i
. .pub- Prnycr__'o‘r 3 ﬁmm&

Land Refom;s“r{glcs;{
from one: clask to “another

‘ichedule-—l
(Schedulc of Land for-which conversion. us u‘lowcd—v:df:.. SRS hoi CNI"0231 1507/2241)

Mou.'ra With  Khatlan' LR'PlotNo. NowPlot No. Shnre CATER: -chsﬂu;aﬂnn ’Clmal!lﬂtiun for
JL No. & I‘S No.(LR): Notedinthe (nnercmagimt

G i, nﬁ{erﬂﬁa - which permissfon
Deed othta |l'i;ny) _ Acru).l accorded
GeEE, 9552 96 T ij;‘gg;i‘:_;gf = e
Schedul&-!i

{Terms ang cpnditmn: i‘ar«.om;;rs!ml)

a) This permission for conversion s without pmjudice. to: anyr cf lhe‘provmoqs nf chaptcr B,
of West Bengal Land Reforms Ast, 1955, - -

b) This permission of conversion is also wxﬁtout'
Land ( Ceiling:and Rennlauon ) Act, 1976
Planning & Development) Act, !979 Ifthese arcappli

ny:the: provision of the Urban
..the Town & Country (
eland m\'o‘w:d-

c) This permission for conversion Wl" bldlld rcvoked-— :flthen.. is ny-vlclancn of the

provision of prevailing laws -enforcing: prt;veutlon -of" ;un-onmemiil pollution ‘affecting
public health in general of the locality at any point of nme

This -permission -of conversion wilt also stund —remacd if the land is used mhcr than the
purpose tor which permission is given,

The Land Reveoue shall be detennined as per sec, 23 of amended WBLR Act.

'

Page i ol 2 270742023
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This conversion certificatsiis. bﬂiﬂgf}g_&gg o b
-~ [ F299: LRH.Q-OSIQME(M} ed* 17D
Land:Refc

'0n24.09.2009 In-theKa1kath Gaze tis

f) Subjectto approval of the Competent Authority unde; ¢hc W (3
Conservation i in Nonu‘Pn@esLAreas} Act, 2006, T

Memo:

(1) The RI, of the

Q). Ofﬂw copy of me*&mﬁcmc 0 be: kcg.t:.

R et > Da:ed, 2710:;:2023
ARG RReE-1 forinfo gt "'ﬁw.mgmmmy»acuon

- Page2 of 2
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In terms of the pl’DVJF 4

Act, 1955 as amended Up’toAntESrRackAg
Land Reforms Ruleg!g‘ids B i

~ from one classlu another- i‘l “noted

S ;Sclmlulyl

(Schedule of Land for wluch cpnvcrs:qmss aj.imved udc sasemo, CN2023/ LSD?QZE:&)

Mouza With  Khutian LRPIQtNo

Simre« _Ares Qla
JL No. & PS No.(LR) *la'tudln thn @ - Q

ation. Clqsslﬂhﬂtiu'. Jar
Lln . nsp

nu‘n “whigh pes

CErTETETEL, 9547 1_,1;'7'6- R T e o.os_uo ) " WW

13, FISEEG

‘Schedule—- 11
{'I‘erms aml cqm]ltiuns for conversmn)

a) This permission for conversion is, thhm.t “p[ejud!ce to any of The pra\rmons of chapter IIB
of West Bengal Land’ Reforms Acty 1055, Y

b) This pcnmssmn uf cmwcrs:on 1:. also szmuL [Jl'cjudt{:b any. Lhe pmvasmn of l.he Urba.n

c) This pcnmmnn for convorsion wlll ‘imnd rt,vnked- if there is any - v:qlmmn of the
provision of prwmhn“ laws -enforcing pwvenhon -of environmental pollutlon aﬁ"eclmg
public health'in general of the locality arany pomt of time.

() This -permission -of” conversion will aleo stancl -revoked ifthe land is used other ‘than: lhc
purpose for which permission is given.

¢) . The Lund Revenue shall be determined as pey sec. 23 of amended WBLR Act.

Fagal oid

Ack as) accordel "




This conversiop certific te is._beingissued.
4296 LRITA-08/0% G 63 L 409 hE
Land Reforms Depit. '&;ﬁ__dmonal Chief ’Sﬁm ary i
on 24.09.2009 in-the: Kolkata: Gazette, Extraor linary,

D Subject 10 approval of the Competent t Authority. undpr the West-Befigals
Conservauon mn Non-Forest Arcas) Act, 2006, 0

Collector u/s 4C n[ !h;;~ ':_ 31
B &TLQR@Q

Dated. 2::07/20:23 =

! _’lﬂ.kingnecesq;L, n. ' -
"8'3 Rhcdrd ‘ Sty

Lt «BluckLund&;La'l"j‘_Ruronqsomcer' *

Pages 2 of 3 ST AN2E
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. In termis of the* pro
Act, 1955 as amend;d
_Land ‘Rcf'om:fs

SRR 5 =bejnw""
_’,cnndi;mn as n.mcd u-rxchg;,tu'led; ,

Scﬁcdu!q-l i, S ey

.Mouu With Khatlau A LR Plot '%. ‘u;w Plct No Shurs
JL No.&: PS- No; {L‘R} Noted‘ In the (alter v:rention
Dead of Bﬂlu il‘any}

FPEERAL, 9S4 176 ' 536 0,0
13, TG
~Schedule —=T1
(Terms nnd: cunditlons for conversion)

a) This permission for conversion is'witheut prejudlqc A0 y__.g_f. the provisions of chapter IIB
- of West Bengal Land Reforms Act, 1955, S ?

 provision of the Urban
‘the Town, & Country ( .‘
wble I'l;_hB ﬁand,mvolvcd :

b) This permission of conversion is alsorwithout prej idi
Land ( Ceiling:and, Regulation } Act, 1976( Act'3
Planning & Devclupmam’) Act, }979 tt‘thusu am appl‘ .

€) This permission for conversion wnll stand rcvokcd— if-there is-any . -violation of the
provision of pre»mhng Jaws -enforcing pre\-ention -of cnwmumcnwl ‘pollution affecting
public health in general of the locality at any poml of tlm&( -

d) This -permission -ot conversion will also stand «twokt.d if the land ‘is.used other than the
purpose o which permission s given.

€)  The Land Revenue shall be determined as per sec. 23.of amended WBLR Act,

.E'..IEJ:.’ |t & 27/07/2023

,.1-—..\\




% . &
‘This conye .being issued- in e ith: ﬂie notlﬁcanqn bca,rmg no.
-42951:10‘1@05;5& 'NT) Qe 15092 SRR d. i
Land Reformalbiplbﬁddhmnnl Chief" Sec ¥ ot his ﬁo‘?l By W¢$t Bangn? b _xbl:shed '
on 24,09.2009 ifi=¥he Kolkata: Gazetrs, Extraordivany, - s

9D  Subject toap

proval of the Competent Authont}nm..lm e5iBey
Conservation in Nan-Forest Areas) Act; 2006,

.Memq: a \
(i) The R, of the TR ISR~ L or infoums j;_'-j
(i) Office'copy ofﬂrrcm(ﬂ__ ate'to’ ‘be; kepu\v{m

!
Bage 2 of2




ﬁﬁné’ f-'l‘Q;p nna class to:onother
04}0’7!2@23'

—Eand. Reforms R.ulg!s 5
fronr-one class 1o ar iﬁ’tgﬁ‘
subject to. th; wrms and c

(Schcdulc of Laud fc-r w,‘ugglr convemqn 1

Mauza With  Khatfon. LR PBlot No, Nevw BlotNe.
JL No. & PS  No. (LR) Noteddn the  (3fte fox
Dud of Bata

$ham .emm aassmcanon ctmzncauaaror
i (e asperKOR w‘ldq!upemls:luu
- .-\cm) ‘agcorded. .

- T TR T S 555‘00600 g g
13, arAENIG - . : '

%hcduin II
(Terms Jl(d ra‘nﬂmnn*fcr qenu.r-:wn}

a) This permission for conversion is: withont: p"t‘j'.u.zf'er 'y nn  of the provmons of chapter I!B
of West Bengal Land Reforms Act, 1955:

This permission of. conversion is :tl%wﬂfmui ‘prejudice toany the provision of . the Urban
Land{ Culmg and Regulation) Agt,, 75-{!\ 33°0f 1976.) & theTown & !"olmtry fod
Planning & Dewzlcpmenl) Act, 19?9 :lﬂ,thase are, o.pphcnhle to the land involved.

¢) This permission for conversion: wnli stand -\.\mkcd- i there is anj wolauon of-the

provision of pu.v.nimg laws -enforcing - prevention - ‘oft environmental pollution. affecting,

public health in general of the. loculity. atany pmnt of time,

d) This -permission -of conversion will also stond -revoked iFthe lund is used other: than the

purpuse {orwhich penmission is given,

&) The Land Revenue shibil be determined as per sec. 23 of anweaded WBLR Act.

: =,
Pagel ot fis h’t""ﬁ'—?&‘{ o \r\_{,}-f\ﬁ},

{’{N | ﬂﬂ’,;\

il e
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*;r 4 4 I "r
This conversion cerﬂﬁm;gwlﬁlg%_ . - e"‘w:d: thg ﬂohf gp;ton bearing no. 1
4296 LR/IA-05/07:GE(M) dhtacetT- 09,2006 86k Edmititisigr neral, EanElia 3& :
Land -Reforms Dapm&Add:t { ____,',_",.'erf _Sccmtaxy-m the Govt. ofWes: Bengal, published i
on 24.09.2009 in-the: Ko"lkata Gazette, Bx nxdmary, . }
3] Subject to approval of the. Comp gmmskg;mv l.md_g_r;shp.&\,{egt-_ = :Q;?Ebg‘;&ﬁkgtgmipg@nq_
Consewau011MNon—F0matAIeas)=Acg R R
,.ta 195'5
g ‘_;",-#‘.l'-_\'f, qmqe‘l:l ;
Memo: Lo 33
(i) The RI, of the A3 ing ne , ;_;-
(i) Office copy ‘of thle: cr:mﬂca case:Record T - "
= ;

Page 2 of *




A - RXe

)

qugern Jit
—~ * Oftice:of: ;be.alp' B

_gtazig],.ﬁqm_ ne. class to; ;mol;h;r
Ref: I,-_l_xs!_}l_n_::; appl;_ch}i:prg.ﬂaggd 04!0712023

'In-

from. one class'to another‘_a:s%rad’ He-sehstihle L belo
sub_[ect to'the. tcrms amgppgmgp a8 nore i m schedulp-l’!

Sch;duln,-l
(Schcdule.- of L_%ﬂ_._nd fm "whlch conversion s, ullowed Yide caseno. CN!?,023!15Q?4“2239)
‘Mouza Wiih ‘Khatia ’L’R’l;lot Noi. ‘Now Plot No. . ‘Share ‘Al
JL No.& PS: . No:(ER): ‘No ted 10 the . (after creation:

D!ed of Bsm lrnny)
“owmmR, B G T T 336 00
13, FREAEIG _ '

Schedule—1I

(Terms and conditions. for. eonwrslun)

a) Th;s ‘permission-for conversion. is without. prejudice to: ‘any, of the provmlons -of chapter IIB
of West ch:,ul Lund Reforms Act, 1955, _

b) This, permassmn 01 conversion is also withoat prejudice 1o any the. provision.of the Urban
Land:( Cenhngand Regulation ) Act., 1976 ( Act33 of 1976 'c' ‘own & -Country (

Planning: & Dévelgpment) Aet 1979, if iese e applu;ab volved.
" This permission. tor conversion  will: Stand rcvok-d-1f the:ru is' any - vielation of the
_provision of pu,vmhnu: Taws - cnl’nrcmg prevention-of- cenyironmental -pollution’: -affecting
public health | in general of the lecality at any poiat ofmm.

he_,

d) This- purmm-ﬂun -of conversion will also stand -rwokcr.l if the land  is used other than the
purpose for which permission is given,

e)

The Land Revenue shall be determined as per see. 23 of amended WBLR Act.

nl[_‘H COURT v
. sille g
a1
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Thjs Wm BISiDD. 3 rtificn 5 :_. —:hm& lﬁsued ) ﬂ } h ..‘J’.-:, ’b‘{fgﬂ”pn bemg o,
4296 me-osmﬁw d- 13.09,2(;09& B R i g
S ReTons 1) Qa Corsitly e tinun o\ Higgjengal. publistied

Subject to. spproval of the Competent. Authority’ midcr the:
Conservation in Non-Forest Areas) Act, 20086. (L

" Nonh o ar"a as R !
.;.-_'-&&mm%m?m; Qm‘cgr ¥ i

Mt : ' - I.J.nmd,,,-m{amoza_

r.lformfor@aﬁ rkand; aking znecessary action.
c&rﬁﬁc&t&b im—lceptewnhqp_- e \m @K@ e e |
i ; ;_'”;‘;'Rn.';_f_eriﬂs'-:ﬁqmcn‘-‘- S |
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9., u,h ok 49!533@* 5 G TRA
BRECOL _'_md?tmgfland ‘f’mux onc glassrto-anquqer
Ret: His/Her npphoanon dalcd"—mfﬁ?fzw.?: ko .

In tcnm of the - provis:on Jnids d@.
Act, 1955 as amended up.to dntes; cF 1\‘“ \
Land Rcforms Rules, } 1965 _Permiss] nm I8 hqtcb}c-:- CCOrd
from. one.class 1o another”4g “nodn s el
subject to the terms and' cond;;ipgm}not:di__iq, 5

onversion. of land.
'cl from 27/07)'2023

Scheduled

{Scheduyle of Land for- which conversion lsullpx 'cd vide, i:ase ,no (’.{NIZOZ
Mouza With  Khatian ERPlotiNo. NewP - t]
L No. & PS5 No.(LRy: \lomﬁk]n e (afte i . £y )

Deed ‘of Batwifa T EREIRey T O Ny " accorded:

CAETa, 9553 BIE i 555{30500 Fm i
13, TRAIED :

Si:iicdule‘é il
(Terms and: cm;di;ions for cqnversiun)

a) This permissian for conversion is without pre p Judlcc to:any of the provisions of chapter [IB
of West Bengal Land Reforms Act, 1935,

ion of -the Urban
: ;191 & the'l‘own & Country (
licable 1o the land‘involved,

b) This permission of conversion is nlso withour
Land { Ceiling and Re&,ulal:ou JAct,’ 197
Planpning & Dwelapment} Act; 19’}'9 if

: - if there -is any - violation of the

¢) This permission for ‘conversion  will stand: _
' " environmental. pollution uffecting

provision of' prevailing laws --..ntprcmg Is ent
public health in ge :neral ofthe Iom{;ly atany pomt

d) This -permission -of conversion will slso st -revoked ifthe land is used other than the
purpose Jor which permission 15 given,

¢} The Land Revenue shall be detesmined ag per sec. 23 of samended WBLR Act.

Page T of 2 27/01/2023
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1) Subject tp approval of the Compclent Auﬂ:m‘ll}r under the West Bone
Conservation in. Non-Foreg rest Are '

agyAch20g,” U S TN
S g::ueuw'mwg&m VBLR.Act 1955
o 5 b R BL'&-LR.&D.,Rajarhat :
I P S s m,,;km%w. <
Memo; e i

AIng e_cessmy acqon : ' o
&‘Record - g

Page 2 of o



-t

p.. , o Tét‘k;t 4 : '.--.Bﬁlnfm w 38 ARIAT
_'j'ja‘c&’ﬁ EHBEbHirhcicr
Ref: Hasil-lc;’ap cation dated;:. 04!0?.’2923

Bl ‘hﬁmmmajr’qid o
Act, 1955 as amentled' Tup. to daw‘f;,

Land Reforms, Rules,.1955. pe Hesel
from one’ c!asst‘ﬁ -é%@{-ﬁ a&‘aﬁ' * the
subjcct o lhc terms nd's u_.ﬁ;ﬁun* not:d in schedmcj

Sehedule-l ; e
(S;:hcdulc of Lnnd,for whxch con\'en,ton ;s dllowad videcase 00, CN/2023/1507/2252)

" Mouza, W.lth Klmtim LR“ 'lol_‘ % Nmﬂ!lnlﬂu Share: .ﬂsren C’mlﬂmtﬁm C_Ia:imenlion,for

AI:I'ES}‘

o Ty \)"5.'}'}_" ':l_.lj_g- A e o e FXTTR m
L2 R ¥

' Schedule—I
(Terms'nhtl condltimis for convarsion)

a) This permission forconversion: is without p"t:]udlc(: to-any of the provisions of chapter IB
of West Bengal Land Rcfonns Act, 1855,

b) This permission; of conversion is also withowr prejudice to-any the provision of the. Urban
Land ( Ceilingand Regulation-)Act , 1976 ¢ Act 33 of 1976 ) & the Town & Country.
: Planmng &' chelupmcnt} At l)19 1: thtac e .mphcnb]e- to e land mvolved

¢) ‘This permission for: oy version will:. sténd. w.vake_d~ If"(hcﬁ’ is a.ny vmlauon of the

provision of nrcvatlm AW —c_nfprcmg preveniion -o_, cav:wnmsntnl poll;u.ion affacmg
public hca[rh in gencml of'th;. locality atany point of tm‘lc

d) This -permission -of conversion will :.ﬂbtl‘ stand -révoled HF the land is: uscd other than the
purpose for which permission’is given,

¢) The Land Revenue shall be determined as pev sec. 23 of amended WB

e
o
Lo
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P

i

I} Subject to approval of the Competent Authority undgr thie Wcs L Bex;
Ccnservation 1 Non-Forest Areas) Act, 2006,

e WHLR Act, 1985
&%E‘?ﬂa‘g ﬁ{gstg_r b o
Da;ed 271’0?!2023
: "ﬂkhzg,!ie%#qmnqn-_
. yﬁeqo:’d _ ) TR

Ritoras Bimecs
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\ 3)(9 o 766

.P-;SJ m, “rfd

 Sub: Pray@ToF HAHES oF SRk of i Sy ones
Ref: Hig/Herapplication-dated:” 1041071202

In terms of the: provision ' Iaid], dowi {
Act, 1955 as amended up.to daté:’ rdd Wi
Land. Reforms Rnles, 1965  permission s Hereby; acorde
from one; class 1o’ ’ﬁﬁ”é'ﬁiﬁf"é's"‘héitéd%o 1 “schedn] & TRb

subject to the terms and.condition is noted:in schedule:] e

Schedule-X - -

(Schedale of Land for which conversion is tlowed vide s
Monza With  Khatian. LR PlotNo.  New-PlotNo, ° S
_ JL:No: & PS* No(LR) Notedinthe. (i Aléiceestion
T O R,

eno. CNI2023/1507/2250)
- "Classification Classifieation for
“asper ROR: which permission

Te -accorded
CeeomE, 956 0 W - T T 5550008000 BRW WG AW
13, SRRAG 5 R LI

Schedule—II

(Terms and conditions for conversion)

) This permission for conversion is without p;_ejud.i;;m any of the provisions of chapter B
of West Bengal Land Reforms Act, 1855 ' e

b) This permission of conversion is, :also without -prejudice i@,__qqy the provision of the Urban
Land ( Ceiling and Regulation ) Act, 19767(‘Act:33 of. 1976 ) & theTown & Country (
Planning & Development) Act, 1 979, if these are. __n'_;ppl_‘;'pnb_l'e:m'tt_m-fland.iu?olvcd.

¢) This permission for conversion will « stand.
provision of prevailing laws -enforcing ‘pr
public health in generul of the locality at'

rqvked-lf there is any - violation of the

ention =of “environmental . poliution affecting

Y point.ofume.

@) This -permission -of conversion will also !-it_én.@l--;e\.f.ok;:;l ifthe land is used other than the
purpose for which permission is given.

¢) The Land Revenue shall be determined.as per s¢c. 23 of amended WBLR Act.

’ /
7 /i
page 1 wi2 28/07/2023°,
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This conversion: gamﬁcate is, ‘bﬁms isstied: fn's
4296 me.gsrw GEQM) daled 17. :

on 24.%09 m— & Kolkata Gazette, Extraon

9 Subject to approval of the Competent: A‘lﬂlo‘{lty upﬂgr gjm M SEE
Conservation in Non-Forest Areas) Act, 2006

COrTMITWBLR Act, 1955_
RO, Rajarhat

. &l mﬂ‘&lﬁ?ﬁf}uﬁﬁf&%&mm
Memo: Sl ¢Datedy. 2810712023 ..

ation i g%@g@%ﬁ‘?mm Sl

:.r

(i) The R, of ; the:
) Ofﬁca copy:of ihe gzmﬂfi

Page 2. 0f 2 2870772023
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3 |

In terms of the, proviS |
Act, 1955 as amended. 1
- '---ngpe'dula-I -

(Schedule of Land for.which conversio iﬁéll!?ﬂql vide case no. GN/2023/1507/2259) _
Monza Wih  Kiatian  LRPlotNo,  New Plot Mo " Bhire- Aven. Claczification “Crassiffcation for i
_ JL No,& PS No.(LR): Notedn aftercppation . - Un “nyper ROR. - ‘which evmission. D '.
EmER, 9549 T BSBY 0300 o gmm——
13, FEAG = ' : ' i 1

“Schedule I
(Termsang:conditions for conversion)

ay This permission for gonversion is yithout prejudice to any of 'the provisions of chapter 1B
of West Bcng@lm.dﬂefdhns Act; 1955, i

b) This permission oficonversion is: alsowithout prejudice to any.the provision-of . the ‘Urban
Land{ Ceiling and:Regulation ) Act 1976 ( Act33.of 1976) & the Town: & Country (

Planning & Development) Agt, 1979, if these are applicable to thedand: involved.

¢) This pem‘iisai.on for -c_u_ﬁ?crsig{s'- will stand revoked - if* there is any —'Qiglgt}_gq_f of the
provision of prevailing laws -enforcing prevention -of e_qv_irdnmcnlﬂl-ufpbl_lmi‘ﬁn.'affg;_qt_ing
public health in general of the locality atany point of time. : '

dy This ~pcrmission -of conversion will also stand ~revoked ifthe land is used other than the
purpost for which penission is given.

¢) The Land Rcvenue-s‘,ha\'. bedetermined as per sec. 23 of amended WBLR Act.

T~

Page 1 of2
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3 I Subject to approval.of.the: Campu;enz Aﬂthonty‘ondenthmw_' :
4s) Act, 2

Conservation in Non-Forest Aress)

L L8

Memo:

() The,R1,.0f the SR RS- fonin; omandtiin
(D Oﬁﬁce.cqﬁy;oﬁ thetccrgﬁcatc tarbe: kw!a‘mlmhﬁj__

Fage 2 of 2
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(Schedule: ofLan(Lfor which, convetal i Js’gngw‘edmdag '_ !

o KhataR, DRt N, NewRIRt)
| JL & PS: ﬁ*@a};lﬂm‘imﬁ (i escatian

i

irym—

:13,, RS

T

8);

)

£)

a)

€)

R E

“This pcrqnsmouth conversmn imm.‘. L)
of West'Ber 3‘LandReformsA¢l, 9 fi R

This; pcmjssno o8
Land'(-Cel _cgu‘lauon )'- !
Planning & Deyelopment) A:;t,i%%ﬂﬁth

This perm:ssxon. for conversion: will B
pmv:smu of prcvamng l:m»-mtgreing '
public health in- gencr’\l of the Tcml!ty at an

$Q maﬁof lhem:omions ofchupzc: 1B

's any +yiolation of the
reatal; poliupon, affécting

This ~permission <of conversmn willialso, stand ‘ﬂVO}tﬁd' 1£lh%laud .igused.other than the
purpnse for which pem\:&mon is gwan, : '

‘The Land Revenue shall be detérmined. as pcr sec. 23 of amended WBLR Act.

“ page 1 -0f2 25/07/2023



Aoty
This:¢anversion m b

A296 LR/1A-05/07 Fah 2005
‘Lanid .Reforms Deptt. & Additional Chief Sec
on 24.09.2009 in-the Kotimta Gamttc, Extrat:

H SUbjCCt to approval of th nt Authority uhdgk lha:- WHSER _' 1] T
‘Conservation in Non-Forest: Arcas) Act; 2006; A '

Memo:

(1)TbcRI, ofthcm 5

D

Page 2 of 2




Schednle-l
(Schcdula of Land, for. whmh ponvmiqn, ;q allow::d_visle :m;:no CNJ‘ZDEIH 1 5071'2242)
Mouza With Khatlan LR Pl . 1
JL No. & PSS No.(LR). Note ‘_I,uat p (attetcmygq
3 eed ol' Buwif’ nay)

GFEEAL, 0 9540 0 03 "--'5551*-----'10_@.599” SEl e WA
13, HRWEIG : E )

Sched ule~1II..

 (Terms.and conditions_,l‘or “conversion)
a) This permission for conversion .is:without p
of West: Bcngal Land' e_tcrms Act, 1955‘

rejv,d;cc to.any of the prov;smns of' chapte: 1IB

b) This permission of: conversion is alsu without -

Land ( Ceiling and ;chulauon ) Al,t o

prejudlcc to'any the provision of the Urban
: l ot
Planning & DeVe, opment)

ot33-0f 1976 ) & the Town & Country (
& ﬂpphcuble 10 the ia,nd mvolved

¢) This permission for convcrswn wul stand rc'vokcdw if there. is any = violation of the
provision of prevailing: laws -enforeing . prevcmtmn -of environmental pollutlon affecting
public health in general of the locality at any point of time.

d) This- permlssmn -of conversion will-also stand ~revoked 1t1h‘. land is used other than ti
purpose for which permission is given.

&)

‘The Land Revenue shall be determined as per sec, 23 of amended WBLR Act.

Pagae 1 of 2




773

This conVemloncuﬁﬁcﬂ is* g, fsspied
4296 LRAAZ(S/0RGE( tdﬁﬂ :
Land Reforms Deptt. & Ad

) Subject to-approval-of the Compete
Conservation in Non-Forest Aseas).Ack, 2006,

Memo:

Page 2 oid

tional Chize'E?Sec:e Ay 10
on 24.09.2009 m-thc Ksﬁlkamﬁmnc,'ﬁxtmgrdma'ry

ntAuthority under tha AT

Col\nctor u/s 4C o.l' ihu '\YBL‘R Aclj, IQBS

e v iageds azs;omoza -
ad l&!&l%% e wwﬂm
1 ’Rv ;

.BQ-, 3

) & A
L %) Hl(aI-'CUlP -;:“&_

AT CALGi:ITA
DISTRICT <"i[ KATA
REG NO «54
AN

28/07/2023



e

"

.

ot
TegtEsy L
il At

2 ire

, 1955 a5 amendediup!
‘Land Reforms Rulgs, 1965
from one class:to™ ano

‘subjécttoithe.terms:

orded to him/herfor conversion -of-1an
e bslosiln sffest fom 28012523

i  Schedule-l
(Sehedulg of Land for wihich conyersiow i allowssd vide easeito; CN/2023/1507/2261)

Mouza With Khatiap: LRPlotNo. New PlotNo.. ‘Share. -Ayea srification.  Classification for
JLNo.& PS Na{LR) Notedin the (after ereation =’ “(in . asperROR.  which permission
7 Deed ofBatwifany). 7 0 Acres) . ; Taccorged

AEEEE, 0 9542 1176 T 5550 00600 T
13, TETEIG . ' ' '

Schedule —11
(Terms and condltions for-conyersion) _
a) . This permission for conversion is withouit prejudics to £ny of ‘the provisions of chapter 1B

‘of WestBengal Land Reforms Act, 1955,

B)e Tllxliﬁ_pg;_x_;;_iisil:)n_-;QErGQ{iYBFSiO_n is also.witl it prejudice tg any the\-g__rg_\?i;ionfnf the Urban
Land { Celling'and Regulation ).Act., 1 '

y{ Lellingand Regu the Town. & Country (
‘Planning & Development) Act, 1979,if are;applicablgitotlis Jand involved.

¢) This permission for conversion will stand . revoked:- i there is. any - violation. of ‘Yhe
provision of prevailing laws -enforeing, prevention -of ,cp}tirqnmqnmj’-.-_pq_l]u_tiar; affecting
public health in general of the logality tt any.point oftime.

d) This -permission -of conversion will alse stand -rovoked, if the land is-used other than the
purpose for which permission is given. '

¢) The Land Revenue shall be determined as pey ses. 23 of amended WBLR Acl.

S ZAAR

7R J

Page 1 of2
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(ii) Office cqpy of the, c'emﬁcah: to.beile

‘This conversian certificate is. bem,g;im’ i
4296 LRIIA-05/07-C LM) -- e Cc
Land™ Deptt: af ey
on 24.09.2009 in-the Kolkatn Gmmmrdinmy
f)  Subject to approval of the Cumpatenmlho,nty undcr the, Wes ABen :
Conservation in Non-Forest Areas)-Ast; 2006— i
7 Cullmlor-pis WBLR Act, 1955
-:.;‘.?‘B L .R_ ':Bajamﬂt Yy
© - Memo: i Dalecl 281.‘071‘2023
() TheRY, of the 3 '

- = orindmation and ik ;&wswf,ﬂ"}w

"_‘}nw :..m'ﬁ R
i 3 'aqd» Rerumomcer

gk T 1

Paged of g




e

a5 @ ey a7 AT B T

Sub: Prdycf"%ﬁq:_ll‘}&ﬁ? cﬁﬁ;aﬁ%(ﬁfm,ﬂﬁmmgg lﬂbﬂ »'-ﬁl! another
Ref: His/tsrdbpliviton datsl, 04072023

In_terms of ihe provision, 1aid”(islin‘in 7856 4¢
Act, 1955 - as - amended up to- date’re ty e

from one. ‘¢lass 167 ano
subject to the terms andic

(Schedule of Larid:for which conversion is allowed vids case noj CN/2023/1507/2247)
Mouza With  Khatlan, - LRPIot No.. “NewPlotNo.  Share  Area’ “Classification  Classification for

JL No. & PS No(UR) Notedinthe :(after: bt “(3n  ayperROR ‘which permlission
_ “Deed. 1 ciof L, ety ‘accorded

GemmE, 9541 76 55500600 ] P —

13, SIS T « :

: S.ghg_dple_—:—ll'

(Terms:avd conditions for gonversion)
a) This permission for conversion is without. p:ﬁjt;dige toany of the provisions of chapter I1B
of West BengalLand Reforins Act 1955, . S

b) This permissiun-uf.c.oy.w::__:siuu-is; alsoawithout: prejudice to any the provision of the Urban
o Cetling snd Regulation ) Act , 1976 (Act33 af 1976 ) & the Town & Counity (
Planning & -Dgire}_qg_;iien_i) AL, 1979, i the ,fé-!i_p}:_ilicgbig'-l_o' thelund involyed.

¢) ‘This permission for convergion. will stand revaked - if “there is any.- v;_phl_nt'i_on_,ot‘l the

provision.of prcv&ii_l,-i._ngIlla}ys._rcn;fqrg;y;g;ﬂ_ prevention -of enyironmental pollution affecting:

public health in gengral of the locality at'any ‘point of time. : :

d) This -permission -oi’ conversion will also stand -revoked. if the land ‘is-used other than the
purpose for which permission is given,

¢} The Land Revenue shall be Jdetermined us per sec. 23 of amended WBLE Act.

Page 1 of &
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e

This c’*‘bnvmic}n}wﬁﬁm

4296 LR/A-05/07 GEMD) dat

Land Reforms Beptt, &..

on 24.09.200%-in=the Ku‘lkata Gazattc, Exmordinmy
)

Subject to approval of the:Competent Authorityainderthe WestBengal Trees (Proteoti
Conservation in Non-Férest ‘Areas) Act 2006. R SRR ;

Memo:

Y Sl
) Office copy of the, ﬁmﬁmmom kep?fs%(.,,."", _"_

Page 2 of ¥




QIngp
AL

K hsnnssrTa e venad

|
pottZg 2y

i .;-fDisb;'icu '@Zﬁ'!&
DL S N L R M P b .
Ehange, conversion-oralteration

Subs Ordlenall

: Taiooaoes
In terms of the. Pﬁ%isim
LAct, 1955 ‘as. amendedaip it

T.and Reforms Rules, 1965

;ég_a_itr down in sec 4C. of:th st Béngal'Land ' |
date*'read with the provision - of-Rule:5; We engs

K Schedule-1 - - i 8 ' :
(Schedule of Land for _yﬁlﬁé]j{.ggqycj_-sion is allowed -vid

Mouza With .'-..Eg_‘l'_xé_t;‘gn I
JL No. & PS" Noi(LR). ‘N

c.case no, CN/2025/1507/726)
¢No. . New. Plot No. “Share " Aren ' Classieation:

_'f"’(:'i_f_t&_r”-cr'\b_"ation "
. of Bata if any)

Classification  Classification for
asper -~ Which permission
" accorded

SRMT, 3765 - 427700002000 R T R i

27, ASEE : . :
Tl il iy te . 22 - s o i iy LA el et e o b AR e e A e o* ,_-_fr L\’ I N\‘:

SR, 3765 423 355 - 0.0200 . .y \ AN

27, HRSTHEIG '

”;/ /“%’ _,.‘,n_":.s-"r" w
Stheduale - {1 !f T G SOV

¥ r oAt A
., o, = ‘.k Al -. i ;
(Terms and conditions for SONVLrsion) ! T EL
“a)  This permission for conv

ersion is without
of West

ne : i0m OF chatk e Yo RES iy oaito® /o
prejudice o any of the provisions of _chap'\\'ir M IEyp O S
Bengal Land Reforms Act, 1955 and any of the provisions of sub section(3 \ :
seetion 6 of the West Bengal Estate Acequisition Act 1953.(West Bengal Act I of 19
1his permission for conversion is also withowt prejudice to any provision of the Urbia Laie
{ Cleiling and Regulation) Act, 167

76 (Act 33 of 1976) & the Town & Country (Planning &
T)::*«'clopment} Act, 1979, if fthese ara applicable o thefand involved.

B

e
Wl

)



&

Memo
No:

(1) The BL&LRO, SFEAG for information and taking ni: essary action.

;o

This permission for conyersion is.also: thhnut, R’:%ﬂdi‘*’ t,o any p;ow.smn uf thc East:Kolkatg.
Wetlands (Consewaunn.andmnagcmm) Aet; 2 Bengal ACT:

the land ig:situated within the areas of Eas

Wetlands. (Conservatmn and. Mpnagame

i the East Kolkata,
TVIT of2006).

‘Where the: ahlgéb'oﬁchange or. conVemon-‘i_aiqusg 1;;;& wrpose for which approyal

or: hcense:ﬁ-oman_appropnate authority’ ﬁe‘éeas‘ary the ot er directing change, conversion
or alferation is subject to obtaining such: approval or “permission or license: from such
authority as soon as the order granting change ‘or’ conversxonas sought for is ‘made,

Where the application relates to permission: for. change,
having water body, the order allowing c:hange. <o
of compensatory water body of equal or-larger:siz
days from the date of'issue of the order, gmmm X

Convc_tsion_ or: alteratlon of any land
rersion or-alt j

This permission of conversion will stand-revoked it Mndisfqundaquadyaqqmedunder
‘any proceedings of Land Acquisition Act: or any other Act.

This permission for.conversion is subject to the4ap

t pxqvﬂpﬂhe Competent. Authority under
the West Rengal Trees/(Protection and Gonservationiin Nor <Eorest Areas) Act; 2006
whemvcrapphcablc. : S £ :

This pemiission for conversion will. stam;pvoked dfs 'there is, any. violation/of the provision
of " prevailing laws enforcing prev al_p

ention.of cmum,nm ntal_pollution: aﬁ‘cctmgpublic health
in general of the locality at any point of tzme.l, '

This permission of conversion will also stnnd revoked if'the land ‘is used for- other than
the purpose -for which permission'is: ‘given. .

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.
This conversion certificaté is issued:i in-accordance: wlth Lhﬁ notjfication bearing no. 4296-
LR/1A-05/07: GEQM) dated 17.09.2009.of the Commis ioner Genera and Band-
Reforms. Dep;t and Addl'Chief Secretar g

TYi10: ‘thc("qavtaf; &8t Bengal, published on.
24.09.2009 in the Kolkata Gazette: Emorm 2

Collector w/s 4C of H@WBLR Act, 1955
District Land & Land Reforms Officer

W : Dated: 18/03/2025
L- 130011(13)/ 73/ 2025/ DL LRO/ 1593 3 (i—-u\) f.._Z_.D-,Z-“a‘ e

e

(i) The R1, of the ARG~ TRYF -1 for information and t ing necessary action.
(iii) Office copy of the certificate to be kept with the relevent ¢

*\R&cnrd

sy

ke o
District Land & Cand Reiormw@fﬁ'gé«"' ) N
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Subs Order allowin
land. - '

T R

Ref: His/Her application datéd

m FRpe s D o I T

Sehedule-l:
sion is allowed:vide case no. CN/2025/1507/754)

Mouza With  Khatian LR Plot
JL No.& PS No.LR) Noted:

Aren - Classification Classification for .

(in as per ROR which ‘permission
Deed A‘.c._res} accorded
SR, 3782 413 B T R ) gw
wolbrE, | 3782 23 555 00200 s o
27, wreTEEG /,,;3:;}:\
/{//‘.'1‘.'}/\/.:".:“
Schedule — 11 _/, *‘/‘ o
(Terms aad conditions for conv ersion) f Q c®

a)

This permission for conversion is without

B L AEPS LN
prejudiee 1o any of the provisi S ':}gt}m-[b;gr R
of West Bengal Land Reforms Act, 1955 and any of the provisions of su section(3) ot
scetion 6 of the West Bengal Estate Acquisition Act 1933.(West Bengal A ’1\1 o\l;-l._‘l,_?g?i}?'

This permission for conversion is also without prejudice o any provision ol

r\; %‘3
o 1324 5 v 49
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & tie Town & Country? -'Elai.__'uie‘:w
Navelopment) Act, 1979, if these are applicable to the Jand invoivad,



_Thxs permission for conversion is also mmqmapm,mdm; ta-any provision of the East Kolkata

Wetlands (Conservation: and‘Managem , ot, 2006 (West Bengal ACT VII: ©E£2006) where

) the land is situated within the ﬂ{:a&q Wetlar as-defined, in the.East Kolkata
Wetlands (Conservahon. and Management). 2006, (W __',,-Bengal Acrvnofzoas),

~  Where the application relates to; permxstuon for change& Cenversion or alteration of any land

®)  having water body; the order allowing chahg ?On-oﬁalt&rahon is subject .tp r;.t«:ahon

of compensatory water'body of equal or larger size pf such-water deY _ thm ‘90,
days from the date ofassue of the. order grantir

This permission of: éonversxoq will stand revoked: :ffthe lmd is
any proceedings of LandAt:qulsmOn £CE 3iany other. Act.

This.permission for conversion is subjecktg ﬂl@@gpmgal -of the Competent-Authority. under.
the West Bengal Trees (Protection and:(C ‘Corservation:in Non-Forest. Areiia) Act; 2006
wherever applicable,

,fuund alread;/ @caumd mad«:r

h) This permission for conversion:. will stand. revol;ed if. there is-any violation.of the. provision
of prevailing laws enfor

revention o e_miromnental,.pdllunomaﬁ’éctmg pubhc health
in general of the locality gt«"any pointoftime.

»i)  This permission of conversion will also:stand revoked 1f the land is used for:other than
' the purpose for which permission.is given.

The Land Revenue shall be:determined as per. sec: 23-of amended WBLR: Act.

k) This conversion certificate is- issued in accordance with the notification bearing:no,. 4296~
LR/1A-05/07 GE(M) dated 17,

09:2009: of the: Commxss[ oner’ General.Land and Land
Reforms Deptt and Addl:Chief Secretary 1 et

=_thc-{30vt of West Bengal, pubhshed 0N
24.09.200%9 in‘the. KollcataxGazetta, Extra:ordmaxy

Collectoru/s 4C of the WBLR Act, 1955
b :

District Land & Land Reforms Officer
Memo

No: L1301/ T7/2025/DL e LROLI594 /2 (1~ /2025
(i) The BL&LRO, ASTHAG for information and taking ne ary action.

(i1) The RI, of the FTSHRIG- ﬁ%‘iﬁ'—[ for information and takihe necessary action,
(ii1) Office copy of the certificate to be kept. wnth the relevcnt. c\se\{{qcord

g

District Land & Land Reforms O

Dated: 18/03/2025
19/03/2025

731




.

Sub: Order:
lapd, .-

. Schedule-1 5 a5
(Schedule of Land for which conversion is allowed.vide ¢aseno.: CNR2025/1507/742y . .
Mouza With - Khatign LRPlot No. NewPlc No.  Share  “Are qui'ﬁt__;iq,ﬁ'
JL No. & PS  No(LR) ‘Noted'in the  (aft reréation. (in " “asper ROR © wh
) o Deed | - of Bata if any) Acres)
ST, 3768 413 _ 426 7002007 | mparper
SSEPTE, 3768 423 556 0.0200 - sy
27, STETS '
Schedule - 11 S
: (Terms and conditions foe conversion) l [
a)  Uhis permission for conversion is without pi

prejudice to any of the provisions of chaprer LB
Act, 1955 and any of the provisions of sub seetion(3yof \\
state Acauisition Act 1953.(West Bengal Act 1 of 1‘9542__ e

- G
This permission for conversion 13 also without prejudice o any provision of the Urban giz
( Ceiling and Regulation) Act, 1976 (Act 33 of 19786) & the Town & Country {Planaing 2=
Bevelopment) Act, 1979 ¢

of ‘West Bengal T.and Reforms
section 6 of the West Bengal B

)

these are applicsble w the land nvolvad,



\ i /
_ _ 2
~ Eo '
This permission for conversion is also without prejudiceto-any:provision of the Bast Kelkata
Wetlands (Conservation and-Management). Act, 2006.(W

West Bengal ACT VII:0f2006) where
7 the land is situated within the areas of East Kolkata Wetlands as defined i the East Kolkata

Wéﬂands-.-(Cdn‘svaaﬁ_'qn'-:andj.Mmgc..ma.n!):-#ct.fﬂ.ﬂﬂ&f?\?\?&&ftﬁ%?sﬂ'.-ﬂe-"r VILof2006).

Where. the abject of changs or conversion is to use, the Jari | for & purpose for which approyal
1) orhcense*ff?zﬂ:igqna pPEO authority is neces ,tﬁe.,..icfe‘r-dire@lgggg‘f@hanzqmnwsinn'

or alteration is subject to obtainin

authority as'soon as:the order gran:

ng such approval or.permission or license fr
ting change or'conversion/as sought for is made,

-Or license from such

3 Where the application relates to permission. for. change,

' having waterbody, the otder allowing changs, SoRULS
of compensatory water body of equal or lar;
days from the date, uf-i&_s_lfii:20£.thi?,;ﬂ.rd§1’- grant

Conyersion or alteration of any land
ont praltoration is subject to creat
%

? This permission of conversiom will stand revoked if the land is:found o
any proceedingsof Land Acquisition Act or any.other: Act:

%) Ihis permission for conversion is subjectathe approval. of th
the West Bengal Trees (Protection and ConservationdnNons]
wherever applicable. : g

) Thispermission for conyersion will. stand revoked: ifﬁ'ﬂ;erg;is:@y.jniolgﬁqp_s’if_thgp;r.m_{i'_sion
in general of the -l'c;cal_i't'y-':at;m:_-y point of time. «

i)  This pérmission-of conversion will also

stand-revoked: ifithe land. is used:for other than
the purpose for which permission is given,

ompetent. Authority ynder
stAreas), Act; 2006.

The Land Revenue shall be determined as.per se¢c..23.of amended WBLR Act.
k) This conversion certificate

LR/TA-05/07 GE(M) date
Reforms Depttand Addl
24.09.2009 in the Kolka

is issued in ;@cc_ordanpp-_yvi_ﬂy,thg__noti,ﬁcgtiqugﬁ_ng-_ no.- 4296-
d 17:09.2009'of the Commissioner General Land-and Land.
Chief Secretary: to'the' Govt of'We t-Bengal, published on
fa Gazette, Extraordinary. N\

Collector ws 4C of (he'WBLR Act, 1955

&
District Land & Land Reforms Officer

Memo _ 0, 505 Dated: 18/03/2025
Nao: L--.!chG.l.)/81.Izozsfm_&t,aoflsa«sm(r-.m)/.-aqus

48/03/2025
(i) The BL&LRO, FSIFAG for information and taking'

(if) The RI, of the RISTFAE-FARTT-1 for information and
(iii) Ottice copy of the certifica

gssary: action.

N8 necessary action,

: aﬂ}ec ord
Y
=

e
District Land & Land Refora

te to be kept with the relevent

)




R 0 ::: y
Viemo : 143015 (1)} 7

Co U

i

-terms, ofthe: proy,

Lan,d Rcforms Rui c s,

or alteration. of mode of use of landfrom:
below with effect from 18!03.’202}__-\

(Schedule of Land for which

Réf:;_‘l-li,SJ/I-I,c;‘._ z;p_g}_iggt,i gn'dﬁtgd

¥
7
-
Lo
{
Tkt
|
13

7 conversion is allowed vide case no. CN/2025/1507/728)

“Mu uza With  Khatian

; LR PlotNo.  New Plot Share Area Classification Classification for -
JL No. & PS No.(LR) Noted in'the (after creation”” " Cin' 8s'per ROR  shich permission
: Deed of Bata If any), Acres) | accorded
Wb, 3780 413 426 0.0200 =y T
27, FAEEs
;;s«ﬁhr-@, 37890 423 536  0.0200 TS
27, HISEITD
Schedale - 1
(Terms and conditions for conversion)
iay This permission for conver

of West Bengal Land
section 6 of the West 12

This permission for conve

Develomn

sion is without prejudice.
Reforms Act, 1955 and any o
:engal Estate

Tsion is also without projudice {o
{ Celling ang Regulation:) Act, 1976 (Act 33 of
menty Aot 1979 41 these ¢

to any ot the provisions of chapler I B
f the. provisions of sub section(3) of |\

Acquisition Act 1953.(West Bengal Act [ of 1934)

any provision of the
1976) & tiw Town & ©
we applicable o the land Hvolved,

; A
Urban Land<.
ountry (Planning &



X7

A
4

g - ;
" This permission for.conversion is also vnthautpmy lice o any.provision o_f-th;.,l_?.g.st___l{pl_};at_g

‘Wetlands (Conservation and Management) :Act, 2006 (We Bengal ACT VIl of 2006) where
) the land is situated within the areas.of East Kolkata Wetlan -as defined in the East Kolkata
Wetlands (Conse:vnﬁonzand-Mmagcmmt}%?E‘i@Qﬂ& Vest Bengal ACT VILof 2006).,
Where the object of change or conversion is 1o use th and for 2 purpose for which approval
4y or license from anappropriate authotity: he order directing: -
" oralteration Is subject to obtaining such ap

authority as soon as the order granting chi

adg;

| forism
" Where the application relates to.permis
& having water body, the order allowing:
~of compensatory water body of 0
days from the date of issue of the order;

~his permission of Canversion will stand revoked if
any proceedings of ‘Land Acquisition Act oran “oth |
This permission for conversion.is subject to he:approval of the Competent Authority under.
‘the West Bengal Trees (Protectionand € ohservationiinNon-Forest Ars 5) Act, 2006
wherever applicable. g : ¢ .

) This permission for ¢onversion: will, stand revoked. if: there;is any violation of the provision
of ‘prevailing laws enforcing prevention i f'environmental. pollution affecting ‘public:health
in general of the locality ata y-point of time:: foes

#)  This permissionof conversion, will also:

standirevoked, ifthe Jand is used for other than
the purpose - for which permission s '

J)  The Land Revenue shall be determined:ag per: sec: 23'0f amerided WBLR. Act.
k) This conversion certificate is issped.in accordance wi
LR/1A-05/07 GE(M) dated 17.09:2009:
Reforms Deptt and-Addl Ch ef Secretary-to'the.
24.09.2009 in the Kolkata. Gazette, Extraordina
: _ :

th the notification bearing no. 4296-
siower.General, Land and Lanid
stBengal, published on

Collector ws 4C.68\the WBLR Act, 1955

District Land ‘& Land Reforms Officer
Memo _ ;
Not L 130130/ 76120251 DLa LRof A5 84 £1(i- 17y 3 ies
() The BLALRO, AR5 for information aind faking neco
(i1) The RI, of the W-ﬁl’-&ﬁ?’-f for information and takhi \
(11i) Office copy of the certificate Lo be kept With the relevent case




Ref: His/Her, ap%h;‘&tl i dated‘ 1
_Act, 19557 as - a.t'ngud;":
T.and Réforms Ruiles;11965: permis
or alteration of mode:,,q_ usgzaf‘hla.ﬁd '
below  with -effect ﬁom"18/03l2§)25___

N

(Schedule of Lancl for wh:ch-convcrsion is allowed vide case no, CNJ’ZOZS!IS 0?!?40)

" ¥ouza With  Khatian - LRP]olI}[o. . New Plot N, ... Share Arven’ Classlﬁmtmn Claasilicatwn for
JL No. & PS No.(LR) Notedin the - (al’tcr creation - (in:  ay peér ROR" wﬁlclbpermisswn
Deed of Bata ifany) Actres) accorded
ST, 3767 % 413 426 00200 ST . ugw
27, SFAEAG jan
SR, 3767 423 556 00300  wmw ' e
27, ATSTHING :
R
Schedule — 11 / 2O ,\ﬁ‘—\m\
= . . |
(Terms and conditions for conversion) 4 G M‘O
oK
a)  This permission for conversion is without prejudice 1o any of the provisior mfot p;csﬁﬂ??

oi West Bengal Land Retorms Act, 1955 and anv ot the

provisions of sub sedti n(%"‘ui v RRA
scetion 6 of the West Bengal Estate Acguisition Av

t 1953, (West Bengal Aﬁr\l nkf 1954, m"’

ru:
! i'iis permission for convaersion is also without vizjudics to aay provision o
7 ( Ceiling and Regulation) Act, 1976 (Aet33 of 19786) & the Town & Count
2 'Jt_'()—‘muﬂ} Act, 1979, if thess ure applicabie to ihe fand mvolved,

h

/386




) This;pmni“s_siQn'Qf-;gonvqr_sian will also stand revoked ifthe land “is used for-other than

ai\!' E

This permission for conversion is.

Where the object.of change or conversion is to use

@y or license from an appropriate authority is ne
: or alteration is subject to-obtatning such approval or
authority as.soon agthe Erderg‘,ranung change.or
. Where the application relates to permission for chan
“) having water body, the ordeta lowing change
of compensatory water body of ¢ :
days from the date of issue of th

‘permissio

orlarger s
‘order granting cl

This permission of Conversion will stand revoked it

ctor any other-Act.
&) This permission for conversion is subject to the app

B P

ion‘orlicense:
conversionas sought for.

Y

also without prejudice.to any provision of:the ;
ngement) Ac 6:(West Bengal ACT VII of 2006) where
areas of Hast Kolkata Wetlands. as défined in the East Kolkata
Management) Act, 2006 (West Bengal ACT VIL

\.' ‘.

of 2006).

i b

East Kolkata

4 purpose for which approval
ting chabge, copversion
from such.

ges.oonversion‘as sought faris:made,

of conversion-will standrey the land is found alicady acqiitred under
any proceedings of Land-Acquisition A |

' - - pprovakofithe. Competent Authority under.
the West Bengal Trees (Protegtion and Conservation in.thf?f?q;e;;qmus);&cg:gm&
wherever applicable. :

h) This-pennission..for‘conve i

the'purpose. for which permission.is given.,

onversion certificateis issued in acco dance with the notificati
HRILA-03/07 GEQVD) dated 17:09:2009 of the Commissionex Go
Reforms Deptt and-Ad;

24.09.2009'in the Kol

dLCHiot Seote ,
ta Gazette, Extraordinary:.

chl_le_c,tor-y!s 4C of
&

tary to the Govt of WestBenpal,:

the

The Land Revenue shall be determined as per sec.:23 Qﬁ&gl@l_ldgd:wam-.ﬁctg
'K) This.co

WEBLR Act, 1955

. District Land & Land Reforms Officer
Memo

b

- (i) The BL&LRO, AR™NEI® for informa

. ik Dated: 18/03/2025
No: L-d300) [J‘)/—T.?!’QG?!&{DL& LRO/ 15 7 TL(10) 2025 ' i“_“g?““g-_af_:;_g;g—

tion and taking necedsary action.
(i) The R1, of the THFIG - Ry E-1 for information and takidg 2
(iit) Office copy of the certificate to be kept with the relevent cast‘:\g' ‘cord

cessary. action.

o
7]
33

\ ExP.
]

ReG. Wi

n.bearing no, 4296-
JLand and Land
‘published on

3. Y 24
DT.-18/04/2030

e i e



femo,: I.,-—\'J_._a'd;(_'l’_ijffi}fi-‘-f TO?AIDL&LRQ 03y

g.

1

L ofiRule/s;

royision laid downiiin. sec:

.ct, 1955 as amended'up: to date read:iiy '
and Reforms Rule's,.l.!?ﬁsi:pisjmﬁssiom is hereb :
* alteration of mode.of use of land from “one¢:clags‘toianoth
low  with effect from 1:8/03/2025, subject.to:the: terms-an

Schedule-I

) :of ‘West"Bengal -
r'ehange; conversion:
n:the  schedule-l
noted in schedule-I].

(Schedule of Land for which conversion isallowed vide:case no. CN/2025/1 507/753)
Aouza With  Khatian LR Plot No.  New PlatNo, | Share “:Area.  Clagsificat
'L No. & PS No.(LR) ' Noted in the (uﬂér’i:re’;_uﬁbr_a‘ ' Co(iml . ops PErROR  which permission
= Deced ol Bata if any) Acres) aceorded
SRPT, 3778 13 426 00300 WS
7, ATSTEI

ion  Classi fication for

AT, 3778 423 370 o000 S
7, TSRS

Schedule — 1y

.fflnhm
= S = \TAf
(Terms and conditions for conversion) ,/4
Y This permission (or conversion is without prejudice 1o any of the provisicns of cha

ol West Bengal Land Retorms Act, 1955 and any of the provisions of sup section
section 6 of the West Bengal furate Acquisition Act 1953 (West Bengal Aci I ol &

}ufﬁr'

& HIGH COURT ~y
37-41 AT CALTUTTA
| wh (i KATA )
: . dall . i b l PISTRC. 1 #OLKAT,
150 without prejudice to any provision o e i:\t‘a.::ll\_s Lap o coan
L Ceding and Regulaton) Act, 1976 (Aci 33 of
Lreyeinpment) Act, 1979, i 15,

19763 & the Town & Couder (i aag)‘\reg-%’@?-"ﬂ'-""imo
oy

LA
This permission tor COmvErsion isn
)

S are applicahl

S the land fnvabead,
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oo £
& _
¥ This permission for conversionis also without prejudice to:any provision of the East Kolkata
- Wetlands (Conservation.and Managerment) Act, 2006 (West Behgal ACT VII of 2006) where
) theland is situated within the areas of Bast Kolkata, Wetlands ag.defined in the EastKalkata
‘Wetlands (Consmaﬁbh»aﬁa:Mhﬂagemant)l ACE 2006 (West Bengal AC I 'VIIL.of 2008).
Where the object of change or.conversion isifouse the land for a. urpose for which.approyal
) orlicense from an appropriate aythority is necess ry; th ;étdél?ida‘?q@ggg change, conversion
or alteration is subj'ét;ptp-6ﬁtaifxfﬁgﬁ§iiﬂi-§pﬁr§u§1l T‘pprmigsipnl orlicense from such
authority as soon as the: order-granting change Qriconversion as sought for is made.
.+ Where the application relates 10:permissior
“  having walter body, the order-allowing chany
of compensatory water body .of equal

£ body of cqual pr aiger
days from the date ofiissiie of the order gran

change, Conversion-or alteration of any land

onversion oralferation s subjectto creation
such-water body witlin a period of 90
86 gonversion as sought for is mpade.

This permission of conversionwill standitevoked i ‘the land is found:already-acquired nder
any i'-prdc'ccdi‘ngls,pf LandﬁcquimtxonActm:kw offier:Act.

This.permission for conversion is subject to'the provalof the Competent Authority under.
the West Bengal Treesi(Protection dnd. Conservation:inNon-Forgst Areas) Act; 2006
wherever applicable, i

h) This permission for conversion will 'Stan!:_lfreqq‘.;;gd..- if there is any violation of the proyision:
of prevailing laws enfor'cing‘-'pre.vcntibrﬁpffgnyj’;qpnwn,tal-'-p.qlilutiohéaffecﬁng:public_‘lh@alth
in general of the locality at'any.point of time. = ;

~)  Thispemmission of conversion will-also standirevoked. if the land is.used for other than

- thepurpose for which permission‘isigiver.. -,

TheLand Revenue shall be dewmmedaape;seo23ofamendedWBLRAct

x) Thisconversion certificate -is;igsucc_iifi___gi;agéordgﬁd:e\#ﬁmgthetnqﬁﬁcgtign
'LRATA-05/07 GE(M) dated17.09:3009:6f issioner General I

Reforms Deptt and Addl Chief Secretary tc .

24.09.2009 in theil(’dlkd&@mttq_,]i&tf{m;:d, nary,

bearing no. 4296~
nissioner General,Land and Land
vEoT\West Bengal, published on

Collector u/s 4C of, WBLR Act, 1955

&

3 District Land & Land Reforms Officer.
Memo

ok Dated: 18/03/2025 |
No: L-dBo1t{av)/277/2024/p1 a. LRO/AS82/ 21111}/ 2025 _-:'9}:9:'5 2025
.. (i) The BL&LRO, A%

sary action.
(i) The R1, of the BIMIEEI R 991 for infdr;'x_;atipn.-a;_\d mku{ necessary aclion.
i (iii) Office copy of the certificate to be kept with: tha releyent qaﬁi‘lﬁgord
¥, AX

for information:and taking ne

)
District Land & Cand Reforms O




~t

2O : L—Jaou (J })/‘rsfzb'gg}s "';& R.

Sub Order allowmg Cl;u;mge, conversxon. pr‘aiterqnon ot mode of ise of )
land. T e

In terms of the pra ision:ulaid: {oXifay
ct, 1955 as amended-iptosdas Er‘eé'&
ad Reforms Rules, 1965 pe,rmss;on— is _ere _-_ato hlmfhar—fo
alteration of mode. of use of ‘land" from “one clas another as. noted -
low with effect from. 181’03)'2025, subjcct 1o the

: 1dc case no. CN/2025/1 507!75'?)
fouza With  Khatian LR PlogNg.b Ncw-?loi No, Shara © Area  Classification Classification. for
L No. & PS ‘ID.(LR) Notedi “(after: ct‘enﬂon {in as per ROR which permission
> deed of Batn’ 1l'any) Acres) ~accorded
SRR, 3769 TE R ' 426 00200  qEmr Lol

7, ARNETG

T, 3769 a2y 556 00200 mpy T

7, BNS=EGG '

Scheduale — [
(Terms and conditions for conver

i+ This permission for conversion is without prejudice to any of the provisions o tﬁfo *«
of West Bengal Land Reforms Act, 1955 and any of the provisions of sub s

sectinn & of the West Bengal Estate Acquisition Act 1953, (West Bengal Ac

also without pnyu_.h_t_ Lo iy provnms'fspt t!!{ﬁftlt
76 (Act 33 of 1976) & the Town
0ty Act, 1979, 4 these ave applicable 1o th

sion)

his permission tor conversion is
Ceiling and Rcﬂuldfmn) Acl, 19

2 \..Drm:':.

Co AE;J’

& (Q!unm' b%‘,fan.ﬂﬁ.. &.‘”‘

Qe r"‘l

-
hS
B,

 lael if‘-'.-'i.‘l“"i.:i
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- This permission for conversion is also without prejndice10.any prevision of the.Bast Kolkata
Wetlands (Conservation and Management) Act, 2006(West Bengal ACT VILof2006) where
the land is situated within the areas of Fast Kolkata Wetlands-as defined in the East Kolkata
Wetlands (Conservation-and Management) Act, 2006-(West Bengal ACT VII of 2006).
Where the object of charige or'conversion is to-use thedand for & purpose for which approval
) or license from an appropriate authority is necessary, the-orderdi cting change, conyersion
or alteration is subjectto-obtaining such _appmval-'dnp’_e;r;missi'qui_.or;i_i.cepsegﬁ;oinj such,
] ange or conversion.assought forismade.
Where the application relates to permission for change, Conversion or. alteration of any-land
having water body; the-order allowing change, onversion ot alteta shbject fo/ereation
of compensatory water body £ equal or larger size of ‘within a per 90
days from the:date of issye of the order.granting

authority as soon as'the order granting chan

ol

) This ps:nnis,sipn.--fqr-',epsiﬁfpiéioﬁ'-i.S-s bjact-tor'thc--agprmiofihq-compstﬁnt-M‘h&sisx:nnder.
the West Bengal Trees (Protection and ConservationimNon-Forest Areas) Act, 2006

wherever applicable,

This permission for conversion: will stand revoked if-there.is any viq_lgtiqr;.pﬁ the:provision
of prevailing laws enforcing prevention of énvironmiental: :-pqlluﬁdn-'aff&ﬂng.-pubhﬁheg;lm.
in general of the locality-at any point of time.

1) ~ This permission.of conversion will also'stand revoked. if the land .-ls-us.c-:‘{,._fb';_"_qthc_r than
the purpose - for which permission is given.. :
The Land Revenue shall be determined as'per. sec, 23 ;O_f;famegdgd,wﬁ_gg;@q.;

¥)' This convpr,sign;cerﬁﬁbat?-'is':isshsq.é.n-a.cs:pr.dmzsﬁ"W,ith;._:ﬂié notification hearingmo. 4296-
LR/1A-05/07 GE( 09:2009 of the' Commissioner.General,Land and Land
Reforms Déptt and |

! s Deptt and Addl Chilef Secretary to. the Govtof West-Bengal, pub
24.09.20097in the Kolkata Gazette, Extraordinary. o

o

Colleetor u/s 4C of the WBLR Act, 1955
: B :

District Land & Land Reforms Officer
Memo

: Dated: 18/03/2025
No:  L-13011{1)/75/2025] DL & L ROJ 15791 .4 (i-1h) [2005

18/03f2025
+ (1) The BL&LRO, m'_fm information‘and taking necessary aclion.
(ii) The RI, of the STSTHIG-fS={w-

1 for information and taking necessary action.
5 (ii1) Office copy of the certificate to be kept with the rélevent case Record

- |
=

/ :
/ ﬁr* i
i _ (“ HIGH COURT 7\
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:;m-n ﬁa‘r AL

S ASTREG District: . 8gz 4a. . o -
Sub: Order. allowing Change, conversion dr- ait_;:ratidg.dfé-mbd,é!.ofrfjﬁeg of=&
land, L IR :
Ref: His/Her application dated: 18/022025

In terms of the -brovision‘='la1id'g down in/sec 4C: ‘of
, 1955 .as amended’-‘.up'---‘t’g‘;_*da_tg‘-=?'read with “the -
* Reformns Rules, 1955 permissi :

ahge;’canvers
the.” schedule-

d condition a8 notéd in sehedqlo.

Schedule-]
" (Schedule of Land for which conve

-Tz.a With Khatian [‘.-_I{—Plnt No,

rsion is allowed vide case no. CIN/2025/ 1507/754)
200 New Plot No, . Share | Arén Classificution Classification for
No, & PS No.(LR} Noteg inthe (after creation {in as per ROR which permission
Deed of Bata ilany) Acrd :

BT, 3766 413

- accorded
92600200 =y
o lml?lb:lc
CrTsyE, 3766 123

- —

'-'ii
<.

%
¥

o
i
o~

; 0.0300 Gy A EmE

Sehedule - 1]
(Terms and con

RIS permission fo canversion is withuu wreindice to any o the provisions of chy
oF West Beoval Land Reforms Act. 1955 1] any ofthe provisions of sub suctionds)
Lihisiion Aet 1953 We s Bengal Act [ of 154,

ditionsg o ZONVEeILion)

settion O ot thw Weost Bengal Eatate | I
Uhis pemnission for conversion s Meo witheu prajudice 1o 4y Provision of the §
{ Ceiling and Reguiationy Act, 1975 {vet 32 of 1978) & the Town & Country {\i;m.
Develonmant) Act FOT9, it thog

Lt nnd TR Soea
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No:

(1) The BL&LRO, T1ST=318 for information and

(i) The RI, of the a7y G- -
(111) Office copy of the certi

20

. Qﬁ’fwﬁtﬁmgalACTWIofzoo@whem
: nik Hhe areas of Bag Ata Wetlands defined in the East Kolkatn
We ﬁnds(conaewatiqnm;mamg rent) £ _ ‘

Where the object of change or co;

ice fo.any’ provision of the:East Kolkata
Wetlands (Conserv ‘and Management) A 1 '

006{(West Bengal ACT VII of 2006),
_ onversion, i,s‘s.tq';'-gaé__

f.change c _ the:land for & purpose for whichappraval
or license from. en‘appropriate authority is necessary - \e-order directing change, conversion
oralteration is subjectito obtaining jjs_uéh:apprﬁx;ﬂzzbr-peﬂﬁissibnor Tlicense from such
authority as $oon as the ord:f;ganMg_-ghmg: or'conversion.as sought for is made,

Where the application relates to pe
having water body, the ordera ng chay
of compensatory water body. of equal oz lar,

days. from the date of issue of the order grant

hange, Conversion or alteration of any land
nversion or 'ﬂkx‘éﬁ?ﬁ-ié'sﬁbifc'g'ti@'ﬁkfiﬁ'qn
h‘-,v_»r-ﬂ._terhot.lsé-withixi.:'wx.iﬂd-qﬁo

% coRyersion as songht for.ismade,

Hﬁ@fﬂfﬁﬁd;ﬂrﬁhdy;ﬁaieéuimdmd_e,r

This permission of conversi on; will stand revaki
any proceedings of Eand.-Acq;lj_siﬁ_dﬁ Act,

Thiﬁ-.penﬁission,,fgr-mx@rﬁimis:.syb'jgpt"tpsitﬁﬁaﬂatml@ﬁfﬂiﬂFo,mn@'t;m#mgﬁtxmdﬂ
the West Bengal Trees (Protection and Consetvation'in Non:Forest Areas) Act. 2006
wherever applicable. : VR TR

This permission for conversion - will -stanc_i;xggp_lsggj, if there.is a_nyyip!_gt_iqn.pfthe, provision
of ‘prevailing laws enforcing prevention of environmental ‘pollution. affecting public health
in general of the locality at any

‘any pointof time..

This permission of conversion will also stand revoked. if the land .is used for other than
the purpose forwhich permission is.given, :

The.Land Revenue shal] be,detcruiine_d-'@--pg;-rsgg,§23;;qﬁm§_;;@cd. WBLR Act.

This conversion certificate is issued in acg
LR/1A-05/07 GEQM) dated: 17.09.:2009 ofithe Co
Reforms Deptt and Addl Chief Secretary 1o the Go
24.09.2009 in the Kolkamette,Ebctm dinar

Collector ws4CH the WBLR Act, 1955
lector th

District Land & Land Reforms. Officer

e Dated; 18/03/2025
L-83000(10)/ 9710024/ DL& LR/ 157 5701 -%)/ 2028 19/03/2055
takjng‘-_ﬁt: essary action.
1 for information and ta%ine necessacy action,

ficate to be kept with the relevent cﬁ‘é: Record

"-\,..E\
District Land & Land Reforms Officer




25 794

Sub Ordcr allowmg Cllapgq*go'
land

In terms. of thueL p_
.ct, 1955: as amcnded‘h
‘nd Reforms Rules, 1965: erT
‘alteration of mode of: use of lanq
low  with effect from IS)’DBJ’ZO

noted
ect'to, the tcn:ns and condition a

_ Schedule«l
(Schedule of Land fOr Wthh‘ convcrswn is allowed vide case no. CN/2025/ I-Sb?’!‘m'g)-
;fn_l1¢n With  Khatian . LR Plot. No,

New Pjot No. ‘Share. " Aren Classification
'L No. & PS No. (LR) Nutcd in the - (afler creation .

du
s noted ‘in schedule:—ll

Claml‘cnuon for

(in as per ROR whichpermiss:on
Deed '___?{Bn_ta if any) Acres) ncenrdcd
eﬁaﬁ%«r@ 3773 SRR © 426700100 © wpe C A
7, ST L - .
SSRTE, 3773 423 556 0.0300 SrT el
/. ATHTHIG .

Schedule — 1]

(Terms aad conditions for

5 'l .us pLrmission for cony
Wast Bengal 1

sectia

conversion)

it prejudice to any of the provisions ot cha

> and any of the provisions of sub section(

quisition Act 1953, (West Bengal Act [of §

OTAI‘? y

/ ”mm

UPT "% '\ %
HhGHLOl i 8 \

ersion is withuoy
and Retorms Act, 1955
n o ofthe “«’v:,l Bengal Estate Ac

ihis permission for co

nversion is also withow prejudi
i Ueiling ang Regulation) Act, 1976 {Act 33 of
{evelopment) Act L9790 these are a et

0 auy movision of the U
1976) & the Tows & Country (P
cable to the land inwek),

= : 14
‘(?d‘l‘ ﬁﬁ“_.i, & o 0

. 1;j,|lr4f10's f b

\agﬁeﬂ ot N




' (i) The BL&LRO, TE3G for information and taking
(if) The RI, of the FSTHRTG-Zm;
, (iii) Office copy of the ceruﬁcatc to

24.09.2009 in the qukata Gazette; Extraordinary.

795
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o ———— = 2 1

This permission for.conversion is.also wuhout pmjudme to any-provision of tha EaatKolka,ta
Wetlands (Conservation and: Manp,gcmcn‘t) Act, 2006 (Wes;ﬂangaLAOT VII qﬂ%ﬁ) whcre
the land is situated within: ¢m;cas ﬂf East Ko! ata Wetlands as defined. i

Wetlands (Consmnon and Man \ 5-(‘?‘1351:3@;1}3&!‘.#&63‘.-% 012006),
Where the: objeat of changqor.' land for.i a:purpose for whipfggmm‘ral
or hcense fxam PpIo) t "the‘--brdc _ ting: chang; onversion
or alteration'is: su”b}ec : h*approvﬁl m‘pgrmzssion or license from-such

authority as soon as thé-—ordcr- eranting change:or conversion.as sought foris. Mde.

_____ to ,pem-ussxon for cha.nge,_
having water body, the order allowing: clmnﬁe v

gonver iog;cr-almnon;i
of compensatory water: hod -of equal or larger,mze of
days from.the date'of issue. of the order granting; cha

i g
1A 1:1 mads.

ange, convérsl._

I n of conversion:will.stan revokedlfthelandiafeundah%adyacqmquuqder
any proceedings of Land Actiu;sitmn Act or any:

other:Act. -

This permission‘for. cnnchonaq—subjﬂct to:the:

the West Bengal Trees' Brotection and- Congervat
wherever applicable.

approval ofithe Competent: Aqthbnw undar
onan‘Noanorbst:Areas) Act, 2006:

This perrmssmn for conversion- willstand. revoked if thereidsany wplauon ofithe: .provision
of prevailing laws enfor s #e;r'itton*offenwronmcnml ‘poliationa ,-nctsng ‘publio‘health.
in general of the: Tocality" at any-point of‘time.

This permission of conversion W:lll nlso stana sevoked [if th_aland is.used for cher than
the purpose for which permission is: given,

The Land Revenue shall be determined-as per sec. 23 of amended’ WBLR. Act.

This conversion certificate:is i sded in amordancc w;th tho‘notlﬁcat:on beap,ng no. 4296-
LR/1A-05/07 GE(M) dated: 17:09:2009: of the Commisgioner General,Land and Land
ReformS'I)Epttta‘ﬁH‘ﬂd"d “hiefiSecretary to the Govt oft .estBe:ngal, ‘published on'

Collector u/s 4C of\the WBLR.Act; 1955

_ X

District Land & Land Refornis Officer
Memo — Dated: 18/03/2025
No:  L-13001(33)/71/2026/DL e LROLIS 70 1 1 (1) j2025

1sfo3f2025

necelsary action.
=1 for information and taki Suecessary acuon
be kept with the relevent. cast \R

Q{ul d

District T.and {(l);;}&l Reforms Office

N
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"_' _ ‘_ I -_ DlStl‘ICt.

Sub Order a}lowmg Changa,.cpnvcrsnon or a.ltemnoﬁgﬁm 3 fse o
1and : s :

In. tcrms*oﬁc‘
ot, 1955 as -gﬁn

d from one class to anthB -
: ;-isn,bjcct to the'terms and condition

'Schcdule-l
(Schedule of Land for which conversion is allowed vide €ase no.

CN!°025J 1507/730)
douza With  Khatian LR Plot No. Naw Pla: No. Share Area. . Claasxﬁcn(wn Clnsslﬂt;ahon for
I_. Mo, & PS No.(LR) Noted in the (@ l'ler' crention sl - ns PerROR  which penmssion
Deed of Bgta if any) Acres), accorded

aﬂiﬁvﬁ, 3774 413 426 001000 s I -7

7, STSTEE0
ST, 3774 423 556 0.0300 e =
FE = 0 6= B e

Schedule -- (i

(Termas and conditions Tor conversion)
i'his permission for conversion is withoul peejudice o any of the provisions of chapter 118
of West Bengal Land Reforms Act, 1955 and any of the provisions of sub section(3) of
section 6 of the West Bengal Estate Acguisition Aci 1953.(West Bengal Act ] of 1054 +)
I \1"‘» }‘Lrl‘ﬂ] .‘1101‘: 1. r convey -.l.'ll IS “lb'l W L“('l'

i Ceiling and Regulation) Aer, L9768 (AL v
Development) Act, (979, i1 thos

Lit b

m.]tnm,. to any provisiou of the Urban L

Pol 1976) & the Town & Country (Planning &
#Eare ansplicanle 1o tha isnd mveival
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This permission for conversion is also wiﬂt_gunp_rejyglig;_c_ﬁ,m #ny pravision of the Bagt._l(.q__lka:u
Wetlands (Conservation-and Management) Act, 2006 (West Bengal ACT VI of 2006) where
) the land is situated within the areas nf-East._l(;glkgIaLWgt}ar_lds;ﬁas;c}gﬁng inthe East Kolkata
Wetlands (Conservation and Management) ﬂ,jst...@{l_ﬂ6;(W'e's,'i;‘.3§{fgh1‘;§t(3'1"VII'-QfQ_OQG);.
Where the pbject of change or ¢ th
Y oz:"liqgix}sje‘-ﬁfqm‘aﬁ'g]'gpxg_éﬁrigte-.auﬂx

d-for 8 purpose for which-approval
arder dureoting change; conversion
rmissjon.ar license from such

ersion as scught for is‘made.

Wherstheapplisatonrelates: lonifor-eliangs Rrsionorlteratic

) having water body, the order allowing cl conyersi alteration.is subject to creation
of compensatory water-body ofequal or larger sizs ter bady within a period of
days from the date of issue of the prdj@r;:granﬁn&ﬁh_%ﬂg,?fsonwérsip or is made,

' This permission of convers

ion -w.ill-stgndfrcxiolﬁéﬂ':iﬁth&i1aﬁiﬁ&f®ﬁd.x}iiéadyfacqﬁixedf under
any proceedings of Land Acquisition Act orany other Act. 5

) This permission for conversion is subject tothe.

) ‘Proval-of the. Competent Authority under
the West Bengal Trees (Protection an¢anservanqrbi’n Non-Forest Areas) Act, 2006 .
wherever applicable. ; -

e
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This: permission of canversion will also staiid.rcvdkeﬂ iftheland .is used, for:other. than

the purpose for which permission. is given. _ ' s

The Land Revenue shall be determined as per sec, 23.-ofame_ndp§1-'WBLR--Act
) This conversion certificate is i

) ssued in accordance with the fotifi
LR/1A-05/07 GE(M) dateq 17.09.2009.of the Commissioner'\general,
Reforms Deptt and Add- Chief Secretary to the Govt of West: engal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary, - ) T

Collector u/s 4C'of Me WBLR Act, 1055 |
&

District Land & Land Reforms Officer
Aemo

lor  L-A30M1(11)/300/2024 by 2, LRO/1S68/1{i-iit) 2025

1) The BL&LRO, grovasyn for information and taking necessary adtion.

1) The RI, of the Wﬁ@—ﬁfﬁf_@% for information and taking necgssary action.

i) Oftfice copy of the certiticale to be kept with the relevent case R‘.cc‘h\rd

. N
\

Pated: 18/03/2025

— S

I
i
i
i
:

= ’
Distriet Lana & Ln:ﬁ}\}'{erm,ms Officer Ve Mo
f{ 4. {90 HGHCOURT 7}
HATA

!: .r-va'
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Certilioate of Convrsion

LHE

Date:  18/03/552 e

S oo s

s
SR R
T fovn
i b ﬁlu“iﬁ: k) [B, istrict:, Ry
i‘)ulzi Order allowing Chdngn..,come;siorl or ahemmmofnmdsofmc o v o ;

Ref: His/Her application dated:

In terms. of the provision e
51955 7as . ameénded 1yt datg e ] le 5. W
d Reforms Rules, 1965 permission . accorded tothinvher for/change, conversio
!teration of mode of use of land- om’ one“class:1o another as tioted: in the schedule-I
W with effect from 18/03/2025, subjéé{‘t'q' the terms and conditiop, as noted in'schedule-I1.

sion'is allowed vide case no. CN/2025/1507/755)

wzs With  Khatian LR Plot No. NewPlotNo,  Share =~ Ares Classifisation Classification for
No. & PS No.LR) Notedin ths (after creation ; (in 28 per ROR  which permission
Deed of 3-.1t:'t' ir'any) Acres) E: acecorded

YETTE, 3779 TE R YT s ==
ey :

B, 3779 427 IR ™ s e el
 HTTTRG '

Schedule — 1
{Termy ang conditions foy conyerzion)
- Phis sermission for conversiog s without prejuslica ta
ol Weet Bengal Land Reforms At 19

cuiwn 6 of the West Bungal |

any of the peovisions of cnapier il
55 and any of the peovi
e Acguisition Aot

1005 O $0 o n3) of

g
1253.(West Beagal Vot 1 of {9543

),_r((' & ivEfG‘}

eREsion torv eanversion Isaise withnut sedudiceto ALY BEOVISTO e i Flich
(Ael 33 0f 1976) &
trese wer appleable o the

EhEy
v owid Regidation s Aut. 197 U Vigwn & O qintey RS ENSTEH | T
dannrenty At 1979 0F

nd inwalvaed,

/édé.:ﬁ:\R >

NI g4
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This permission for. conyversion.is a

_ thin the 4 er Pomicht) Act, 2006 (West Bengal AGT VIl of 2006) where
the land is situated within the areas of Edst Kolkata Wetlands asdefined in'the Bast Kolkata
and Mdnagement) Aét, 2006 (West Bengal ACT VII. of 2006). . .
Where the object of change 9F conversion-is-to use the land for-a purpose for which approval
or license from an 'épp‘ro‘p’ﬁalc:iazimbtitjzfi necessary, théedﬁen:.dﬁfe;:ﬁng.-_chﬁnge. conversion
or alteration ig subje.ctto'qbtgig_i:ﬁggsq#hi'f' pproval or permission
authority as soon as the ordergrantmg hangéor

Where the appiigaﬁqplt«:Iams tosrcmlis 1 faiabe e o Of Anly. datic
having water body; thnord;rallow g charige, ¢ nversion or alteration i: subject to.creation:
of compensatory water body of equal 51, BOT Size of Such water body

1 s I there is any violation of the Provision
_ crioreing prevention:of environmenta] pollution affecting-pitblic health

in general of the: locality:at anyipointofitime, ~

This permission o

10f conversion will also stand revoked Aiftheland isused for other than
the purpose for whjshzipmwimlis:gi?ﬁm '

This conversion c_elﬁfi'caxe-.ig'i's_sugd; in accordance with the notification bea_rmg no. 4296-
LR/1A-05/07 GEQV) dated 171{}9.2009-012-‘-1_5&: Cbm_missibh_er engra.l;,Lapd;an_d?L_agd
Reforms Deptt and Addl'..c-:hfcﬂs cretary. to-the Govt of West Be: gal, published on
24.09.2009 in‘the Kolkata Gazette, Extraordinary.
]
Collector u/s 4C of “WBLR Act, 1955
73 :
District Land & Land Reforms Officer
femo

; ) Dated: 18/03/2025
or LIBen{IN/ 7212005/ 5 LRO/ 159571 [i-iit) ) 207

) The BL&LRO, Frsiaams for hlfonna_tion\agd.taking necess
i1} The R, of the TSR~ RRTT-1 for info
i) Office copy of the certificate to

19f63/2075

action.

cessary action.
xQt“ord

lr-

Distriet Lang & 1s

7

a
tmation anc taking
be kept with the relevent case

‘Reforms Officer

[y HIGH COUR

i
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P8 Eﬁ:snamf; _ _ I}isi;ic;:

Sub: Order allomng Change, conversion or alteratxon-of mode of‘use',of' < Y g
land. =

an ”r-':'a'sr‘*rr

Ref His/Her appl;canqn da.tcd 18!02!2025

‘In temms. of "the;.; -pravision:’
ct, 1955 as:- am‘“iidé‘;ﬁﬁﬁi“& ¢
nd Reforms ‘Rules, 1!
alteration of ) modc ofjusec
low “with eﬁ'ect &om1.8103

I .'o_ .class to anothcr s note
32025 sabjec; 1o the terms and: cond;uon a

Schedule-l )
(Schedule of Land. for whxch conversion is allow‘.d vide case no. CN

/2025/1507/746)
“louza Wllh Khatian LR Plot Np. New Plot No.  Share Area Classification Classlﬂuallon for '
:L No. & PS No,(LR) Noted in the (after-creation (in as per ROR  which permission
. Deed of Bata if any) Acrey) nccorded -
SR, 3776 413 42700200 iy T
7, WISTET .
TR, 3770 423 555 0.0200 ST @
7, BTOTHET

?chedu!e - 11

{Terms and conditions for conversion) =@TAR‘},\\\
- e ;
() This permission for conversion is P

without prejudice any ol the provisions of chapte
of West Bengal Land Reforms Act, 1955 and any ol the prov

section 6 of the West Bengal Estate Acquisition Az 1933 (W

isions of suly ; ~t.(,tiﬂn(3) / L
est Bengat Act i of 195 )w/ 2 e eburt y
Lo

ITA
g =i i : 0k LKATA
_ Lihvis penmission for conversion is alsy without pecitdice to any provision of the Urbie .‘1.3.__ i - I
W (0 im:, aod f\gnulalmu} A, 1978 (At 33 of 1976) & the Town & Cousiry (Plaknin \{i\,; D7 ,e_,.,.,m;a
l':r ‘ciopment) Act, 1979, if these are applicabli: to the fondd involved.



¢ arcas of East Kolkata We tlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT V1T of 2006).
Where the object of:change or conversion is'tq'use,::thc,lam;l..'fo; a pwrpose for which a roval
or license from‘an"-aippmpriate,authority i;-ndcc_ﬂa;yﬁ-_tﬁeiaq;dcrgd' ec ‘gg-,cha;igg',.:qonvgmﬁn
‘change or.conversion as sought for ismade.

Where the application relates 1o permission for-change; Conv
having water body, the order allowing charige, conyersi reation
of cpmpen_s;atory water body of equal or larger size of5u body: within'a period o1 90
days from the date ofigsue of the order granting change;

on.as sought for ismade.
~ This permission of conversion will stand revoked -i;ff;liafiaﬂ&:ise_qund::éltqady-aq uired unider
any proceedings of Land Acquisition Act'or any other. Act, ' Pias
* This permission for conversion is subject 1o the approval of the Competent Authority under
the West Bengal Trees (Protection and‘,ConSeNaﬁﬁﬂ.-in!-Nbxi-_iFdrest'—A‘r_’e,aé) Act; 2006
wherever applicable. '

ersion or alteration of any land
alteration is subject to creation

ch'water
-conversi

: d if there is any violation of the provision
of prevailing laws enforcing prevention ofénviro

in general of the locality-at any point of time. _

2009 of the Commissiont General,Land and Land
Reforms Deptt and-Addl Chief Secretary to'the Govt of We Bengal, publish
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector w/s 4C of t
&

District Land ‘& Lang Reforms Officer

WBLR Act, 1955

emo % , Dated: 18/03/2025
o: L-13011{11)/ 74]2025/pL g LQo/.iss-?}'_,_i{j-_iigy;‘ams

A9joa/2025
) The BL&LRO, amsmasn for information and taking ne
D) The RI, of the HIHERG-

“&Ssary action,

Rryser—1 ror information and t. g necessary action,
i) Office copy of the certificate to be Kept with the relevent ca\\\r\}{ccord
N\

District Land & f}hd Reforims Officer

-
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= Cenificate:of Conversion. . ok % N

S HTOTRRTS

Distict; B3%ias oy

Sub: Order allowing Change, conversion or alterationi of mode of use of R |
land. :

= I

Ref: His/Her application dated: 18/02/2025 ey . _ :

In terms of.the. provision Jaid. downin sec C:of the’ West Bengal. Land Reforms .4 1
1, 1955 as ramended up:-to. date ~read “with thé iri'smnet ‘Kﬁ_le-‘-'S‘A'fpf' ‘West Bengal o . :
|

arded “to'him/her for change, conversion

in the  schedule-I i

( s noted in schedule-11. i

Schedule-1 |

(Schedule of Land for which conversion i_s'-;i@lowa:d vide case no, CN/2025/1 50777373 i
ouza With  Khatian LR Plot No. New Plot No, . Share % lussi

Aren  Classification Classification fo
(after creation . (in

7 Deed of Bata iT any) Acres)
SR, 3771 413 B 427 0.0200 IR R
. HTSTERT

;sﬁrqff:, 3771 43

TN

r
. No. & PS No.(LR) Noted in the

as per ROR - ywhich permission
asccorded

o

Wi
A
o

D200 Byt i

Schedale - (3
(Terras and conditions For SOEYErsing) ( AR
. g )’\
This permission for CORVersion is without prejudice o aav ob the provisions of oo, NI 7

of West Bengal Land Reforms Act, 1955 and

e v 5 . 1#
any of the provisions of sub seorie i M(,L \\
L2 £ “y e " - 4 Y ol i o - -1 4 . ’ 0 -~y \%
seciion 6 o the West Bengal Fatate Avquisition Act 1933 (West Bengal Ace v F HGHCOURT 5\ 4\
ATCALTUITA it
FOis cermission tor conversion iy also wirhout prejudics o any provision of G U fbemstiaand JATA ?
f Coiline and Regulation) Aet, 1976 ¢ Act 33 of 1976) & the Town & Countpy \ti’é.arn'ﬁl‘%ré W sla /
: S P i i ol e : e EXF D1-18042030 j

B R S i RO VTR i ihnse aes sitodicabdle to M lapd e \
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5 . i - )
. : 7 A
.‘ - 3 LRt

SEERE

““This permission for conversion is.also without prejudice to any provision of the Bast Kolkata
- Wetlands (Conservation-and Management):Act; 2006 (WestBengal ACT Vi1 of 2006) where
the land is situated within the areas of East Kolkats Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act,Zﬂ,ﬂG(Wgst‘Benga}AC’PVH o£2006).
Where the object of change-or conversion:is tonise the land for-a purpose for which approval
or license from an‘dppropriate -authority-isnecessary; the order. directing-change, conversion
or alteration isisubject to-obtaining such approval or permission orlicense from such
authority as soon.as _mq;.o;de;;gtgmm‘ggqm;;g@;g-;'-,_opvgmion_.as-. sought for is' made.

Where the application Telates to permission forchange; Conversion or alter tion ofianyland
" having water body, the-order allowing changeco vetsion or alteratio bjéet to.creation

of compensatory water'body ofrequal.o ‘body within 4 period.of-90

days from the date of issue of the order g

ge, conversion dssought for-is made,
This permission.of donversion will stand r&vok
any proceedings of Land Acquisition Act'ora

TN e o et

7 This permission for conversion is.subject to the:approval of the Competent. Authority under
the West Bengal Trees:(Pro tection and Conservation: MR W e
WhB'IEVEr aPPIicabl'c-_ v

This permission for conversion will standravolaed
of prevailing laws enforc‘ingzp_rcvcgﬁﬁr,i;;pﬁfgpyim
in general of thelocality.at-any point. of time."

»  This permission of ¢onyersion will:als

; mﬂdm‘mked ifthe land is-used for other than,
the purpose for.whigb.p_a;missig;yifgggtygm ;

Af there is any violation:of the provision
nmental pollution affecting public health

[ S

e e e o A e e

Collector u/s 4C o@ﬁ WBLR Act, 1955
&

}

Digtrict Land & Land Reforms Officer

" _ Dated:  18/03/2025
L 13011 (1) /832025 D1.2) LR o160 041 (i-i)j2025 15/05/ 2025
() The BL&LRO, SIIB. for information and

(if) The R1, of the TSVRIRE=fRrysyar-

- (1i1) Office copy of the certificate to

: Memo
No:

taking nec §saty action.
I for information and taking necessary action,
be kept with the relevent L!E\Q-;s Record
N
)
District Land & and Reforms Officer

s
%)

g HIGH COURT v
» AT Ca! YA
DISTRIG i . ATA
RZG. NG FL
EXP. DT.- 18042030
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Sub Order allowu;g -Qhanﬂe, convcrsmn or. altgaranon cf modc of uSe: of
land. ;

Ref: His/Her appl;

In terms of lhc- |
ct, 1955 as amendﬁdu'
nd Reforms Ruiesj 1965:p

Fowan With Khatian _.:.:_LBPI

‘New. PioLNo._ Shm‘e ;\rna (.Inssiﬁ:'lh

L No. & PS No.(LR) Noted: fn fhe (affer. creation (in a5 per RORI : ivluch purmission
= Devpd « o of Batneil any) Acres) accorded
STAPTR, 3172 413 427 00200 =pnE A

7, ARSTEEG ;

R, 3112 423 555 0.0200 SR G

7. ARSTEEG

Schedule — 11

(Terms and conditions for conversion)

() This permission for conversion is without prejudice 1o any of the provisions of chapter
: of West Bengal Land Reforms Act, 1955 and any ol the pruvm.om of sub scction( )n
section 6 of the West Bengal Estate Acquisition Act 1933, (West Bengal Act ol

3 1 nm 1 womssion for conversion is also without prejudice tn any provision of the Ur
%) { aned Regulation) Act. 1976 ( Act 33 of 19763 A
el pn.u_ Wy Ael 1979 i

b own & Country (Pl
e are apnlicable w U lmu prevolved,



s

lemo

Where the object oFchange or convers_ion..'is,;g':ugg.;hg

or license from’an appropriate atthority is neci
or alteration is subject to: obfaining such 4pproy
authorityas soon as the: order.granting changeior
Where the ap

plication relates to. permission.for cdhqugg,-_ngyg:sjgn;g;mlqtgﬁqnof any land |
having watt;_t_"quy,-_'f_thﬁ‘ﬁlfdcﬁ'a]lowing‘?chﬁh" Onversion or alter ubject

, 3-Cl IVEIsion or alte ¢t 1o creation.
of compensatory .Wal;él:eh‘ti-dylbf_c_qw_er.-_lgzjg_gx_gzs;gg_ Such-water . h'a period of:90
-days;'ﬁ;gmr_zg;g;q&te;gf-i.gg_qganﬁxh' orde:graxm;}g han ‘convers sﬁo;gghtffﬁ_r- '{éj'mgiig.

 This permission of convérsion will stand Fevoked i the land

; convers nd revol o land is found already acquired under
any:proceedings of -Lﬁndﬁh’qﬁisiﬁdniﬁﬁiéﬁ.'-ahy;pﬂxerg%ét. ; -

This permission for conyersion is subject to the approval of the Competen ARGy under
the West Bengal Trees (Proteetion and. Conservation.in Non-Eote St:Areas). Act, 2006
wherever applicable, A o

This permission for conversion will stand revoked if there:is any violation. Oi"t_ﬁg'provisidn
of prevailing laws en forcing prevention of enviro

. nmental-pollution-affecting public heaith
in general of the locality-at any point of time, ; e L

This permission of conversion will also stand revoked. if the land is_ns’dd.i_‘or.other"-thgn
the purpose f‘or-which;per_mi_‘ssi,on;is given e,

.

'Ihc,Land.-Revenqe;_shg_ll be determined as per s’t:t_:..-zﬂ"-;ofamcnd_e_d -'WBLR-A!-‘-I“
This.conversion certificate is issued in_accotdg:g;é-Wj!b.ﬂ.‘iﬁnq;_iﬁqaﬁpn;bgqﬁgglm. 4296-
LRflA-OSfO?GE(]\’I)d&thI?ﬁEZOOE’OtﬂI& 2ommissi '

Avl) date : 1€ Lommissioner Gg gral,Land and Land
Re_fqm.lsiﬂgptt.anda';&ddl?Gﬁigﬁscéfétaw to the Govt.of West BeReal, published on

e %

District Land & Land Reforms Officer

T Dated: 25/04/2025
o: L--;L_;jO.lI(J!)/80f2025]:,0{.&.LQCJ/?F}Z,‘.ELI('--'!li)-.-(2{3-2-57

1) The BL&LRO, aysia 36 for infmniation
11) The RI, of the aerash-

i) Office copy of the certificate to be kep

and taking necessary actiyn.
%’Eﬂ?--l for information and taking necessy cy

action
with the relevent case Recon




; Sub order allowmg Changc, convcrsmn«m; l(ergngq 'of '*moda ot use of*
land. q

Ret HlsfHer apphcanon dated

In terms:. of‘ the prov:s;on lajd: - down in‘seci4C
ct, 1955%:as amended: up 1o dafq crea,d wﬂh"
nd Reforms Rules, 1963 permission. is. hereby : ‘ J
alteration of mods of use of land. from one clag 'oanothef'as moted in the. schedule-]

low with effect’ from 251’04!‘7 025 SUb_]GCl to. Lﬁe sy -condmon as, noted in schedule-il

Schedule-[ :
(Schedule of Land for whlch Lorw:,mon :s allow»dmde -case no. CN/2025/1507/750)

\h.nu.n With: Khatinn LR Plot No. New Plot No. _Shn_rc Aren Classification ‘Classification for

JL No. & 'PS  No.(LR) Noted in the' (after creation” (in . as per ROR  which permission
Deed of Bata ifany) * Acres) accorded
ST, 3777 313 437 0.0200 =T G
27, AyTd iii; o
ETRPTE, b e 423 355 . 0.0200 gk G

Schedule - 11

: g < "
z {Terms antd conditions for conversion) /

wy  This penmission for conversion is without prejudice to any ol the provisions ot Umiﬁ..,. (P% P

of West Beagal Land Reforms Act. 1935 and any of the provisions of sub s Lct:cm'mni
seetion G ot 11‘* West Bengal Bstaie Acquisition Act 1953.( West Bengal et ol F-ﬁ}\

ot

Fiis permission tor conversion s also without prejudice (o any provision ol the L

\JQ‘,’B
PR Ceiling and Regalatien) Act, 1970 TACU 33 of 1976) & the Town & Counntry (Plana 44

Dovaelupe oy A D79 i ese ace appiicable to thie unt invoived

KSFE\R}/

F}fp L]T id-‘L}‘H ‘“U
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e ...__....'w..,,,..;;;___,,_.__ s ok
o ! [ —
<%his permission for conversion:is also without Prejudice to any provision.o. ast Kalkata
Wetlands (Conscrvation‘-a’s;d;rmanagmem) ACH2006 (West Ben; V1L of 2006) where
the land is situated within the areas ofEast Kolkata: W, tla ed in the East Kolkata
Wetlands (Conservation and Management) Act, 2  (West Bengal ACT VIT o£2006)
Where the object of change or conversion is to use the land for a purpose for which approval
or license from.an appropriate authority is necessary, the: St :onversion
or alteration is subject to obtaining such approval ¢ Permission or license from' such '
authority as soon as the order granting change or: X

. Where the application relates to permission for ch
having water body, the order al lowjng_chaﬁgi:i ¢onversion or alte
of compensatory water body: of equal or larger size:of si
days from the date of issue of the order granting h

This permission of conversion-will standrBVkaed f»lhe]aﬁdls fo

ange, conversion as sought for is made.

b Actor s g the land is found already acqired undec.
any proceedings of* Larid Acquisition Act or any other Act.

This permission for conversion is subject to the:ap

change, Conversion or alteration of any land
! alteration is subject to creation,
of such water body within'a; period of 90

¥

> subject to the:approval of the Co,mp-’;.tcn.t.Authoﬁ,tg; under
the West Bengal Trees {Protection &nﬁl'GQQ&#??X@IiﬁH}}&ND;t&FOrest'Arcas),M:__t‘,. 2006
wherever applicable, o

This permission for conversion will stand.revoked “if
of prevailing laws enforcing preven
in general of the locality atany point of time,

This permission of conversion will-also stand revoked if the land is.used for other than
the purpose for which permission is given. E

The Land Revenue shall be determined as per sec.

This conversion certificate is issued in accordance
LR/1A-05/07 GE(M) dated ] 7.09.2009 ofthe Co
Reforms Deptt and Add] Chief Secretary to the.
24.09.2009 in the Kolkata Gazette, Extraordina

23.of amended WBLR Act.

with the notification beari ng no. 4296-
mmissioner General,Land and Land
Govt.of. West Rengal, published on

District Laud & Lang Reforms Officer
Ano

Dated: 25/04/2025
| - _IBO_II{l!)/ﬁ:‘.,"EOES’/DL&‘JLRO,’EELTS:S

L) o008
The BLRLRO. grame for information and

) The R, of the Frsmamm UG- B -1 for informs
) Office copy of the certificate to be ke

taking necessary action.
tion and taking necessa Uy sction.
Pt with the relevent case Record

District Land & Land Reformy ()ﬁ’; r\'m\j
f/ /2 >
{l
| T
{ o /iy
7\ li 140 G ;
A\ 1 REG K-S 2030 /.
. \- E“.ii'- of.- LA
\ ¢

there is any violation of the provision
ntion of enyironmental pol_l_ution,affccting--public health -

N

s




-

A T

E
!
Of e 'ﬁ‘eff;;sib
\ct, 1955 - as prmeﬁdenﬁ__, ;
and Reforms I_{ulcs. 196
i
¢ | : i
- i
¥louza Wllh hhngmn LRElul ---Nw :\rea Clu.ssil'cauon Cl_ssif‘ tiqn,for-.. f
JL MNo. & PS. No(LR) 'Noted.in' me.. (In: Tm] hm :
Deed Acres)
SSRPTHE, 3781 - T4I3 o g 426 0.0200, IR
27, FOTETG ' ?
FEMTR, 3781 423, 556 . 0.0300 T
27, HIHEAG

Schedule — 11
(Terms and conditions for conversion)

.y I'his permission for conversion i& without prejudice (o any of the
ol West Bengal Land Reforms Act, 1955 a

provisions of chapter 1B \\OTAR 4
nud any ol the provisions of sub section(3) of
section 6 of the West Bengal Estate Anquisition et 1953. (West Bengal Act1 of 1954)

Lhis permission for conversion is also withowt piquchu. o ony provision of the Urbun
{ Ceiling and Reaulation) Act, 197 6 (m £ 35 0f 1976) & the Town & Country {Plan
Prevelopment) Act, 1979, i these are applicable to the land involved,



'-ém

3! (1’) {‘P ‘}i ML .'& Lﬂ'ﬁ \84\[ \tlﬁss) Dy 191‘*'5\%%'—
) The’ BL&, O, 3

) The Ry, of the I FRR

 from; such
for mmade

aq p .. .i. = U L IM . d
any’ proceediﬁ 2570} L‘En a:b ¥ an}*oﬂmméf‘

"Ifl;.i_sfpeifln.i?&ioiifora:t‘:oti?érgibn-'.is subject to'the

_ ‘Conyersion i 8pproval ofithe: ‘Competent Author ority urjder -
the WestiBéngaFT%eé&(Pm"_t:éEﬁ and Consm;va

Hon in NomForest‘AfeasJ Ac t._?.ﬁbﬁ

This Permission of convcmxon Wil nlso standrevokedn

fthglang is usedfﬁtotherthaq
the Purpose for Which peumsslon Is:given, it

This conyersign ccmﬂcate isissued in a ordancc w:lh lhe no{iﬁqat:on bqanng no. 4296-.
; LR/!A-(}S/Q? GE(M) dq;cd I7: 0920090:5
Re

the Commissj -é:mmj,;qnd d Lan
forms. Deptta.nclAddl ‘Chief: Secre »!g{th's:_:ﬂ.oiftg SEB:
24.09. 2009,m1he qukata Gazcrte, Extra rdmary. SN

engal pubhsﬁd on B >

‘Collestor ws 4Gk the waLr Act, 1955
- | i |
" District Lang & Land Reforms Officer

Dated: 26/03/2025

or information and taking ned: saty action,

_\‘1?:'-1 for information and taR{py nccéssary action,
¢ to be kept with the relevent ea eRecord

District Lang -5-‘}_\:: Reforms Officer

1) OGffice copy ot th:.. certiht.ut

\ REG N
\ EXF. 'DT 180412030
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Sub .Grde allgwmg Change convcrston or axterati‘ca oft

| and: from M one iﬁssm
1 _6!03:’2025 subject:_

= . Schcdule—l
(Schedule of Land for which conv.
" Mouza With K}mlmn

crsmn ib allnwecl vide ca*‘e no. (_.Ni20.:>! 1507/744)

. LR Plat No, New Plnt No..  Share 1Areéa lass:l‘cazwn Clmincahon Tor t
JL No. & PS ﬂo.(LR} Noted in the (after creation (in 1$ per ROR “which permission ]
Deed of Bata il nny) Acres) accorded - :
SSTAT I, 3795 . W13 426 0.0100. Ay oY :
27, ASTENG 4, : :
AT, 3775 423 556 0. u:;oo A T
27, ATSETT

Schedule - 11

]
{ferms and conditions (o conversion)

ay  Fhis permission for conversion is without prejudice to an

of West Bengal Lund Relorms Act, 1955 ond any of the
suetion 6 of the West Benag

y of':the provisions ol chapter [1B

provisions of sub seciion(3) of
 Estate Accniisition Act 1953, (West Bengal Act i of 19352)

- .* h) S penmission for i:&?n\‘ul‘:-'.itm i;:'al:;o v.ai;iu:w.u p:'-;' (dice 1 any pmv' wien of the Lirban { ar HIGH COURT 7 \ 3\
& ¢ Ueiling and Regulbat m'U Act, 1976 (Act 33 oF ‘:mim the Town & Country (Plani

AT C ﬁ"“" TA
prevelopmenn) Act, 19749, iF these ure applicab DISTRICT ®OI "":‘TA
REG u”.' 52424

e o the hand iaveleed, k\
EXP. OT.- 10412030



‘the land is.situated within

| is sitnated w kata Wetlards
Wetlands (Conservation ang .Man_agqmqg;)u&ﬁtgyzwﬁim oSt

al &Q‘I“Vﬁ;ﬁ:z_mﬁ)m;m -
ﬂg@ fined.in the East Kolkars
il ACT VIT ot 2006),

€8

Where th&amlicaﬁonzrclatps,tgmmis.. tuission for change: ¢ onversion or alterati ion of any | and
having water body, the 'ofc_!etiﬁ.lIﬁwr;jg‘:chgﬁfg‘ggf&aﬁgf‘"," on'bralte atioh i$ subject.{o ore tion
of compensatory water body-_qf‘equg.l_-' £f Size Of such. vater body wi _i‘z’q;_'a‘*p,ﬁ_bt_i‘.oﬂ%ﬁ'
days from the date of issue of'the ordcrgraqnn@ghgng&,ﬁggnv on‘as %

i i = R S ol " SO
This permis _sipg-pfconversion.wi;l'staqﬁ,févdl;e, Lif thie 12
any proceedings of Lang Acquisition Act.or any other.

Aet.

”’i“--p‘-“‘“"33*‘-’“4"““°°-“‘f-°ff~i9ﬂ:is-‘%ubjnct_tis?-.r.*hc-:a)?jimwkﬁmhqs,‘\“:lpmp:s:.te.nt-éut'_hm.iw:una"en
the. W '_-gsnB_@?zﬁ1-Tr¢cs..'(Proté¢ti'on.a:ia-:co'gsgs&dﬁé&i}iﬁﬁbﬁeﬁqﬁéﬁﬂfbﬁ)_'Ac-_ ct, 2006,
Wherever applicable, RN ;

This Permission for conversion wl| Stand revoked . {f Eﬂigtgi“s;gnf-iﬁplgﬁpn,gf- the: provision
" of prevailing laws enforcing preventic 'Wﬁgﬁtﬁeﬁ%%ﬁgmﬁgmaﬁ*mﬁng public health,
in general of the locality atany point-of Ge e 2 '

3,

This Permission of conversion wil] also's

_ also stand revisked iftheJand. is used for othier than
I: the purpose fb‘r-whibh'pannissionei_s-giyem._.- e < ; w

‘s;p}:danc.c:iaéith-xﬁénoitiﬁéiitioh bearing no. 4206.
‘ofithe. Commissignei General,Land and Land
tary toithe: Gove of Weghy &ngal, published on

Rcf’orms.D,eptt aind A
24.09.2009 in the Kolk:

. Collegtor wis 4 of! HhEWBLR Act, 1955
y* District Land & Land Reforms Orgicer |
emo - At Dated; 26/03/2025 '
:t: l—“"at""(-":’b‘:’/-mmb/ Dl-lbgﬂllgga/ilclz"r’f)b ozc - 273 202 :

 The BL&LRO, ISE30 for information and taking neces
) The R, of the Toaas- RRa-1 for information ang taking
1) Oftice copy of the certificate to be kept with the r

elevent case cord

District Lany & LahReforms Oilicer




0

e et e st e e e 1o

e SRR s

Sub: Orde alloyin
Iand . MR

Act, 1955 as ame
.and- Reforms Rule
r alteration of mode of';

wlow  with effect‘-ﬁpqrz

o
1

i ionis allowed vide case no. CN/2025/ 1507/758)
“Mouza With  Khatian_ LR Plot No, . New Plot N

: No.. . Share  Area  Classification (_:Iagsil‘ifchtiqﬁ,_l'o';
JLNo. & IS NoJ(LR) Noted in the (after creation (in us per ROR  which permission.
: Deed of Bata ifany) Acres) " necorded

} (O el
" ST, o L T T =5 426 0.0200 TSI Tow
37?. SIS e

ST, 3776 423 5580 00300 s =
272, ABTEND ]

Schedule ~ 11
. e

{Terais aad conditions for conversion) \/O'mﬁ*‘i‘
\

"w)  lins permission for conversion is without prejudice to any of the provisions L
; G West Bengal Land Reforms Act, 1855 and any of tha provisions of sub se
section 6 of the West Bengal Estate Actuisition Act 1953.(Waest Bengal Act

FHais permission tor conversion is also withount prejuches o uny provision offRe & v ‘:"ﬁi;{l;mnﬂ"—'ff“
Uiy and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Cowlhv

Proveoment) Aot 1909, i these ree applicable to the o involved.
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' 3 --*-;" !

- “} ';)', e [4 !

—% G o VY :
~ This permission £oy CONVersioi is.dlso _Wi't.houl.‘ﬁtqi!ldic :

: Without prejud _...@__JQ&IFFX‘R‘TQY@.QR'QEﬁ:a.Eas

Wetlahds.(COpgpwgggg;mﬁ%Mmgcmen_ '.%UQO'Gﬁ_‘(Wés.t"Bénghl,A.C, T VI of 2006) y )

) the Jang is sltuated within the areas of East K olknta t:}nnd,s.*fas;ﬂ;ﬁwd‘iﬁﬂi.‘i; Bast Kolkats
Veerlgnds -@b_mmm@ﬁﬂwahﬁsehma (WestBengal ACT VIF or200gy,

Oblect of thange or nversion s taaise: ¢ land for a purg ¢-for which:aptesya)
oman a; &w 1ate authoity iy e o %ﬁmg@ mg@‘mon

. <,

onversion us sol

ﬂﬁhwrﬁer
'Whg:r__e-__t_t;?a lication re|
) aving waistogy S laes o per 15
of compensatory opiee Y Ofequalor larper g,
-days:ﬁﬁm*ﬂig_s;dat;bf;iﬁ;issmﬂhs-ﬁrdé:

This Permission vf ébn&gmi‘on_win-qtagd.g Y
any proceedings of Land' Acquisition At it ii !

) This permfssion.for‘-:con

; : o _.W;‘-t:sip_n.is,_gupject to-the:a '
the West. Bengnl.M(Brﬁtgct_iqn'and ‘Conseryati
whercvc;_app,licabie; : g
1) This permission for-conversion Will standzevoked. if -rhexe:isﬁmxy'viql_aﬁon of the provision' /
 n porvalling laws enforoing preventiny o Yok
in gene ie Ty p

: - ROn-0F ‘-"-’4-.‘-‘-’-@@#&:f'-fmllgl.iﬁn?iiffgﬁtﬁngﬁ;gu;i!‘i&gﬁe&llﬁ;:li.,.-_; :
ml-'-df»‘thﬂ'lécdﬁf}ﬁ:htmmpmn&ﬂﬁmt = . L

This mna;i,ssiqr,ypﬁ.pgg\i&tﬁog; wilﬂmtﬂnd’rwaked ifthe land s used for other thap -
the purpose foEwhiich permission is:given,

The Land Revenge, shall:be: determined as per sec, 23 of amended WBER. Act.

This conversion Semlficate s issued in accordy; ce with the Rolification bearing no. 4294.
LR/1A-05/07 GEM).dated: 17.09.2009 of the Commissioh -General.Lanc Ang
Reforms Dc‘ptt--aiid"&dd.L'Ghicfesﬁcfet@{x;,b;t.he,@mbf*-%. N
24.09.2009 in the.‘Kij“lk;atﬁ:‘anéne,_ Extraordinay. 5

Collector u/s 4C of & ‘,__;_J‘_[;.I,R.\Aet,- 1955

5 District Land &,‘an:;!._-Rgrorms:.Qﬂjcer

iii"‘f-igmloo/mz?—.cazﬁlimwf b Pt ggnes
) The BL&LRO, AFG for information and taking .
D) The R, of the SIOTRIG= RBHer-1 for informat

if) Office copy of the ..ce;r.tiﬁcal'c to he kept with t

necessachaction,
ion and taking hee, Ssary action,
d

he relevent case R

Districr Land & L%ﬂforms Ofticer
/2 OTAR}/ \\
7 Vi N
- £/ p..":'ll . f(;?-\\‘
» ." \&A.—-\LM{}' -
| co "41’3"" L_.’{‘J--: A

- LD
| w { . Q““"(' -:-L{;TA

.', ‘W;-_ P 02424
\\ gxp 011810412030
‘r_'\



AR

- Areg iE
; Uay HofLR) | KhetianNo | Dare Name Memo No, Share (In Acres) dmm‘:g:“ A’ﬁ'-‘f’ Classifics
r 5 9555 | 18-03-2025] Ambud Construction LLP | L-13011(11)/74/2025/DL8 LRO/1596/2025. | - 556 0.05 Pukur
; 9556 | 1B-03-2025{  Ambud Buildcon P LTD L-xaon(n}mfzqzs/m& LRO/1594/2025 [ 556 0.05 Pukur
i 9557 |1803-2025|  Ambud Propertles LLP L-13011(11)/73/2025/DL& LRO/1582/2025 556 0.04 Pukur
'“ 9551 | 18-03-2025] Nligiri Infra Properties LLP -13011(11)/77!2025/m& LRO/1590/2025 | 555 0.04 Pukur
| 9552 | 18-03-2025 | Rekshz Apartments Private Ltd -13011[11)!80}2025/DL& LRO/1589/2025 | 555 0.0 Pukur
B 9550 | 1803-2025!  Reksha Space Private Ltd | L-13011(11)/78/2025/DL& LRO/1588/2025 | 555 004 Pukur
i Y549 | 18-03-20251 TR Infraprojects Pvt Ltd L-13011(11)/81/2025/DL& LRO/1585/2025 555 0.05 Pukur
" 9548 | 18-03-2025 ATK Stoneworks LLP L-13011(11)/76/2025/DL& LRO/1583/2¢25 | 555 0.05 Pukur
O 9545 | 18-03-2025] ATK ChattlesReality Pvt Ltd | L-13011{11)/79/2025/DL& LRO/1576/2025 556 0.04 Pukur
i 9547 |18-03-2025!  Reksha Highrise Pvt Ltd | L-13011(11)/277/2025/DL& LRO/1581/2025 | 555 0.04 Pukur
9546 | 18-03-2025]  KZAR Properties Pvt Ltd L-13011(11)/75/2025/DL% LRO/1578/2025 /| ~ 555 005 Pukur
9544 | 18-03-2025 ATK Bricks LLP L-13011(11)/97/2025/DL& LRO/1574/2025 ]| 556 o.@ﬁ! plkur
5542 118-03-2025 Placld Realtors LLP L-13011{11)/70/2025/DLS LRO/1572/2025 /| 556 0.63 Pukiit
| 9543  |18-03-2025 ATK Dwellers LLP L-13011{11)/55/2025/DL& 1R0/1573/2025 | 556 0.03 Pukut Multistorled. Buifd‘n&
9540 |18-03-2025]  ATK Contours infra LLP L-13011(11)/71/2025/DL& LRO/1569/2025 | 556 0.03 Pukur Multistoried aumn:f_ A
9541 |18-03-2025 ATK HOMES LLP L-13011(11)/300/2025/DL& LRO/1567/2025 | 556 003" Pukur Miitistoried Bullding |
) 9554 | 18-03-2025| Reksa Real estates Pvt Ltd | L-13011(11)/78/2025/DL& LRO/1588/2025 | 555 0.02 Pukur . Multistorled Bullding .,
9553 | 18-03-2025 Rahara Realtors LLP 1. -13011(11)/82/2025/DL& LRD/1598/2025 | .= 556 -0.05 Pukur ‘Multistorled Bullding
" Yotal Aréa (Acres) 074" iy T
i 9544 |31-07-2023 ATK Bricks LLP_ "CON/954/BL LROJRAJ/23. %5 i3 EEEET T T
9543 | 31-07-2023 ATK Dewellers LLP CON/955/BL LRO/RAJ/23 556 . 0.06 Danga Multistoried Bulding |
9545 | 31-07-2023| _ ATK Chattels reality P itd CON/956/BLLRO/RAY/23 856 |0 006 Datga Multistoried billdig. |
9555 |28-07-2023] Ambud Construction LLP | CON/927/BLLRO/RAI/23 ‘655" | . 045 ‘Dahga_ Miltistoried nuﬂdtng i
. 9556 | 26-07-2023| _ Ambud Bulldcon P Ltd CON/928/BLLRO/RAJ/23 555 005 Danga | Multistoried Building .| -
i 9552 | 28-07-2023| Reksha Apartments P Ltd CON/925/8LLRO/RAJ/23 555 | - 006 Danga .Multistoried Buflding_|
i 9547 |28-07-2023]  Reksha Highrise P Ltd CON/926/BLLRO/RAI/23 556 _ 005 _Danga | Mlfistoried Bullding |
§ 9554 | 28-07-2023| Reksha real Estates Pvt Ltd CON/923/BLLRO/RAJ/23 556 | 0106 Danga Multistoried Building | . -
9557 |26-07-2023|  Ambud Properties LLP CON/924/BLLRO/RAJ/23 555 0.06 Danga Multistoried Birliding | ;
| 1176 9550 | 28-07-2023 m&ﬁmm CON/921/BLLRO/RAY/23 556 005 Danga Multistorled Building

—C1%
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{1176 9553  |28-07-2023 Rahara realtor LLP CON/922/BLLRO/RAJ/23 555 0.05 Danga Multistorled Bullding
1178 8551 | 28-07-2023| Nilgir Infra Propertles LLP CON/935/BLLRO/RAJ/23 556 0.05 Danga Multistoried Bullding
1176 9546  |31-07-2023]  KZAR Propertles Pyt Ltd CON/947/BLLRO/RAJ/23 555 0.05 Danga Multistorled Buldig |
1176 9549 | 31-D7-2023 TR Infra Projects p Ltd CON/948/BLLRO/RAJ/23 556 0.05 Danga Multistoried Bullding |
1176 9548 |31-07-2023|  ATK Stoneworks LLP CON/349/BLLRO/RAI/23 557 005 Danga Muftistoried Bullding
1176 8540  |31-07-2023 ATK contours Infra LLP CON/951/BLLRO/RAIJ/23 555 006 Danga Multistoried Bullding
1176 9542  |31-07-2023 Placid realtors LLP CON/950/BLLRO/RAJ/23 555 0.06 Danga Multistoried Bullding |
1176 9541 | 31-07-2023 ATK Homes LLP CON/952/BLLRO/RA)/23 555 -0.06 Danga Multistorled Bullding
' : Total 0.99 g
413 4 427 0.02 Bagan Pukur.
= 3765 |18-03-2025]  Ambud Properties LLP L-13011(11)/73/2025/DL& LRO/1593/2025 —ec 0":; o ”:‘:I:
i ilg i - 2025/DL& LR Tk Sl S e
o 2762 [18:03-2025| Nilgirllinfra Properties LLP | L-13011(11)/77/2025/DL& LRO/1591/202 5 o o S
413 ‘ 3 e 426 om Bagan Pukur
— 3768 |18-03-2025| TRInfraPropertiesPvtltd | L 1301__1{11)@1;2,025}0!,& LRO/1586/2025 — . gf"ga I
S G S ‘ a6 | 0w n Pukur
:i: 3780 |18-03-2025|  ATK StoneworksLLP L-13011(11)/76/2025/DL& LRO/1584/2025 == e Dag;a =T
, 1-13011(11)/79/2025/DL& LRO/1577/2025 | 426 | - 0.02 Bagan Pukur
:;g 3767 | 18-03-2025| ATK Chattles Reality Pvt Ltd ‘_ Y2asR e s e .
> : 426 0.02 Bagan Pukar
ges 3778 |1803-2025|  ReksahighrisePvtitd | L-13013(11)/277/2025/DL LRO/1582/2025 [— oo = Dites S
423 : U SIS CL
; bk et 1 426 . o002 “Bagan - Pukur
4t 3769 |18-03-2025|  KZAR Propertles P Ltd L -13013(11)/75/2025/DL& LRO/1578/2025 |—== 56 o —
423 : =
426 . 0,02 Bagan _Pukur
413 3766  {1803-2025 AT bricks LLP (-13011(11)/97/2025/DL8 LRO/1575/2025 [—==- r o fue
423 = Aot L o
426 | 001 Bagan Pukur
413 3773 |18-03:2025| ATK Contours INFRALLP | 1-13011(11)/71/2025/DL& LRO/1570/2025 |——r—1—u o o
423 W A 426 | 001 Bagan Pukiir
2 3774 |1803-2025 ATK Homes LLP L-13014(11)/300/2025/DL8 LRO/1568/2025 (—e——o2 e =
- - : = i | Bagan Pukur
i 379 |18032025|  AmbudBuldconPhid | L-13011(11)/72/2025/DI8& LRO/1595/2025 (—cre—f—pi e T
= ' S S T ) Bogen Pukir
413 3770 |1803°3075)~Ambud Construction LLP | L-13011(11)/74/2025/DL& LRO/1587/2025 ¢ 7 s o
423 . b ARERD : etk _Danga . 
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ol 3771 |18032025| Reksha Real Estates pltd | L-13011(11)/83/2025/DL& LRO/1600/2025 |—22L 902 Bagan Pukur
423 555 0.02: Danga Pukur
413 ; 427 0.02 Bagan Pukur
3772 |25-04-2025| Reksha AparmentsPLtd | L-13011(11)/80/2025/DL& LRO/2335/2025 . Ll
423 i (111/0/2073)! 23372 555 0.02 Danga Pukur
413 : ' 427 0.02 Bagan Pukur
7 202 Rahara Realtors LLP L-13011(11)/82/2025, 5 :
o 377 25-04-2025 ara Realtors (11)/82/202 m;&_mo{zas:__,{ngs = ol Wi S
413 e on dad it ol 426 0.02 Bagan Pukur
-2025 ATK Dewellers LLP L-13011(11)/55 0/ L
o 3781 2603 TK ers (11)/55/2025/DL& LR /:341/2025 Toe R : Pukar
413 P SR ; R DI i 426 0,01 - Bagan’ Pukur
3-2025 Placid Realtors LLP L-13011(11)/70/2025/DL& LRO/1
o 3775 | 260 ors 1L (11)/70/2025/D L& LRO/1838/2025 %56 003 g HikiE
413 : : A 426 0.02 Bagan Pukur
- S PLtd -13011(11 =, —
s 3776 26032025 Reksha paces L (11)/78/2025/D1& LRO/1842/2025 | = G s i
Total Area (Acres) 035 S
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Datc:- April SBQGESA Ly

FROM: f "
1

i.  AMBUD BUILDCON PRIVATE LIMITED v

2.  AMBUD PROPERTIES LLP.

3.  AMBUD CONSTRUCTION LLP.

4.  RAHARA REALTORS LLP.

S.  NILGIRI INFRAPROPERTIES LLP,

6.  REKSHA SPACES PRIVATE LIMITED

7.  REKSHA REAL ESTATES PRIVATE LIMITED

8.  REKSHA HIGHRISE PRIVATE LIMITED

9.  REKSHA APARTMENTS PRIVATE LIMITED

10. ATK CONTOURS INFRA LLP.

11. ATK HOMES LLP

12  PLACID REALTORS LLP.

13. ATK DWELLERS LLP,

14, ATK BRICKS LLP : //,/ OTARTX
15. ATK CHATTELS REALTY PVT. LTD. B e
16. ATK STONEWORKS LLP _ % 7 RN A7, 8
17.  T.R.INFRAPROJECTS PRIVATE LIMITED B i et £
18. KZAR PROPERTIES PRIVATE LIMITED Ha 2 O
. :q‘}'lc.“":. ? KATA
To: E[ DI:{EI."- N E2404
THE OFFICER IN CHARGE, W\ exp or-weeizos0
Rajarhat Police Station WO
SRCM Road, Rajarhat, Kolkata, “Wor
West Bengal, 700135 /" OF
Subject:

*'-..____‘__
Property being ALL THAT piece and parcel of “Sali® and “Danga” land
containing an'area:of 1,73 acre or 173 Satak more or less being entire
L.R. Dag Nos. 579, (0.74 acre) and 1176 (0.99 acre) in Mouza;
Reckjoani, J:L. Noy 13, Police Station; Rajarhat and ALL THAT piece
and parcelcof Vacant land having its classification as “Bagan” ad-
measuring an area of 33 Decimals more or less (out of total area of 43
Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian
No. 2124 and 44 Decimal of land comprised in L.R. Dag No. 423 under

L.R. Khatian Nos. 2124 and 2125 at Mouza; Jagdishpur, Police
Station: Rajarhat. :

Sir,

I Arpit Giria son of Mr. Sunil Kumar Giria being the authorized representative of the
complainants as stated above, would like to state as follows:

By a registered Deed of Conveyance dated June 15, 2024
and became owners of ALL THAT piece and parcel of
area of 1.73 acre or 173 Satak more or
1176 (0.99 acre) in Mouza: Reckjoani,
referred to as “the first property™) and
its classification as “Bagan”

the complainants jointly purchased
“Sali” and "Danga™ land containing an
less being entire L.R. Dag Nos. 579 (0.74 acre) and
J.L. No. 13, Police Station: Rajarhat (hereinafter
ALL THAT picce and parcel of Vacant land having
ad-measuring an area of 33 Decimals more or less (out of total
arca of 43 Decimal in the Plot) comprised in L.R. Dag No, 413 under L.R. Khatian No. 2124
and 44 Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and
2125 ai Mouza: Jagdishpur, Police Station; Rajarhat (hereinafter referred to as “the Second

property”) and the first property and the second property is jointly referred to as the “whole /Z? -
property” shtis
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The Complainants upon purchase of the said whole
L.R. Khatians contained in L.R. Dag no 579 from

property applied for conversion of several
Pukur” to “Bahutal Abasan”, and several

L.R. Khatians contained in L.R. Dag nos. 413 and 423 from

The said conversion was granted by the office of the Distri
by issuing 31 nos. of Certificate of conversions,

“Bagan” and “Danga” to “Pukur”.
ct Land and Land Reform Officer
all dated 18/03/2025/19/03/2025.

The Complainants upon receipt of the said conversion cgrti_ﬁé_ati:, started construction work
T a8 ] ted partment, when certain people on

] )Pped the construction works that was going on
and further threatened our persons o!"dire'-corisequences,_.-m case the construction work is
continued. It was specifically stated by them that work of shifting of Pukur could not be done
by us, since we did not have any permission for the same, when our person clearly stated
that everything was being done after following due process of law and with all permissions,

The complainants state that inspite of informing the said persons about the same, we are not
being allowed to do any kind of construction activity on our said land and our people are
under constant threat of being hurt in case any construction work is started.

e R el e s i S Mg

Thanking you,

Yours faithfull

IRILA)
Authiorized Representative of:

AMBUD BUILDCON PRIVATE LIMITED
AMBUD PROPERTIES LLP,

AMBUD CONSTRUCTION LLP,

RAHARA REALTORS LLP.

NILGIRI INFRAPROPERTIES LLP.

REKSHA SPACES PRIVATE LIMITED
REKSHA REAL ESTATES PRIVATE LIMITED
REKSHA HIGHRISE PRIVATE LIMITED
REKSHA APARTMENTS PRIVATE LIMITED
ATK CONTOURS INFRA LLP.

ATK HOMES LLP : 1
PLACID REALTORS LLP,

ATK DWELLERS LLP.

ATK BRICKS LLP

ATK CHATTELS REALTY PVT. LTD.

ATK STONEWORKS LLP
T.R.INFRAPROJECTS PRIVATE LIMITED
KZAR PROPERTIES PRIVATE LIMITED

. ¥11/1 Sarat Bose Road, ldeal Plaza, Suit no- 310, 3 Floor,

& www.manorrealty.in < manor.

ik
Lo
Q... LoV
Mj L5 &tm%‘ o
puace\y e O om ied)

North Block, Kolkata-700020

backoffice@gmail.com \.033-48098752
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An application under section 163(2) of thé"i

.

T

 Bharatiya Nagarik Suraksha = Sanhita, o,
2023; j-\é\
fe A\t
o B
. -And - =%
: A oy -3
IN THE MATTER OF; = §e
1. AMBUD  BUILDCOM PRNATEA{‘?"\
LIMITED e
2. AMBUD PROPERTIES LLP
3. AMBUD CONSTRUCTION LLP
4. RAHARA REALTORS LLP
5. NILGIRI INFRAPROPERTIES LLP
6. REKSHA SPACES PRIVATE LIMITED
7. REKSHA REAL ESTATES PRIVATE

LIMITED.

m ¥ I..

' 8. REKSHA HIGHRISE PRIVATE LIMITED

9. REKSHA APARTMENTS PRIVATE

 LIMITED -

1 to 9 represented by their Authorised
Signatory Mr. Amit Singh, having their
office at 11/1 Sarat Bose Road, 3¢
Floor, North Block, Unit No.- N310,
AJC Bose Road, Kolkata- 700020,
Police Station: Park _Str"ect;

10. ATK CONTOURS INFRA LLP
11. ATK HOMES LLP
12, PLACID REALTORS LLP
'13. ATK DWELLERS LLP
| 14. ATK BRICKS LLP

N
-
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AMBUD PROPERTIESLLP

NtLGi’erFRAPR;QFEBﬂFS i

AMBUD CONSTRUCTION LLP

RAHARA REALTORSLLP

=7/ ATHORISED SIGNATORY

TTCTORITARTNE THO
ATK CHATTELS REALTY PVT. HTD.

ol Ea LWIERAN RN ENE
ESs 2 Oy CHoMEE CA EEWR S X ]
(TR NG RGBS o N 25\ 5
g2 R 248N NEELE SNEE 30 3
i B A\ -52 AR B i h!: S c~ 2
ERpe ; 320 Qe Sa. 8 £ 90 2
EwEE B X s TR = 4 € 2 S
SUEE N =2 = YRR, /3 = <% 3
f282 L g0, o e RN
= g I -V ) b Sl p
ATeZ U 9 ' LED
:éa E 16 ATK S’I‘ONEWORKS LLP e
TEre i7.TR. INFRAPROJECTS - PRIVATE S
: £ s &
: LIMITED §
118 KZAR PROPERTIES PRIVATE LIMITED g
10 to 18 represented by theirg
huthonsed represcntahve ‘Mr. Am1tn‘
Singh, having their office at 63, Raf \R

RA

Ahmed Kidwai Road, Police Stahon%'z'
~ Park strcet Kolkata- 700016
....... Complamants/?etmoners
-Versus-
' Unknown Local Musclemen

Opposite Parties

- The humble petition of the complainants

__above named

i o1

The Camplamants ‘state _. ;

' K.olkata, m Book 1,
-5 being no.

Thecamplamants and its rcpresentatwes are peace loving citizens of India.

by a reg}i_jg_tcrcd De_éd-_: of Conveyance dated
June 15 2023 registercd h Addificnal chistrar of hssurances.
ume . No 1904-2023, pages 408142 to 408253,
190408448 fo" the year 2023 the complainants _10mt1y
purchased and becamc orwncrs of ALL THAT piece and. parcel of #Sali”

- and “Danga land. contammg an__area of 1.73 acre or 173 Satak more.or
- ---less bemg entn‘e L R. Dag NOS 579 (0 74 acre} and 1176 (0.99 acre] in

,.2024 reg15tered mth Addmonal Regtstra.r
Book i Volume No: 1904 202-1 pages
160401129 for the Vear ?024 the

Conveyance dated January"
ces, _Kolka.ta,
52+6 ‘being -no.

ATk CONTOURS |

00)
N
—
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3 ATK Stoneworks LLP

APARTMENTS PRIVATE LIMITED
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Authoriseq i
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ED SIGNATORY
Autﬁﬂr!sed S

TELS REALTY jov 2

At
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ek

a’n SHNOH MLV

22
RIVATE

RIVATE LIMITE

SLLP )
CTIONLLP

LTORS LLP

Fmithorised Si
00

IVATE LIMITED *
PRIVATE LMITED
Authorised s =

TES P
=
¥

b =

/azvr-"'/' et

 AUTHORIS

> & ;2USiS pasjioyin

A
=
</

=

HIGHRISE
'!.'

REALESTA

d havirqg{ts dagsﬁ'icabon, es Bagar d-mea‘lfdnng an area £y %\

IRECTOR {PARTNER FAUTHORISED SIGNATOR

REKSHA SPACES PR

NILGIRI INFRAPROPERTIES LLP *
REKSHA

CiRE:

nmoul DUILUGON P

AMBUD PROPERTIE
AMBUD CONSTRU

‘RAHARA REA

REKSHA
ﬂm

f 33 Decunals more cr less: {‘:;ut of total area of 43 Decimal in the Plof] ¢ ©

in LR, Dag No. 413 under LR. Khatian No. 2124 and 44?;
c_‘ ng;

EF

‘comprised
Dec-nmal of land COTan‘l.an in L.R. Dag No. 423 under L.R. Khatian Ne

2124 and 2125 at Mouza:: Jaad1shp11r, Police. Station: Rajerhat
(hercmai‘ter refened to as “the Second nroperty”) and the first™

propert:y and the second property is jointly referred to as the “whole-:
tedF %

LI

ID

2

FLA

\

pmpertyf said prope:ty" C'oples of the deed of ’“‘onveyanc:e da
June 15, 2023 and January: 25, 2024 are annexed hereto and markecL

as “A”? and “B” rcspecuv_ely

.The complamants further state mat the whole property is an unchmded
and. contlgu.ous p1ece of lend contamed under a single boundary wall. It is
further stated that the classaﬁcatton of the first property was Pukur in the

ecorda of the District Land a.nd Land Reforms ofﬁcer and ClaSSI_ﬁCE.tan of
“Danga” and accord.mg.y, with an

the cemplo.mant_.

3-.

the second property was Baga.n and
mtentten of ccnstmetmn of a mult.—storeyed building,

~de ed, to-; convert the classification of t‘ne ﬁ.ret prope:ty contained in L.R.
Da.g o, 5‘79 from “Pulmr” to “Behutal Abasan’”, antl the classificetion of
rty contamed m ‘L.R. Dag nos., 413 and 423 “Bagan’ and

the s aCCOHd prope
“Da_nga to “Pukur" and aceordmgly apphed for conversion.

The comglainants state that the seid conversxon was granted by the office
of the District Land and Land Reform Officer by issuing the Certificate of
conversions, all dated March 18,2025 and March 19, 2025. Copies of the

: Sald convermon cerhﬁcates fcr Dag 1o, 579 and Dag nos. 413 and 423 are.

The Complainant aIter obtammg ‘the said conversion, started its
on the day of April 07, 2025 at

5.

constmetxon work and i in the mter:egnum,
or about 11l: DO AM _the opposite. parties, being large number of
mﬂmawn to’ the complalns.nt mtetvened and created huge
work on the said property that
plainants of

musclemen,
ruckus and stopped the. cqnstruction
was. gomg on and further threatened the persons of the com
in" case the construction work is rcsumed again.
mselves to be local people

R
{_15\5.1[ J\'T O 2

7 \ ¥ gire consequences,

s ese unknown musclemen represented the

N
N
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epSINWEEY  fede & pmE{ E AN RY 2 ERN AL EEd s
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moS Nz BV claaia 2 & sgong and&high ¢ ectiongsin medi, politick and
/BTG E & othenwh s ke = R
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; §\Q g
6 The Complamant states that the complamants informed the safgf * =
_oppositc nartu:s rega.rdmg the fact that the complainants have all téz :‘:;
.ncccssmy permlssinns requu-ed under the law and requested t @% =
=T
oppns1te part:lea to not d.xsturb the peaceful possession. of the. 5
complamant in the said propcrty and further requested the opposﬂ’g =
ties to not interfere “with the construction work: being ca.meﬂ \ g
ther 'at ’l‘he complainants. also tried to cxplmn to the opposite partn’g &

that the complamants are within the boundary law and are entitled g :
- carry on the constructmn work at thc sald property

T 7 Howevcr, .the opposxte parﬂcs not pay any heed to the said requests of
the complamants representahves and hurlcd out abuses, threats and also

tried to a,ttack the complamants rcpresentaﬁves and men at the said
property:

8. The Complmna.nts mmemately on April 08, 2025 filed a written complaint
before the Oﬁ'iner-m-Charge, Rajarhat Police Statmn, requesting to take
* immediate actmn by restrammg the oppamte pa.rtles from entering the said

property:and to rasu-am the oﬁpomte part:les from disturbing the peaceful

the: oppusite pa.rues frnm- creatmg any kmd of dlsturbance thereat so that
the: complamants are able to carry the construction work smoothly at the
said. letter of Complamt dated April 08, 2025

J;_ll-:'ge;et_g and marked as “E”.

. seud p::operty A copy of the

Whmh was recewed is;annexec

9. The complamams state that the complainants have made huge investment
for purchasc of the said: whole property and are now in the process of
commencing constnlctmn work by invesnng huge amounts and
interference by t.he ppp_qs;._t__g_ p_a_,rtxcs and stop_pmg construction work by the

qpp@sitcll--garﬁeg is 'qauéing-day'to day losses to the complainants.

The upp031te partles have taken law in their own hands and have
resorted to unlawful actlons as stated hercmabove and are abusive
towards the complamants and their representatives. The opposite
p__arties, are -_th;_;eg.tggmg- thg_ggﬂt;qnggs_m dire consequences.
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f breach of peace at the locale. The situation is grave,

DIRECTOR / PARTNER / AUTHORIGED SIGNATORY

AMBUD PROPERTIES LLP
AMBUD CONSTRUGTION LLP
RAHARA REALTORS LLP
NILGIRI INFRAPROPES

T, B INFRAPROJECTS Fv

alarming. The Complainants and its persons at the said property h
been receiving continuous threats and intimidations by the said opposit::
L]

parﬁes-,- bé’mg unknown persons and their associates, men and agents
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"€ lainants:state and submit that there is a serious apprehenmmn
tensed andd

avi \
e

-

Rithariced Sinnatan

said property and the oppos1te parties be further restrained from'-‘:%\é'

dJsturbing the peaceful possession of the complainants
property and from creating any kind of disturbance

at the saldo

thereat so that thes

=\

complainants are able to carry the construction work smoothly at 1‘.116‘:|
said property and the illegal, wrongful and forceful threats made by the
opposite parties who are hell bent upon to take law in their own hands
be restrained from continuing their illegal acts and activities.

It is necessary that the Officer-in-Charge, Rajarhat Police Station, is
d.lrected to enquire and report the matter and take immediate steps to
mmntmn peace and tranquility at the schedule property and also restrain
the Opposite Parties from disturbing and/or threatening the peaceful use,

occupation of the said property, by' use of muscle power or any Criminal
force or by any other unlawful means be directed to ensure that no

br_each of peace can take place by or at the instance of the opposite
parties .at the said locale ‘so that so that the complainants are able to
carry the construction work smoothly at the said property.

Unless the orders are passed as prayed for, the complainant/ petitioner

shall suffer irreparable loss, injury and prejudice.

The petition is bonafide and made in the end of justice.

It is therefore prayed that Your Honour be
pleased to draw a proceeding under
Section 163 (2) of the Bharatiya Nagarik
Suraksha Sanhita, 2023, against Opposite

: Party and to pass the following orders:
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¢ = Ly T
b i = and take immediate steps to maintain B
. peace and tranquility at the schedu& 5 E
. property and also be directed to ensugd 2
that no breach of peace takes place by E:
_at the instance of the opposite parties. é
[
<
C b) To restrain the Opposite Parﬁc%_ ‘ i

from disturbing and/or threatening t'zls:: 3
peaceful use, occupation of the salg
property, by use of muscle power or an® ]

Authe-

Criminal force or by any other unlawflg .
=

means;

g
c) To allow peaceful ingress and egress
of the petitioners at the said property and
to allow construction work at the said

property by the petitoners;

d) To pass such further order or orders as
this Learned Court may deem fit and

proper.

And for this act of kindness your petitioner as.in duty bound shall ever pray
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AMBUD CONSTRUCTION LLP |
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‘RAHARA REALTORS LLP
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{heremaﬂer rcferred to as “the Second proparty”]

Auih'oris'_q-";ﬂ_ ionatory
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KZAR PROPERTIES,

. : ol ” o .. 5 O
HAT plece and parcel of “Sali” and “Dangal land contammg :::jn r:rea

74 acre]
3 acre or 173 Satak more or less bcmg entxre L R. Dag Nos. 579 (

PVT.LTD,
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Signatory.
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AFFIDAVIT

I, AMIT SINGH, son of Lalit Mohgx_;l_:_;smgh_aged about 42 years, by faith — Hindu,
by occupation — Service, residing at 2 Baishnab Seth 1st Lane, Beadon Street,
Kolkata- 700006, do hereby:solemnly affirm and say as follows :-

11 I am the authorized representative of the Complainants in this applicaﬁon

and am well coﬁversant'-w_ith the facts and circumstances of the case.
2: That the statements made in the paragraphs No. 1 to 6 of foregoing
application are true to the best of my knowledge and rest along with the prayer

portion are my humble submissions before this Learned Court.

- 3. The statements made above are true to best of my knowledge and belief.

DEPONENT

Prepared in my. qffice

Advocate
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LIMITED & ORS

2025

W PETITIONERS

~NVersus-
THE STATE OF WEST BENGAL
& ORS .
..... RESPONDENTS
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23.12.2025
rc/ct.no.26
Item No.31

WPA No. 10540 of 2025
Ambud Buildcom Private Limited & Ors.
Versus
The State of West Bengal & Ors.

Mr. Pramit Bag
Mr. Rahul Pddar
Mr. Souvik Banerjee ..for the Petitioner

Ms. Ashmita Chakraborty ... for the State

Mr. Billwadal Bhattacharjee
Ms. Tanushree Kar
...for the Intervenor/Added Respondent

Learned counsel for the petitioners submits that the
petitioners do not intend to proceed with the matter any
further.

In view of the above, the writ petition is dismissed
for non-prosecution.

There shall, however, be no order as to costs.

Urgent certified website copy of this order, if applied
for, be supplied to the parties upon compliance \y}ith ail.-

requisite formalities.

(Suvra Ghosh,J)..’




